Friday, March 7, 1986

1, XIV No. 11
Eighth Series, Vol, XIV No Phalguna 16, 1907 (Saka)

LOK SABHA DEBATES
(Engli©-  >rsion)

Fifth Session
(Eighth Lok Sabha)

( Vol. XIV contains Nos. 11 to 20 )

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 4.00



[Original English proceedings included in English Version and
Original Hindi proceedings included in Hindi Version will be
treated as authoritative and not the translation thereof.]



CONTENTS

No. 11, Friday, March ‘r, 1986/Phalguna 16, 1907 (Saka)

COLUMNS
Oral Answers to Questions : 1~30
sStarred Questions Nos. 185 to 189 and 192 to
195
Written Answers to Questions : 30—263
Starred Questions Nos. 184, 190, 191, 196 to 30—40
203
Unstarred Questions Nos. 1733 to 1846, 1848 to | 40—263
1875, 1877 to 1907,
1909 to 1937, 1939
and 1941 to 1965
Papers Laid on the Table 269—278
Supplementary Demands for Grants (Railways) 1985 86 278
presented
Demands for Excess Grants (Railways) 1983-84— 279280
presented
Business of the House 281289
Discussion re : Situation in Nircaragua 289323
Shri Ajay Mushran 289
Shri N. Venkata Ratnam | | 293
Shri Basudeb Acharia ' 295
Dr. G. S. Rajhans 297
Shri Indrajit Gupta 298
Shri Eduardo Faleiro 302

*The Sign+marked above the name of a Member indicates that the question was
actually asked on the floor of the House by that Member.



General Budget, 1986-87—General Discussion —

Committee on Private Members’ Bills and Resolutions—

(i)

Prof. K.K. Tewary

Shri Saifuddin Chowdhary
Prof. Narain Chand Parashar
Shri S. Jaipal Reddy

Shri Harish Rawat

Shri B. R. Bhagat

Shri C. Madhav Reddi
Shri C. K. Jaffar Sharief
Shri A. C. Sharmugam
Shri'Sbyam Lal Yadav

Twelfth Report

Bills Introduced—

1

(2)

(€)]

4

o)

Payment of Bonus (Amendment) Bill
(Amendment of Section 1 etc.)

by Dr. Datta Samant

Regional Rural Banks (Amendment) Bill
(Amendment «f Section 2, etc.)
by Dr. Sudhir Roy

Constitution (Amendment) Bill
(Amendment of article 368)
by Prof. Madhu Dandavate

Constitution (Amendment) BIll
(Amendment of articles 75 and 164)

by Prof. Madhu Dandavate

Hoarding and Profiteering Prevention Bill
by Prof. Madhu Dandavate

Constitution (Amendment) Bill

(Insertion of New Part XA)— Vegatived

Motion to consider
Shri S. B. Chavan
Shri Ananda Pathak

CoLuMNS

306
310
n
313
315
316

323348

323
334
339
346

348

349

349

350

330

350

355

355
361



Constitution (Amendment) Bill
(Insertion of new article 16A etc.)

Motion to consider
Shri G. M. Banatwala

Shri Raj Mangal Pande
Shri Digvijay Sinh
Shri Ram Pyare Panika
Shri Harish Rawat

Shri Mool Chand Daga

Bill Introduced—
Constitution (Amendment) Bill
(Amendment of article 16)
by Shri Uttam Rathod

(it1)

CoLuMNs
368—39%4

$E88 38



LOK SABHA DEBATES

——

‘f

LOK SABHA

Friday, March 7, 1986/ Phalguna
16, 1907 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

[English)
Recovery of Loans

*185. SHRI K.D. SULTANPURI : Will
the Minister of FINANCE be pleased to
state :

(a) the recovery position of loans gran-
ted by the various nationalised banks during
the last three years ;

(b) whether Government are satisfied
with the recovery position ; and

(c) if not, the steps Government pro-
posc to take to strengthen the machinery to
improve the recovery position ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to(c) A
‘Statement is given below.

Statement

The recovery performance of public
sector banks in the case of direct agricul-
tural advances during the last three years
has been as follows :(—

(Rupees in crore.)

Year ended - %age of recovery
June Demand Recovery to demand

1983 223 18 53.2
‘1984 2725 1406 516
1985 3292 1794 54.5

- satisfied with this answer.
“ter has further said in his reply that the

2. The performance of public sector
banks in the field of recovery is being
regularly monitored. The banks have been
advised to improve their method -of apprai-
sal and supervision of credit so as to mini-
mise the incidence of overdues. The State
Government have also been requested to
extend necessary assistance to the banks in
affecting recovery of their dues. The
Reserve Bank of India has further advised
banks to monitor the recovery performance
branchwise and to pay special attention to
the areas where the recovery is less than
509% of demand.

[Translation]

SHRI K. D. SULTANPURI: Mr.
Speaker, Sir, with regard to the reply given
by the hon. Minister, I would like to
know from him the number of loanees
owing more than rupees one crore to the
banks who have failed to repay the loans ?
The hon. Minister has also indicated the
recovery performance of the public sector
banks in the case of direct agricultural
advances daring the last thres years. I want
to know whether this recovery pertains to
the agricultural sector alone or .does
it include the recovery pertaining to
indutrsialists and truck operators ?

[English)

SHRI JANARDHANA POOQJARY : The
present data reporting system does not
yield information as asked by the |hon.
Member. But I can say about the amount
that is locked up in the big industries,
medium industries and small scale indus-
tries. There are about 93,382 large, medium
and small scale industries which have be-
come sick, and a sum of Rs. 3,638.39
crores is locked up in these industries,

[Translation]

" SHRI K.D. SULTANPURI: I am not
The hon, Minis-

nerformance of mihlic sertar hanke in thae
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field of recovery is being regularly moni-
tored and that the banks have been advised
to improve their method of appraisal and
supervision of credit so as to minimise the
incidence of overdu:s. But 1 would like to
point out that from the actions of the bank
officials, General Managers and Chairmen
of the Boards, it appears that the entire
credit is going to the industrialists and the
farmers are getting just a fraction of it. I
want to know from the hon. Minister what
steps he is taking in this regard? What
procedure has he adopted to push up the
recovery of loans worth crores of rupees
which have become overdue and the time
by which this money would be recovered
from the defaulters ?

[English)

SHRI JANARDHANA POOJARY : It
is not correct to say that farmers are not
gotting any loan from the bank......

{Translation)

SHRI K D. SULTANPURI : You will
reveal the information imparted to you by
the officers.

[{English)

SHRI JANARDHANA POOJARY : 40
per cent of the total advances should go to
the priority sector ; that is the target, and
we have crossed that target ; our perfor-
mance is 43.2 per cent ; the amount that
has been advanced in the priority sector is
Rs. 20,595 crores. So far as direct advances
to agricultural szctor is concerned, the
taiget is 15 per cent ; we have crossed that
target ; our performance is 15.5 per cent ;
the amount that has been advanced is
Rs. 7,377 crores. So far as the weaker
sections arc concerned, the target is 10 per
cent ; we have crossed that target; the
amount that has been given is Rs. 4,844
crores. The amount that is given to the
big industrialists has to come from the rest

" of the amount that is available for the
banking sector to advance.

( Translation}

. SHRI  CHARANJIT SINGH
. ATHWAL : My question is that the
nationalised banks in Punjab and Haryana

o o IVE.. 10PN, 40.tDE. ROOT, cspecially,
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give the full amount of loan at a time,
The terms and conditions of the nationali.
sed banks are such that the actually needy
persons cannot get loans. Out of a loan

-of Rs. 5,000, the banks pay Rs. 3,000 in

the first instalment and Rs. 2,000 in the
second instalment and as a result neither
the money can be properly utilised nor
the banks can make the recovery effectively,

My second supplementary is whether in
view of the situation obtaining in Punjab
during the last 3-4 years, Government
propose to show any leniency to the
Harijans and poor people or not ?

[English)

SHRI JANARDHANA POOJARY :
The mode of payment to the borrowers
depends upon the economic activities
which they are going to adopt. In some
cases the amount need not be paid in the
beginning itself. At the time of acquiring
of some assets that has to be paid. In
some cases wherc the amount has to be
paid in the beginning itself, the banks
have to pay.

In so far as the allegation is concerned
that unnecessarily it is being delayed, we
will look into it if any specific case is
brought to our notice. So far as the
question  of recovery is concerned—
whether we can show any concession—it
is after all the public amount and no
concession could be shown. It is the

duty of every borrower to pay back the
amount.

SHRI RAM PYARFE PANIKA :
I would like to know from the
hon. Minister what is the ratio
between the recovery of agricultural
advances and that of the industrial
advances in the country. Actually,
I have been told that so far as the
agricultural advances are concerned,
the recovery is very good and satisfactory.
But the advances in industrial sector is
very bad rather we should say unsatisfac-
tory. Is it a fact ? T

SHR1 JANARDHANA POOJARY : In
the beginning itself when the .bon.
Member asked the question I have stated

that thg present data reporting system
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the recovery position from industrial
- sector.  (Interruptions)—The bankwisc
overdues as a percentage of sectorwise
outstanding advances of public - sector
banks as on 31-12-1983 is so far as large
and medium scale industries are concer-
ned it is 10.5%. So far as the small scale
industries are concerned, it is 17.39,.
That is the bankwise, sectotwise overdues
as a percentage of sectorwise outstanding
advances of public sector banks. So far
as the agricultural sector is concerned it
is 21.9%. That is the overdue position.

So, in the case of big and small scale
industrial sectors we are giving cash
credit and term loans etc. Now I have
also instructed the Reserve Bank of India
to have the position and the data report-
ing system should yield the information
regarding the industries also, I have
asked them to get that also. So far as
the agricultural sector recovery position
is concerned, it is 54.59%. There also
improvement is required. We are not
satisfied with this position. Steps are
being taken to improve in that area.

SHRI AMAL DATTA : The question
is about recovery of loans, We often
find articles on bank accounts. It all
depends upon the hearsay and the
Minister should make it clear.

It says that lot of loans have been
written off during the last three years.
It also says that suites have been filed for
fantastic amounts ranging to thousands
of crores of rupees. Then there are
sticky Joans also consisting of huge
amount and the rest of the accounts are
disorderly, Will the hon. Minister
clarify how much of the loans either in
quantity or in percentage have been
written off during the last 3 years and for
how much suites have been filed in the
last 3 years in quantity and percentage ?

SHRI JANARDHANA POOJARY :
Sir, the hon. Member is an experienced
member of the House and he knows the
position also. The law that has been
passed by the Parliament says that we
~ should not disclose any information

regarding bad debts. So,Tam not in a
position to disclose it, ‘

(Interruptions)

PHALGUNA 16, 1907 (SAKA)
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SHRI AMAL DATTA : You cannot
disclose the particular account.

SHRI JANARDHANA POOJARY : I
have already stated that in 93,282 sick
industries a sum of Rs. 3,638.39 lakhs
have been locked. I do not want to
supress which is permissible. When there
is a statutory bar I em not in a position
to disclose. (Interruptions)

MR. SPEAKER : Let me handle it,
Let me specak. They are asking about bad
debts and not names.

SHRI JANARDHANA POOJARY : As
per the law. I cannot say what is the....

(Interruptions)

MR. SPEAKER : Order.
understand correctly...

Order. If I

(Interruptions)

MR. SPEAKER : When I am asking
certain things why are you interrupting
unnecessarily all the time ? Is it the way
to behave ? I think what Mr. Amal
Datta asking is the amount.

SHRI AMAL DATTA : The percent-
age of bank loans which have been written
off. I am not asking individual banks
and individual accounts.

MR, SPEAKER : He is asking about
the percentage loss.

SHRI JANARDHANA POOJARY :
That 1s what I am submitting. It is not
even published in the balance sheet and
we are not expected to publish it also.

(Interruptions)

MR. SPEAKER : Let me ask him.
Whatever the rules are

we will let them prevail.

AN HON. MEMBER : The House
should know.

[Translation]

MR. SPEAKER : We shall see to it,
if the House is entitled it will be informed.

(English)

SHRI AMAL DATTA Su', they can
call the Attorney General here to explain
the legal position.
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[Translation]

'MR. SPEAKER : You can ask your
question when your turn comes.

SHRI GIRDHARI LAL VYAS : Mr.
Speaker, Sir, the capitalists are cornering
the entire loans. You are not giving us
an opportunity to speak....... (Interruptions)

MR. SPEAKER : I allow the hon.

2mbers to put supplementaries. Whom
else do I allow? Nowhere it is written
that unless Shri Vyas speaks, the things
will not move. You can speak when
your turk comes.

{English]

I want that you should first clarify
this point to yourself and then I shall
allow Half-an-Hour discussion on this.

SHRI JANARDHANA POOJARY ; I
want to clarify at this stage. If you want
‘me to disclose it...

MR. SPEAKER : No I do not want
you to do anything which is against the
rules. I want that you first satisfy your-
self and then satisfy the House.

SHRI TANARDIANA POCJARY :
Sir, one more point......

SHRI H. M. PATEL : Sir, let the
Minister quote the law under which...

MR. SPEAKER : That is what T have
asked him to make sure what he is to
say and what he is not to say as per rules
prevailing. That is what I told him.
Then, when we have the half-an-hour
discussion we will know about it,

(Interruptions)

PROF. MADHU DANDAVATE : The

Finance Minister says that no law prevents...

(Interruptions)

MR. SPEAKER : We shall see.
(Interruptions)
MR. SPEAKER : If there is no law,

then we shall have the infomation. If there
is law, ‘Yes, well and good’.

(Interruptions)

SHRI JANARDHANA POOJARY :
Sir, I don’t want to suppress anything.

MARCH 17, 1986
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MR. SPEAKER : No, you won't
suppress. I have not said that you want
to suppress anything. I only wanted you
to be sure...

(Interruptions)

MR. | SPEAKER _Please don’t
interrupt me. It is a very bad habit,
I am trying to get something for you.
Please listen to me.

(Interruptions)

MR. SPEAKER : You make sure that
your ground is firm and you stand on

firm footing and good ‘wickst and then
come. =

Export of Indian Textile; to United States

*186. SHRI V. TULSIRAM : Will the
Minister of TEXTILES be pleased to
state : :

(a) whether export of Indian textiles
to the United States is on the increase ;

(b) if so, the total value of textiles
exported to the United States during the
last three years ;

(c) the share of textiles exported from
Andhra Pradesh ;

(d) whether it is a fact that India is
facing a tough competition from other
Asian countries in US market ; and

(e) if so, the steps taken to face the
competition and boost our exports ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes,
Sir.

(b) The total value of textiles and
clothing exported to the United States
during the last three years were :—

(Rs. in crores)

1983 279.41
1984 410.29
1985 476.12

(c) The statistics of State-wise textile
exports are not maintained.

(d) These is competition from some
Asian countries,
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()] A-Stétqmept is given below.
| Statement .

The following measures have been taken
to boost textiles exports:—

(a) Soft loan scheme is available for
modernisation of the textile products.

(b) Sophisticated textile machines not
manufactured indigenously are allowed to
be imported on OGL.

(c) Wide width shuttleless looms and
rotor spinning machines are allowed to be
imported at concessional 1mport duty
linked with export obligation.

(d) CCS rates have substantially in-
creased with effect from 1st January, 1984.
‘These rates were continued during 1985,
These rates have been extended upto 3ist
December, 1986 subject to review to be
completed by March, 1986.

(¢) Import entitlements under REP
licences have been liberalised vide Appen-
dix 17 of the Import-Export Policy for
1985-88. Some items of raw material/
fabrics are permitted to be imported under
the Advance Licensing Scheme and Duty
Free REP Scheme vide Appendices 19
and 21 of Import Export Policy for 1985-88.

(f) Under the 1009 Export Oriented
Units and Free Trade Zone Schemes,
facilities for liberal import of capital goods
and raw materials along with many other
concessions are given with necessary export
obligation,

(g) Foreign collaboration is allowed
to modernise indigenous textile machinery
to enable enmporters to have access to
modern machinery. Sophisticated machines
not manufactured indigenously are allowed
t0o be imported on OGL. As many as
114 machines necessary for garments and
hosiery manufactures have been placed
under the OGL, 97 of them enjoying
concessional import duty vide Appendix 1
part B of Import-Export Policy for 1985-88.

(h) Government has announced intro-
duction of new Import-Export Pass Book
Scheme for manufacturer-exporters under
the new Import-Export Policy.

. () Government has decided to set up
a Fashion Technology Institute in Delhi
for education, research, service and train-

PHALGUNA !6. 1907 (SAKA)
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ina in the areas of fashion design uglci-
ally for the garment trade .

(j) Government has been giving additio-
nal assistance for new products and pew
markets. 10% higher REP is given for
new products and new markets.

(k) Government has been giving liberal
assistance for sponsoring and funding
promotional activities such as market
studies, Buyer-Seller-Meets, participation
in international fairs and exhibitions etc.

(1) Duty drawback rates for garments
have been liberalised.

[Translation]

SHRI V. TULSIRAM : Mr. Speaker,
Sir, [ want to know the contribution of
Andhra Pradesh in the textile exports to
the United States. Since, Andhra Pradesh
is surging ahead in all the fields, I just
wanted to know if we are not lagging
behind in this particular field. In Aundbra
Pradesh the hand!oom industry is working
on a large scale. Therefore, I want to
know the quantum of textile exports made
from Andhra Pradesh ?

MR. SPEAKER : The hon. Minister
says that he does not have these figures.

SHRI V. TULSIRAM : But he should
maintain such figures.

MR. SPEAKER : He does not have
these figures for any State. Why then

will he keep particularly in respect of your
State.

SHRI V. TULSIRAM : That is why I
said that he should have maintained those
figures.

MR.
suggestion.

&

SPEAKER : You give your

5
3

SHRI V. TULSIRAM : The hon. Minise
ter should give this information. He
must be having figures of exports with
him and he can find out on the basis of
those figures. 1 want to know from the
hon. Minister the time by which he would

_be able to send me the reply ?

[English]

SHRI KHURSHID ALAM KHAN : 1t
is very difficult to maintain these stamﬂm
State-wise and District-wise,.
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tionist tariff barriers imposed by the United

.. an institute in textile designing.

‘SHRI' AMAL DATTA : You can't
" do it with computers also...?

- " 'SHRI KHURSHID ALAM KHAN :
N6, we don’t have computers.

[Translation]

i+ SHRI V. TULSIRAM : Mr. Speaker,
in view of the tough competition, the tex-
tile exports to the Untied States and other
countries should be of a superior quality
so that they can stand in the competition
there. 1 want to know what steps he is
going to take to push up exports of tex-
tiles to these marke’s ?

SHRI KHURSHID ALAM KHAN :
Sir, we have already taken steps to this
effect. These include payment of duty
drawback and C.C.S. We also arrange
buyer-seller meets We are setting up
It will
be a fashion inistitute. It will prepare
good desigas of quality garments and will
belp the people so that exports are pushed
up by improving the quality control.

[English)

SHRI MURLI DEORA : The hon.
Minister has stated that in order to give
boost, there is an increase in the CCS
and other incentives for exporting textiles.
1 would like to know from the hon. Minis-
ter whether he is aware that there is in-
ordinate delay in getting this incentive
as well as the duty dravback and in view
of the fact that in the recent budget, the
Government has announced this Modvat
system whereby you can get automatic
credit. 1 would like to know from the
hon. Minister whether he will allow this
facility to the exporters whereby automatic
duty drawback is available.

~ SHRI KHURSHID ALAM KHAN :
'T'would certainly like to avail of the duty
‘but my friend here in the Finance Ministry
‘would have to be more cooperative,

SHRI INDRAJIT GUPTA: The
‘figures given by the Minister about the
value of export for three years are showing
- a rising trend. That, of course, is quite
gratifying, but I would like to know from
-him -whether the potential of export of
.our téxtiles to the USA market is being
seriousiy affected or not by the high protec-

States authorities on import of textile goods
from India. If so, I would like to know
whether they have imposed a quota
system, and that it is only according to
that that we are in a position to export.
What are we trying to do to take this
matter up with the USA authorities ?

SHRI KHURSHID ALAM KHAN: The
quota system is under the MFA, multi-fibre
agreement and the exporting developing
countries are not in favour of this multi-
fibre agreement, but unfortunately, the
importing countries and the developed
countries "are very much in favour of
maintaining this agreement. Actually, we
want that this should be under the GATT
which provides that there should be no
restrictions and no quota system, and
only the importing countries can increase
the tariff, but the tariff should be uniform
for all the countries and there should be
no discrimination against any country.

SHRI RANJIT SINGH GAEKWAD :
Recently, the Festive of India organised by
us in the USA had a very good impact on
the American people and it was a very
good opportunity to exhibit some of our
textiles in these exhibitions. I would like
to know from the hon. Minister, whether
these oxhibitions had any favourable effect
on the export of textiles.

SHRI KHURSHID ALAM KHAN:
The Festival of India in the United
States had a very large impact on all
aspects, of tourism and trade; and in
trade, the textile are also included.

Demand of Tea Industry for Unrestricted
Export

*187. SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the tea
industry demanded unrestricted tea export
in 1986 ;

(b) if so, the reaction of Government
to the said proposal ; and

(c) the steps taken in this regard ?
THE MINISTER OF COMMERCE

'~ AND FOOD AND CIVIL SUPPLES (SHRI

P. SHIV SHANKER) : (a) Yes, Sir.
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" . (b)and (¢) The export quota restric-

tions -.and the Minimum Export Price
requirements bad already been withdrawn,

SHRI ANANDA PATHAK: In
answer to my main question, the hon.
Minister has stated that the expor{ quota
restrictions and the minimum export
price requirements had already been with-
drawn., The restrictions are, however, not
limited to the export quota and minimum
export price. There are other maladies
also. The Government have not been
able to formulate a firm policy on pro-
duction, export and supply of tea to
domestic market. Tea export feiched
Rs. 745 crores of foreign exchange in 1984
and Rs. 700 crores in 1985. The tea
industry also paid around Rs. 200 crores
to the Government exchequer in the form
of duty, taxes, cess etc. This industry
also provides direct employment to more
than 10 lakhs of people and indirectly to
almost the same number. In view of the
above, and the importance of this industry,
I would like to know what concrete pro-
posals the Government have to formulate
a national tea policy so that the country
may meet the need of international as well
as domestic markets and maintain its
position irrespective of casual fluctuations

in the market.

SHRI P. SHIV SHANKER : In fact,
it is because of a very consistent and a
progressive national policy with reference
to the teca production and tea marketing
that every year the situation is improving.
In spite of the fact that even this year,
the international prices have gone down,
our exports, unitwise, have incréased and
our foreign exchange. is also available in
a very comfortable measure. I would not
like to go into the details of figures
because it takes time. Actually, the
position is like this. In the year 1985, we
have been able to export 222 million KG,
which is quite high as compared to the
earlier years and foreign exchange of
Rs. 711 crores has been earned. WNow, if
it i3 a question of value part of it, in the
context of value, it is slightly less as
compared to the previous year because of
the fall in the inter-national prices. But
the quantity of the tea that has been
exported is more than the quantity ex-

ported in the previous year.

" PHALGUNA Is, 1907 (SAKA)
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SHRI ANANDA PATHAK: The
Minister has stated that the quantity of
export is more this year and I think as
per the target, it may go up. But keeping
in view the pace of the production, I do
not-know how far the target can be met.
Secondly, it is heartening to note that the'
tea industry has a firm domestic market,
But the price in the domestic market
is so high and it is beyond the reach of
the common peoplc of the country, who
arc below the poverty line. You know
that the domestic demand was 416 million
KG at the end of the Sixth Plan and at
the end of the Seventh Plan, it will be
about 503 million KG. I would like to
know from the Minister categorically
whether the Government is considering to

fix a reasonable price for tea in the
domestic market.
SHRI P. SHIV SHANKER : Sir, the

position is that as on today, the price of
tea is very comfortable, In January 1986,
the price at Calcutta market was Rs. 23
per KG as compared to Rs. 29.43 per KG
during January 1985. Therefore, to say
that the price position is not comfortable
in the internal market may nou. be that
true.

(Interruptions)

SHRI AMAR ROYPRADHAN: We
never get at such prices.
(Interruptions)

SHRI P. SHIV SHANKER : What is
your objection ? If you tell me, I can
answer.

MR. SPEAKER : You answer to

Shri Ananda Pathak.

SHRI P. SHIV SHANKER ; 1 want
to know the objection so that I can
answer. :

AN HON. MEMBER ; Can you satisfy
the whole House ?

SHRI P. SHIV SHANKER : True. {
have to satisfy the whole House on the
basis of the question, ; '

(Interruptions) _

SHRI G.G. SWELL : They are not
getting tea at the price mentioned by the
Minister. That is the quention.

(Interraptions)
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SHR! P. SHIV SHANKER ; If the
abjectlon is that the tea is not availablc at
the price that I am referricg to, I will go
ihto it. Itis notas if I would like to
empe myself. I am saying this so far as
the auctions are concerned. The price has
béen determined on the basis of the auction.
1n fact this concept has been introduced in
recent times for this purpose that so far
as the growers are concerned, they should
get an appropriate remuneration for the
efforts that they put in for growing tea.
In the three markets of C.chin, Gauhati
and Calcutta 75 per cent of the tea pro-
duced in the country and particularly the
one which is called CTC, which is used in
the internal market is now auctioned so
that various buyers can come there and the
price can be settled at a proper rate, And
it is on that basis, I submit that so far as
January is concerned, the prices were rang-
ing in Calcutta at the rate of Rs. 23/- per
kg. which is much less than the corres-
ponding period of last year., Now, Sir, so
far as the fixation of the price is concerned
that is not done in the internal market.
Because the internal market price is settled
oD the basis of the auctions. It is true
that the minimum export price is fixed on

rtain occasions. As I said even that
p 88 been withdrawn because it depends on
\certain circumstances, which I need not go
nto at this stage because the question only
related with reference to the internal mar-
ket. He did not ask with reference to
external market. Tkerefore, 1 am not
making any statement.

PROF. G. G. SWELL : Sir, the hon.
Minister has said that the export quoto has
been withdrawn, the ceillng of the export
price of tea has been withdrawn. That means
there is unrestricted export. I would like to
know, how much tea is produced in the
country today and how much of that tea is
likely to be exported under the new arran-
gemeant and whether it will have an adverse
effect on the internal tea consumption.

, SHRI P. SHIV SHANKER : Sir, in the
year 1985, the tea production stands at 657
million kgs. The internal consumption is
415 million kgs. The external export is 222
million kgs. The situation is absolutely
under eontrol.

PROF. G.G. SWELL : I am asking you
how much of this tea is likely to be expor-

ted under the new arrangement and whether

MARCH 7, 1986

Oral Answers

a study has been made that it is likely to
have an adverse effect on the tea consumpe
tion in the country ? How much is likely
to be exported ?

SHRI P. SHIV SHANKER : I have
said atleast 220 million kgs. And the situa-
tioa is, it will not affect the internal market
in any form whatsover.

Promotion of Tourism in Haryana
_I..
*188. SHRI CHIRANJI LAL SHARMA:

SHRI M. RAGHUMA REDDY :

Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the steps taken or proposed to be
taken by the Unjon Government to pro-
mote tourism in Haryana during the Seventh
Five Year Plan ;

(b) the details thereof including the
places to be developed ; and

(c) the funds allocated therefor ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H, K. L. BHAGAT) (a) to(c) A
Statement is given below.

Statement

The Department in consultation with
the State Government has identified (1)
Badkhal (2) Dharshera (3) Gurgaon (4)
Hodal (5) Kaleswar (6) Karnal (7) Kuruk-
shetra (8) Naraingarh (9) Palwal (10)
Panchkula (11) Panipat (12) Pinjore (13)
Rohtak (14) Sidhaura (15) Sultanpur (16)
Sohna (17) Surajkund and (18) Tajewala in
the state of Haryana for development of
tourism infrastructure in a phased manner
through the combined resources of the
Centre, the State and the private sector.

The Central Government has already
sanctioned an amount of Rs. 31.65 lakhs
for construction of a Yatri Niwas at
Kurukshetra. In addition, the State
Government has been requested to earmark
suitable sites for construction of Yatrikas
at Agroha and Kurukshetra. The construc-
tion of Yatrikas is undertaken by Bhar-
tiya Yatr Avasi Vikas Samiti, a registered
society which receives about 90 per cent of
its expenses as grant-in-aid from the
Department of Tourism,
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SHRI CHIRANJI LAL SHARMA: 1
would like to know from the hon. Minister
as to when these places mentioned in reply
to the question, that is (1) Badkhal, (2)
Dharuhera, (3) Gurgaon, (4) Hodal, (5)
Kaleswar, (6) Karnal, (7) Kurukshetra, (8)
Naraingarh, (9) Palwal, (10) Panchkula,
~ (11) Panipat, (12) Pinjore, (13) Rohtak, etc.
have been identified as such and what is
the criteria for
whether the Government of India or the
Ministry of Tourism had made any contri-
bution in the development of these places,
so far ?

SHRI H. K. L. BHAGAT : Sir, these
places were identified long ago in consulta-
tion with the State Governments. So the
Government of India has made some con-
tribution for development of these places
in all the Plans they are going to make
contribution in the Seventh Five Yecar Plan
also. But it depends on the merit of the
scheme. Certain schemes have been sent
by the Haryana Government which are
under co.isideration. One or two have been
sanctioned, but largely the Haryana State
Governnient itself has spent a largs amount
of funds on development of tourism in
Haryana and they have developed it well.

SHRI CHIRANJI LAL SHARMA : In
reply to the question the hon. Minister
has answered for the development of
tourism infrastructure in a phased manner
through combined resources of the Centre,
the States and the private sector. May I
ask the hon. Minister as to what contribu-
tion has been made by the private sector
in the development of these places-at tou-
rists spots ?

SHRI H.K.L. BHAGAT : Sir, I do not
have the figures with me as to how much
the private sector has done in regard to
this. We are very keen about the private
sector ; coming in a big way in the tourism
sector, particularly in the sect r of accom-
modation, transport and amusement. But
exactly-how much the private sector did in
regard to these schemes so far is difficult
for me to say. Largely it was the State
Government—Haryana Government—which
did it with some assistance from the Cen-
tral Government.

SHRI M. RAGHUMA REDDY : Have

any details been worked out about sharing
by Central and State Governments, with
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regard to the infrastructural development of
tourist centres in Haryana, as well as else-

~ where in the country ?

~'SHRI H. K. L. BHAGAT : There is
no formula of sharing anything. Here, the
situation is like this : in the Plan alloca-
tions, there are separate Plan allocations
for each State. For example, in Haryana,
in the 7th Five Year Plan, it is Rs, 11
crores.

So far as the Centre is concerned, the
Centre does not allocate funds which it
gets, State-wise. There is no allocation State-
wise. The schemes are considered on merits,
keeping in view the attraction of the schemes
the number of tourists, places, and what
they are going to do etc. The States get
for their own Plans, separate funds from
the Centre for tourism. And from non-
Plan funds alse, they spend something on
tourism,

SHRI DHARAM PAL SINGH MALIK:
May I knew frem the hen. Mipister
whether any ccmprehensive plan has been
drawn up to fully exploit the potential of
Haryana, particularly to provide protec-
tion to wild life ; and also to increase the
flow of tourists to Sonepat and Kuruk-
shetra ?

SHRI H.K.L. BHAGAT : As 1 said,
these places have been identified. Govern-
ment of India’s policy, as also that of the
State Government is that wherever wild life
tourism is possible, it should be done. For
Kurkshetra, we have a number of schemes,
Already, the other day we have sanctioned
a Yatri Niwas for Kurukshetra which is a
vely important place of tourist attrace
tion,

For Sonepat, so far we have not recei-
ved any scheme, But in respect of any
area when we get schemes from the State
Government, we certainly give considera-
tion, keeping in view the finances available
with us. We are very keen on Haryana. It
is very attractive place for development of
tourism. It has a good infrastructure.
They have done well. In a way,
they a have been the pioneers in this.
Then the State is close to, and is part
of the northern wing which includes
Haryana, Rajasthan, Delhi, Himachal,
Jammu and Kashmir, Punjab and U.P,
They can all get together,
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We have also decided that some zonal
committee should be set for the purpose of
drawing up of schemes for organized groups
touring on the basis of some concessional.
packages etc. We are keen that Haryana
develops in a big way.

Replacemeat of old Tea Bushes

*189 SHRI BASUDEB ACHARIA:
Will the Minister of COMMERCE be plea-
sed to state.

(a) whether Goveramen! are aware that
almost 40 per cent of the tea bushes in the
country are over 50 years old and neced
replacement soon to avoid import of tea
by 2000 A.D. ; and

(b) if so, the re medial
taken in this regard ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) and (b) A state-
ment is given below.

mcasurcs being

Statement

It is true that a large pcrcentage of tea
bushes in India are very old since organised
tea plantation was started about a 100 years
back. Government is fully awarc of the
importance of exteasion, replantation and
replacement of tea bushes to increase pro-
duction. An area of about 133
hectares out of total arca under tea of
398 lakh hectares has been covered under
such measures from 1950 to 1984. In
addition to this in hilly area, where replan-
ting may be costly and difficult, large scale

ej uvenation, pruning and infilling has been
rcarried out.

These are among the measures which
have led to increase in tea production from
285 M.kgs. in 1051 to 657 M kgs in
1 985.

The main constraint in expediting the
pace of replanting has been the crop loss
on account of gestation period of tea
bushes. Tea industry has been rejuctant
to cut the old bushes in years of high
prices and there has been a problem of
funds in years of poor prices.

Tea Board has been operating Replan-
tation Subsidy Scheme to compensate for
crop loss. Recently a Scheme has been
sanctioned to allow tax-free carry over of
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profits deposited with NABARD for use in
years of poor profitability for these activi-
ties.

SHRI BASUDEB ACHARIA : It has
been stated by the Minister that there
were around 4 lakh acres of tea bushes
in the country in the year 1984-85, of
which 409, of the bushes were more than
50 years old. Young bushes in the age
group of 5 to 30 bearing full leaves repre-
sent only 259%,.

MR. SPEAKER : He is not beating
about the bush; he is trying to root out
the bush.

SHRI BASUDEB ACHARIA : The
production target in the last year of the
6th Five Year Plan viz. 1985 was 689
million Kgs.; but the actual production
was only around 645 million Kgs It
has been stated by him.

SHRI P. SHIV SHANKER : 657 million
Kgs.

SHRI BASUDEB ACHARIA : The
target was 689 mullion Kgs. The target
for the last year of the 7th five year Plan,
i.e. 1990 is 806 million Kgs.; and for the
year 2,000 A.D. it is 1084 million Kgs.
These are the targets. But at this
rate of increase, can these targets be
achieved ? What steps does Government
propose to take, to increase the rate of
production to reach the targets ?

SHRI P. SHIV SHANKER: I am
sorry my hon. friends, figures are not
entirely correct.

SHRI BASUDEB ACHARIA : What

are the correct figures ?

PROF. MADHU DANDAVTE: His
question is whether the figures are correct
or not.

SHRI P. SHIV SHANKER : 1 will
say his figures are not correct. That is
why I said not entirely ; that is the expres-
sion I used. For the year 1985, the target
that was fixed was 655 million kgs and

~ what we have hit is 657 million kgs, two

million kgs more than that ; and on the
basis of that, I submitted earlier also that
413 million kgs for the internal consump.
tion leaving a surplus of 242 million kgs.
Even with reference to the Seventh Five
Year Plan, the target that has been fixed ig
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760 million kgs, and the internal consump- .

tion that would arise for this period would
be 475 million kgs. leaving a good surplus
of 285 million kgs. to be utilized for the
purposes of the export. The hon. Member
was pleased to ask me about various
measures. So far as 2000 is concerned,
of course, n» target has been fired so far.
When we enter the 2l1st century, we will
certainly do it. I do not know whether
I shall survive to give the figures to my
friend. But various measures have been
taken for the purpose of increasing pro-
duction and also a scheme has been
introduced. Among the measures are
short-term measures such as optimisation
of input and improved cultural practices ;
medium short-term measures are :  irriga-
tion, drainage, rejuvenation, pruning and
infilling ; long-term measures are : exten-
sion, planting and re-planting ; various
schemes are: tea plantation finance scheme,
tea board loun for re-planting, extension,
planting and rcplacement, tea machinery
and irrigation equipment, hire purchase
scheme, tea board loan for irrigation
equipro:nt and the machinery, tea re-
plantation subsidy for replanting old
bushes, tea arca rejuvenation and con-
solidation scheme, subsidy for rejuvena-
tion, pruning and infilling, new tea units
financing scheme, special loan and subsidy
for extending tea cultivation in non-
traditiopal areas, Darjeeling interest subsidy
scheme special scheme for reviving Darjee-
ling garden which has been languishing on
-account of high cost of production and
loans from banks and tea board at 5.1 per
cent intercst subsidy. The area coverage
is 9500 hectares. Then development fund
scheme is there. A tea company can
deposit upto 20 per cent of their profit tax
free for use of productivity purposes later

on. These are various measures and -

the schemes that have been taken for the
purpose of improving producti n of tea.

SHRI BASUDEB ACHARIA : In view
of the fact that tea being one of the
highest foreign exchange earners, is there
any proposal to nationalise tea industry ?

SHRI P. SHIV SHANKER : Ason
today, there is no such scheme, but as
and when it is found that it is going to be
an advantage to the country, certainly we
‘will not hesitate to nationalise it, if it is
going to be advantageous to the country,
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PROF. MADHU DANDAVATE : Do
not nationalise consumers ?

"SHRI THAMPAN THOMAS: In
Neelgiri District of Tamilnadu and Iddiki
District of Kerala, there are oldest planta-
tions ; they are facinga big crisis and
most of these plantations had suffered
under the previous owners. They are old

and the new owners are converting them

into other plantations for other areas and
fragmentations is coming up. Has the
government got any scheme to prohibit and
prevent such conversion of tea estate and
transfer of tea estate and also re-plant
these areas directly by the government ?

SHRI P. SHIV SHANKAR : As on
today, there is no such scheme that has
been introduced, but I have given the
figures. In fact, the mcasures that have
been taken would provide adequate pro-
tection in the country even in the Seventh
Five Year Plan.

I have given those details ; I need not
read them. Even the measures for increas-
ing the production had been taken.
National production even at the end of
the Seventh Plan is going to be absolutely
comfortable.

MR. SPEAKER : Shri
Daga. Next question,

Mool Chand
He is absent.

Dr. T. Kalpana Devi. She is also

- absent,

AN HON. MEMBER :
ask a question.

Sir, 1 want to

MR. SPEAKER : Some time next.
Optimism is a very fine thing. There was
nothing more in this question.  Shri
Sarfaraz Ahmad. He is also absent. Shri
Satyendra Narayan Sinha, '

Government Access to Off-shore Funds

*192. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have been
secking access to off-shore funds partis
cularly in Europe through foreign banks
in India ;

(b) if so, the results thereof ;
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(c) whether Indian banks abroad are
also participating in arranging off-shore
funds ; and

(d) whether such off-shore loans also
involve arrangements for currency swap ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d) A
statement is given below :

Statement
Government Access to Off-Shore Funds
Parts (a) and (b)

Undertakings both in the private and
public sectors are selectively permitted by
Government to raise commercial loans
abroad through various international banks
and financial institutions opzrating in
India and outside 1ndia, mainly for
financing the requirements of projects.
Such borrowings have becen organised on
quite attractive terms.

Part (c) Yes, Sir.

Part (d) Currency Swap does not nor-
mally form a part of the original loan
mechanism but has been resorted to
separately, in a few cases with a view to

reducing the debt service costs of the
borrower.
SHRI SATYENDRA NARAYAN

SINHA : May 1 know whether part of
these off-shore funds are actually black
money abroad, and if so, what are the
steps that are taken by the Government to
prevent their inflow ?

SHRI JANARDHANA POOJARY :
Black money ? This information, we are

hearing for the first time. We will look
into it.
SHRI SATYENDRA NARAYAN

SINHA : I would like to know, whether
the Government is giving some commission
to certain agents to arrange funds, and if
so how much is given, and whether the
Central Bank and the other banks too
give it and are involved in commercial
transactions for arranging these funds.

- SHRI JANARDHANA POOJARY :
We are not giving any commission to any
individual partics and in fact this money
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should be routed through the prime financial

banks, that is, the norms that have been
fixed.

[Translation]
Indo-Pak Trade Agreement
+
*{93. DR. CHANDRA SHEKHAR
TRIPATHI :

SHRI VIRDHI CHANDER JAIN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether any trade agreement has
recently been signed between India and
Pakistan ;

(b) if so, the names of the commodi-
ties which India will import and- export
under this agreement ; and

(c) the total value of goods likely to
be imported and exported every year under
this agreement ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (1) No, Sir.

(b) and (¢) Do not arise.

DR. CHANDRA SHEKAR TRIPATHI:
Hon. Speaker, Sir, the hon. Minister has
very cleverly denied that any agreement
was signed, but on the other hand,
‘Jansatta® dated 27th January had carried
a news item that an ‘Adjournment Motion’
was moved in Pakistan Senate against the
recent agreement signed between India
and Pakistan. Speaking on the Motion,
the speakers had pointed out the likely
disadvantages to Pakistan if it exported
raw material to India in lieu of finished
goods. While replying to the debate, the
Commerc: Minister of Pakistan, Saleem
Saifulla Khan had opposed the Motion
and assured the Senate that trade of
Pakistan would not be adversely affected
due to this agreement. This clearly shows
that an agreement has definitely been
signed between India and Pakistan. If no
agreement has been signed, may I know
whether some talk has been held in this
regard ; if so the details thereof ?

SHRI P. SHIV SHANKAR : This
question basically relates to trade and the
supplementary asked by you also relates
to agreement on trade. That was why I
said that no agreement on trade has been
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signed with Pakistan. Of course, some
talks have been held and if you want to
have some information in that regard, I
can give it to you. But the positicn
remains the same. However, during the
course of his visit to Pakistan, our
Finance Minister had held extensive talks
on trade. Jt is just possible that based
on those talks, some trade agreement can
be signed in future, but no agreement has
been signed so far,

DR. CHANDRA SHEKHAR
TRIPATHI : I would like to know from
the hon. Minister the goods which used
to be exported to Pakistan heretofore and
what impact they had on balance of
payments and balance of trade ?

[English}

SHRIP. SHIV SHANKAR : I would
like to explain that among items we have
exported there are items like tea, iron ore
and beedi leaves, aluminium phosphide
tablets, tamarind, . refractory  bricks,
machinery and transport equipment.
Our exports from Pakistan had been urea,
rock salt, cotton seeds, etc.

Then, so far as the question of
balance is concerned, it is true that the
balance had been adverse.

MR. SPEAKER : There is too much
of talking on this side, right side.

SHRI P. SHIV SHANKAR : If my
hon. friend wants to know, in 1984-85 the
exports were to the tune of Rs. 12.91 crores
while the imports from Pakistan were to
the tune of Rs. 15.75 crores: the adverse
balance was of F.s. 2.84 crores, so far as
India is concerned.

(Translation)

SHRI VIRDHI CHANDER JAIN :
The talks that were held between the
Finance Ministers of Iandia and Pakistan

on 27th January...... _
(Interruptions)

SHRI P. SHIV SHANKAR : Not on

27th January, talks were held from 8th to

10th,

SHRI VIRDHI CHANDER JAIN :
What decision was taken aftcr those

talks 2 Will ;
state whether talks.wou_ld be held .again ;
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MR. SPEAKER : Who else will hold
the talks %......(Iarerruptions)

[English]

SHRI P. SHIV SHANKAR : Minutes,
of course, were recorded at the meeting
that has taken place in which we have the
Government of Pakistan put up a list of
certain items for purposes of exports from
this country and imports to that country.
It was also agreed that a team of senior
officers from Pakistan would visit India
in February, 1986. It is likely that the
team of officers may visit shortly.
Pakistan, of course, announced during
this visit private sector trading in certain
items. But that is only a matter which
has got to be gone into in a little detail.
For other items, trade through State
organisations will have to continue. It
was agreed that a joint business council
would be set up between FICCI and the
Federation of Pakistan Chambers of
Commerce & Industdy, It was also agreed
to identify areas for sctting up joint
ventures in India and in Pakistan. It was
also agreéd between two countries that
their trade would be conducted on the
basis of GATT obligations.

Need for Streamlinnig the procedures for
Clearance of Foreign Technical
Collaboration

*194. SHRI K. RAMAMURTHY : Will
the Minister of FINANCE be pleased to
state :

(a) whether the chances of getting new
foreign  technical collaborations are
getting adversely affected due to the
cumbersome procedures for clearance of
payments of royalties, lumpsum amounts,
engineering fees, etc. and the conditions
like getting no-objection certificates from
income-tax authorities and getting them
vetted by the Reserve Bank of India;
and

(b) if so, the steps being taken to
streamline these procedures ?

_THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JA?{ARDHANA POOJARY): (a)
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Statement

(a) and (b) The number of foreign
collaborations approved during the past
five years is as under :—

1981 == 389
. 1982 = 590
1983 = 673
1984 = 752
1985 = 1024

It will be seen that over the years
there has been an uptrend in the number
of collaborations approved. However,
the tax and exchange control formalities
to be observed before remittances under
approved collaborations can be effected
are constantly kept under review and steps

for improvement taken, wherever
necessary.
SHRI K. RAMAMURTHY : I am

glad to know that the present industrial
policy is in favour of inviting more and
more foreign . cqllaborations to our
country. And I find that in 1985 as many
as 1024 collaborations were approved by
the Government. May I know as to how
many of these collaborations have taken
effect 2 How far the procedures laid
down by the Finance Ministry come in
the way of entering into foreign collabora-~
tions by our entreprencur ? Is there any
monitoring cell in the Finance Ministry
which coordinates with other Ministries
and follows up collaborations till their
approval by the Finance Ministry ?

SHR1I JANARDHANA POOJARY :
We allow foreign technology on a
sclective basis in high priority are as like
cement, fertiliser, petro-chemicals, electro-
nics, etc. The performance is being
monitored. In fict, the Finance Ministry
is also taking seps to monitor the
performance. The Government has alrea-
dy taken some steps and because of those
steps we can say that there is substantial
improvement in this area,

SHRI K. RAMAMURTHY : My
question has not been answered. The
Finance Ministry has sanctioned so far
1024 collaborations in 1985. I want to
know as to how many of these cojlabora-
tions have taken effect, in other words,
how many industries have started running
in our countrv under these collaboraticns ?
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of no objection certificate from the
Administrative Ministry alone, collabora-
tions are pending for more than 3 years,
In the last five years, whatever collabora-
tions the Finance Ministry has cleared,
whether those collaborations have now
taken effect in our country by running
industry or some other forum ?

SHRI JANARDHANA POOJARY : In

the case of composite applications for

industrial licence and foreign collabora-
tion, and capital goods import, these are
considered by the Project Approval Board
which is required to decide within ninety
days. Secretary, Industry is Chairing
this Board and he is practically reviewing
Finance Secretary is
Chairing the Foreign Investment Board
and there also steps are taken to see that
delay is removed. The SIA, that is,
Secretary for the Industrial Approval is
supposed t)» coordinate with all other
ministries.

So, it will take time to know the imple-
mentation of Foreign Collaboration appro-
val by the Government. RBI conducts
periodical surveys in this respect. So,
the periormance in all the areas is being
monitored.

[Translation)

SHRI GIRDHARI LAL VYAS: The
hon. Minister replicd that clearance is
given by the Board within 90 days, and
thereafter the hon. Member had asked
what action was taken to clear-over 1,000
cases which were pending for the last two
years and what action was taken against
those who did not clear these cases within
90 days ?

[English]

SHRI JANARDHANA POOJARY :
Sir, I have stated that in the case of
composite application only it takes ninety
days. In other cases they have to dispose
of the applications within sixty-days.

Sale of Cigarettes at Higher Prices

_+
*195. SHRI RAM BHAGAT
PASWAN :
SHRI MANPHOOL  SINGH

CHAUDHARY :
Will the Minister of FINANCE be
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(a) whether Government are aware
that some  multi-national  cigarette
companies have started new  brands
without approval of price and certain
cigarette brands are being sold at a price
much higher than that printed on their

packets ; and

(b) if so, the action proposed to be
taken by Government against those
companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Clearance of cigarettes not being under
self-removal procedure, prior approval of
price is not necessary. However assess-
ment of excise duty is made at specific
rates on the basis of sale price printed on
the package of cigarettes. There have
been reports of sale of certain brands of
cigarettes in retail at prices higher than
the declared printed sale prices.

(b) State  Governments have been
asked to take suitable action in such
cares under the provisions of the
Standards of Weights and Measures Act,
1975 and the ruies made thereunder.

[Translation]

SHRI RAM BHAGAT PASWAN : Mr,
Speaker, Sir there are many com\panies who
sell their products arbitrarily without gett-
ing the price apporved by the Government
and without marking the price on the
packets and as a resul: of that the Govern-
ment connot make assessment of the excise
duty leviable on the stocks produced by
them. The LT.C. has started.a number of
new brands of cigarettes during 1984-85,
has secured no approval either from the
State Government or the Central Govern-
ment. I want to know what action Govern-
me '~ oropose to take in this regard. If they
dic ,¢t an a pproval, when did they get it ?

[English]

SHRI JANARDHANA POOJARY :
The prices are mentioned on packages of
different brands of cigarettes and in some
cases different prices are mentioned on
packages of identical brands, The Govern-
ment has taken action against those people
wherever it has been brought to the notice
of the Government., Whenever there is
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misuse of this provision, we have already
been taking action. In two cases we have
taken aciion and there the investigation is
in progress.

[Translation] .

SHRI RAM BHAGAT PASWAN:
Against whom have you takep action ?
[English]

SHRI JANARDHANA
When there is violation,
secuted.

MR. SPEAKER : Question Hour is over
now.

POOJARY :
they will be pro-

WRITTEN ANSWER TO QUESTIONS
[English]

Setting up of joint ventures between
India and U.K,

*184, SHKI B. V. DESAI: Will the
Miuister of COMMERCE be plic-ad i
state :

(a) whether the main purpose of the
trade team from the U.K. in January, 1986
was to look for Indian parteurs for setting
up joint ventures for expanding trade with
India and for transfer of technology ;

(b) if so, whether any agreements have
been reached in this regard ; and

(¢) if so, the details of agreements
signed ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) The visit
of the British delegation in January, 1986
aimed at expanding and promoting business
investment, technicai ccllaboration and
joint ventures between India and the U.K.

(b) No, Sir.
(c) Does not arise.

[Translation]

Export of Low Quality Tobacco

/" %190, SHRI MOOL CHAND DAGA :
'Will the Minister of COMMERCE be plea-

sed to state ;
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(a) whether it is a fact that unscrupulous
traders export low quality tobacco delibera-
tely which lowers India’s image in the
international market and adversely affects
our export prospects ;

(b) if so, whether G, vernment have
taken punitive action against such traders ;
and if so, the details thereof and if not,
the reasons therefor ; and

(c) whether the work relating to quality
inspection of Virginia tobacco meant for
export is being transferred to the Tabacco
Board and if so, when ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) to (c) A
Statment is given below.

Statement

(a) No complaints were received by
the Tonacco Board from importers on
quality claims during the last few years.
However, in the early 1980°s some claims
were raised on India Exporters by China.

(b) The claims were settled amicably
by the importers and exporters, cxcept for
one claim which is still pending final settle-
ment. The officers responsible for quality
contro! have been proceeded against by
the concerned department.

(c) The work relating to quality inspec-
tion of Virginia Tobacco remains with the
Department of Rural Development. No
decision on transfer of this work to To-
bacco Board has been taken.

[English]
Outgo of Foreign Exchange for Imported
Coins
*191. DR. T. KALPANA DEVI :
SHRI SARFARAZ AHMAD :

Will thée Minister of FINANCE be
pleased to state.

(a) whether it is a fact that imported
coins have meant a large outgo of precious
foreign exchange ;

(b) if so, the details thereof ;

(c) whether hoarding, black marketing
and profiteering of coins continuc unabated
in the country ; and
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(d) if so, further corrective steps taken|
proposed ?

THE MINISTER OF STATE IN THER
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)’
The cost of import of 2000 million pieces
of coins of denomination of Rupee 1, 50
Paise and 15 Paise amounts to about
Rs. 64.96 crores. However, as India
is a net importer of Copper and
fully dependent on import of Nickel, the
cost of importing these metals for manu-
facture of the above coins in India would
have entailed expenditure of around Rs.
37.35 crores in foreign exchange, Hence,
the net outgo of foreign exchange is around
Rs, 27.61 crores.

(c) All the State Governments/Union
Territories have been advised to take
action against those responsible for hoard-
ing and melting of coins under the provi-
sions of Small Coins (Offences) Act, 1971.
Most of the States and Union Territories
have, howéver, reported that no such
activities have been noticed. Only three
States have reported a few cases of hoarding
of coins. '

(d) "The following steps have been taken
to increase production and availabilty of
coins which in the ultimate analysis will
discourage hoarding and profiteering :

(1) Incentive schemes have introduced
in all the three Mints for obtain-
ing higher production.

(ii) Number of working hours per
week per shift has been increased
from 48 hours to 60 hours in all

. the three Mints.

(ili) As rart of the modernisation of
the existing three Mints, 22 new
Coining Presses have been pro-
cured.

(iv) A second shift in the Calcutta
Mint was introduced with effect
from 25-2-1985 which would result
in an additional production of 360
million pieces per annum.

(v) Orders for procurement of 14
more new Coining Presses are being
placed on HMT.

(v) In order to supplement local
production, it has been decided to
import 2000 million pieces of coing
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in the depominations of Re. 1/)-, 50
Paise and 25 Paise. '

(vii) The distribution machinery has
also been strengthened. Apart from
opening more Small Coin Depots/
Currency Chests throughout the
country, the . nationalised banks
have also been brought into distri-
bution net-work. ‘

(viii) It has been decided to set up a
New Mint at NOIDA, Ghaziabad,
U.P., and steps are being taken to
implement this decision. The capa-
city of the New Mint is estimated
at 2000 million pieces of coins per
annum. The project which is
estimated to cost Rs. 30 crores,
is expected to be commissioned by
1988-89.

ITDC Hotels in Orissa in Seventh Plan

*196. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
PARLIAMENTARY AFFAIRS AND

TOURISM be pleased to state :

(a) how many India Tourism Develop-
ment Corporation hotels are being proposed
to be established in Orissa during the
Seventh Five Year Plan period ;

(b) whether any survey has been con-
ducted about the tourist potentialities in
Orissa during the Seventh Five Year Plan ?

if so, the results thereof ;

(c) whether the Sixth Plan programme
for development of tourism in Orissa has

been completed ; and

(d) whether the infrastructural facili-
ties are included in the Seventh Plan
attuned with the tourists potentialities of
the State ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) (8) to (d) During the Seventh
Plan the India Tourism Development Cor-

poration does not propose to take up cops-
truction of any new hotels in Orissa. How-

ever, the following on-going ITDC hotel
projects in Orissa will be completed :

(1) Expansion of Hotel Kalinga Ashok

Bhubaneswar by addition of 36
rooms with upgarded facilities of
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4-gtar standard at an estimated
cost of Rs. 170.00 lakhs,

(2) 44-room, 3-star, joint venture hotel
at Puri at an estimated cost of Rs.
190 lakhs in collaboration with
Orissa Tourism Development Cor-
poration.

2. No specific survey has been under-
taken by the Central Department of
Tourism about the tourist potentialities in
the State of Orissa.

3. The following schemes taken up for
implementation by the Centrsl Department
of Tourism in Orissa during the Sixth Five
Year Plan :

b d

Amount released
(Rs. in lakhs)

(i) Preparation of Mas- 3.20
ter Plan of Lalitgiri-
Udaygiri-Ratnagiri

(ii) Forest Lodge at 10.80
Simlipal

(iii) Lion Safari Park, Nan- 19.23
dan Kanan

(iv) Purchase of boats for 1.80
Chilka lake

(v) Master Plan of Chilka 2.00
lake

(vi) Construction of toilet 2.61
block near Sun Tem-
ple at Konark

(vii) Flood lighting of 7.29
Khandagiri & Udaygiri

(viii) Assistance under Fairs 2.14
and Festivals : Chilka
Boat Race

49.07

4, Govt. of Orissa has submitted the
following schemes for inclusion in the
Seventh Plan to provide infrastructuring
facilities to the tourists.

Estimated amount
(Rs. in lakhs)

Name of the scheme

(i). Provision of basic 11.50

amenities for tourists at
Chandrabhaga, Konark



35 Wirtten Answers

(if) Coostruction of shop- 16.85
ping complex and day

centre at Konark

(iii) Yatri Niwas at Satpada 38.50

Chilka lake

(iv) Provision of three mini 17.58
buses, six wagonettes and

five elephants

(v) Yatri Niwas at Konark 29.00

[Translation]

Foodgralns Storage Facility in the Country

*#197. SHRI RAJ KUMAR RAI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that dueto
inadequate foodgrains storage facility,
wheat is lying in the open in various parts
of the country ;

(b) if so, the quantity of wheat spoiled
in various godowns of the Food Corpora-
tion of India during the period between
1983 and February, 1986 ;

(¢) the estimated value of wheat so
spoiled ; and

(d) the measurcs being taken by
Government for its prope: storage ?

THE MINISTER Oi° COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) As on
1-1-1986. 20.38 lakh tonnes of wheat was
held by the Food Corporation of India
under cover and plinth storage in the
country.

(b) and (c) The quantity of wheat
damaged in various godowns and its
estimated value are given below :—

-
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Period Quantity Value
(MT) (Rs. lakhs)

1983-84 26.318 515.27

1984.85 25,881 594.58
1985-86 11,484 Yet to be
(estimated upto compiled.

December, 1985)
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. (d) Efforts are being made to augment

. the covered storage capacity. Due care for

the maintenance of the health of the food-
grain stocks is being taken by the qualified

technical personnel  through regular
periodic  inspection, prophylactic and
curative treatment of the stocks. In case

of stocks stored under cover and plinth
storage, the following additional steps are
taken :—

(i) Stocks are stored in the opzn on
‘pucca’ plinths, where wooden
crates are used as dunnage to
protect damage to the stocks from
the bottom.

(i) Stocks stored in CAP are well
covered with LDPE (Low Density
Polythene) covers and monofila-
ment nets to protect the stocks
from rain and cyclones.

(i) Stacks are built in the shape of
domes to avoid stagnation of
water on the top.

(iv) Stocks stored in CAP are regularly
aerated on suanny days so as to
avoid moisture migration in the
stocks.

[English]
Im})ort of Sugar
*198, SHRT G. BHOOPATHY : Will

the Minister of COMMERCE be pleased to
state :

(a) the total quantity of sugar
imported during 1985, break-up month-
wise ;

(b) the landed price of
sugar per tonne and other
levied on each tonne after import ;

imported
charges

(c) the total revenue earned on impor-
ted sugar ; and -

(d) the price at which imported sugar
was sold in the country ? ‘

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P,
SHIV "SHANKER): (a) Provisional
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figures of month-wise import of sugar
during 1985 are as under :—

Month Qty. in MT
January, 1985 49,966
February, 1985 | 32,932
March, 1985 11,926
April, 1985 —

May, 1985 96,387
- June, 1985 61,579
July, 1985 1,46,198
August, 1985 2,19,964
September, 1985 2,73,544
October, 1985 2,35,263
November, 1985 2,31,897
December, 1985 2,85,261
TOTAL : 16,44,917

——— o ——— o i i 8424 - ) i

(b) The provisional estimated Janded
cost of imported sugar per tonne (includ-
ing cost, insurance and freight: letter
of credit and bank charges, customs duty
and port handling charges) works out to
Rs. 3839 per metric tonne in 1985-86.
Other charges levied on each metric tonne
after import include godown rent and
insurance, interest and other miseellaneous
charges incurred in storage and distribu-
tion of sugar inside the country.

(c) Total customs duty payable.on
sugar imports in 1985-86 is Rs. 284 crores
(estimated).

(d) Imported sugar is being sold
against levy quota at Rs. 4.80 per
Kg. in free sale quota at ceiling price of
Rs. 5.80 per Kg. in auction at open
market prices.

Measures to prevent Smuggling in Gold

*199. DR, K.G. ADIYODI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the price
of gold in India is much higher than in
the other countries ; and

(b) if so, whether there is any proposal
to reduce the gap so as to p-event
smuggling of gold into [ndia ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. - :

(b) No proposal to reduce the gap,
as such, is under consideration. However,
the drive against smuggling activities has
been intensified.

.

IBRD Loan to NABARD

*200 SHRI D.N. REDDY : Will the
Minister of FINANCE be pleased to
state :

(a) whether the National Bank fo
Agriculture and Rural Developmenr
(NABARD) team went to USA to finalist
International Bank for Reconstructione
and Development (IBRD) loan ;

(b) if so, the outcome thereof ; and

(c) the justification for securing more
IBRD loans in view of over-indebtedness
of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) A
Government of India delegation which
included a representative of NABARD went
to Washington, USA in November, 1985
to negotiate an IBRD loan for NABARD.

(b) The negotiations have been
completed for an IBRD loan of $ LY
million.

(c) The level of the country’s external
indebtedness and the likely burden of
debt servicing are within §prudent limits.
Borrowing from multi-lateral institutions
like IBRD, of which India is a member,
is undertaken for high priority projects and
forms a source of financing preferred to
external commercial borrowings.

Demand for Creation of new Sub-Division
and Districts in Orissa

+201. SHRI SOMNATH RATH : Will the
Minister of FINANCE be pleased to
State :

(a) whether Government of Orissa have
given any proposal for creation of new
sub-division at Aska in @Ganjam District
and have requested the Uions @overnment
of allotment of funds ;
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‘(b) if so, the details in this regard ;

-{c) whether Orissa Government have
also requested for sanction of funds for
creating some districts in the State ; and

(d) if so, details in this regard ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(b) Does not arise.

(¢) No, Sir.

(d) Does not arise,

Charges against the Officers of Punjab
. and Sind Bank

#202. SHRI KRISHNA SINGH :
SHRI C. JANGA REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
has been drawn to the press report
captioned ‘‘Punjab and Sind Bank—a ship
with sinking reputation” appearing in the
‘Clarity’, Bombay of 25th August, 1985 ;

(b) if so, whether any investigations
have been carried out into the affairs of
the Punjab and Sind Bank ; aad

(c) if so, the outcome of the investi-
gations and the action tahcn against the
officers concerned ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
Reserve Bank of India enquired into the

allegations contained against some officials
of Punjab & Sind Bank which appeared
in the 25th August, 1985 issue of the news
weekly “‘Clarity”’. Except in the cese of
the then Officer-in-charge of Piperia Dhani
Branch, in respect of whom FIR has been
lodged with Police and whose services have
been terminated, RBI’s report does not
show that direct involvement of the
officials has been established in respect
of those allegations which could be
verified by them from records available,
In respect of one official, RBI's report is
Qtill awaited,
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India’s Share in International Development
Agency and World Bank

*203. SHRI YASHWANTRAO
GADAKH PATIL :

SHRI V. SOBHNADREES-
WARA RAO :

Will the Minister of FINANCE be
pleased to state :

(a) whether India’s share of concessio-
nal funds from the Intarnational

Development Agency and World Bank has
gone down ;

" (b) if 8o, the details thereof ;

(c) the effort made
concessional funds ; and

to get more

(d) the outcome of discussions held
by Government with US authorities for
continued IDA assistance to India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) Commitment of IDA credits to
India which was approximately 409, of
total credits to all countries upto the
World Bank’s fiscal year 1980 has gradually
come down to 36.79% in fiscal year 1981,
33.5% in fiscal year 1982, 31.89 in fiscal
year 1983, 289 in fiscal ycar 1984 and
22.29, in ﬁsval year 1985,

(¢) and (d) India is engaged in a
dialogue with major donor countries,
including U.S.A., who are, at present
negotiating the size and criteria for
allocation of IDA VIII which will be
effective from 1st July, 1987.

Working of Raw Cotton Monopoly
Procurement Schemes in Maharashtra

1733. SHRI ZAINAL ABEDIN : Will
the Minister of TEXTILES be pleased to
state :

(a) whether Government have instituted
any inquiry into the working of the raw

cotton monopoly procurement schemes in
Maharashtra ;

(b) if so, the reasons for such an
inquiry ; and

(c) the outcome of the inquiry and the
agtion taken thereon ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES
KHURSHID ALAM KHAN) : (a) to (c)
The raw cotton monopoly procurement
scheme in Maharashtra is valid upto 30th
June, 1986. The Government  of
Maharashtra have sought extension of the
said scheme beyond 30th June, 1986.
The Government of India have constituted
a committee to go into the question of
further extension of the said scheme in
Maharashtra and other related matters.
The report of the Committee has not yet
been made available to the Government.

Export of Marine Products

1734. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of COMMERCE be pleased to state:

(a) the total volume and total value of
marine products exported from India
during 1984 and 1985;

(b) which is the State that contributed
highest to marine export; and

(c) what was the corresponding volume
and value of export from that State ?

THF MINISTER' OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Exports
of marine products from India during
1984 and 1985 were provisionally as follows:
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1984-85 1985-86
(April to
Dec., 1985)
Quantity 86187 57113
(tonnes)
Value
(Rs. Crores) 384.29 275.18

(b) Kerala State accounted for the
highest marine products export.

(c) The volume and value of exports
of marine products from Kerala provisi-
onally were :—

1984-85 1985-86
(April to
Dec. 1985)
Quantity 31570 20899
(in tonnes)
Value
(Re, Crores)  148.14 94.45
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Upgradation of Food Craft Institute into
Diploma Awarding Institute

1735. SHRI T. BASHEER : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether itis a fact that Govern-
ment have upgraded some Food Craft
Institute in the country into Diploma
awarding institutes ;

(b) whether it is a fact that Govern-
ment of Kerala has already requested the
Union Government to upgtdde the Food
Craft Institute, Kalamasset$$ and

(c) if so, the decision in this matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) (a) Yes, Sir.
It was decided to upgrade six Foodcraft
Institutes to diploma awarding Institutes
during the 6th Plan period.

(b) Yes, Sir.

(c) Keeping in view the financial and
technical constraints, it has not been
possible to upgrade the Foodcraft Insti-
tute, Kalamassery to diploma level.

Simplification of procedure for Clearance
of Unaccompanied Baggage

1736. DR. B. L. SHAILESH : Will
the Minister of FINANCE be pleased to

‘state

(a) whether he is aware that the existing
procedure for the clearance of unaccom-
panied baggage particularly in Delhi is
very cumbersome and one has to go from
pillar to post to get delivery of the bag-
gage from the Customs Godown in the
CWC premises at Gurgaon Road, New.
Dethi and spend lot of money on trans-
port etc.; and

(b) if so, the steps Government pros
pose to take to simplify and expedite the

unaccompanied baggage clearance opera-
tions ?

THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Un-accompanied Baggage is transferred
from the Airport to the Godown of the
Central Warehousing Corporation, who
act as custodian of such hacasss Ha.
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clearance of unaccompanied baggage, the
passengers have to obtain a delivery order
from the concerned Airlines and produce
it to the custodian, who then present the
baggage to be examined and assessed to
duty by Customs.

The system of customs clearance
has been streamlined. Examination of
goods, calculation of duty and preparation
of duty receipt is now done by the same
officer. A single window system for regis-
tration of documents and clearance is in
force. Supervisory officers also remain
present to avoid any delay or hardship.
Individual cases or complaints of difficulties
experienced by passengers or delays in
clearance are looked into for appropriate
remedial action,

Setting up of a High-level Tribunal to settle
Excise Cases

1737. SHRI K. PRADHANI :

SHRI P.M. SAYEED :
SHRI KAMAL NATH :

SHRI1 SANT
MANDAL :

Will the Minister of FINANCE be
pleased to state :

KUMAR

(a) whether a high-level tribunal is
likely to be set up by Government early
in the next financial year to settle excise
and customs classification and wvaluation

© cases :

(b) if so, the modalities of the pro-
posed Tribupal and how far it will be an
improvement over the existing Central Excise
and Customs Tribunals;

(c) whether Government will in the
interest of timely collection of revenue
and to prevent the trade in dodigng pay-
ment of duties by resorting to courts for
stay of the proceedings, consider the
desirability of debarring the jurisdiction
of the courts to entertain such pleas; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) A pro-
posal to set up a high powered Customs
and Excise Revenue (Appellate) Tribunal
under Article 323B of the Constitution
for settlement of customs and central
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excise matters, including classification and
valuation cases, is under consideration;

(b) Detailed proposals are being
worked out in consultation ‘with the
Ministry of Law;

(c) Yes.

(d) Question does not arise in view of
reply to part (c).

Betel Leaves Exports to Pakistan

1738. SHRU HANNAN MOLLAH ;
Will the Minister of COMMERCE be
pleased to state the quantity (in mts.) and
value (in Rs. lakhs) of betel leaves exported
to Pakistan during the 1last three years
(1982-85) ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : Country-wise export
data for betel leaves are available upto
1982-83. Exports of betel leaves to Pakistan
during the year 1982-83 were 4748 kgs
valued at Rs, 56174.

Increase in Allocation of Wheat to Orissa

1739. SHRIMATI JAYANTI PATNAIK:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state : -

(a) whether wheat is being supplied to
different States from the Central pool;

(i)) if su, the total tonnes of wheat
demanded by the Government of Orissa in
1984-85 and 1985-86;

(¢) the total tonnes of wheat allocated
to Orissa under different schemes in those
years; and

(d) whether Government propose to
increase the allocation of wheat to various
States including Orissa in view of the satis-
factory stock position of wheat in the
Central pool ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANJA) : (a) Yes Sir,

(b) The quantities of wheat demanded
by the Government of Orissa for public
distribution system and roller flour mills in
the State were about 5.69 lakh tonnes
during 1984-85, and 7.19 lakh tonnes in
1985-86,

|
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(c) The total allocations of wheat made
to the State Governmeft for public distri-
bution system and roller flour mills as well
as various schemes were 4.62 lakh tonnes
in 1984-85, and 6'79 lakh tonnes in 1985-86.

(d) Yes, Sir. Allocations of wheat to
the various States including Orissa have
been liberalised.

Nationalisation of Textile Mills

1740. SHRI JAGANNATH PATTNAIK :
Will the Minister of TEXTILES be pleased
to state :

(a) the number of textile mills closed
as on 31 Japuary, 1986;

(b) the number out of the above pro-
posed to be nationalised and the locations
where these are situated;

(c) whether Government propose to
nationalise the remaining mills; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
number of erstwhile cotton mills closed as
on 3ist January, 1986 is 73,

(b) and (¢) Government do not propose
to nationalise any of these mills.

(d) Does not arise,

Development of Tourlst Places in
Uttar Pradesh

1741. SHRI MANVENDRA SINGH :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state ° '

(a) whether any comprehensive plan is

being drawn up to exploit fully Uttar
Pradesh tourist potential;

(b) if so, details thereof;

(c) whether the Union Government
propose to develop places of tourist interest
in Mathura and Brindavan of Uttar
Pradesh; and

(d) if so, the details thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) : (a) and (b)
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The Department of Tourism.in consultation
with the State Govt. has identified 25
centres in Uttar Pradesh for phased deve-
lopment of tourism infrastructure through
the combined resources of the Centre,
State and the private sector. In the Seventh
Five Year Plan the Planning Commission
has allocated Rs. 24.50 crores for Tourism
in the State Sector.

(c) and (d) The Union Government has
prepared a master plan through the
National Institute of Design, Ahmedabad
for development of Brij Bhoomi covering
Mathura and Brindavan. The Department
has sanctioned construction of a Tourist
Bungalow at Mathura at an estimated cost
of Rs. 27.64 lakhs, out of which an advance
of Rs. 500 lakhs has becn released to the
State Government. The Department has
also sanctioned Rs. 1.15 lakhs for consrtuc-
tion of a Rashla stage on the Parikrama
Route, out of which an amount of Rs. 1.00
lakhs has been released. Yatrika at
Brindavan is nearing completion.

New Cash Compensatory Support Scheme

1742. SHRI1 CHINTAMANI JENA : Will
the Minister of COMMERCE be pleased to
state : '

(a) whether Government have decided
to introduce a new scheme of cash compen-
satory support on exports;

(b) if so, the details thereof ;: and

(c) how far it will be helpful in regard
to increase of exports ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) to (c) The salient
features of the new Cash Compensatory
Support scheme proposed to be introduced
are ;:—

(i) In respect of industrial products
reimbursement of unrefunded
indirect taxes will continue to be
the main clement for determining
the CCS rates. However, the
cascaded structure of taxation will
also be taken into account.

(ii) Compensation for product/market
development will be given only in
‘highly selective manner on the
basis of a phased out programme,
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(iil) For agricultural items, such as
fruits and vegetables which are
perishable in nature, a special
element of compensation will be
provided for the high cost of
transportation within India.

(iv) For handicraft items, the value
added by labour will be one of the
main factors to be considered for
determining the CCS rates.

(v) The restriction regarding grant of
CCS not being allowed to exceed
259%, of the value added i.e. f.0.b.
realisation less REP entitlement
(under the Import Policy for
Registered Exporters) will continue.

(vi) The present policy for granting
CCS on certain categories of sup-
plies within India treating them as
deemed exports will continue.

Cash Compensatory Support is provided to
compensate the Indian exporters for various
disadvantages which are innherent in our
present stage of economic development and
to make the Indian exports competitive in
the world market.

Nationalisation of Sree Durga Cotton
Spinning and Weaving Milis, Konnagar
(West Bengal)

1743. SHRI ANIL BASU: Will the
Minister of TEXTILES be pleased to
state :

(a) whether it is proposed to nationa-
lise Sree Durga Cotton Spinning and
Weaving Mills, Konnagar (West Bengal) ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) No,
Sir.

(c) Does not arise.

Export of Groundnut and Oilcakes

1744. SHRI AMARSINH RATHAWA :
Will the Minister of COMMERCE be

§ pleased to state :

(a) whether it is a fact that there has

“ teen decline in export of groundnut and

oilcakes ;
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(b) if so, the reasons therefor ;

(c) whether it @ also a fact that there
is a great demand for groundput in .
foreign countries and particularly in
European countries ; and

(d) the steps being taken by Govern-
ment to increase the export of groundnut
and oilcakes and import edible oil instead ?

THE MINISTER OF COMMERCE

AND FOOD AND CIVIL SUPPLIES

(SHRI P. SHIV SHANKER) : (8) India’s
exports of HPS groundnut and groundnut
extraction during 1985-86 are expected to
be lower compared to exports in the
preceeding vyear.

(b) The decline is on account of high
domestic prices due to drought conditions
in the main groundnut producing States.

(c) There is a good demand for Indian
HPS groundnuts in foreign countries
including Europe provided our stocks are
free from aflatoxin and are offered at
competitive prices.

(d) The following steps have been
taken to increase exports of groundnut
and oilcakes instead of imports of edible
oil :— )

(i)* A new regime of cash compensa-
tory support is under prepara-
tion.

(ii) The budget proposals announced
on 28-2-86 provide for a Cash
Compensatory Support of 109 of
the f.0.b. value of oilmeal exports,

(iii) Efforts are also being made to

diversify new markets for exports

of groundnut extraction.

(iv) Fiscal measures have been
announced to encourage domestic
production of oils and to reduce
their imports.

Participation of Private Sector in
Indo-Pak Trade

1745. SHRI AKHTAR HASAN : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether in the light of Indo-Pak
trade talk held recently, individuals and
private parties will be allowed to import/
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export directly with Pakistan or the trade
will be routed through State agencies ;
and ‘

(b) whether procedures have been
simplified to encourage more trade between
India and Pakistan ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER) : (a) Trade
between India and Pakistan would be
through State Trading Agencies except for
42 items in which private parties may trade
directly.

(®) No, Sir.

-

Export of Cotton

1746. SHRI LAKSHMAN MALLICK :
Will the Minister of TEXTILES be pleased
to state :

(a) whetlicr Government have received
reports that prices of cotton are falling in
view of good crops ;

(b) if so, the details regarding the
estimaticd production of cotton during the
current financial year ;

(c) whether Government propose to
export the cotton this year also ; and

(d) if so, the details regarding the
quantity and the extent of foreign exchange
likely to be earned ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes,
Sir.

(b) The production of cotton during
the current cotton season is estimated at
about 94,00 Jakh bales.

(¢) and (d) Government of India have
already released 10.00 lakh bales of long
and extra long staple cotton, 52,000 bales
of Bengal Deshi and 25,000 bales of Yellow
pickings for export during the current
cotton seasons. It is difficult to indicate
the foreign exchange likely to be earned
until the cotton is actually exported.

Development of Wildlife Tourism in

Sunderbans
1747. SHRI  SANAT KUMAR
MANDAL : Will the Minister of
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PARLIAMENTARY AFFAIRS AND
TOURISM be pleased to state :

(a) whether at a seminar held recently
on the need to develop wildlife tourism,
it was decided to identify and develop new
areas for wildlife tourism ;

(b) if so, the follow-up action being
taken ;

(c) whether the development of
Sunderbans area famous for its wildlife,
will also be taken into consideration ; and

(d) if not, the reasons therefor ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) Yes, Sir.

(b) The recommendations of the
seminar are under consideration of the
Government.

(c) and (d) A high powered multi-
disciplinary committcc of experts on
wildlife tourism is proposed to be appoin-
ted to study all aspects of wildlife tourism
and frame Jlong-term and  short-term
policies. Further action will be taken on
the recommendation made by this
Committee. The Central Department of
Tourism, however, has sanctioned Rs. 7.00
lakhs for construction of a floating
accommodation at Sunderbans in the year
1984-85.

Promotion of Consumer Cooperatives

1748. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government have taken
any steps for the promotion of consumer
cooperatives in the country during the
Sixth Five Year Plan and in the first year
of the Seventh Five Year Plan;

(b) if so, the nature thereof alongwith
the number of consumer cooperatives set
up during each one of the years of the
Sixth Five Year Plan and the total number
of these cooperatives as on 31 March, 1985
Statewise; ‘

(c) whether it is proposed to give
financial assistaince for the setting wup
stores-cum-shops in the rural areas for
these ¢operatives;
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(d) if so, the amount earmarked for
each one of the States for this purpose in
Seventh Five Year Plan; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANJA) : (a) Yes, Sir,

(b) Under the Centrally Sponsored
Scheme for Development of Consumer
Cooperatives in Urban Areas, financial
; assistance is provided for setting up of
new retail outlets—Departmental Stores,
Large/Small Sized Retail Outlets, Mobile
Van Shops, Regional Distribution Centres
etc. Assistance is also provided for sott-
ing up of consumer industries and for
rehabilitation of weak/sick wholesale con-
sumer cooperative stores. Rehabilitation
assistance to the State Consumer Cooper-
ative Federations in th: Eastern and
Northeastern States and assistance for
expansion/diversification of  busiaess to
State Consumer Cooperative Federations
in all the States is also provided. Dz:tails

of financial assistance provided undcr the
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Centrally Sponsored Scheme for sotting
up of new outlets during the 6th Plan
period upto 31 March, 1985 are given in
Statement-I given below. Statewise num-
ber of consumer cooperatives as on
31-3-1985 is given in the Statement-II
given below.

(c) Financial assistance to the village
cooperatives (Primary Agricultural Credit
Societies, Large-sized Agricultural Multi-
purpose Socicties, Farmers Service Societ-
ies, etc.) by way of margin money is pro-
vided under the Centrally Sponsored
scheme to enable them to undertake dis-
tribution of consumer articles in rural
areas. The Scheme is implemented through
the National Cooperative Development
Corporation which provides assistance
from their own corpus of funds for cons-
truction of storage godowns by such co-
operatives in the rural areas.

(d) and (e) Assistance under the
Centrally Spnsored Scheme is provided on
Project basis only to cooperative stores
having potential for cstablishing such
rctail outlets. Therefore, funds have not
been carmarked to various States.

Statement-I

Financial assistance provided under Centrally Sponsored Scheme for development of
consumer cooperative in Urban Areas for setting up of new outlets during the Sixth
Plan period upto 31st March, 1985

Sl States/U.Ts. 1980-81 1981-82 1982-83 1983-84 1984-85 Total
No.
1 2 3 4 5 6 7 8
1. Andhra Pradesh — _— 3 —_ - 3
2. Assam 5 5 3 5 2 20
3. Bihar — 2 10 3 2 17
4. Gujarat 1 e 1 _ e 2
5. Haryana 13 14 1 — — 28
6. Himachal Pradesh — — - -— -— s
7. Jammu & Kashmir ‘ 3 — — —_ 1 4
8. Karnataka 1 1 29 2 11 44
9. Kerala ‘ 1 -— 4 e 1 4
10. Madhya Pradesh 3 1 11 e 2 17
11, Maharashtra 11 —_ 5 2 5 23
12. Manipur — -— -~ — - o
13. _Meghalaya o - = 3 e - 3
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1 2 3 4 5 6 1 8
14, Nagaland — — — — —_ —_
15. Orissa 8 4 3 1 10 26
16. Punjab — — 1 —_ — 1
17. Rajasthan 24 — 8 2 —_ 34
18. Sikkim — — — — — —_
19. Tamil Nadu 17 - 1 15 7 40
20. Tripura — —_ _— — —_ —
21. Uttar Pradesh 106 11 20 14 64 215
22, West Bengal 5 —_ 6 4 3 18
23. Arunachal Pradesh — —_ —_ —_ — —_
24. Andaman and Nfcobar — — — — — —
25. Chandigarh — — — — — _—
26. Dadra and Nagar Haveli — — —_ — —_ —_—
27. Goa, Daman and Diu — — —_ — —_ —
28. Delhi — — 12 —_ — 12
29, Lakshadweep — —_ — — —_ —
30. Mizoram — — — — — —
31. Pondicherry — -— — — — —
Total 198 38 119 48 108 511
Statement-I1
* Sl No. State[U.T. Total
1. Andhra Pradesh 1534 19. Tamil Nadu 3854
2. Assam 1305 20, Tripura 93
3. Bihar 1795 21. Uttar Pradesh 1955
4. Gujarat 1134 22, West Bengal 2349
5. Haryana 96 TOTAL E’I_SQ_SL
6. Himachal Pradesh 128 23, Arunachal Pradesh 51
7. Jammu & Kashmir 578 24. Andaman & Nicobar
8. Karnataka 1569 Islands 40
9. Kerala 333 25. Chandigarh 2
10. Madhya Pradesh 990 26, Dadra & Nagar Haveli 5
11, Maharashtra 2105 27. Delhi 630
12. Manipur 146 28. Goa, Daman & Diu 92
13, Meghalaya 41 29. Lakshadweep 16
14, Nagaland 106 30. Mizoram 227
15. Orissa 1 448 31. Pondicherry 19
i 3220 -
17 Rajasthan 044 TOTAL 1182
18. Sikkim 38 GRAND TOTAL : (States/UTs) 28993
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Cl;sure of Powerloom Units

1749, SHRI R.M. BHOYE : Will the
Minister of TEXTILES be pleased to
state :

(a) whether there has been increase in
the varieties of cloth made by composite
mills while those produced by the power-
loom units in the decentralised sector has
declined during 1984-85 ;

(b) if so, the reasons therefor ;

(c) whether the powerloom units in the
decentralised sector have become critically
sick and a number of powerlooms in the
¢ountry have been closed down in Maha-
rashtra and Gujarat which in turn has
forced the closure of countless independent
cloth printing and processing units in
Gujarat and other States ; and

(d) if so, the details theroof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (a) and (b) It
is not possible to give any precise estimate
of the number of varieties of cloth, in
different sorts and designs, produced by the
composite mills or by powerloom units in
the decentralised sector. The production
figures for 1984-85 indicate that there was
an increase in the total production of cloth
in the decentralised powerlooms sector, as
compared to the previous year.

(c) The production figures for April-
September 1985 indicate that there was an
increase in production of cloth in the
decentralised powerlooms sector, as com-
pared to the corresponding period in 1984.
Hence, there has been no decrease in the
fevel of weaving activity in this sector.

(d) Does not arise.
Proposal to raise Excise Duty on Bicycle

1750. DR. CHINTA MOHAN: Will
the Minister of FINANCE be pleased to
state :

(a) whether with the 129, hike in excise
duty, the price of a bicycle would go up
by Rs. 50 ; and

(b) if so, whether any corrective
measures are contemplated by Government
to protect the interest of weaker section of
+ths society for whom it is a eonvenient and

al means of conveyance 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) There
has been no hike in excise duty on bicycles.
Under the Central Excise Tariff, no duty is
leviable on bicycles.

(b) Does not arise.

Re-imbursement on Rebate on sale of
Handloom Cloth in Kerala

1751. SHRI G. M. BANATWALLA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government have reduced
the period allowed for re-imbursement on
the sale of handloom cloth in Kerala ;

(b) if so, the extent of reduction ;

(c) whether in view of the fact that the
price of handloom cloth in Kerala is com-
paratively higher than in other States due
to high wage rates and higher production
charges, Government propose to restore the
full original period in the case of Kerala ;

(b) if so, the action taken thereon ;
and .

(e) if not, reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (a) and (b)
No, Sir.

(c) to (¢) Do not arise.

E 4

Construction of new Hotels in Kerala by
I.T.D.C.

1752. SHRI SURESH KURUP: Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether the India Tcurism Develop.
ment Corporation plans to construct any
new hotels in Kerala during "the Seventh
Five Year Plan period; and

(b) if so, the details therof ?

THE MINISTER OF PARLIAMENTRAY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) : (a) and (b) At present ITDC
does not have any plan to construct any
new hotel in Kerala during the Seventh -
Plan period.
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GSP Ceilings for Expopt of Garments

1753. SHRI NARESH CHANDRA
CHATURVEDI : Will the Minister of
COMMERCE be pleased to refer to the
replies given to  Unstarred Question Wo.
896 on 27 July, 1984 and Unstarred Ques-
tion No. 2033 on 3 August, 1984 regarding
GSP concessions for the exports of Indian
garments and GSP utilization Statistics
from USA and EEC in respect of each
category of ready-made garments, respec-
tively, and state the generalised system of
preferences ceiling applicable to India and
India’s actual exports of garments against
these ceilings for 1983, 1984 and 1985 ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : Garments
are not included in the GSP Scheme of
USA.

Information relating to utilisation of
ceilings for garments under EEC’'s GSP
Scheme is being obtained for 1983 and 1984
and for 1985 upto the period available
and would be placed on the table of the
House.

Counting of Military Service for pay fixa-
tion, promotion etc. of Ex-Servicemen -
Re-employed in Public Sector Banks

1754, SHRI JUJHAR SINGH : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 4865 on 20th December, 1985 regarding
couating of military service for pay-fixation,
promotion etc. of ex-servicemen re-employed
in Public Sector Banks and state :

-

(a) whether any decision has been taken

by Qovernment in the matter :

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir,

(b) Does not arise.
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Demand for Raw Jute in 19 86

1755. SYED SHAHABUDDIN Will
the Minister of TEXTILES be pleased to
state whether Government anticipate a rise
or fall in the demand of raw jute in 1986 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): The Working
Group on Jute Textiles for 7th Five Year
Plan, set up by the Planning Commission,
projected higher demand for raw jute dur-
ing 1986-87.

Export of Tea

1756. SHRI K.S. RAO: Will the
Minister of COMMERCE be pleased to
state :

(a) th: quantity and value of tea sold
to each country in each financial year from
1982-83 to 1985-86 ;

(b) the export targets fixed for each
country for 1986-87 ; and

(c) the reasons for reduced export to
some countries during the past two years ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) State-
ment indicating quantity and value of
exports to countries which account for bulk
of Indian tea exports for the period 1982-83
to 1984-85 is given below. The quantity
covered under shipment licences issued
during 1985-86 (April to January) is also
indicated.

(b) and (c) Export targets are not fixed
on countrywise basis. Foreign buyers have
to compete with each other as well as with
buyers for the domestic market for purcha-
sing Indian tea. The purchases of Indian tea
by the importing countries vary from year to
year, since their buying depend on various
factors like their stock position, foreign
exchange availability and availability of
cheaper teas from other countries. However
the overall volume of exports of tea from
India has shown continuous increase over
the past three years.
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Setting ur Joint Venture with Epypt for
Packing and Distribution of Tea

1757. SHRI K.S. RAO: Will the
Minister of COMMERCE be pleased to
state :

(a) the reasons for delay in setting up
the joint venture with Egypt for packing
and distribution of tea ; and

(b) the details worked out and agreed
upon with Egypt so far for setting up of
the joint venture ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b)
A joint venture project for setting up a
tea blending-cum packeting unit in Egypt
between the Tea Trading Corporation of
India and an Egyptian Public Sector
agency was envisaged. Since the proposal
was first mooted there has been consider-
able revision in the scope of the project
on the Bgyptian side. TTCI also in the
process of being reorganized has been
converted into a subsidiary of State
Trading Corporation. The project there-
fore is being considered afrcsh.

Tourists from Kuwait

1758, PROF. SAIFUDDIN SOZ : Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether tourists from Kuwait in
general feel interested in visiting Kashmir
and other places in India ; and

(b) if so, whether Government have
taken any measures to attract tourists from
Kuwait to take part in skiing at Gulmarg ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H.K.L, BHAGAT) : (a) Yes, Sir.

(b) Tourists from West Asia, including
Kuwait are attracted to India not only
for the skiing at Gulmarg, but also as a
family holiday destination. Government
have taken measures to promote India in
the West Asian market by making available
promotional and informative litcrature on
tourist centres in India in the Arabic

language as well,
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Quallty of Foodgrains supplied in Delhi

1759. SHRIMATI KISHORI SINHA
DR. AK. PATEL:

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Delhi Administration
has recently found that the foodgrains
supplied from their fair price shops are of
poor quality ; ‘

(b) if so, steps taken in this regard ;
and

(c) whether Government have also
received any public complaints in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, (SHRI AK.
PANIJA) : (a) to (c) The Delhi Administra-
tion has informed that complaints were
received from few Fair Price Shops in
Delhi recently regarding poor quality of
wheat supplied to them by the Food
Corporation of India. The bags containing
poor quality of wheat were replaced by
the Food Corporation of India. The
Government has not received any complaint
from the public.

Credit Camps in Jalpaiguri and Midnapore
(West Bengal)

1760. SHRI AMAL DATTA : Will the
Minister of FINANCE be pleased to state :

(a) whether the State-leve]l Bankers’
Committee of West Bengal had taken a
decision to hold credit camps in various
parts including Jalpaiguri and Midnapore
in West Bengal and for each of the camps
the target was to give loan to around forty

beneficiaries ;

(b) if so, the details of the places,
number of beneficiaries method of
identification and approval of schemes of
beneficiaries and the type of Government/
RBI authorised schemes under which loan
was approved/intended ;

(c) whether there is evidence that any
of the MPs, MLAs, Sabhapaties of
Panchayat Samiti and Councillors of
Municipalities were informed of the credit
camps and their right to requisition
application forms and make recommenda-
tion for loan ; and
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(d) if so, the details thercof ?

- THE MINISTER OF STATE IN THE
MINISTRY ON FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
The public sector banks organise credit
camps as a part of the overall measures
taken to increase the flow of credit to the
weaker sections in line with the targets
laid down for such credit deployment.
These camps are generally organised by the

field functionaries of banks, and no central

monitoring is done or considered necessary.
The present data reporting system does
not yield separate information in respect
of the number of credit camps held by
public sector banks, amounts and
particular types of loans disbursed, and
number of beneficiaries in these camps.
The Reserve Bank of India’s guidelines to
Jdanks from time to time have set out well
laid down procedure for identification,
scrutiny and appraisal of bank loans,
including those disbursed in credit camps.

Discontinuation of Voluntary Price
Control on vegetable ghee products

1761. SHRI KAMLA PRASAD SINGH:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether voluntary price control
on vegetable ghee products has been
discontinued ;

(b) if so, since when ;

(c) whether the licence to sell Panghat
ghee less then five quintals weight including
all will be discontinued ;

(d) if not, reasons therefor ;

(e) whether the prices of vegetable
ghee include an element of transportation
charges ;

(f) if so, the details thereof ; and

(g) whether the eclement is excessive
and if so, the measures proposed to check
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
A.K. PANJA) : (a) and (b) The voluntary
price agreement on vanaspati has been
discontinued from January, 1986.

(c) and (d) According to Delhi
Administration, any person who stores for
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sale at any time edible *oils including
vanaspati in quantity exceeding five
quintals, taken together, is required to
obtain a licence under the Delhi Edible

" Oils (Licensing and Control) Order, 1977.

As such, no licence is required to stock for
sale Panghat ghee in quantities of less than
five quintals.

(¢) to (g) The prices of vanaspati
include an element of transportation
charges. After discontinuance of the
price agreement, due to competition among
manufacturers, the element of transpor tation
charges depends upon distance involved.

(Translation)

Licences for Flour Mills in Sagar,
Madhya Pradesh

1762. SHRI NANDLAL CHOUDHARY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether there is a ban on issuing
licences for the setting up of flour mills
in Sagar, Madhya Pradesh ;

(b) if so, the reason therefor ;

(c) whether his Ministry has received
any proposal/representation for removing
this ban ; and

(d) if so, the Government's reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, (SHRI A.K.
PANJA): (a) to (b) The general policy
of the Central Government since 1973
was not to permit establishment of new
roller flour mills in the country. However,
keeping in view the present easy availabi-
lity of wheat in the country, it has now
been decided to permit a limited number
of new units of capacity upto 30 M.Ts per
day to set up.

[English]

Hundred Percent Export-Oriented
Units in Mabarashtra

1763. SHRI BANWARI LAL
PUROHIT : Will the Minister of
COMMERCE be pleased to state :

(a) the number of hundred percent
export-oriented  units  sanctioned for
Maharashtra and which are operatio nal ;
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(®) the total amount of
exshange carnod by these units ;

(c) the number of these units which
have decided to withdraw from the scheme
and the reasons therefor ; and

(d) the reaction of Government to the
withdrawal decision by these units from the
Homio 1

THE MINISTER OF COMMERCE
AND -FOOD AND CIVIL SUPPLIES
(JARI P. SHIV SHANKER) : (a) and (b)
Adon 28th Pebruary 1986, 80 industrial
units held letters of approval in Maharash-
tra under the 1009 Export Oriented Unit
Scheme. Of these, 13 units are in
production and export. Fxports effected
by these units upto 31-12-85 amounted to
about Rs, 52 crores.

(c) Three units have requested for
péimission to get de-bonded from the
scheme on grounds like not being
competitive in international market.

(@) Request for de-bonding are
considered on merits keeping in view,
inter alia, the facilities already utilised by
the urits.

Construction of new Hotels

1764. SHR1 MOHANBHAI PATEL :
Witl the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
" state

(a) the number and location of hotels
under construction and when they are
likely to start functioning ; and

(b) the Government policy in regard
to coastruction of more hotels in the
country in the Seventh Plan period for the
promotion of tourism in the country ?

THE' MINISTER OF  PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) : (a) There are
at present 11 hotel projects (including 6
joint ventures and 2 expansions) under
construction in the public sector. Their
jsowtion: ‘and the'time when they are likely

PHALGUNA 16, 1907 (SAKA)
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Sr. No, Location When likely to,
start functioning .
Indian Tourism Development Corporation
1. Agra 1986-87 .
2. Gulmarg 198788 -
3, Gauhati JV)* 198687
4, Ranchi (do) «do-
5. Bhopal (do) do-
7. Itanagar (do) 1987.88"
8. Pondicherry (do) «do-
9. Expansion of
Hotel Kalinga, .
Bhubaneswar 1986-87
10, Expansion &
conversion of
Travellers Lodge,
Bodhgaya into a
hotel 198587
Hotel Corporation of India |
11. Juhu Beach,
Bombay Mid-1986

(* JV=Joint Venture)

(b) In the Seventh Five Year Plan; the
India Tourism Development Corpotation:
does not have any provision for the:
construction of any new hotel of its own..
The Corporation however proposes to®
construct one hotel at Bombay to compiete
its chain of hotels subject to the availabis
lity of funds and land at Bombay. The
Hotel Corporation of India, the other’
public sector undertaking, also does not
have any such provision, for the construce
tion of any hotel in the country.

However, the private sector is being
encouraged to set up more hotels of
different star categories in the country by
the grant of suitable incentives in the form
of tax and fiscal reliefs and othep
concessions.

Import of Machinery and Equipn
needed by Tourism Indastry

1765. SHRI N. DENNIS : mg ) ?ﬂ'
Minister of PARLIAMENTARY ARFATRY -
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“(a) whether several requests about
import of ' machmexy and equipment
r&;ﬁu‘cd by tburism industry are pending
karancge thh Mmustry of Finance ;

K

. (b). if so, what efforts are being made
by his Mmlstry to secure early clearance
86 that fourism industry does not suffer ;

m f

(c) whether his Mmlstxy offcrs any
Kind of other assistance in such matters as
a part of Government’s policy to promote
tourism ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b) No,
Sir. The Ministry of Finance is not con-
cerned with the import of machinery and
equipment required by tourism industry.
In the Import & Export Policy, there are
specific provisions for the import of
machinery and other items required by
hotels on the approved list of the Depart-
ment of Tourism. The import applications
are submitted to the Chicf Controller of
Imports & Exports threugh the Department
of Téurism. All import applications are
promptly attended to as and when they
are received.

(c¢) The Department of Tourism has
formulated & scheme under which hotels
on'its: approved list are al'owed foreign
exchange Incentive Quota (@ 0% of their

foreign exchange earnings. Foreign ex-
change  required by hotels for essential
imports, overscas tours, pvblicity and
advertising, ctc. is released out of this

Incentive Quota.

Quality «f Ricc supplied through Public
Distribution System

'1766. PROF. K.V. THOMAS :
SHRI T. BASHEER :

" Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have received
any complaint that the rice distributed in
Keralh hbd somé’ other southern States
through pubhc distribution system con-
tained pebbles, insecticides and other mate-
tml,! and '
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK:
PANJA) (a) No such complaint has been
received.

(b) Question does not arise.

Shifting of TPA from OGL to lelted
Permissible List

1767. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be plea-'
sed to state :

(a) whether Government have issued &
public notice on 10 January, 1986 regards
ing changes in the import and export
policy ;

(b) whether any such public notice for’
shifting of TPA from OGL to limited
permissible list was also issued on 29 May~
1985, if so, the details thereof ;

(c) whether these changes were made
with the previous permission of the
Directorate General of Technical Develop.,
ment ; and

(d) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) A
potification making certain amendments/
corrections in the import and export policy
was issued on 10th January, 1986.

(b) to (d) No change pertaining to the
Terephthalic acid (TPA) was made in the
notification issued on 10th Jaunary 1986.
TPA was transferred from the List of
Actuall Uscr (OGL) to the Appendix of:
Limited Permissible Items category'in con-
sultation with concerned Departments, vide
Public Notice No. 7-IPC(PN)/85-88 dated
29th May 1985, copies of which are available
in the Parliament Library.

1

Foodgrain Stocks with Food Corl;oratlon' ‘
of India

1768. SHRI E. AYYAPU REDDY :
Will the Minister of FOOD AND. CIVIL
SUPPLIES be pleased to state :

(a) the total quantity of foodgrnms lyin;
in stock with the Food Cor poratiqti

India as on 26 January, 1986 ; and .
(b) whether the hike in the issue mioold
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wili bave the effect of wiping off the losses
of the Food Corporation of India out-
standing at the end of December, 1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) ; (&) The stock of foodgrains
with the Food Corporation of India as on
tot Pebruary, 1986 was estimated at 16.76
million tonnes.

(b) The increase in Central issue price
of foodgrains is expected to result in reduc-
tion of consumer subsidy by about Rs. 33
crores during 1985-86.

Mhase of Raw Jute by Jute Corporation
of India

~1769. DR, SUDHIR ROY: Will the
Minister of TEXTILES be pleased to
state :

(a) whether it is a fact Tthat Jute Cor-
poration of India starts purchasing raw-
jute after the distress sale is over ; and

 (b) whether Government propose to
take any punitive measures against those
officers of the Corporation who deliberately
deprive the poor farmers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) No,
Sir.

(b) Suitable action will be
against any officers found guilty.

taken

Distribution of loans by Banks under
20-Point Programme

. ‘1770. DR. G. S. RAJHANS: Wil
the Minister of FINANCE be pleased to
atute

() the names of the nationalised and
‘non-nationalised banks which have fulfilled
the tragets as per 20-Point Programme during
the last three years alongwith the amount of
loan distributed under the programme ; and

(b) the action proposed to be taken
against those banks which have not fu]ﬁlled

the targets ?

1% 4y MINISTER OF STATE IN THE
MINISTRY OF _FINANCE (SHRI
JANARDHANA POOJARY) () and (b)
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advances of Public Sector Banks under the -
20-Point Programme amounted to Ras.
5176.61 crores constituing 11.4% of total
advances and involved 145.31 lakh borrowal-
accounts. No specific targets have been
assigned to the banks in respect of lending
under the 20-Point Programme. The banks,
however, have been asked to ensure that at
least 109, of their advances are in the’
favour of weaker sections. The public
sector banks as at the end of December,

1985 had provided 10.2% of their total -
advances to weaker sections, h

Registered Consumer Cooperative Socie-
ties/Stores in States

1771. SHRI K. P. UNNIKRISHNAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state : :

(a) the number of registered consumer
cooperative  societies/stores Fin different
States in 1982-83, 1983-84 and 1984-85, with
membership and annual sales and profits ;

(b) the capital, profits and reserve ;

(c) the commodities that they are being
allotted by the Union and State Goverii-
ments ; and

(d) whether any study has been made
as to their viability and role ard protec-
tion of consumer interest and impact on the
wholesale and retail markets ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AXK.
PANJA) (a) to (b) The information is being
collected from States/Union Territories and
will be laid on the Table of the House.

Disposing of the Rice Mills owned by
Food Corporation of India

1772. SHRIMATI VIJAYANTHIMALA
BALI : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Food Corporation of India
has decided to dispose of 25 modern riee
mills owned by it in various States includ-
ing the four rice mills in Tamil Nadu ; ’

(b) if so, the reasons therefor ;

, (c) whether itis a fact that the fouar
rice mills in Tamil Nadu have been earsing
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(d) if so, the reasons for disposing of
those mills also ;

(e) whether there are any proposals to
absorb the employees retrenched as a
result of closure of the rice mills ; and

~ (f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) (a) and (b) The Govrenment has
allowed Food Corporation of India to close
down its distinctly uneconomic Modern
Rice Mills.

(¢) No, Sir,

(dy Does not arise.

(e) and (f) The Food Corporation of
India staff working in these mills will be
adjusted elsewhere in the Corporation and

there will be no retrenchment on account
of closure of the mills.

Monopoly procurement of Raw Cotton

1773. SHRI GADADHAR
Will the afinister of
“sed to state

SAHA @
TEXTILFS be plea-

(a) the advantage of monopoly pro-
curement of raw coticn in the cotton grow-
ing States by authorised ageacies ;

(b) whether the age cies are being
subsidised by Government for procuring
raw coiton at mere thoo the support
prices ;

(c) if so, the excess amiount paid so far
in this way ; and

(d) whether any review in this regard
is on the card, if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (a) The raw
cotton monopoly procurement scheme is in
operation in one State only i.e. Mahara-
shtra. The main objective of the scheme
is to protect the cotion growers of Mahara-
shtra from exploitation by the traders.
The Scheme aims at eliminating the middie-
men in order to sccure economic justice
to the cotton growers. The said scheme is
being operated through the Mahajashtra
State Co-cperative Cotton Growers Market-
ing Federation, an agency under the control
of e $tate Government of Maharashtra.

+he :
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(b) The Federation is not being subsi-
dised by the Government of India.

(c) and (d) Do not arise.

[Translation}
Problem of Sugar Cane Growers

1774. SHRI KAMLA PRASAD
RAWAT : Will the Minister of FOQD
AND CIVIL SUPPLIES be pleased to
state- :

(a) whether Governmont are awars of
the problem oi cane growers of Uttar
Pradesh and whether any representation
has been received by Government for
their solution ;

(b) if so, whether any measures have
been taken by Government to solve the
problems of cane-growers ;

(©) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTR OF STATE IN THE
MINISTRY OF PLANNING (SHRI AKX,
PANTA): (a) The Uttar Pradcss Governmont
have informed about the foliowing major
demands made by the sugarcane growers
through various representations :—

(1) Cane price for 1985-86 seasocn may
be fixed ranging between Rs. 28/-
and Rs. 50/- per quintal.

{(2) Double distribution
sugar be abolished.

system of

(3) Agriculture should be defined as
Industry.

(4) Uniform cane price should be
fixed for East and West/Central
Zones. :

(5) Transport charges at out-centres
be charged at the rate of 50 paise

per quintal.

(6) Arrears of cane price be liquidated
before the start of current
crushing season.

(b) to (d) The position in respect of
the above demands is explained below :

(1) Insofar as the Central Government
is concerned, it has fixed the
statutory minimum price of
sugarcane  payable by sugar

i S, e e v SR S i L s e Nt
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factories for the season 1985-86
'st Rs. 16.50 per quintal linked to
8.59% recovery with proportionate
premium for higher recoveries.
This marks an increase of
Rs. 2,50 per quintal over the
price fixed last year and is the
same as  recommended by the
Commission for Agricultural
Costs and Prices. This price has
been fixed taking into account the
following factors :—

(i) the cost of production of

sugarcane ;

(ii) the return to the grower from
alterpative crops and the general
trend of prices of agricultural
commodities :

(iif) the availability of sugar to the
consumer at a fair price ;

(iv) the price at which sugar produced
from sugarcane is sold by produ-
cers of sugar ; and

(v) the recovery of
sugarcane.

sugar from

However, the mills in Uttar Pradesh
‘areactually paying a price of Rs. 23/~ to
Rs. 24/- per quintal which is more by
‘Rs. 2/- per quintal than that paid last
98T,

(2) The Central Government have
decided to continue the dual price
policy for sugar for the 1985-86
season. Through this system, a
certain minimum quantity of
sugar to millions of consumers,
including weaker sections of
: society, is made available at a
uniform retail price. Besides
additional requirements can be
met through purchase in the open

market.

(3) In the agricultural and industrial
sectors, the nature and processes
of production differ widely and
the production depends on
different factors. They cannot,
therefore, be equated.

In regard to the other deamnds, the
State Government of Uttar Pradesh have

informed as follows :—
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(4 The Uttar Pradesh Govnrnmqpt
adviges the mills in different zones
to pay price of sugarcane ta
into account the economic vw.b
of the mills in the zones. v, 2

(5) . In the crushing season 1985-86, a
difference of 50 paise per q\untal
only exists in the advised cane
price for mill-gate and out-
centres.

(6) As on 31st January 1986,: out'lof
the total cane price of Rs. 329.21
crores due for the 1984-85 scason,
Rs. 327.68 crores have already
been cleared, leaving a balancé of

only about 0.59%,.
[(English)

Leasing out of Nationalised Sugar Mljls to
' Private Companies in Bihar

1775. SHRI S.M. GURADDI : Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) whether it is a fact that the Bihar
Government have decided to lease out
some nationalised sugar mills to private
companies ; '

(b) whether it is also a fact that even
recently taken over 8ix sugar mills have
also been handed over to the privaté
sector ; and

(c) whether Union Government  will
allow this policy to be adopted elsewhere
also ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANIJA) : (a) The State Governmept have
informed that no such decision has been

taken by them.
() In view of (a) abovc, does .got
arise. . 4

(¢) In view of (b) above, does hot
arise,

[Translation]

Memorandum _ from _ Bihar Chamber of
Commerce and Bihar Industries Association

1776. SHRI  KALI  PRASAD
PANDEY : Wil the Minister of FINANCE

" be pleased to state :
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‘(a) whether it is a fact that the Bihar
Chamber of Commerce and Bihar Industries
'Association had jointly submitted a
memorandum to the Governor of Reserve
“Bank of India on 31 January, 1985 in which
“¢he peglect of Bihar by nationalised banks
had been mentioned ; and

" (b) if so, the action taken on the
various suggestions made in the said
memorandum ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The Bihar Chamber of Commerce and
Bihar Industries Association had submitted
a Memorandum to the Governor, Reserve
Bank of India on 31st January, 1986, inter-
alia, pointing out the difficulties faced by
the industrial units in obtaining timely
working capital, delay in the opening of
the letters of credit, deficiencies and
remedial measures for improving the credit
deposit ratio and urging the Industrial
Development Bank of India for taking
steps for improving the flow of credit in
Bihar. The  State Level Banker’s
Committee for Bihar has decided to take
steps for increasing the credit deposit ratio
in Bihar during the current year as also in
the next year. This would be possible
provided necessary infrastructure is made
available by the State Government. The
Commercial banks will be providing
adequate working capital for all viable and
bankable proposals.

[English]
Export of Indian Agriculture Produce

1777. SHRI BHATTAM SRIRAMA-
MURTHY : Will the Minister of
COMMERCE be pleased to state :

(a) whether India’s export of agricul-
ture produce during 1985-86 is likely to be
lower than in 1984-85 ;

(b) if so, the reasons therefor ;

(c) the value of India’s export of
agricultural produce during the last three
years ;

(d) the measures being taken by
Government 10 increase the export of
agricultural produce ; and
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(¢) the targets for the Seventh f’lve
Year Plan ?

&

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No, Sir.

(b) Does not arise. .

(c) The value of Ipdia’s exports of
agricultural produce excluding plantation
products according to provisional statistics
for the last three years are as follows :—

Year Value in Rs. Crores.
1982-83 1350

1983-84 1400

1984-85 1450

(d) Government have taken up a

number of measures to increase exports of
agricultural commodities and products such
as Cash Compansatory Support, Import
Replenishment to registered exporters,
facility of duty drawback assistance for
market development, encouragement to
exports in value added packs, periodic
discussions with States for increasing the
production of exportable agricultural
products etc. For the promotion of
exports of agricultural products, the
institutional framework has been strengthe-
ned with the setting up of the Agricyltural
and Processed Food Products Export
Development Authority and the proposed
Spices Board.

(¢) The exports of agricultural produ-
cts are projected to show a substantial
increase during the Seventh Five Year
Plan. The exports of various commodities
would depend upon the behaviour of
international and domestic prices as also
the availability of exportable surplus, which
would vary from year to year. However,
the Planning Commission’s projections fo»
the important items for the terminal yeas
1989-90 are as follows :

(At 1984-85 Prices)

(Rs. in lakhs)

Tobacco unmanufactured =~ 258
Cashew Kernel 312
Processed Food 424
Spices 270
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Export Units set up by MRTP and FERA
Compan es

1778. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased to
mte :

(a) how many 100 per cent cxport
units have been set up by the MRTP and
FERA compames during the Sixth Plan
period ;

(b) the total amount of cxpdrt earn-
ings of these units during the period ;
and

(c) the percentage of their output
which has been exported during the Sixth
Plan period ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c)
Infor mation is being collected and will be
laid on the Table of the House.

Growing Demand for Indian Leather
Abroad

1779. SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be
pleased (o state :

(a) whether it is a fact that there is a
growing demand for Indian leather in other
countries ;

(b) if so, whether the countries where
Indian leather can be marketed have been
identified by Government ; and

(c) if not the reasons thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Does not arise.

Smuggling Activity in Sonamura (Tripura)

1780. SHRI MOHD. MAHFOOZ ALI
KHAN : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Sonamura:

sub-division of Tripura  bordering
Bangladesh is fast becoming a hot-bed of
smuggling activity and that open markets
are held frequently for illegal transactions ;
and
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(b) if so, the reaction of, Govcmmcnt

with regard to the open smuggling actigity
at the border with Bangladash ' S qf(? v f

THE MINISTER OF STATE Iﬂ-ﬁ"frﬁn
MINISTRY OF FINANCE ° (SHR
JANARDHANA POOJARY) : (a) and (b)
Reports received by the Government and
seizures made indicate that Indo-Bangla-
desh border, including Sopamura ,sub-
division of Tripura, bordering Bang}ades};,
continues to be vulnerable to smuggllnz
activities across the border.

The anti-smuggling drive in the region
has been intensified in close co-ordination
with the concerned Central and State
Government agencies. s

Purchase of Cottan Bales in Gujarat by *
Cotton Corporation of India

1781. SHR1I RANIJITSINGH
GAEKWAD : Will  the - Minister of
TEXTILES be pleased to state :

(a) whether a two-member study team
of the Agriculture Ministry visited Gujarat
on January 10, 1986 to assess the situation
arising out of glut of cotton bales: with
cotton growers co-operative societies and
its Fedcration and to suggest remedial
measures ; :

(b) if so, the outcome thereof ; and

(¢) whether the Cotton Corporation of
India has so far made purchases of cotton
bales from Gujarat ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES  (SHRI
KHURSHID ALAM KHAN); (@) A
Study Team comprising the reprcsentatwes
of Ministry of Textiles, Governmcpt
India, Cotton Corporation of Indfa, t e
State Government of Gujarat and Gujarat
Cooperatives Marketing Federation visited
Gujarat from 10th to 12 January, 1986 to
undertake on the spot study of cotton
situation in Gujarat in general and the
difficulties of the cooperatives in disposal
of their stocks in particular.

(b) The study team made certain
recommendations to facilitate stepping up
of the purchases by the Cotton
Corporation of India under price support
operations and accordingly the corporation
has since then stcpped up its pnrchases in

. Gujarat, : SR
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#0) The Cotton Corporation of India
WW 2,00,028 bales on Gujarat so
far (»s on 25.2.1986) against its purchtases

- of:73,985 bales during corresponding
potiod last year.

Women Run Bank Branches
1782. DR. PHULRENU GUHA : Will

the Miniater of FINANCE be pleased to
state :
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(a) whether there are bank branches
run exclusively by women ; and

(b) if so, the names of the
branches and their location ? *‘“k

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHIRI
JANARDHANA POQJARY) : (a) Yes,
Madam.

(b) Information made available by
public sector banks is furpnished in the
statement given below.

Statement
Names and location of Bank Branches manned exclusively by Women

8. No. Name of the banks

Name of branches and the locations

1. State Bagk of India

-2. State Bank of Bikaner & Jaipur.
3. State Bank of Mysore

. 4, State Bank of Patiala

5. State Bank of Travancore

6. Punjab National Bank
7. Andhra Bank

8. -Vijaya Bank

9. Bank of Baroda

1. Mithakhali, Ahmedabad.
2. Pushker Ghat (Rajamundhary),
East Godavari Distt.

*]. Gandhinagar Branch, Jaipur.

1. Cooketown Branch, Bangalore.

2. Seshadripuram Branch,
Bangalore.

3. Vylikaval Branch, Bangalore.

1. Yadvindra Public School,
Patiala,

2. Sector 10, Chandigarh,

Secretariatview Branch,
Trivandrum.

. Thanamept, Madras.

Himayatnagar Branch, Hyderabad
Suryaraopet Branch, Vijayawada
Nakkal Gutta Branch, Warapgal
Srikakulam Ladies Branch,
Srikakulam.

Bendoor, Mangalore, Dakshin
Kanada Distt.

Ahmedabad, SM Road.
Ahmedabad, St. Xaviers Road.
Baroda, Old Badra Road.
Bombay, V.P. Road.
Bombay, Harkness Road.
Bangalore, Place Orchards,
Calcutta, Jodhpur Park,
Ernakulam North.

New Delhi, Janakpuri.

10. Madras/Alwar Pet.

11. Madras/Egmore,

12. Siet College Avenue, Madras.
13. Lucknow, Narhi.

PN -

O.l‘

Col NP WD -

. Excluding Armed Gaurds & Peon for outdoor duty.

s+ PBacept a sub-staff member.
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'Agreemsent for Export of Textiles to USSR

1783. SHRI K. KUNJAMBU: Will
the Minister of TEXTILES be pleased to
state :

(a) whether any agreement has been
signed with the Soviet Union for export
of textiles to that country during 1986-87;
and

(b) if so, the quantity and total value
of the goods to be exported ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b)
A trade protocol for the calendar year 1986
has been signed with the USSR it is antici-
pated that about 210 million metres of
cotton piece goods and about Rs. 370
million worth of industrial fabrics and bed
linen etc., would be exported to USSR
during 1986.

Mocernisation of Textile Industry

1784. SHRI SUBHASH YADAV :
SHRI MANIK REDDY :
SHRI M. RAGHUMA REDDY :

'SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of TEXTILES be
pleased to state:

(a) whether there is any proposal under
the cosideration of Government to moder-
nise textile industry;

(b) if so, the names of the public
sector textile units which are likely to be
modernised;

(c) how far it will increase - the produ-
oﬁon. and

(d) the funds
propose ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The New
Textile Policy envisages that Government
policies would aim to accelerate the pace
of modernisation in the industry. For the
purpose of modernisation, funds would
continue to be provided in adequate
measure under the soft loan scheme of the
IDBI. In order to cnable the industry to

allocatéd for this
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mnaté iz‘ztarnal" ‘resources for n‘i&&erﬂiw
tion, a Textile Mode:nmtaon Fund sball be
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(b) to (d) The Planniug Commmion
has so far indicated an outlay of Rs. 117
crores for modernisation and rationali-
sation of labour schemes of National
Textile Corporation during the 7th Plan
period. The profections prepared by
National Textile Corporation envisage that
the production value would increase from
Rs. 657 crores during 1984-85 to Rs. 762
crores in the terminal year of the plan. A

‘modernisation plan with an outlay of Ras.

26.10 crores has been approved for British
India Corporation Ltd., Kanpur. After
the completion of the modernisation,
production will go up to Rs. 66.67 crores
from the present level of Rs. 25 crores.

Closure of Losing Mills of N.T.C.

1785. SHRI GURUDAS KAMAT :
SHRI N. DENNIS :

PROF. NIRMALA
SHAKTAWAT :

SHRI D.B. PATIL : -

Will the Minister of TEXTILES . be
pleased to state :

KUMARI

(a) whether a decision has been taken
by Government to close the losing mills of
National Textile Corporation;

(b) if so, the details thereof State-wise;

(c) the total number of workers likely
to be affected as a result of this closure;
and '

(d) the steps taken or proposed
to be taken by Government to provide
immediate alternate employment to the
affected workers of National Tentile
Corporation mills ?

THE MINISTER OF STATE OF TIHE
MINISTRY OF TEXTILES (SHRI
KHUKSHID ALAM KHAN) : (a) The
Tentile Policy states that the continued
operation of units, which are incapable of
becoming viable, would mean a continued
drain on scarce resources and such units
or parts therecof may have to be closed
down to prevent any further losses. No
final decision has been taken regarding
which mills are to be closed.

(b) to (d) Do not arise.
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Scheme of Concessions to Students and
. Youths in X.T.D,C. Hetels

1786. SHR1 VAKKOM PURUSHOT-
HAMAN : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM be
pleased to state

- (a) whether the scheme to give conces-

sions to the students and youth in the
India Tourism Development Corporation
hotels introduced during 1985 is a success;
and

(b) if so, whether there is any proposal
to extend that benefit during 1986 also ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHR1 H.K.L.
BHAGAT): (a) and (b) 1985 being the
International Year of the Youth, ITDC
introduced two packages—‘Youth Package’
and ‘Students Package’—for  offering
boarding and lodgirg facilities at conces-
sional rates to students and the youth in
its Hotels. These packages were popular
and successful as they generaied 12813
guest nights and 5474 students/youths
utilised the offer.

The ‘Students Packagc‘ scheme has
been extended during the year 1986.

Closure of Sick Miils under N.T.C

1787. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of TEXTILES be
pleased to state :

(a) whether Government propose to
close down somc of the sick mills under
the National Textile Corporation;

(b) if so, the names of the mills;
(c) when these were taken over;

(d) financial position of these mills at
that time; and

() the steps taken thereafter to improve
the situation and the results thereof ?

, THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
Tentile Policy states that the continued
operation of units, which ate incapable of
becoming viable, would mean a continued
drain on scarce resources and such units or
parts thercof may have to be closed down
to prevent any further losses.,
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(b) No final decision has been takon
regarding which mills are to be closed.

e M &
o

S (@ to (e‘)‘ubo‘n‘o‘t arise.

Pending Applications for Expans ion of
Spindhges in non-viable Textile Units
in Kerlla

" 1788, RPOF, P.J. KURIEN : will
the mester of TEXTILES be pleased to
state :

(a) the names of applicants whose
applications are pending with Government
for expansion of spindlages in non-viable
textile manufacturing units in Kerala;

(b) whether any final decision has
been takcn in thesc cases ; and

(c) -if not; the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No
such apphcatxoq is pending with GGovern-
ment,

(b) and (c) Do not arise.

Proposal to Locate Imported National Rubber
Depot in Eastern India

1789. SHRI R.P. DAS :
SHRI BAJU BAN RIYAN :

Will the Minister of COMMERCE be
pleased to state: :

(a) whcther it is a fact that the State
Trading Corporation has located its impor-
ted patura] subber depots at Madras, Delhi
and Faridabad but none in Eastern India
where the rubbr industry is concentrated
forcing additional Central Tax, Sales Tax
and freight charges on the industry thereby
making its;prc‘})ducts uacompetitive ;

(b) if so, whether the State Trading
Corporation ;ever felt the need to open
at least one depot in that region itself ;

(c) whether Government have any
plan to compensate rubber industry of
the Eastern region to make its products
competitwe ;

. (d)" if so, the details thereof ; and

() if not, Lthe reasons therefor 2,
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THE MINISTER OF COMMERCE
AND FOOD AND' CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) to (e)
Rubber is. distributed to rubber based

industries spread all over India, mainly "

by the private sector. STC handles less
than 15% of the rubber consumed i.c the
quantity imposted to meet the gap between
indigenous supply and demand.

STC maintains a depot in Madras for
handling the imports. The Faridabad
and Delhi Deports cater to the require-
ments of an area accounting for about 409,
of total consumption by the small units
in the country.

Opening of further depots is* not con-
sidered a viable proposition by STC. No
specific incentives for location of rubber
based industries other than those covered
by general locational policy for industries
are considered necessary.

Forward Trading in Cotton

1790. SHRI DIGVIJAY SINH : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that the For-
ward Markets Commission has been exa-
mining the prospects of permitting forward
trading in cotton for a long time ;

(b) the particulars of the agricultural
commodities which have been given such
permission during the last two years ; and

(c) when a decision is likely to be
taken with regard to cotton ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANIJA) : (a) Forward trading in cotton n
the form of non-transferable specific delivery
contracts is alicady being allowed.

' (b) Duaring the last two years forward
trading has been permitted in respect
of groundnut, groundnut oil,
and potatoes as under :

GROUNDNUT AND GROUNDNUT
OIL : Trading in non-transferable specific
‘delivery contracts in groundnut and ground-
nut oil was permitted with effect from
1.10.1984 at Bombay, 1.12.1984 at Madras
and 16-3-1985 at Adoni.
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CASTORSEED : Futures trading in
castorseed was permitted with effect from
10.5.1985 at Bombay and 24. 6.1985 at
Ahmedabad.

POTATOES : Futures trading in, pot a-
toes was permitted with effect . frorg
30.11.1985 at Hapur and 13.2.1986 at
Kanpur.

(c) The questxon does not arise in view
of answer to part (a) of the question.
[Translation)

Loan advanced by LIC to Madhya Pradesh
State Road Transport Corporation

1791. SHRI DILEEP SINGH BHURIA :

Will the Minister of FINANCE be pleased

to state :

(a) whether Madhya Pradesh State
Road Transport Corporation has asked
for loan from Life Insurance Corporatwn
of India ; and

(b) if so, the total loan advanced by
Life Insurance Corporation to Madhya
Pradesh State Transport Corpo.ation dur-
ing 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
The Planning Commission had allocated
a sum of Rs. 3.86 crores by way of loan
to the Madhya Pradesh State Road Trans.
port Corporation in 1984-85. The LIC,
however, could not sanction any loan to
MPSRTC during 1984-85 sinee the Corpo-
ration failed to satisfy the main criteria
for sanctioning of loan by the LIC to State
Road Transport Corporations, i.e. the
Corporation should not have incurred

cash losses before allowing interest on
capital provided by the Central and State
Governments and depreciation during the
preceding 3 years or at least 3 out of the
immediate past five years. However, LIC
had advanced loans of Rs. 16.13 crores to
MPSRTC upto 31.3.84,

[English]
Private Trade in Cotton Export

1792. SHRI AJIT KUMAR SAHA :
SHRI ZAINAL ABEDIN :
DR. SUDHIR ROY :

Will the Minister of TEXTILES be
pleased to state ;
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 (a) whether Government have decided
for private export of raw cotton ;

(b) whether Government’s decision to
- allow pnvate trade in cotton export will
not go against the interests of the Cotton
Corporation of India, a public sector
undertaking ; and

(c) if so, the reasons why private trade
in cotton is being allowed at ail ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (a) Yes, Sir.

(b) and (c) As substantial quantities
of cotton have been released for export
during the current cotton year, private
trade has been allocated some quantity
with a view to boosting export.
Sufficient quantity of cotton has also
been released for export in favour of the
Cotton Corporation of India.

Smuggling of Synthetic Textiles

1793. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased
to state :

(a) whether there has been a complaint
that due to differential between the excise
duty on polyester fibre and filament yarn,
the smuggling of synthetic textiles has
reached a quantity worth about Rs. 3000
crores ; and

(b) if so, whether the excise duty will
be rationalised so as to reduce considerably
the smuggling due to the excise duty diffe-
rential ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Smuggling, being a clandestine activity, by
its very nature does not lend itself to any
quantification.
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Government have received a few rep o-
sentations on the subject from time to time.

.The higher prices of synthetic fabrics are

due to various factors such as the lack of
economy of scale, higher energy costs, etc.
Pollowing the Textile Policy statement of
1985, excise concessicns were given to pol-
yester fibres, blended yarns and blended
fabrics. Further concessions would depend
on the response of the textile industry
revenue implications, profitability of the
industry, etc.

The reports received by the Govern-
ment and the seizure made indicate that
synthetic fabrics continue to be sensitive to
smuggling into the country. However, the
trends in smuggling, etc, are kept under
review for taking appropriate action,

Disposal of Cereals and Pulses by Food
Corporation of India being not fit
for Consumption

1794. SHRI D. B. PATIL: Will the
Minister ¢f FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that out of
cereals and pulses purchased and stored by
Food Corporation of India some quantity
is destroyed or disposed of every year being
not fit for human consumption ;

(b) if so, the quantity of various types
of cercals and pulses so destroyed or dispos-
ed of in 1983-84, 1984-85 and April, 1985
to December, 1985 ; and

(c) the total loss suffered in each year
because of such distribution or disposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNIG (SHRI A.K.
PANJA) (a) Yes, sir.

(b) and (c) The quantity of foodgrains
80 destroyed and disposed of and the total

loss suffered on account of this are given
below :

Quantity of

Period Quantity trans- % of % of Total loss
. ferred from average damaged . average suffered
sound to dama- totsal foodgrains/ total on .account
ged grains (A) stock pulses dis- stock of (B)
(lakh tonnes) posed of (B) (Rs. in crores)
(lakh tonnes)

83-34 1.01 0.85 0.442 0.37 10.20

84-85 0.65 0.40 0.385 0.24 7.95

April 85 Information not available.

to Dec. "85
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{Translation]

Decline in Exports of Carpets to US'

- 1795. SHRI HARISH RAWAT : Will
the Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that there has
been decline in the epxort of carpets to the
USA during the past years ;

(b)- if so, the percentage of fall in the
export of carpets during the last three
years ;

(¢) the reasons for this decline in ex-
ports ; and

(d) steps being taken by Government
to 'increase the export of carpets to the
USA ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) No,
Sie. According to the figures reported in
the Tariff Schedule of the United States
Annotated (TSUSA), the exports of hand
knotted woollen carpets from India to the
USA during the last three years are recor-
ded as under :

Quantity in Sq. ft.
Value in 000’ US$ (CIF)

Quantity Value
1982 6908819 39359
1983 8087503 39840
1984 9116412 48746
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These figures indicate a rise of 329% in
terms of quantity and 249, in the value
of exports of carpets fron India to the
USA in 1984 over the year 1982.

(b) and (c) Do not arise.

(d) To increase export of carpets from
India to USA, Government will organise
Exhibitions of Carpets in USA in 1986.

[Eng!lsh]

Leakages in the Opium Factory and
growth of Clandestine Opium
Farms

1796, PROF. RAMAKRISHNA MORE :

Wit the Minister of FINANCE be pleased

to Rato ;
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(a) whether Government are aware of
the leakages in the Government runi opium
factory in Madhya Pradesh -and the growth
of clandestine opéum farms in the country ;

(b) if so, whether Government have re-
viewed the working of the opium faédtory to’
know the extent of leakages and a¥o’ taken
any step to kmow the illegal growth' of
opium farms and their contnbutlon to the
narcotics market in thc country ;

(c) if so, the details thereof  and ¥
T

(d) the measures taken by Goverament.
to plug the loopholes in the opium factory.
to check leakages and also to check the.
growth of clandestine opium farms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRER
JANARDHANA POOJARY): (a) to (d)-
There are no reports of any leakags .of.
opinm from the Government Opium Factory '
which has been declared as a ‘protected -
area’. There is a two-tier security system.
under which the staff of Central' Iandustrial
Security Force and the preventive and
intelligence staff of the Central Bureau of
Narcotics keep a strict vigil. The security
arrangements are also reviewed from “time
to time.

As regards illicit cultivation of opium
poppy, the staff of the Narcotics Depart-
ment, particularly in the tracts notified for :
poppy cultivation, and the officials of the
State Government, keep a constant vigil in
the matter. Periodical high-level meectings
are also held with the state enforcement
agencies for reviewing the illicit traffic -
situation including matters relating to
illicit cultivation. Deterrent punishmert has
been provided for offences including those
relating to illicit cultivation and trafficking s
of opium etc., under the recently enacted -
Narcotic Drugs and Psychotropic Substancm
Act, 1985. .

Annual Foodgrain Production

1797. SHRI HUSSAIN DALWAI : Will
the Minister of FOOD AND’ CIVIL
SUPPLIES be pleased to state ;

(@) the total annual produchon of
foodgrains i in India ;

A,H

(b) the ‘total annual requirement iof

foodgrains in India ; and
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(c) the measures taken by Government
to utilize the surplus stock of foodgrians ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK,
PANJA) : (a) Total production of food-
grains in India during the year 1984-85 was
estimated at 146°22 million tonnes,

(b) As the demand for foodgrains in
the country depends on various factors,
such as population growth, extent of
urbanisation, levels of income, prices of
substitutable foodgrains etc., precise esti-
mates of total consumption/requirements
of foodgrains in the country are not availa-
ble.

(c) The monthly allocations of food-
grains for public distribution system and
roller flour mills have been liberalised. In
addition, foodgrains particularly wheat, are
being provided for rural employment sche-
mes, also for distribution at speciaily subsidi-
sed rates to the people living in tribal areas,
and in welfare schemes for women and

children,
Per:ons arrested onder COFEPOSA
1798. PROF. CHANDRA BHANU

DEVI: Will the Minister of FINANCE be
pleased to state :

(a) the number of persons arrested
under the Conservation of Foreign Exchange
and Prevention of Smuggling Activities Act
durinz 1984 and 1985 ; and

(b) the number of persons out of them
let off by Advisory Board and the number
of the persons whose arrests has been
upheld by it ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) The
number of persons detained under the

COFEPOSA Act, 1974 during the year 1984
and 1985 are given below :

MARCH 7, 1986

Written Answers 92

Year No. of persons No. of persons
released by Ad- whose deten-
visory Boards  tions have been

upheld by Ad-
visory Boards

1984 133 586

1985 164 596

Year No. of persos detained
1984 719
1985 760

(b) The number of persons released on
the advice of the Advisory Boards and the
number of persons whosc detentions have
been upheld by the Advisory Boards during
the years 1984 and 1985 are given below

Supply of more controlled cloth by handloom
sector and its impact on Handloom
Industry

1799. SHRI K. RAMACHANDRA
REDDY : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government have decided
that out of seven hundred lakh metres of
cloth to be supplied to the public at con-
trolled price in 1986-87, five hundred lakh
metres cloth would be handloom cloth ;

(b) if so, how this would help the hand-
loom industry ; and

(c) whether this would help the hand-
loom weavers to get more wages per day ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (a) Govern-
ment have decided that out of 700 million
square metres of cloth to be supplied to
the public at controlled prices in 1986-87.
500 million square metres of cloth be
allotted to the handloom sector under
the janata cloth seheme.

(b) This would help the handloom
industry by giving more sustained employ-
ment to the handloom weavers and by reviv-
ing garment looms.

(¢c) No, Sir. However, provision of
more sustained employment to handloom
weavers will result in more earnings for
them.

Request of Andhra Pradesh Government
for more Paddy for ‘Two Rupees a
Kilo’ Scheme
1800. SHRI N. VENKATA RATNAM :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government of Andhra
Pradesh had requested the Union Govern-
ment to grant permission to  procure five
lakh tons more of paddy for the vear
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1986-87 to meet the requiremems of its
‘Two Rupees a Kllo scheme ; o

(b),whether Union
aware that the Government of Andhra
Pradesh have been spending: . Rs. .
crores annually on its two rupees-a kllo
scheme and whether it has now increased to
Rs. 180 crores annually dus to escalation
of support price;

'(c) the steps taken by Government to
help the State Government in, implementing
the above rice scheme; and

(d) whether Union Government granted
permission to Government of Andhra
Pradesh for additional procurement of five
lakh tons of rice for the year 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AKX,
PANJA) : (a) No, Sir. They. have asked
for permission to procure 12 lakh tonnes
of rice more.

. (b) The Government of Andhra
Pradesh have reported that, in the 1985-86
financial year, the subsidy on the scheme
will be around Rs. 176.64 crores and in
1986-87 it may go up to about Rs. 206

crores.

(c) The Central Government supplies
rice to all State Governments,. including
Andhra Pradesh, at a uniform Central
issue price, which is highly subsidised, for
distribution through the public distribution
system and other schemes. During the
1984 and 1985 calendar years, 10,07 lakh
tonnes and 9.78 lakh tonncs of rice, respec-
tively, were lifted by Andhra Pradesh for
distribution through their public distribu-
tion system and other schemes. bearing a
Central subsidy of about Rs. 75 crores and
Rs. 77 crores respectively.

Additionally, the Andh'ra;" Pradesh

Government were allowed to purchase 10

lakh tonnes of rice in 1984-85 and 1985-86
within the State, with bank credit.

(d) No, Sir.

Lifting of stocks of cotton in Mahavashtra
| and Gujarat on support prices (

1801.
PATIL : Will the Minister  of TEXTILES

he nlerced to stata -
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(a) whether 'Maharashtra < and Gujarat:
State Cotton <Co-operative  Marketing
Pederation have approached the Unioa
Government to lift the huge stock of cotton
on support price during 1985-86 ;

(b) if so, the details of the proposais
put forward by the Federation ; and

(c) the action taken by the Union
Government as well as State Govemment
to Hft the stock of cotton 7 . o

r
l

THE MINISTER OF STATE- OB THE-
MINISTRY OF ' TEXTILES s (SHRI
KHURSHID ALAM KHAN) (a) .to (¢)
The Government of Maharashtra ' requested
Governmerit of India that the: Cotton
Corporation of India may be directed to.
purchase full-pressed bales of cotton from
the Maharashtra State Cooperative Cotton
Growers Marketing Federation at support
prices and Gujarat State Cooperative Cotton
Federation requested that the Cotton Cor-
poration of India may be directed to under-
take procurement of full-pressed bales on
the basis of support prices for kapas. They.
further suggested that the Government of
India may consider entrusting the State
level Cooperative Cotton Federations and
other Federations (o undertake support
price operations. The said proposals were
considered by the Government cf India
and have not been accepted. With a view
to helping the State Federations and others’
to off-load their stocks Government or
India have released substantial quantities of .
cotton for export during the current cotton-
season through various exporting agencies.
The minimum support prices for procure-
ment of kapas during the current cotton:
year have also been announced ' by the:
Government of India. Further, the Cotton
Corporation of India has been authorised
to purchase cotton at the minimum support.
prices wherever the market prices of cotton
tend to fall below the minimum support
prices. The said Corporation is operating
in all the cotton growing states except.
Maharashtra where the cotton monopoly
procurement schéme is operated by. the
State -‘Go‘vernmcnt of Maharashtra.

Development of Digha (West Bengal) as a
' ‘Tourist Centre

1802. SHRI SATYAGOPAL MISRA :
Will the Minister of PARLFAMENTARY
AFFAIRS AND TOUIRTSM he nleased tn
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state the plan and programme of his
Ministry to develop Digha (West Bengal)
as a tourist centre during the Seventh Five
Year Plan period ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : The Department has
recently (Dec., 1985) sanctioned an amount
of Rs. 40.17 lakhs (Rupees forty lakhs and
seventeen thousand) only for putting up of
a Tourist Lodge and Cottages at Digha
and released an advance of Rs. 20:00
lakhs (Rupees twenty lakhs) in favour of
the State Govt. who are responsible for its
implementation, The State Govt. has not
forwarded any other proposal for Central
assistance.

Mea sures for Upliftment of Handloom
Weavers in Bihar and Uttar Pradesh

1803. SHRI SARFARAZ AHMAD:
SHRI M. RAGHUMA REDDY :

Will "the Minister ot TEXTILES be

pleased to state :

(a) whether handloom weavers of
Bihar and Uttar Pradesh are in distress
conditions ;

(b) whether the Union Government
have not provided to the handloom weavers
of both the States for their upliftment ;

(c) whether it has also been stated that
New Textile Policy has caused harm to
them rather than helped them : and

(d) the measures Government propose
to take for the upliftment of handloom
weavers in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Accord-
ing to the information supplied by the
State Governments of Bihar and Uttar
Pradesh, the handloom weavers are not in
distress conditions.

(b) The handloom development schemes
being implemented by Central and State
Governments, which are applicable to all
States including Bihar and Uttar Pradesh,
are mostly on the basis of matching assis-
tance. Hence, the extent of financial assis-
tance released by the Central Government
to the States depends on the quantum of
funds allocated by the State Governments

ey
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for these schemes in their own budget.
During the 6th Plan period Bihar and Uttar
Pradesh have been given financial assistance
by the Central Government to the tune of
Rs, 3.68 crores and Rs. 6.3} crores, res-
pectively, under various schemes. Besides,
under the janata cloth scheme the targets
allotted to the two States in the last three
years are as follows :—

(in million square metres)

Year Total Target Target for
for Janata Uttar _ Bihar
cloth Pradesh
1984-85 360 90 40
1985-86 420 100 40
1986-87 500 120 55

(c) The new Textile Policy lists a num-
ber of steps to preserve the unique role of
handlooms and to enable them to realise
their full potential as also to ensure higher
earnings for the handloom weavers, Thus
the new Textile Policy is designed to help
the handloom industry.

(d) Government have been implement-
ing a number of handloom development
schemes designed for the upliftment of
weavars. From'1985-86, two Welfare Schemes,
namely, Thrift Fund Scheme and Workshed-
cum-Housing Scheme have been launched,

Export of non-Basmati Rice

1804. SHRI V.S, VIJAYARAGHAVAN:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to
export nnn-basmati rice ; and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) and (b)
It has been decided to permit export of
non-basmati rice within a limited ceiling
subject to the minimum export price of
Rs. 4000 per MT f.0.b.

Introduction of Light and Sound Arrangement
at important places in Bihar

1805. SHRI C.P. THAKUR : Will the
MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM be pleased
to state :
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(a) the number of places -of tourist
interest where his Ministry have introduced
light and sound arrangement for depiction

of history of places ;

(b) whether there are many places in
Bihar like Patna, Bodh Gaya, Rajgir and
Qitamarhi where such arrangement could

boost tourism ; and

(c) if so, whether there are any pro-
posal to take up such project ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) The
places of tourist interest where
Sound and Light arrangement have been
introduced by this Ministry are as under :—

() Red Fort, Delhi.
(ii) Sabarmati Ashram, Ahmedabad.

(iii) Shalimar Garden, Srinagar.

(b) and (c) Govt. of Bihar had sub-
mitted only one proposal for mounting
Sound & Light Show at Buxar which was
approved and the same is necaring comple-
tion. No other place has bzen recommen-
ded by the Government of Bihar for Sound
and Light programme.
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World Bank Loans to Government aud Public
Sector Undertakings.

1806. SHRI BANWARILAL BAIRWA :
Will the Minister of FINANCE be pleased

to state :

(a) the loan taken by Union Govern-
ment for development purposes from the
World Bank as also the amount of loans
taken by Public Sector Undertakings and
Companies from the World Bank during
the last three years indicating the purpose
for which loan was taken by each of them ;

(b) whether Government have allowed
these public sector undertakings and com-
panies to take loans from the World Bank ;
and '

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) The
details of projects approved by the World
Bank Group for loans/credits are furnished
in the statement given below.

(b) and (¢) In the case of public sector
undertakings, Governement of India is the
borrower and the proceeds of the loan are
passed on to the public sector undertakings.
In the case of the companies figuring in
the attached lists, Gevernment of India
has guaranteed the repayment of the loan.

Statement
Sl. Name of the project and Amount of
No. purpose of the loan/credit loan/credit Remarks
in US § million .
1 2 3 4 5
1983-84 IBRD IDA o
1. Himalayan Watershed and 46.2
Management.
2 Karnataka Social Forestry. 27.0
3. Mahardshtra Water Utilisation. 22.70 320
4, Orissa Irrigation-II . 105.0
5. Upper Indravati Hydro 156.4 170.0
6. Third Ceftgtta Urban Development. 147.0
7. M.P. Urban Development. 24.10
8. Central Power Transmission. 250.7
9 Third Population. 70.0
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1 2 4 5
1984-85
1. Natlonal Agricultural Extn. I 39.1
r 2. Kerala Social Forestry. . 31.8
3. Periyar Vaigai Irrigation-II 35.0
4. Upper Ganga Modernisation Irrigation. 125.0
. S. Indira Sarovar Hydro Electric. ' 157.4 112.0 SDRs (Spl. Fund)
. 12.4 SDRs
6, Tamil Nadu Water Supply and 73.0
Sanitation. _
7. Bombay Urban Development, 138.0
8. Gujarat Medium Irrigation. 1720
9. National Cooperative Development 220.0
Corporation-II1
10. Cambay Basin Petroleum 242.5
11. Second Farakka Petroleum 300.8
12. M.P. Fertilizer 204,6
13. Railway Electrification and 280.7
Workshop Modernisation.
14. Nhava Sheva Port 250
15. Dudhichua Coal 151
1985-86
1. National Agricultural Extn. Il 49.0
2. National Social Forestry. 165.0
3. Mabharashtra Composite 160.0
Irrigation-II1
4. West Bengal Miaor Irrigation. 99.0
5. Narmada River Development 200.0 100.0
(Gujarat) Sardar Sarovar Dam and -
Power.
6. Narmada River Development 150.0
(Gujarat) Water Delivery and
Drainage.
7. Chandrapur Thermal Power 300.0
8. Kerala Power 176.0
9. Kerala Water Supply and Sanitation. 41.0
10. National Agricultural Research-II 72.1
11, Rihand Power Transmission 250.0
12. Fourth Population 51.0
13. Jharia Cooking Coal 248.0 v
14, Maharashtra Petrochemicals 300.0 .
15. National Highways 200.0 W
16. Industrial Export (Enginecring- 90.00 er
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1I. Loan to Companies :

Sl. Name of the Company Name of the project Amount of Remarks
No. and purpose. loan in US
’ S million
1. Tata Electric Companies Fifth Trombay IBRD ' IDA
Thermal Power
Projecr. 133.40
2. Industrial Credit and Industrial Export
Inevstment Corporation (Engineering-~
of India. Products) 160
[Englishl (e) whether the Income Tax autho;'ities

Action Against Officials of State Bank of
Bikaner and Jaipur in Jodhpur

1807. PROF, NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that some
officials of the State Bank of Bikaner and
Jaipur in Jodhpur involved in fraud have
been removed from service;

(b) if so, the number
involved in fraud; and

(c) the action being taken against the
arrested officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to(c)
State Bank of Bikaner and Jaipur has
reported that services of four officials were
terminated with effect from 8.2.86 under
the provisions of the Bank’s Service Regu-
lations, The Bank has also reported that
for involvement in fraud case, it has
lodged a complaint with the Central Bureau
of Investigation for a thorough probe in
respect of these four officials. However,
according to the Bank no arrest has been
made so far.

Raids Conducted by Income Tax Authorities
“in Karnataka

1808, SHRI V.S. KRISHNA IYER:
Will the Minister of FINANCE be pleased
to state : ,

(a) total number of raids conducted
during 1985 in Karnataka;

(b) the number of State Government

of officials

officials on whose premises raids were
conducted;

(c) the action taken after completion
of raids;

(d) the amount and value of jewels
seized during such raids; and

have returned any amount or jewels after
enquiry ?

THE MINISTER OF STATE IN .THE
MINISTRY OF FINANCE ' (SHRI
JANARDHANA POOJARY): (a)-to (e)
During the calendar year 1985, Incom¢-tax
Department conducted 100 searchés in
Karnataka resulting, inter-alia, in seizure
of cash of Rs, 51.97 lakhs approximately.
Income-tax authorities have not .returned,
so far, any money or jewellery aftet enquiry
in respect of these searches. These searches
have not covered any State Government
Officials. Necessary action under various
provisions of. Direct Taxes Acts has been
initiated in respect of all the persons
scarched. :

Imports and Exports in first Six Months
of 1985-86

1809. SHRI NARAYAN CHOUBEY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there ' has
been a sizeable increase of 24.5 per cent in
imports while exports showed a marginal
decline of 0.7 per cent during the first six
months of 1985-86; and

(b) if so, item-wise and quantum-wise
details of imports and exports with cost in
terms of ruppes during the first 51x months
of 1985-86 and how it compares thh that
of preceding year ? :

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) The item-wise provisional figures of
exports and imports for April- September,
1985 alongwith comparative dafa for the
corresponding period of previous: year are
given in the Statement 1 and II givea
below,
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Statement-1
India’s Export of Principal Commodities
— e (Value Rs. Crores)
§1. No. Ttem April-Sept., April-Sept., %change in
1984 (P) 1985 ()  April-Sept.,
1985 over
April-Sept.,
1984
1. 2 3 4 5
1, Tea and mate 330.38 256.97 —22.2
2. Coffee and Coffee substitutes 106.40 109.11 + 2.5
3. Tobacco unmanufactured and
tobacco refuse 100.17 96.28 — 39
4. Sugar and sugar preparations 14.84 0.20 —98.7
§. Cashew Kernels 107.98 123.39 +14.3
6. Vegetables and fruits (other than
cashew kernels) 71.46 100.38 +40.5
7. Oil cakes 62.91 46.46 —26.1
8. Spices 91.57 64.55 —29.6
9. Marine products 128.48 162.17 +26.2
10. Meat and Meat preparations 27.28 32.30 +18.4
11. Rice 48.18 95.48 +98.2
12. Cotton Raw 48.01 46.19 — 38
13. Iron Ore 142.22 221.07 +55.4
14, Manganese ore 4.63 6.27 +35.4
15. Mica (incl. splittings)
m;ca waste 8.55 10.76 +25.8
16. Cotton Yarn 16.08 15.74 — 2.1
17. Cotton Fabrics 162.08 166.83 + 29
18. Readymade garments 357.22 419.82 +17.5
19, Makeup articles wholly or chiefly
of cotton n.e.s, 35.48 53.23 +-50:0
20. Fabrics of man-made fibres 11.94 11.84 — 0.8
21. Silk fabrics 25.13 21.22 —15.6
22. Jute manufactures (incl. twist
and yarn) 141.01 129.26 — 8.3
23, Coir and coir mfrs, 12.66 12.60 — 0.5
24, Leather and leather mfrs.
(Excl. footwear) 237.27 259.00 + 92
25. Footwear 14.06 13.40 — 4.7
26, Chemicals and Allied products 164.33 151.717 — 4.0
27. Gems and Jewellery 606.59 666.78 + 99
28. Carpets handmade 89.60 102.73 +14.7
29. Works of Arty 69.26 70.13 + 13
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1 2 3 4 s

30. Metal Mfrs. (excl. iron )

and steel) 98.21 88.79 - 9.6
31. Machinery and transport equipment 232.40 265.95 +14.4
32. Iron and steel (incl. mfrs) 27.01 26.07 — 3.5
33. Crude Oil 516.33 135.15 -73.8
34. Mineral fuels, lubricants and related

products (petroleum products) 106.48 90,66 -—14,9

GRAND TOTAL (Including

other items) 5140.05 5017.63

— 24

Note : (P) Commodity-wise figures are provisional/preliminary and subject to

revision.

SOURCE : DGCI&S. Calcutta.

Statement-11

India’s Imports of Principal Commodities

(Value : Rs. Crores)

S. No. Commodity April- April- 9%change
Sept., Sept., in April-
1984 (P) 1985 (P)  Sept.,
1985 over
April-
Sept. 1984
1 2 3 4 5
- st fptmmatpnn
1. Cereal & Cereal
preparations of which @ 111.44 41.82 —62.5
Wheat 64.21 18.36 —~T11.4
2. Crude Rubber (incl. synthetic
reclaimed) 33.56 39.59 +18.0
3. Synthetic & regenerated fibre 10.10 15.41 +52.6
4. Pulp & waste paper 57.78 109.82 +90.1
5. Fertilizers Crude 47.64 56.10 +;1.8
6, Sulphur & unroasted iron pyrites 41.53 89.45 +115.4
7. Metalliferous Ores & Metal scrap 31.712 142.55 +271.9
8. Petroleum, petroleum products &
related products 2409.11 2621.83 +8.8
9. Vegetable oils, fixed (Edible .
Oil) 425.31 446.24 +49
10. Organic & inorganic chemicals 312.84 344.13 +10.0
11. Medicinal & pharmaceutical
products ' 53.93 59.88 +ll.0
12. Fertitlizers Manufactured 127.44 386.09 +203.0
13. Artificial Resins, Plastic
material etc. 63.11 90.48 +99.0
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1 2 3 4 5
' 14, Chemical Materials & Products 46.21 42.65 ~1.1
13, Paper, Paper board & manufactures _ .
thereof ‘ 71.72 92.08 +28.4
16. Textile yarn, fabrics & made-up
* articles : 38.52 56.68 +47.1
17. Pearls, precious & semi-
"' precious stones 491.67 538.72 +9.6
18. Non-metallic mineral manufactures
(Excl. pearls etc.) 39.97 34.07 —14.8
19. Iron & Steel 351.92 496.85 +41.2
20. Non-ferrous metals 169.99 203.51 +19.7
21. Manufactures of Metal 64 .23 91.97 +43.2
22, Machinery & Transport
equipment 1114.11 1529.22 +37.3
(A) Machinery, electric and
non-electric 1009.60 1341.77 +32.9
(B) Transport equipment 104,51 187 45 +79.4
23. Professional scientific
controlling instruments,
photographic & optical
' goods, watches & clocks 97.44 155.78 +59.9
GRAND TOTAL (Including other items) 7344.84 9141-63 +20.5

NOTE (P) : Commodity-wise figures are provisional/preliminary and subject to

revision.

‘SOURCE : DGCI&S, Calcutta.

Seminar for Consumer Organisations in
Delhi
1810. DR. G. VIJAYA RAMA RAO:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether his Ministry had organised
a 2-day Seminar in Delhi for Consumer
Movement ;

(b) if so, details thereof ;

(é) whether a list of all voluntary con-
sumer organisations had been prepared by
his Ministry ;

o) if s0, Statéwise details thereof ;

(¢) the organisations which were invited
and the criteria of inviting the organisa-
tions ;

. ¥ o 3 P v i e

(f) whether all the voluntary organisa-
tions present asked for inclusion of only
goods but all services, including those of
the public sector under the proposed Bill
for Consumers ; and

(g) if so, Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) (a) Yes, Sir

(b) An All India Seminar on Consumer
Protection was organised by the Depart-
ment of Civil Supplies in New Delhi on 20th
and 21st January, 1986 to discuss various
administrative, legal and monitoring mea-
sures for consumer protection including draft

model law on consumer protection to be
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adopted by the State/UTs. The Seminar was
attended by the representatives of the Central
Ministries [Departments concerned  with
consumer protection laws, State Govern-
ments and voluntary consumer organisa-
tions. :

(c) Yes, Sir.

(d) The State-wise list of 181 voluntary
consumer organisations is given below in
the statement.

(¢) All the voluntary consumer organi-
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sations referred to in (d) above were invited
to participate in the Seminar.

(f) and (g) Some of the voluntary organi-
sations suggested inclusion of services
including those of the public sector under
the Proposed Bill on consumer protection.
It may not be possible to include the public
sector services under the proposed Bill as
this may lead to multiplicity of authority,
sice the concerned Departments of public
utility services have appropiate machinery
for redressal of public grievances.

Statement

ANDAMAN & NICOBAR ISLANDS

1. Citizen’s Alliance Council,
for PM’'s 20-Point Programme,
Rajendra Bhavan,

P.O. Junglighat,
Port Blair.

3. The Youth Co-ordinator,
Nehru Yuvak Kendra,
Port Blair.

ANDHRA PRADESH

4. Visakha Consumers’ Council,
16-3-5, Official Colony,
Mabhrani Peta,
Visakhapatnam-530002.

6. Consumer Protection Centre,
26-13-37, Sanyari Raya Road,
Gandhinagar, Vijayawada-520033.

8. Andhra Pradesh Consumers’
Council, Exhibition Grounds,
Hyderabad.

Federation of Andhra Pradesh
Consumer Organisations, No. 4,
Sheshavilas, 3-6-293, Hyderguda
Hyderabad-500025.

10,

12; Consumer Education Centre,
No. 3, Seshavilas, 3.6-293,
First floor, Hyderguda,

Hyderabad-500029.

Consumer Protection Council,
607, 6th floor,

Srinivasa Towers, Begumpet,
Hyderabad-500038.

14,

2. Pradesh Consumer Cbuncil,
* Andaman & Nicobar Islands,
Port Blair.

5. The Vizianagaram Consumer
Council, 19-5-13, Kanukurty
Street, Vizianagaram-531202,

7. Vijayawada Consumers Council,
27-18-62, Congress Office
Road, Vijayawada-520002.

9. Akhil Bharatiya Grahak
Panchayat, 5-1-563,
Jambagh Road, Navrang
Cinema Compound,
Hyderabad-500001.

National Institute of
Consumer Studies, Civil
Supplies Bhavan,
Somajiguda,
Hyderabad-500004.

Consumer Guidance Society
of India, Hyderabad Branch,
7-1-644/37, Sundara Nagar,
Hyderabad-500001.

11.

13.

15. Santhnagar Residents’
Consumer Association,
SRT 484, Santanagar,

Hyderabad-500018,
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16. Consumer Guidance Society,
of India (Hyderabad),
D/9, Vikrampuri,
Secunderabad-500003.

18. Kakinada Consumer Council,
59-19-17, Santi Sadan,
Pasterpet,

Kakinada-533002.

20. Srikakulam Consumers Council,
3.8-75, Ippili Street,
Srikakulam-532001.

22. Consumer Council, 3rd Line,
Bharatpet, Guntur-522002,

24. Warangal Consumer Council,
2-6-44, ‘Aaslesha’ Nakkalagntta,
Hanam Konda, Warangal-506010.

26. City Consumer Council,
Ist Lane, varuthi Nagar,
Vijayawada-520004.

BIHAR

27. Consumer Guidance Society of
Jamshedpur, Avtar Building,
Pistupur, Jamshedpur-831001.

29. Akhil Bharatiya Grahak Panchayat,

Singhbhum Zilla, Road No. I,
Quarter No. 14/2, Farm Area,
Kadma, Jamshedpur-831005.

3]. Bihar Pradesh Upbhokta Seva
Sangh, Thrilling Trishul Templc
Lane, Purance Bazar,
Muzaffarpur-842001.

33. Bihar Rajya Upbhokta Sangh,
241C, Kakar Bagh Colony,
Patna-800020,

35. Akhil Bharatiya Grahak
Panchayat, 1II A-176,
Bokaro Steel City,
Dhanbad-827003.

37. Akhil Bhartiya Grahak Panchayat,

Distt. Singhbhum, F/10, Tayo Colony,

P.O. Gamharia, Singhbhum,
Bihar. :

CHANDIGARH

39. Consumers’ Forum, Kothi No, 99,
Sector 8-A, Chandigarh-160008.
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17. Consumer Forum,
Lourdu Nivas,
North Lalaguda,
Secunderabad-500017.

19. Rajahmundry Consumer
Council, Vikrana Hall,
Parade Ground,
Rajahmundry-533001.

21. Consumers Association,
Bhimavaram, Sri Muvullamma
Temple Street,
Bhimavaram-534201.

23, Guntur Consumers Council,
Near PLP Park, Old Guntur,
Guntur-522010.

25. Consumers Council,
Nidadavole,
West Godavari District,
Andhra Pradesh.

28. Akhil Bharatiya Grahak Panchayat,
Jamshedpur, M/31/5, Telco Colony,

Jamshedpur-831002,

30. National Consumers’ Union,
for Legal Assistance,
Laxmi Mansion,
Bistupur, Jamshedpur-831001.

32. Bihur State Consumer Federation,
Chhather Bhavan,
South Mandivi, Patna-800001,

34. Akhil Bharatiya Grahak Panchayat
Bihar. New Area, Kadam Kuan,
Patna-800003.

36. National Consumers’ Union,
for Legal Assistance, Bimala
Bhavan, West Lohanipur,
Patna-800003.

112

38. Akhil Bhartiya Grahak Panchayat,

Moubhandar, NF-3/6, Moubandhar,

Singhbbhum (Bihar)-832303.

40. Consumers Counter Chandigarh,
721, Sector 7, Chandigarh-160007,
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DELHI

41, Citizen’s Action (Regd.)
5 Odeon Building, Connaught
Place, New Delhi-110001.

43. Mahila Dakshate Samiti,
2, Telegraph Lane,
New Delhi-110001.

45. Consumers’ Forum (Regd.)
B-24, Maharani Bagh,
New Delhi-110065.

47, Common Cause, 32, Anand Lok,
New Delhi-110049.

49. Voluntary Organisation in the
Interest of Consumer Education
(VOICE) 108, Golf Link,

New Delhi-110003.

51. Society For Civic Rights,
J-13, Prasad Nagar,
New Delhi-110005.

53. Central Consumers’ Council,
C-2/35 Model Town,
Delhi-110009.

GOA, DAMAN & DIU

54, Housewives Consumer Organisation,
Vasco-de-Gama, Goa.

GUJARAT
55. Jyotisangh Grahak Suraksha Mandal,

Sri  Kivkeraben Mafatlal Mabhila

Mandir,
Relief Road, Ahmedabad-380001.

57. Consumer Education and Research 58.

Centre,

Thakerabhai Dcsai Smarak Bhavan,
Near Law College, Ellisbridge,
Ahmedabad-380006.

59. Amadevad Yuvak Samaj, Bhind
Satkar Hotel,
Jamshahebni Gali, Relief Road,
Laldarvaja, Ahmedabad-380001.

61. Shaher Madhyashtha Grahak Suraksha 62.

Mandal, 9/A, Parmatam Society,
Narangpura, Near Post Office,
Ahmedabad-380018.

63. Consumers’ Protection Council,
31, Surabh Society, Nayrangpura,
Ahmedabad-380001.
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42, Consumer Service Society, 231, Jor

Bagh, New Delhi-110003.

. National Consumers’ Front,

D-11/345, Pandara Road,
New Delhi-110011.

. Indian Federation of Consumer

Organisations, 231, Jor Bagh,
New Declhi-110003,

. Consumer Protection Organisation,

A-16, Naraina Indi, Area,
New Delhi.

. National Consumers’ Union for Legal

Assistance, 803, National Park,
Lajpat Nagar 1V, New Delhi-110024

. All India Consumers Forum,

151, Office Complex, Cycle Market,
Phage-I, Swami Ram Tirth Nagar,
New Delhi-110055,

$6. Manekchowk Grahak Suraksha Mandal,

Mandavini Pole Seva Sangh,
Mandvini Pole, Ahmecdabad-380001.

Women Equal Right Group.
3, Aakashdeep Apartment,
Near Telephone Exchange,
Navaranghpura,
Ahmedabad-380001.

. Bharat Seva Samaj Grahak Surak-

sha Mandal, C/o Bharat Sevak
Samaj, Nagresheth’s Vanda.
Pankornaka, Ahmedabad-380001.

Shriji Seva Samaj, 149, Gajendra
Society, Gujaraj-V-2, Chandlodiya,
Ahmedabad.

. Consumer Protection Council,

‘Ashish’ 25, Vaundhara Colony,
Gulbai Tekra, Ahmedabad-380006,
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Vadodara Saher Grahak Suraksha 66.

Mandal,
Opposite
dhana,
Raopura, Vadodara-390001.

Rajkot Saher Grahak Suraksha Man.
dal,

‘Shivkrupa’ 7 Bhaktinagar Society,
Rajkot-360002. '

Dhoraji Saher & Taluka Grahak,
Suraksha Mandal, Near Darabargadh,
Dhoraji District, Rajkot,

Police Ground, Shramsu-

Grahak Hit Suraksha Mandal,
Zarola Vago, Patvani Khadki,
Jabhoi District, Vadodara,

Bhavnagar Grahak Suraksha Mandal,
Clo Jayotish Sanghvi, Near Aagdish
Mandir, Kargate, Bhavnagar-364001.

Jamnagar Grahak Suraksha Mandal,
New Central Bank Building,
Sardar Patel Road, Jamnagar.»

14.

76,

Consumer Protection Association,
P.N. Institute of Medical Science
Compound, Himetnagar-383001,
Distt. Sabarkantha (Gujarat)

Palanpur Saher Grahak Suraksha Man-
dal, Palanpur Nagar, Palika, Pa)anpur,
Distt. B.K.

Anand Taluka Yuvak Mandal Assocn., 82.
Grahak Suraksha Mandal, Laxmi V
Nivas,

25. Ajanta Society,
Kheda.

Anjar Grahak Suraksha Mandal,
Anjar, Distt-Kutch.

Anand, Ditt.

Amreli Grahak Suraksha Mandal, 86.

Dr. Jivraj Mehta Road, Amreli,

Grahak Hit Suraksha Mandal,
Pani Darwaja, Kodinar, Distt.
Amreli

Mehsaba Grahak Suraksha Mandal,
C/o Mahila Mandal Mchsana,
Near T.J. High School, Mchsana.

Godhara Saher Grahak Suraksha
Mandal, Godhara Madhayasatha
Sahakari Bhandar, Godhara, Distt.
Panchmahal,

92.
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Ahmedabad Women's Action Group,
S, Professors Colony,

Navrangpura, Ahmedabad-380009.

Rajkot Saher Grahak Suraksha
Samithi, 20, New Jayanth Plot,
Rajkot-360002.

Rajkot City Consumer Assocn.,
11, Ramnik Chowk, House, 2nd floor,
Jubilee Rajkot-360001.

Surat Grahak Mandal, Dalal Sadan,
Ghee Kanta, Haripura, Surat-395001.

Consumer Protection Education
and Research Centre, 16, Devubhag,
Bhavnanar-36400?.

Gandhinagar Saher Grahak,
Suraksha Mandal, 314/B ‘Anunt’,
Sector-20, Gandhinagar.

Bharuch Saher Grahak Suraksha
Mandal, Dandiya Bazar, Bharuch.

Navodit Grahak Suraksha Mandal,
Nagarvada. Nadiad, Distt. Kheda.

Bhuj Saher Grahak Suraksha
Mandal, Santhosh Society, Bhuj,
Distt. Kutch.

Gandhidham Consumers Protection
Council, DBZ N-168/A Arya Samaj
Road, Gandhidham,-370201,

Distt. Kutch.

Grahak Hit Suraksha Mandal,
Near Kacheri Darvaja,
Kodinar, Distt. Amreli.

Jagraj Grahak Suraksha Mandal,
Amin Building, Gondi Gate,
Baroda-390017.

Surendranagar grahak Suraksha
Samiti, 40, Nutunagar Society,
Surendranagar,

Valsad Grahak Suraksha Mandal,
Kamala Nivas, Bhutiya Meta Sheri,
Valsad.
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Shree 'Grahak Suraksha Mandal,
Vapi, District-Valsad.

Bilimora Grahak Suraksha Mandal
Bilimorea, Distt. Valsad.

Bhachau Grahak Suraksha Mandal,
Bbachap. Distt. Kutch

Grahak Suraksha Mandal,
Station Road
Keshod, Distt. Junagarh-362220

HIMACHAL PRADESH

Himachal Pradesh Upbhogta Samiti,
Simla.

KARNATAKA

Karnataka Consumers’ Forum,
No. 9, Karnic Street,
Bangalore-460075.

Grahak Jagrathi, 20, Market Road,
Basavangudi, Bangalore-560004,

Consumer Education Trust of
Mangalore,
Microwave Station Road, Mangalore-

575006.

Consumer Guidance Society of India
(Dandeli Branch), H Type 10/56,
Bangurnagar, Dandeli-581362.

Citizens’ Forum, Near Marathi
Vidyalaya, Bijapur-586101.
consumers’ Forum, Naina Build-

ing, Shirya-574116.

Consumers’ Forum, Balthangdi, C/o.
Dr. D.C. Devdhar, S.D.M. College,
Ujare, Karnataka.

Jana Jagarthi Trust; Near C.A. Bank,
Sullia-574239.

Balakedarava Vedika,
Shayan Road, Karkala,,
Kanara-574014,

Balakedarara Vedika, Puttur, South
Kapara, Karnataka.

Balaked ardara Vedika, Jain Temple
Road, Mudubidare, Sout Kanara,
Karnataka.

Praja Jagrithi Sangh, Ballery,
Karnataka. ‘

Anartha
South
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94,

96.

98,

102.

104.

106.

108.

110.

112,

114,

116.

118.

120.

122.

124.
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Junagadh Grahak Suraksha Mandal,
3, Solanki Chamber, Opp. Bhehaning
College, Junagadh .

Dangs Jilla Grahak Suraksha Mandal,
Ahava, Distt. Dangs.

Morabi Vihhagiy Grahak Suraksha
Samiti, Dr. Ambedkar Road,
Opp. Petrol Pump, Near Janara
Hospital, Morabi.

Written Answers

Karnataka Consumer Service
Society, 32-A, Benson Cross,
Benson Town, Bangalore-560046,

Jagrath Mandeli, 947, 12th
Cross, J.P. Nagar, 1st Stage,
Bangalore-560078.

The Citizens Forum, ‘Nayan’,
No. 2, Ashokanagar Road,
Hubli-580029.

Consumers’ Forum, Upendrabaug,
Near Kalpana Talkies, Udipi-
576101.

Citizens’ Forum, Near S,T.V.
Temple, Basrcror-576211.

Gulburga Distt. Consumers Forum,
E-I-1534, Shahakari Pant’s House,
Venkatesh Ngr. Gulbarga-585103.

Consumers’ Forum, C/o. Gayathri
Nursing Home, Sullia-574239,

Nagarikara Vedika, Kotta Post,
Udupi, Karpataka.

Balakedara [Belaga, Cjo  Mahila
Kendra Souratkal, Souratkal,
Karpataka,

Balakedara Vedika, Surathkal,
Mangalore Taluka, Karnataka.

Nagarika Samithi, Parkala,
Udupi, Karnataka.

Consumer Welfare Council,
Door No. 7/471 C, South Extension,
Kolleegal-571440,
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127.

129.

131.

133.
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Jagrathi Balakedarara Vedika,
Sanjivayya Compound, Varthur,
Bangalore.

KERALA

Consumer Guidance Centre, Cochin.

Kerala State Consumer Council,
Chirakkal P.O. Cannanore-670011.

Consumer Guidance Society of
India (Trichur Branch)
Municipal Stadium, R. No. 63,
Palace Road, Trichur-680020.

Cochin Mahila Consumer Vigyan
Kendra, Prathibha, 47/855,
Ashoka Road, Cochin.-682017.

Centre for Legal Research,
Consumer Protection and Non-
Formal Legal Education, NIMMI
Cottage, Mullassery Canal Road,
Cochin-682011.

MADHYA PRADESH

136.

Consumer Councll of Madhya
Pradesh, D-23/74 Bangla, T.T.
Nagar, Bhopal,

MAHARASHTRA

138.

140.

142.

144,

146.

148.

Consumer Guidance Society of India,
Hutment-J, Mahapalika Marg
Opp. Cama Hospital, Bombay.

Council for Fair Business Practices,
Great Western Building, 130/133,
Apollo Strcat, Fort Bombay-400023.

Mumbai Grahak Panchayat, 42,
Kokan Nagar, Dr. Kotnis Marg,
Mahim, Bombay-400016.

Mumbai Grahak Sanstha, 12, Sahawas
Kashinath Dharu Road, Dadar,
Bombay-400028.

Akil Bharatiya Giahak Panchayat,
Grahak Bhavan, Tilak Marg, Pune-
411030.

Mahila Audhogik Sahakari Society
Ltd.,Karad, Dist. Satara,
Maharashtra.
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132.

134.

137.

139.

141.

143.

145.

147.

149,
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The Citizen Forum. Hotel Dharwad,
Dharwad (Karnataka).

Consumer Potection Wing, Centre for
Legal Rescarch, Consumer Protection
and Non-formal legal Education,
47/720 S.R.M. Road, Cochin-682018.

Consumers’ Guidance Forum,
Menanthavady, Wynad-670645.

Consumer Guidance Society of India
(Kerala Branch) Poonithra Puthana-
gady, Kottayam-686001.

Kerala Consumer Service Society,
47(855, Prathibha, Ashoka Road,
Cochin-682017.

Madhya Pradesh Consumers Council,
8, Gorakund, Indore-452001,

Citizens, Action Group, Chikhal
House, Tst floor, 45157. Kalbadevi
Road, Bombay,-400002.

Loss Prevention Assocn, of India,
143. Warden House, Sir Pherozshah
Mehta Road, Bombay-400001,

Consumer Council of India,
Clo.Smt. Kamla Raman, 307,
Navketan Avenue Road, Chembu,
Bombay.400071.

Consumer Protection Council,
14, Pratap Nagar, Zilla Peth,
Jalgaon-425001.

‘Consumer Guidance Society of
India (Poona Branch). Clo.
Mrs. Vimla Murthy, 7, Pallavy
Society, Senapati Bapat Marg,
Pune-411015.

Akil Bharatiya Grahak Panchayat,
Yidarba Pradesh, Clo. Padhye,
Advocate, Ruikar Road, Mahal,
Nagpur-440002.
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Akhil Bhartiya Grahak Panchayat,
Maharashtra Pradesh, C/o. Sh. Raje

Bhau Pophali, Journalist, Garud &

Khamb Road, Near Bhonsala Veda
Shashtra Mahavidyalaya, Mahal,
Nagpur-440002.

PUNJAB

151. Sirhind Consumers Protection Forum,

C/o. Mr. Narinder Modi, Mahalla
Modiau, Sirhind City-140407.

RAJASTHAN
152. Rajasthan State Consumer Council,

Brij Nikunj, Civil Lines,
Jaipur-302006.

TAMIL NADU

154.

156.

158.

160.

162.

164.

166.

168.

170.

172

Consumers Council of India (Regd.)
Madras City Central Unit,
Meenakshi Kala Nilayam, 34(27),
Third Street, Royapettah,
Madras-600014.

Madras Provincial Consumers’
Association, 89, Big Street,
Madras-600005.

Consumer Council of India,
91, Lake View Road,
West Mambalam, Madras.

Consumer Council, Cfo. Inter-
national School, L..B. Road,
Madras-600041.

Consumer Council of India,
1 Azhagappa Chhetiar Road,
Madras-600010,

Trichy Distt. Consumers
Council, No.4, Srinivasa Nagar,
Vayalur Road, Trichy-6200;7.

Golden Rock Consumers Council,
Post Box No. 876, Thiruchira-
pally-620020.

Muranai Consumers Association,
Thevala, Gudalur (Tamil Nadu)

Citizens, Foum, 6-A,
Bashyakaralu Road East,
R.S. Puram,
Coimbatore-641042.

Consumers Council, 2, Shesha-
puram, Tennure, Tiruchirappally.
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153,

157.

159.

161.

163.

165.

167.

169.

171,
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Consumer Unity and Trust Society,
8. Mahavir Marg, Jaipur-302001.

Institute of Consumer Protection
Studies, 4 Venkatesa Naicken Street,
Madras-600001.

The Council of Public Affairs,
28, First Main Road, Sastri Nagar,
Madras-600020.

Consumer Council of India,
14, Chandrabagh Avenue,
Dr. Radhakrishnan Salai,
Madras-6.

Consumer Council of India,
No. 1, Natesan Colony,
C.V. Raman "Road, Madras-600018.

Working Womens Forum of Tamil
Nadu, 55, Bhimasena Garden Road,
Mylapore, Madras-600004.

Consumers® Protection Council,
B-11, Sastry Road, Thillainagar,
Tiruchirapally-620018.

Pandanthuria Consumers Assocn.
Thevala, Gudalur (Tamil Nadu).

Consumers Association. 9/155.
Thevala Bazar Street, Gudalur
(Tamil Nadu)-

Consumers Awareness of Unfair
Trade, Industries and Organisation
(CAUTION) 5, Nenru Stadinm,
Coimbatore-641018.
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TRIPURA

173. Consumers Protection Assocn.,
29, Central Road, Agartala-
799001.

UTTAR PRADESH

174. Consumer Education and Protec-
tion Centre, 326-Patel Puri,
Sadar Bazar, Meerut-250001,

176. Akhil Bhartiya Grahak Panchayat,
87 B/S, Sarvodaya Nagar,
Allahabad.

WEST BENGAL

177. Consumers Action Forum,
5/1, Red Cross Place,
Calcutta-700001.

1¥9. Consumer, Protection Centre,
24-B Dr. Rajendra Road,
Calcutta-700020.

PONDICHERRY

180. All India Consumer Council,
81-Eswaran Koil Street,
Pondicherry-605001.

Incentives to Attract Investments from
Non-Resident Indians

1811. SHRI P.M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) the important incentives announced
by Government during the last two years to
attract investments particularly from the
non-Resident Indians ;

(b) whether it is a fact that the non-
Resident Indians are also permitted and
encouraged to purchase shares from stock
market on specific concessional conditions :

(c) if so, the details of such conditions
and rationale for the same ;

(d) the steps taken to create awareness
and confidence among NRIs regarding the
aforementioned incentives ; and

(e) the reaction evoked by the long-
term fiscal policy recently announced by
Government particularly by way of setting
up of industries in India by the NRIs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Govern-
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175. Dakshinachal Consumer Council,
Robatogunj, Mirzapur-231216,

178. Consumers Forum, 31 A Bhuban
Banerjee Lane, Calcutta-700007.

ment have extended severa: facilities for
attracting remittances and investments by
Non-resident of Indian Nationality/Origin,
All these schemes introduced since 1982
continue to be in force. These include
facilities for setting up new industries
investments in  equities, Government
securities and bank deposits etc. In
November 1983, Government constituted
a Special Approvals Committee (SAC) in
the Department of Industrial Development
for expeditious clearance of Industrial
investment proposals relating to NRIs.

(b) and (c) NRIs are permitted to
make portfolio (purchase shares from stock
markets) investment in equity shares/
convertible debentures on repatriation
basis provided (i) investment of each non-
resident investor/oversecas corporate body
in any one company docs not exceed (ne
per cent of the paid-up equity capital of
the company in case of shares and one
percent of the total paid-up value of each
series of convertible debentures ; (ii) the
total NRI investmeats (both with and
without repatriatiop benefits) in equity
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shares/convertible decbentures in  any
company does not exceed five per cent of
the total paid-up equity capital/paid-up

value of each series of convertible
debentures. For this purpose, it is
necessary that  shares/debentures are

purchased through stock exchanges at the
ruling prices and should be retained by the
investor for a minimum period of one year
from the date of registration. In the case
of nen-resident Indian individuals a flat
rate of 209, tax is deducted in respect of
income derived from debenture interest
and dividends on shares.

(d) Information, advice and assistance
to NRIs in matters relating to investment
are given by the Indian Missions abroad,
Branches of Indian Banks and Overseas
Offices of Indian Investment Centre. The
Embassies have Economic and Commercial
Wings which are supplied with all the
information about the opportunities
available to NRIs for investment in India
and this is, in turn, made available to the

Indians abroad.

(¢) Long term fiscal policy does not
directly deal with setting up of industries
in India by NRIs,

[Translation ]

Assistance under Self-Employment
Scheme by Banks in Faizabad (U.P.)

1812. SHRI R.P. SUMAN : Will the
Minister of FINANCE be pleased to state :

(a) the number of cases forwarded by
the District Industry Centre, Faizabad
(Uttar Pradesh) to various branches of
banks, branch-wise, in this district to
provide assistance under the self-employ-
ment scheme during the last three years as

on 31 March, 1985

(b) tke number of persons to whom
such assistance was granted and the number
of cases in which such assistance was not
given upto 31 March, 1985 ; and

(©) the time by which the assistance
would be provided in all the cases ?

THE MINISTR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The present data reporting system does
not generate data in the manner asked for,
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amounting to Rs. 113.82 lakhs in 1983-84
and 795 cases amounting to Rs. 169.61
Iakhs in 1984-85 under the self-employment
scheme in Faizabad District (U.P.)

(c) The loan proposals are to be
disposed of by the bank branch within 14
days from the date of receipt. The
disbursement of the cases sanctioned upto
31st Macch, 1985 would be continued
beyond that period. The time frame for
the release of the assistance mainly depends
upon the time taken in the procurement of
asset and phased requirements of the
working capital.

[(English]
Smuggling of Gold

1813. SHRI ANAND SINGH : Will the
Minister of FINANCE be pleased to state :

(a) the number and details of sumggl-
ing of gold detected indicating the quantum
of gold seized by the Customs and Revenue
intelligence authorities etc. during the
period from January 1, 1986 onwards
and the details of any smuggling rings and
rackets unearthed ;

(b) the modus operandi of the
smugglers and others connected with the
trade ; and

(c) the action taken against the persons
apprehended ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
total quantity and value of gold seized by
the Customs authorities during the period

January and February, 1986 is given

below :

Period Quantity of gold Value
scized (in kgs) (Rs. in crore)

January

to 326 6.53

February,

1986 (figures are provisional)

(b) Gold is generally smuggled into the
country by land. sea and air through
passengers by way of concealment,
on their person or in their baggage,
concealment in cargo and concealment
inside vehicles, vessels and aircraft
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(c) Stringent action is taken against
persons found involved in smuggling
activities. both departmentally as well
as through prosecution in courts. Apart
from confiscation of the gold involved, and
imposition of penalties, preventive deten-
tion under the COFFPOSA Act is also
resorted to in appropriate cases.

Firms/Organisations running illegal Banking
Business in Thane District (Maharashtra)

1814. SHR1 UTTAMRAO PATIL:
Will the Minister of FINANCE be pleased
to state :

(a) whether any complaints had been
received by the Reserve Bank of India,
Bombay regarding certain firms/organisa-
tions running illegal banking business in
Thape district of Maharashtra ;

(b) if so, the particulars of the firms/
organisations in whose cases the complaints
were found to be true after necessary in-
vestigation by the Reserve Bank :

(c) whether necessary action has been
taken against such firmsforganisations
under the rules of the Reserve Bank of
India Act ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to (d)
The information is being collected and to
the extent available and permissible under
the statutes will be laid on the Table of
the House.

Imports of Sugar

1815. SHRI MANIK REDDY: Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether the present policies of
Government will lead to further imports of
gugar costing over Rs. 600 crores in foreign
exchange as reported in the °*News Times’
of 28 January, 1986 ; and

(b) if so, the corrective steps if any
proposed to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
A K. PANJA) (a) and (b) The decline in
ugar production in the last two sugar
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seasons was mainly due inter alia, to natueal
factors such as drought conditions, low
recovery in some of the States. To encour-
age the production of sugarcane and sugar
in the country the payment of remunerative
oane prices to the growers is being ensured.
The imports of sugar have been necessitated
to augment the domestic availability of
sugar for ensuring adequate supplies at
reasonable prices to the consumers. How-
ever, the reported further import of sugar
costing over Rs. 600 crores in foreign ex-
change in the coming year is not correct.

Jute Mill at Dalgaon in Assam

1816. SHRI SAIFUDDIN AHMED :
Will the Minister of TEXTILES be pleased
to state the reasons as to why installation
of the proposed jute mill at Dalgaon in
Assam has been withheld for the last eleven
years ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): No appli-
cation for grant of an industrial licence for
setting up of a new jute mill at Dalgaon in
Assam is pending.

Criteria for according Five Star or luxury
rating to Public Sector Hotels

1817. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM be
pleased to state :

(a) the criteria being followed for
according five-star or luxury rating to
hotels in India, details thereof ;

(b) whether the criteria are being
applied uniformly for rating public sector
hotels under India Tourism Development
Corporation and Hotel Corporation of
India ;

(c) if not, the reasons thereof ; and

(d) the steps Government contemplate
to take to rectify the anomaly and improve
the standards in public sector hotels ?

THE  MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
"(SHRI H.K.L. BHAGAT) (a) Hotels in
{ India are classified in diffenent star cate-
gories including the 5-star category, in
accordance with the criteria laid down by

ORI



129 Wrltten Answers

the Department of Tourism, Details are
given in the Annexure.

[Placed in Library. See No, LT 2268(86]

(b) Yes, Sir.
(c) and (d) Do not arise.

Agreement with F.A.O. for production of
Edible Oil

1818. SHRI RADHAKANTA DIGAL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have been
taken steps aiming at increasing the produc-
tion of edible oil ;

(b) whether Government have also
signed pact with Food and Agriculture
Organisation of United Nations for this
purpose ;

(c) the details of the agreement made ;
and °

(d) the steps taken to achieve the above
objective ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANIJA) (a) Yes, Sir.

(b) Yes. Sir.

(c) An agreement was signed between
Government of India and Food and Agri-
cultre Organisation on 12.2.1986. The
project will help to assess the technological
and economic feasibility undcr Indian con-
ditions of extraction of rice bran oil by
either pressing or expelling in units
installed either at or near the rice mills.

(d) Government has taken/is taking a
number of measures to increase the produc-
tion of oilsceds and oils in addition to the
agreement with Food and Agriculture Organi-
sation as follows :

1, Implementation of the WNational
Oilseeds Development project, cover-
ing special project on groundnut,
rapeseed/mustard, soyabean and
sunflower besides intensive develop-
ment work on other oilseeds, The
programme, inter alia, aims at the
development of non-traditional oil-
seeds, increase in areas under irrigat-
ted crops, particularly groundnut in

rabi/summer seascn, basic inputs and
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free distribution of sced-cum-fertiliser
mini kits on a large scale.

2. National Dairy Development Board’s
Oilseeds project : State level coope-
rative oilseeds growers : federation
have been formed in seven States
under the project for restructuring of
Edible Oils and Oilseeds Production
and Marketing through National
Dairy Development Board.

3. Better incentive to  producers

through fixation of minimum support
prices.

4. Intensification of research efforts for
increasing the productivity of oil-
seeds.

5. Increase in area under non-tradi-
tional oilseed crop like soyabean
and sunflower and exploitation of
oilseeds of tree and forest origin,

rice bran etc,

6. Setting up of necessary processing
and infrastructural facilities to keep
pace with the production programme
of oilseeds.

7. Fiscal incentives for increased use
of non-conventional oils in vanaspati,
exemption from excise duty in respect
of refined rice bran, cottonseed and
soyabean oils meant for direct human
consumption and also for solvent
used for extraction of oil and for
machinery arc somec of the other
measures for increasing edible oils
production.

[Translation]

Delay in Assessment of Raid Cases

1819. DR. C.S. VERMA : Will the
Minister of FINANCE be pleased to
state :

(a) the total number of raids conducted
throughout the country during the last
three years on income tax evaders and the
names of places where these raids were
conducted ;

(b) whether income-tax has been reali-
sed in all such cases following the raids if
not, the reasons therefor ;

(¢) the reasons for abnormal delay in
the assessment of raid cases which results

-
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in the tax cvaders gaining sufficient time
to complete the formalitics on  paper ;
and

(d) whether Government propose to
take any concrete steps in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
During the last three calendar years i.e.
1983, 1984 and 1985 Income-tax Department
conducted 4349, 3548 and 6919 searches all
over the country. Due to large number of
searches, it is not practicable to give the
names of all the places where searches were
conducted.

Income-tax has not been realised in all
the scarch cases becausc relevant assess-
ments have not yet been completed in scve-
ral cases.

(c) and (d) Administrative instructions
are already in existence for early comple-
tion of search and scizure assessments.
Progress of such assessments is also moni-
tored at appropriate levels

(English]

Master Plan for Development of Kaziranza
in Assam

1820. SHRJ M.R. SAIKIA : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TCURISM be pleased to state @

(a) whether Governme: © have contem-
plated a Master Plan for ..ie development
of Kaziranga in Assam to provide protec-
tion to wild life and 2lso to iacrease the flow
of tourists to this place of importance ; and

(b) if so, the details thereof ?

MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT): (a)and (b)
The Department of Wild Life and Forests
have prepared a comprehensive project in
consultation with the Planning Commission
and Ministry of Finance for the preservation
«f Rhinos in Assam including Xaziranga
region. This is estimated to cost Rs. 500
crores during the 7th Five Year Plan. The
approval is likely to be accorded during
1986-87. :

The Central Department of Tourism
had constructed a forest lodge at Kaziranga,

THE
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which is now being operated by ITDC.
The State government is also providing
accommodation for budget tourists in the
tourist bunglow constructed and maintained
by them in Kaziranga. During the current
financial year the Central Department of
Tourism has provided funds for the
purchase of one mini bus and two ele-
phants for use by tourists in Kaziranga
National Park.

Steps for promoting Exports of Cash Crops

1821. DR. K.G. ADIYODI : Will the
Minister of COMMERCE be pleased to
state :

(a) the steps taken by Government for
grading and quility control to pro-
mote export of cash crops—pepper, ginger,
cardamom, cashew, turmceric etc,

(b) whether it is a fact that thc number
of staff to provide Agmark is insufficient
to assist the producers and exporters
of Kerala particularly when there is a
boom in production of crops in the State ;
and

(c) if not, whcther Government propose
to take immediate steps to provide this
facility by revamping the organisation ?

THE MINISTER OFF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SFIRL P. SHIV SHANKER) (a) A State-
ment is given below,

(b) No, Sir.

(¢) Does not arise.

Statement

Black pepper, cordamom, turmeric and
ginger are among the 34 Food & Agricul-
tnral items covered by the Sea Customs Act.
The items covered by this Act are required
to be graded and marked as per Agmark
standards to qualify for exports. Cashew
kernels and Roasted and Salted Cashew
Kernels are among the 43 Food & Aegricul-
tural items under the purview of the Export
(Quality Control & Inspection) Act, 1963.
None of the items under the purview of
this Act can be exported unless it conforms
to the standards prescribed by the Govern-
ment under the Act.
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Proposal to set up a Fashion Desiga Lnstitute

1822. DR. B.L. SHAILESH : Will the
Minister of TEXTILES be pleased to state :

(a) whethef it is proposed to set up a
fashion design Institute ;

(b) if so, where is it proposed to be
set up and its composition and functions
- assigned to it ; and

(c) its likely impact on the boosting
of export of textiles and on the home
market ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (a) and (b)
Yes, Sir. It has been decided to set up a
National Institute of Fashion Technology.
Efforts are being made to locate the land
or building in Delhi and surrounding areas

1. Smt, Pupul Jayakar

2. Shri S.K. Misra

3. Shri Martand Singh

4. Smt, Asha Sarabhai

5. Shri S.L. Shah
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Adviser
(Handlooms and
Handicrafts)
New Delhi.

Development
Commissioner
(Handlooms)
Udyog Bhavan
New Delhi

Director
Handicrafts &
Handlooms
Export
Corporation Ltd.
71, Lodi Estate,
New Delhi.

““Stratheden”

Raj Bhavan Road
Shahibag
Ahmedabad

Chairman

Apparel Export
Promotion Council
Nehru Place

New Delhi
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to set up the Institute. A Socicty has been
registered under the Socicties Registration
Act, 1860 to manage the Institute. A State.
ment indicating the composition of the
Governing Body of the Institute is given
below. To begin with the Institute will
cater to the fashion needs of the apparel
industry by conducting diploma courses as
well as through research and service acti-
vities.

(c) Presently, garment exports primarily
cater to lower segments in the fashion
markets abroad. By providing skilled
professionals to meet the fashion design
and technology requirements of the garment
industry, the Institute would help in incre-
asing the unit value realisation of the
garment trade within the country and

abroad.

Statement

Chairperson

Vice-Chairman
(Ex-officio)

Member

Member

Member
(Ex-officio)
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6. S.K. Misra

7. Shri M.M. Sheth

8. Shri Vinay Jha

9. Vacant

10. Dr J.K. Bagchi

11, Shri S.K. Handa
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Chairman
Handloom

Export Promotion
Council

Udyog Bhavan
New Delhi.

Chairman

Cotton Textile
Export Promotion
Council
Engineering Centre
3th Floor,

9, Mathew Road,
Bombay-400 004.

Director
National
hnstitute of
Design,
Ahmedabad

Chairmam-cum-
Managing Director
Handicrafts &
Handloom Export
Corporation

Lok Kalyan Bhavan,
11-A. Rouse Avenue
New Dethi.

Joint Secretary
Ministry of
Textiles
Government of
India

Udyog Bhavan
New Delhi

Deputy Bducational
Adviser (Tech,)
Ministry of Human
Resource Development
(Deptt. of Education)
Government of India
Shastri Bhavan

New Delhi

Written Answers

Member
(Ex-officio)

Member
(Ex-officio)

Member
(Ex-officio)

Member
(Ex-officio)

Member

Member
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12. Shri S. Krishnamoorthy
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Director (Finance)
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Member

Ministry of
Textiles
Udyog Bhavan
New Delhi

13, Shri W. C. Aaron

Managing Director

Member

Excelsior Handloom
Weaving Factory

Cannanore (Kerala)

14. Shri Sri Nath

Managing Director

Member

Nath Brothers Exim.
International Ltd.
50/2-3, Hanuman Road
New Delhi-10001.

15 Smt. Maoi Mann

76, Sunder Nagar

Member

New Delhi.

16. Vacant

Director

Member

National Institute
of Fashion Technology
New Delhi.

Multi-fibre Agreement

1823. DR. B.L. SHAILESH :
SHRI K. PRADHANTI :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the Multi-fibre Agrecment
(MFA) aimed at regulating the trade in
}cxtiles and clothing between the develop-
ing and developed countries is likely to
¢xpire shortly ; and

o (b) if so, whether any action has been
initiated to negotiate a new accord to cor-
rect the imbalances created by the MFA
as well as to ensure a “‘fair deal* to the
developing countries like India ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b)
Yes, Sir. At the meetings for deciding
the future of MFA, India has taken the
stand that trade in textiles and clothing
should revert to the normal non-discrimi-

natory tules of the General Agrecment

on Tariffs and Trade (GATT).

Specific Commodity rate for Betel Leaves

HANNAN MOLLAH :
COMMERCE

1824. SHRI
Will  the Minister of
be pleased to state :

(a) whether Government have intro-
duced specific commodity rate for betel
leaves on Calcutta-Karachi sector ;

(b) if so, the rates thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) No, Sir.

(b) Does not arise.

(c) There has been no request from
the trade for the introduction of a specifie
commodity rate for betel leaves on Cale
cutta-Karachi sector,
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Proposal for setting up a Footwear Design
and Development Institute

1825. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that a committe
was appointed by Government to make
recommendations for setting up of a Foot-
wear Design and Development Institute
to promote a ‘meaningful nexus’ between
reasearch and development in the field of
leather ; and

®) if so, the details regarding the
reeommendations and the suggestions acce-
pted by Government ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER). (a) No, Sir

(b) Does not arise
Luxury Hotels set up by 1TDC

1826, SHRIMATI JAYANT:
PATNAIK : Will the Ministecr of PARLIA-
MENTARY AFFAIRS AND TOURISM
be pleased to state :

(a) the number of luxury hotels cons-
tructed by India Tourism Development
Corporation in collaboration with the State
Tourism Development Corporations in Sixth
Five Year Plan ; and

(b) the name of the places in different
States and Union Territories where those
hotels have been constructed ?

THE MINISTER OF PARJIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT): (a) and (b) During
the Sixth Five Year Plan, under its joint
venture scheme, ITDC initiated the follow-
ing six hotels in collaboration with the
State Governments/State Tourism Develop-
ment Corporations :
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Name of the Hotel Star Category

1. Gauhati (Assam) 3 Star
2. Ranchi (Bihar) 3 =
3. Puri (Orissa) 3,
4, Bhopal (Madhya Pradesh) K
5. Itanagar (Arunachal Pradesh) 1-2 ,,
-6. Pondicherry (Union Territory) 1-2 ,,

4

All the above hotel projects are in the
process of implementation. Since all the
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Sin hotels are envisaged to be in the 1 to 3
star category they cannot be construed to
be luxuay hotels.

Export of Cotton

1827. SHRI JAGANNATH PATTNAIK :
Will the Minister of TEXTILES be pleased
to state :

(a) names of the countries which are
main purchaser of Indian cotton ;

(b) the quantity exported to these

countries during the last three years ;

(c) whether public sector is also likely
to be considered for export ; and

(d) the details regarding the adopted
price policy of Government during the
current financial year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURHID ALAM KHAN) (a) The main
purchasers of Indian cotton in the Intcr-
national Market are Bulgaria, Czechoslo-
vakia, Hong Kong, Italy, Japan, Morocco,
Nepal, Portugal, Poland, Romania, South
Korea, Switzerland, Taiwan, Tahailand,
USSR, Bangladesh, Indonesia, Singapore,
U.K. and West Germany.

(b) Quantities of 6.97 lakh bales, 3.54
lakh bales and 1.79 lakh bales have been
exported to the foreign countries during
1982-83, 1983-84 and 1984-85 cotton years

respectively.

(c) State and Central Government
Public Sector Agencies and Cooperative
Organisations are always involved in export
of cotton every year.

(d) The export of cotton is allowed
subject to the minimum export price fixed
by a Committee in the Office of the Textile
Commissioner.

Indo-Romania Agreement for Export of Iron
Ore and Import of Steel

1828. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister

of COMMERCE be pleased to state :

(a) whether it is a fact that Governe
ment have entered into an agreement with
Romania towards the end of 1985 for the
export of large quantities of iron ore. from
India and for the import of steel products
from Romania ;
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(b) whether the estimated annual value
of steel to be imported will exceed the
value of iron ore to be exported ; and

(¢) if so, to what extent ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) ¢ (a) to (c)
MMTC reached an understanding with the
Romanian authorities in December 1985
for 2xport of 5 million metric tonnes of
iron ore to Romania and for the import
of 150000 tonnes of stecl products from
Romania during the year 1986. The prices
and other details are yet to be settled. It
will not therefore be possible to say whether
the value of steel products will be higher
or lower than the value of iron ore to be
cexported.

Tax Evasion by leading Beveraze Manufac-
turer

SHRI MOIANBHAI PATEL :
SHRT CHINTAMANI JENA :

1829.

Will the Minister of FINANCLE be

plcased (v state @

(a) whether raid conducted by Income-
tax authorities dciected tax evasion by a
leading beverage manufacturer in the coun-
try ; and

(b) if so, the name of the concern and
the details of the tax cvasion ?

THI MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
Searches were conducted by Enforcement
Directorate on 9.7.1985 in United Breweries
Group of cases and Income-tax Depart-
ment was also associated with these sear-
ches. During searches, Income-tax Depart-
ment scized jewcllery worth  Rs. 9.35 lakhs
approximately from the residential premi-
ses of Shri Vijai Mallya Chairman of M/s.
United Breweries.

Diversification of Markets for increasing
exports and facilities

1830. SHRI MOHANBHAI PATEL :
SHRI CHINTAMANI JENE :

Will the Minister of COMMERCE be
tleased to state :
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(a) whether it is a fact that exporters
are being told to diversify markets for
increasing the export ;

(b) if so, the details of facilities
which Government assured to extend to
the exporters to find out markets in other
countries ; and

(¢) the details of trade agreements
which have been inade during the year
1985 to boost the export ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) and (b)
Government or India set up the Marketing
Development Fund (now called Marketing
Devclopment Assistance) to facilitate the
various measures provided to stimulate
and diversify the country’s cxport trade.
The MDA is utilised for meeting the
expenditure on cash compensatory support
for certain cxportable commodities and
grants-in-aid for schemes and projects for
the development of market abroad. The
exporters arc also given a number of
facilities including imported inputs under
various schemes as mentioned under the
current Import-Export Policy for 1985-86.

(¢) During the year 1985 the existing
tradc agreements with USSR, Poland,
GDR and Romania providing for Rupee
Trading Arrangement have been renewed
for a futher period of 1986-90,

I'TDC Hotels in Orissa

1831. SHR1 CHINTAMANI JENA :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state the number of hotels constructed by
India Tourism Development Corporation
in Orissa and their location ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : ITDC is running the

following accommodation unjts  in
Orissa :

Name of Star rating Capacity
the Unit

Hotel Kalinga 2 - 35 rooms
Ashok Bhubaneswer 70 beds
Travellers Lodge 1 4 rooms
at Konarak 14 beds
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In addition to the above, the following

hotel projects are under implementation
in Orissa :—

(1) Bxpansion of the existing Hotel
Kalinga Ashok Bhubaneswer by adding 36

rooms at an estimated cost of Rs. 170
lakhs.

(2) A 44.room, 3 star hotel at Puri at
an estimated cost of Rs. 190 lakhs in
collaboration with Orissa Tourism Develop-
ment Corporation.

Alleged misuse of Foreign Exchange by
Businessmen visiting foreign countrics

1832. SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleascd to state :

(a) whether he is aware that the blank
permits for release of foreign exchange to
the businessmen proceeding abroad on the
plea of promotion of business are often
being used by them for themselves and
their families on such foreign jaunts :

(b) whether he is also aware that these
businessmen in addition to the foreign
exchange obtained from the Reserve Bank
of India also avail themselves of thc local
hospitality and utilise the foreign exchange
held by them for luxurious purchases ;

(c) whether any check is being exercised
by the Reserve Bank of India on the pro-
per utilisation of these moneys in foreign
exchange by production of hotel bills etc ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to (d) The
information is being collected and will be
Jlaid on the Table of the House.

Sale of Fake Shoes by Bata India Ltd,

1833. SHRI SANAT KUMAR
MANDAL : Wil the Minister of
FINANCE be pleased to state :

(a) whether the Bata India Ltd., Cal-
cutta, which had recently been involved in
a big fraud in the form of claiming of much
higher drawback payments had also been
indulging in other malpractice of getting
the shoes from the open market like Agra
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and then getting them stamped with ‘Bata’
trade mark and market them locally and
abroad ; and

(b) if so, whether while investigating
into the drawback claims, this aspect of

the firm's dealing will also be looked
into ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
The information is being collected and will
be laid on the Table of the House.

FCI Godowns in Himachal Pradesh

1834. PROF. NARAIN CHAND
PARASHAR ; Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
refer to the reply given to Unstarred
Question No. 44 on 21 January, 1985
regarding FCl Godowns in Himachal
Pradesh districts and state :

(a) whether the Food Corporation of
India has considered the proposals for the
sanction of godowns at following places in

Himachal  Pradesh : (i) Bilaspur (ii)
Gagret, Distt. Una (iii) Nadaun, Distt.
Hamirpur ;

(b) if so, the decision taken by Govern-
ment on these proposals ; and

(¢) when the godowns arc likely to be
constructed ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) ; (a) and (b) Based on the assess-
ment of the storage requirement, the Food
Corporation of India does not propose to
construct godown at Bilaspur, The
Corporation however, proposes to construct
godowns in Hamirpur and Una Districts.
It has approached the State Government for
allotment of suitable land for the purpose.

(c) It would be difficult to indicate the
time frame for construction of these
godowns till suitable land i3 made available
by the State Government.

Prosecution under Prevention of Black
Marketing and Maintenance of Supplies
of Essential Commodities Act, 1980

1835. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FOO

AND CIVIL SUPPLIES be pleased ot!
state @
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(a) the number of persons who have
been prosecuted and convicted under the
Prevention of Black Marketing and Main-
tenance of Supplies of Esscntial Commodi-
ties Act, 1980, during the last three years
i.e. 1982-83, 1983-84 and 1984-85 (State-
wise) ;

(b) whether any othcr measures have also
been taken to prevent black marketing
and the disruption of essential supplies
through hoarding, etc. ;

(c) if so, the nature thereof, alongwith
the results achieved ; -

(d) whether any of the State Govern-
ments have shown any laxity or reluctance
in the enforcement of this Act; and

(e) if so, which are such States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR! AK.
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Essential Commodities Act, 1980 do” not
provide for prosecution and coviction. This
Act. provides for preventive detention only,
As per the information received from the
States/Union Territories, the number of per-
sons ordered to be detained during the three
years i. ¢. 1982-83. 1983-84 and 1984-85
are given State-wise in the Statement given
below.

(b) and (c) Yes, Sir. The Essential
Commodities Act, 1955 is on the statute for
the last about 30 years which provides in
the interests of general public, for the con-
trol of the production, supply and distribu-
tion of, and trade and commerce in certain
essential commodities. Violation of its
provisions invites stringent penalties. The
results of the enforcement of the Essential
Commodities Act, 1955 as per information
received from the States/Union Territories

PANJA) : (a) The Prevention of Black during the years 1983, 1984 and 1985 are as
Marketing and Maintenance of Supplies of  under :
No. of No. of No. of No. of Value of goods
raids made persons persons persons confiscated
arrested prosecuted convicted (Rs. in lakhs)
Year 1983
229519 9186 4374 544 1379.18
Year 1984
269386 8860 5000 1094 996.42
Year 1985
229865 7809 4416 1188 1493.95

(d) and (¢) ' The Prevention of Black-
marketing and Maintenance of Supplies of
Essential Commodities Act, 1980 is enfor-
ceable throughout India except in the State

Statc Governments of Tripura and West
Bengal have not been enforcing the provi-
sions of this Act as a matter of policy as
they are opposed to preventive detention

of Jammu and Kashmir. However, the measures.
Statement
S.No. States/Union Territories Number of detentions ordered in
1982-83 1983-84 1984-85
1. Andhra Pradesh 1 11 3
2. Assam — 5 3
3. Bihar e 5 —
4.  Gujarat 33 24 26
- A Karpataka 7 —_— 2
6. Madhya Pradesh 23 26 3
7. Maharashtra 11 — 3
8. Orissa 4 4 1
9.  Rajasthap 1 — -
10.  Tamil Nady — 1 -
11.  Uttar Pradesh 36 35 23
Total : 116 111 64
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Subscriptions Contribution and aid given
’ in Foreign Exchange by India

1836. SHRI MOOL CHAND DAGA:
Will the Minister f FINANCE be pleased to
state the details of the subscriptions, contri-
bution and aid given in foreign exchange
by India during the last three ycars showing
(i) names of the Ministry and State/Union
Territories which dealt with the matter, (ii)
name of the foreign country to whom given
(iii) reasons for subscription, contribution
and donation/aid, (iv) the date from which
foreign exchange was given, (v) the number
of cases where subscription/contribution,
etc. have been discontinued giving reasons
therefor, and (vi) the number and name of
new parties entertained or accepted during
the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The infor-
mation is being collecicd and will be laid
on the Table of the House as soon as
possible.

Loans under IRDP during 1935-86

1837. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleascd
to state :

who~
under

(a) the total number of persons
have been given loans from banks
IRDP during 1985-86 ; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
According to  provisional information
available, as at the end of Dzc. 1985 15.28
lakh families have been provided term
credit of Rs. 322.18 crores wunder the
Integrated Rural Development Programme
during the year 1985-86.

Stock of Wheat and Rice with FCI

1838. SHRI E. AYYAPU REDDY ;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the steps taken to reduce the excess
stock of the Food Corporation of India
not covered by godown facilities ; and

(b) whether the allocation of wheat
and rice to tribal blocks at subsidised
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the stock posjtion to
manageable limits ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANJA) (a) Steps taken to reduce the
excess stocks of foodgrains include :

(i) the monthly allocations of food-
grains for public distribution system and
roller flour mills have been liberalised ;

(if) increased allocations for rural
employment schemes and distribution at
specially subsidiscd rates to the people
living in tribal areas as well as for wheat
based Nutrition Programme for young child-
ren, pregnant women and nursing mothers.

(ili) sale of wheat in open market by
the Food Corporation of India ;

(iv) permitting export of wheat and
wheat products )

(b) As the scheme has been introduced
recently, its impact on the stocks is yet to
be seen.

Arrest of Kirloskar Executives by
Directorate of Revenue Intejfigence

1839. SHRI N. VENKATA RATNAM :
SHRI KALI PRASAD PANDEY ;

DR. CHANDRA SHEKHAR
TRIPATHI : '

Wil the Minister of FINANCE be

pleased to state :

(a) whether some senior executives of
the Kirloskar Group of Companies were
arrested as a result of raid conducted by
the Directorate of Revenue Intelligence in
December 1985 ;

(b) if so, the reasons therefor ;

(c) the action that followed the said
raid ; and

(d) the present position of the case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY), (a) Yes,
Sir. Some senior executives of the Kirloskar
Group of Companics were arrested as a
result of a raid conducted by the Directo:
rate of Revenue Intelligence assisted by the
Directorate of Anti-Evasion, the Directo-
rate of Enforcement and Officers of the
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Central Excise Collectorate of Pune in
December 1985.

(b) There was reasopable belief that
there had been violations of the Foreign
Exchange Regulations Act and also evasion
of Central Excisc Duty and Customs Duty
by the said Group of Companies.

(c) Show Cause Notices have been
issued for departmental adjudication of
cases both under the Central Excise Law
and Foreign Exchange Regulation Act.
Prosecution proceedings have also been
launched.

(d) The cases are under departmental
adjudication and the prosecution procee-
dings are in progress.

{Translation)]
Utilisation of Surplus Wheat

1840. SHRI RAJ KUMAR RAI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ;

(a) the quantity of surplus wheat in
India at the end of the year 1984-85 and
the steps taken by Government to utifise
the surplus wheat ;

(b) whether Government propose to
manufacture wheat based food products ;
and

(c) if so, when and if not,
therefor 17

THE MINISTER OF STATE IN THE
MINISTRY oF PLANNING (SHR} A.K.
PANJA): (a) As on 1.4.85, there was a
surplus of about 5.37 million tonnes of
wheat over the requirement of stocks on
that date with the public agencies. The
following steps have been taken to utilise
this surplus :

(1) Allocations of wheat for the
public distribution system have
been enhanced ;

(ii)) Roller flour mills have been
allowed to grind 509 more wheat
than their licensed/approved capa-
city ;

foii) An additional one million tonnes
(iwheat was allocated for rural
employment programmes ;
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(ivy The F.CI has been authorised
to auction/make open sale of
wheat at a specified minimum
price ; .

(v) Wheat is being distributed at a
specially subsidised rates to the
people living in areas covered by

the Integrated Tribal Develop-
ment projects ; and in other
welfare programmes for women

and children ; and

(vi) Limits on the quantity of wheat
that cardholders could draw
through fair price shops were
lifted.

(b) and (c) The Modern Food Indus-
tries (India) Limited, a public Sector
Undertaking, is already a major producer
of bread.

[English]

Recovery of Tax arrears from big Rusiness
Houses

1841. SHRI TULSIRAM. Will the
Minister of FINANCE be pleased to refer
to reply given to Unstarred Question No.
4787 on 23 August, 85 regarding tax arre-
ars due from big business houses and
state : ~

(a) the amount of tax arrears against
each of the business houses mentioned in
the reply and since when ;

(b) the reasons for not recovering the
tax from these busincss houses in time
and permitted to be accumulated ;

(c_) the time by which full amount of
taxes are expected to be recovered from
cach business house and steps being taken
to recover the same ; and

(d) theé action proposed to be taken
against the Income-tax department officials
for their negligence in recovering the
tax from these defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
requisite information, i.e. the amount of
focome-tax demands outstanding as on
31.3.1985 against each concern (mentioned
in the Lok Sabha Unstarred Question No.
4787 answered on 23.8,1985) and the
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assessment year(s) to which the demands
relate, is indicated in the statement given
below.

(b) and (¢) The demands remained
outstanding mainly due to the appeals
pending before the Appellate Authorities
and Courts. As such no time limit can
be fixed up for the recovery. However,
depending upon the facts and circumstances
of each case, appropriate steps according
to law, are taken to recover the demands
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outstanding. These steps include resorting
to proceedings under sections 226(3), 179
and 222 of the Income-tax Act. As a
resulr, out of the demands outstanding at
Rs. 140.78 crores against those concerns
as on 31.3.1985, Rs. 68.58 crores have been
recovered/reduced upto 31.12.1985.

(d) There has been no negligence on
the part of the officials of Income-tax
Department. - Hence the question of taking
any action does not arise. o

SYtatement
S1. No. Name of the concern Income-tax Assessment Amount
demand out- year(s) for involved
standing as which the (Rs, in
on 31.3.1985 demand out- lakhs)
(Rs. in lakhs) standing
1 2 3 4 5
1. A.C.C. Vickers Babcock Ltd. 470.75 79-80 56.41
80-81 68.36
81-82 117.34
82-83 228.64
2. ACC, Ltd. 690.22 82-83 690.22
3. Bajaj Auto Ltd. 276.72 81-82 11.79
§2-83 264.93
4. Andhra Pradesh Paper 195.75 79-80 12.85
Mills Ltd, 82-83 182.90
5. Century Spg. & Mig. Co. Ltd, 101.28 81-82 21.04
82-83 80.24
6. Hindustan Aluminium Corpn. Ltd, 155.99 77-78 18.33
78-79 39.26
82-83 98.40
7. Jiyajeerao Cotton Mills Ltd. 301.33 65-66 0.24
66-67 0.71
67-68 1.52
68-69 64.58
69-70 0.68
72-73 8.24
73-74 0.58
75-76 3.70
78-79 0.07
79-80 0.95
80-81 0.43
81-82 219.63
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1 2 3 4 5

8. Kessoram Industries & Cotton | 121.62 80-81 60.76

Mills Ltd. 81-82 66.66

82-83 194.20

9. Mysore Cement Ltd. 150.33 76-11 17.02

79-80 0.98

80-81 0.26

81-32 56.50

82-83 75.57

10. Zuari Agro Chemicals Ltd. 301.52 81-82 301.52

11. Escorts Tractors 150.59 81.82 150.59

12. J.K. Synthetics Ltd. 1323.65 72-73 36.42

75-76 0.25

81-82 124.18

82-83 1162.80

13. Escorts Ltd. 557.53 80-81 16.36

81-82 272.81

82-83 268.36

14, - Raymond Woollen Mills Ltd. 275.04 78-79 37.92

79-80 47.06

80-81 59,58

81-82 130.48

15. Straw Products Ltd. 145.36 72-73 64.06

80-81 59.06

81-82 0.90

82-83 21.34

16. Kamani Engg. Corporation 1653.28 78-79 773

79-80 357.11

80-81 346.47

81-82 525.07

82-83 416.90

17. Larson & Toubro Ltd. 159.68 82-83 159.68

18, Modi Industries Ltd. 783.56 74-75 1.04

75-76 13.04

80-81 21.19

81-82 199.72

82-83 548.57

19. Modi Rubber Ltd. 2597.41 80-81 700.85

82-83 1896.56

20. Carborendum Universal Ltd. 133.00 76-17 2.80

77718 5.00

78-79 0.20

79-80 16.10

80-81 11.50

81-82 21.30

82-83 75,50
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21, National Rayon Corpn. Ltd. 235.73 80-81 148.10
82-83 87.63
22. South India Viscose Ltd. 265.30 75-76 0.22
, 76-77 5.87
‘ 71718 7.48
78-79 11.66
79-80 3.95
- 80-81 137.94
82-83 98.18
23. Orissa Cement Ltd, 212.00 81-82 17.00
82-83 195.00
24. Bharat Steel Tubes Ltd. 103.50 81-82 133.50
25. Synbiotics Ltd. 347.76 74-75 0.12
79-80 0.20
80-81 0.21
81-82 64.67
82-83 282.56
26. Jay Engineering Works Ltd. 158.62 67-68 3,21
78-79 3.45
79-80 2.01
81-82 61.21
82-83 88.74
27. D.C.M. Ltd. 297.65 81-82 297.65
28. Dhrangradhra Chemicals Works. 748.77 78-79 22.13
79-80 44 84
80-81 344.61
82-83 337.19
29. Swan Mills Limited 401.81 79-80 3.04
80-81 . 69.28
81-82 37.92
82-83 291.57
30. Mysore Wine Products Ltd. 150.55 80-81 15.55
82-83 135.00
3]. Swadeshi Polytex Limited 419.33 77-78 236.19
78-79 136.15

82-83 46.99
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Tmport of Raw Rubber

1842. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
COMMERCE be pleased to state ©

(a) whether the raw rubber produced
in India is sufficient to meet the domestic
demands ;

(b) if not, the quantity of raw rubber
imported by India ; and

(¢c) whether the cost of
rubber exceeds that of rubber
internal market ?

imported
in the

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No, Sir.

(b) To meet the gap between demand
and indigenous production the following
quantities have been imported during the
last three years :—

(Qty. in tonnes)

PHALGUNA 16, 1907 (SAKA)

- Year Quantity
1982-83 31,659
1983.84 32,175
1984.85 32,408

(¢} No, Sir, the landed cost of

imported rubber is less than the price of
rubber in the local market.

Benefit of Central Scheme of Distribution
of Subsidised Foodgrains to Rural Families
in Karnataka

1843, SHRI B.V. DESAI: Will the

Minister of FOOD AND CIVIL SUPPLIES
be pleased to:testa

(a) whether it is a fact that 7 lakh
rural families in 3 talukas of Karnataka
will be benefited by the Central scheme of
distribution of snbsidised foodgrains to
rural families in the integrated tribal
development project areas ;

(b) if so, the main provision of the
scheme

(¢) the Talukas that will be covered
under the scheme ¢
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(d) whether any more taluka will be
taken into account in the scheme ; and

(¢) the total expenditure involved and
to what extent this scheme has benefited
the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A K.
PANJA): (a) Foodgraing at specially
subsidised prices are to be distributed to
about 47 lakh persons living in 23 blocks

in the Integrated Tribal Development
Project areas in Karnataka.
(b) Under the scheme, wheat s

supplied to the State Governments/Union
Territories by the Food Corporation of
India at the Central issue price of Rs. 1.25
per kg. for being issued to the beneficiaries
at Rs. 1.50 per kg. Similarly, rice of
common variety is issued at Rs. 1.60 per
kg. for distribution to the consumers at
Rs. 1.85 per kg.

(¢) and (d) The scheme is presently
restricted only to the Integrated Tribal
Development Project areas. The list of
Talukas is glven in the statement below.

(¢) The total expenditure on the
scheme would depend upon the total
offtake of grain under the scheme during
the year. The scheme has benefited the
people by making available foodgrains at
specially subsidised rates indicated under
(b) above.

Statement
List of Talukas in the ITDP areas in
Karnataka
Si.  District ITDP Name of
No. Talukas

1. Chickmagalur Mudigere 1. Koppa

2. Mudigere
3. N.R. Pura
4. Sringeri
2, Coorg Ponnam-
pet 1. Mercara

2. Somwarpet
3. Virajpet
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3. Mysore H.D.

Kote . H.D, Kote
. Kollegal

. Chamara-

japur

. Gundlupet
. Hunsur

. Nanjangud
. Periyapatna
. Yelandur

W N -

0N,

4. South Kan-
ara Udipi . Udipi
. Belthangadi
. Karkala
. Coondapur
. Puttur
Sullia
. Buntwal
. Mangalore

Puttur

i =NV N TR - RN
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Total 23 Talukas

[Translation]

Looting of Shahadi Mandi Branch of
Syndicate Bank, Agra

1844. SHRI RAJ KUMAR RAI: Will
the Minister of FINANCE be pleased to
state :

(a) whether itisa fact that Rs. 2.27
lakhs were looted from Shahadi Mandi
branch of Syndicate Bank, Agra as has
been reported in ‘Nav Bharat Times’ of
8th January, 1986 ;

(b) whether it is also a fact that there
was no security guard in the said bank
and the emergency alarm system was also
out of order ;

(cy the number of persons arrested so
far and the amount recovered therefrom ;

and

(d) the action taken by Government
against the guilty persons in connection
with the absence of security guard and the
emergency alarm system ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to ()
Syndicate Bank has reported that a sum
of Rs. 2.80 lakhs was looted from its Agra
Cantonment Branch on 7.1.86. The Bank
has also informed that the alarm system
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was working satisfactorily and it was
checked by the Chief Security Officer of
the Bank subsequently and found to be in
order. There was no Security Guard at
this Branch. The Bank has further
reported that no arrests have been made
so far nor any amount recovered yet.

[English)
Closure of Gwalior Rayons Factory,
Calicut :
1845. SHRI MULLAPPALLY

RAMACHANDRAN : Will the Minister
of TEXTILES be pleased to state :

(a) the period for which the Gwalior
Rayons factory at Mavoor, Calicut in
Kerala has remained continuously closed ;

(b) whether the Union Government
have made any study about the causes,
effects and possible remedies to solve the
issues and to revive the said factory ;

(c) whether the Union Government
have received or called for any report in
respect of the factory from the manage-
ment or the State Government ; and

(d) whether Government propose to
take over the said factory ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a)
According to information received from
the State Government the factory is
closed since 7th July, 1985.

(b) to (d) No, Sir.

Target of Leather Export

1846. SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be
pleased to state :

(a) the target of leather export during
the Sixth Plan period :

(b) whether the traget has been

achieved ;
(c) if not, the reasons therefor ; and

(d) whether the country’s leather
exports have been n proportion to the
total volume of world imports ?
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THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SH1V SHANKER) : (a) and (b)
The target for export of leather and leather
products during the Sixth Plan was Rs. 2215
crores and the achievement was Rs. 2163

Crores.

(c) Despite severe recession in the
world market during 1981-83, the
achievement was only marginally lower
than the target.

(d) No, Sir,
Raids Against Tax Evaders

1848. SHRI HANNAN MOLLAH :
Will the Minister of FINANCE be plcased
to state :

(a) the number of raids organised
against (i) tax evaders, (ii) black money
holders, (iii) customs duty evaders, and
(iv) illegal exporters and importers during
the last one year, itcm-wise ;

(b) the number of people arrested and
the results achieved by those raids ; and

(c) the number of cases filed and how
many pcrsons were punished during this
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
The information to the extent possible is
being collected and will be laid on the
Table of the House.

Restrictions on Foreign Tourist to Darajeeling

1849. SHRI ANANDA PATHAK
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
State ;—

(a) whether it is a fact that the
restrictions on visits by foreign tourists
to Darjeeling areas have not been adequat-
ely relaxed inspite of repeated demands
made by the people as well as the Govern-
ment of West Bengal ; and

and

(b) if so, the reason therefor a
review

whether Government propose 1o
the position and relax the same ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
HXK.L. BHAGAT) : (a) and (b) Visit by
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foreign tourists to Darjeeling are governed
by Foreigners’ (Restricted Area) Order
and their movement is regulated by issus
of permits which are liberally granted on
application or on arrival at Bagdogra
Airport. These restrictions are reviewed
from time to time and relaxed appropriately.

Under the current regulations, the
Restricted ¢Area Permits are issued as
follows :—

“(i) for a period upto 15 days for
visiting Darjeeling and the adjoining
places, namely Tiger Hill, Labong
Race Course, Choom and Kurseong
(ii) to groups of foreign tourists
sponsored by the recognised Indian
Travel Agents to visit Sandakphu and
Phalut in Darjeeling provided the
travel agencies give a pre-arranged
itinerary and an undertaking that they
take the responsibility for the entire
group sticking to the itinerary and (iii)
to foreign tourists who want to visit
wild life sanctuaries at Mahanda and
Sinchal in Darjeeling District and
Chaparamari and Goramara in Jalpai-
guri District for a total period of seven
days. They will be free to make their
journeys to and fro by surface.””

Proposal to set up a Narcotics Control
Bureau
1850. DR G S. RAJHANS : Will the
Minister of FINANCE be pleased to state ¢

(a) whether keeping in view the alarm-
ing rise in the incidence of drug trafficking
involving international drug syndicates,
Government propose to set up a Narcotics
Control Bureau in the country;

(b) if so, the place where such bureau
is proposed to be set up;

(c) what would be the role of the said
bureau; and

(d) the extent to which the alarming
rise in drug abuse can be expected to be
controlled by the bureau?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a) and
(b) It is proposed to set up Narcotics
Control Bureau which will have its head-
quarters in New Delhi and will be assisted
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by 5 Zonal Units—one each in Bombay,
Calcucta, Delhi, Madras and Varanasi.

(c) It would be mainly the Authority
envisaged in sub-section 3 of section 4 of
the Narcotic Drugs and Psychotropic
Substances Act, 1985 (61 of 1985) for the
purpose of securing the effective implemen-
tation of the provisions of ¥¥t Act.

(d) The enforcement of the new Law
coupled with the intensive offensive
taunched against drug trafficking has already
started yiclding desired results as is seen
from the increased quantities of  drugs
geized after the enforcement of the new
Law with effect from 14th November, 1985.
It is expected that with the effective
-implementation of the provisions of the
Act, the increasing trend in drug abuse
would be stemmed effcctively.

Turnover of Trade with South African
Countries

1851. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state :

(a) the turnover of trade of India with
South African countries (country-wise) in
1985 ; and

(b) the proposals for increase in the
trade with the South African countries in
19867

. THE MINISTER OF ( OMMERCE AND
FOOD AND CIVIL SUITIES (SHRI P.
SHIV SHANKER) : (a A stutement- is
given below.

(b) Important proposals for increasing
trade with South African countries in 1986,
include participation by TFAl in inter-
national fairs in Zambia and Zimbabwe
and organisation of an Indian Exhibition
in Mauritius ; coventing  of mcetings of
Indo-Kenya and Indo-Zimbabwe Joint
Committee ; and exchanging dclegations.

Statement

India’s Trade with Major South of Sahara
African Countries

(Rs. in crores) Provisional
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1985-86
Country (April-September)
Exports Imports
Benin (Dahomay) 3.36 N.A.

Written Answers 164

Congo P. Rep. 0.19 0.54
Ethiopia 10.12 N.A.
Ghana 5.07 0.79
Ivory Coast 1.89 0.59
Kenya 12.01 4.19
Liberia 0.54 N.A.
Malawi 1.22 N.A.
Mauritania 1.40 - N.A.
Mauritius 5.1 N.A.
Nigeria 8.03 0.09
Other East African

Countries 2.48 0.39
Senegal 0.28 34.42
Sierra Deone 0.18 N.A.
Somalia 1.93 N.A.
Swaziland 2.64 N.A.
Tanzania Rep, 7.07 8.92
Uganda 497 N.A.
Zaire Rep. 0.24 23.31
Zambia 4,47 48.89

—

Import of Drugs from Italy

1852. SHRI AMAL DATTA : Will the

Minister of COMMERCE be pleased to
state :

(a) the quantum of drugs imported
from Italy during the last two years—- year-
wise details both in terms of moncy as well
as category of drugs :

(b) the reasons for increase or decrease
in import of drugs from that country
during the last two years ; and

(c) whether it isa fact that the types
of drugs being imported from Italy are
also available in the country but are in
short supply ?

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) to (c) Country-
wise/item-wise statistics relating to imports
have been compiled so far up to 1982-83.
Data relating to quantity and value of
import of drugs from Italy for the years
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Import of Cotton from Pakistan

1853. SHRI C. SAMBU : Will the
Minister of TEXTILES be pleased to
state :

(a) whether 75,000 bales of cotton
imported from Pakistan paying Rs. 17.5
crores, have been lying in the docks
resulting in heavy damage when the country

has reaped for a record harvest ¢f more.

than 103 lakh bales of cotton in 1984-85 ;

policy is not only
deterimental to the interests of cotton
growers in the country but also imposecs a
heavy burden on the exchequer ; and

(b) whether this

(c) if so, the remcdial action being

taken 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) to (c)
Import of 75,000 bales of medium staple
cotton from Pakistan was resorted to
duripg the last cotton scason in order to
meet the shortage and stabilisc prices of
this variety of cotton in the domestic
market, Simultancously, Government
allowed export of 2.95 lakh bales of long
and extra-long staple cotton. which was
surplus to our domestic requirements. The
entire quantity of 75,000 bales of cotton
imported from Pakistan has already been
cleared from customs for consumption by
the NTC Mills.

Sale of sub-standard and Hazardous
Electrical Appliances

1854 SHRI MOHD. MAHFOOZ ALl
KHAN : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that during the
raids conducted by the Directorate of
Industries, Delhi Administration, sometime
back, majority of the louscliold electrical
appliances sold in thc major markets weie
found to be sub-standard and hazardous ;

(b) if so, the details thereof ; and

(c) the action taken by Government to
ensure strict enforcement of the Indian
Standards Institution (Certification Marks)
Act in this regard for the
consumer?

THE MINISTER OF STATE IN THE

PHALGUNA 16, 1907 (SAKA)
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A K. PANJA): (a) and (b) During the
raids conducted by the Directorate of Indus-
tries, Delhi Administration, some time
back, 14 samples were seized from 13
traders and one manufacturer. Out of
these, 9 samples were found ‘‘unmarked”
and 3 of the remaining 5 samples failed in
the tests. 8 FIRs have been lodged against
the traders from whom ‘““‘unmarked”
samples were seized.

(c) Keeping in view the safety of the
consumer, the Household Electrical Appli-
ances (Quality Control) Order, 1981 was
issued under Section 3 of the Essentia}
Commodities Act, 1955, which prohibits the
manufacture, sale, store for sale or distri-
bution of Household Electrical Appliances
which do not conform to the specified
Indian Standards. The implementation of
this order is entrusted to the State Govern-
ments/Unjon  Territories. However, “to
protect the interest of the consumers, the
Government has recently chalked out a
phased programme for introduction of
compulsory ISI Certification Marks
Scheme for Household Electrical Appli-
ances, which affect the health and safety of
consumers. In the first phase, compulsory
151 Certification Marks Scheme will be
introduced for the following 7 produacts:—

—

Corresponding
Indian Standard

Product

safety of the

1. Electric Immersion

Water heaters IS: 368-1977

2. Electric Irons IS: 366-1976
3. Electric Stoves 1S:2994-1965
4. Electric Radiators 1S: 369-1965
5. Switches for domestic

and similar purposes 1S:3854-1966

6. 2-Amps Switches for
domestic and similar

purposcs 1S:4949-1968
7. 3-pin-plugs and socket
outlets. 1S:1293-1967

Consultative Committee Meeting for
Nationalised Banks for Southern Area

1855. SHRI B.V. DESAI: Will the
Minister of FINANCE be pleased to state .

(a) whether the eighth meeting of the
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alised banks for the southern area was held
on 18th January, 1986;

(b) if so, whether the Tamil Nadu
Government requested the Union govern-
ment and the Reserve Bank to ask the
private scctor banks to increase their
lending to private sector; and

(c) if so, the other subjects discussed
and decisions taken at the meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) Presumably, the reference is to one of
the decisions taken at the meeting that the
private sector banks would ensure increased
attention to the small borrowers in priority
sectors, It was also decided that the
Reserve Bank of India would monitor this
closely.

(¢) The decisions taken on other
subjects, were as follows:—

(i) Banks would make efforts to step
up their advances to the Union
Territories of Lakshadweep and
Pondicherry where credit : deposit
ratio is low ;

(ii) State Governments would identify
centres for openng bank branches
in  deficit block:. to facilitate
expansion accorcd g to the new
branch licensing policy ;

(ifi)  Banks would endcavour to step up
deposit mobilisation effort in the
region. State Governments would

also extend support in these
endeavours; .
(iv) The Governments of Andhra

Pradesh, Tamil Nadu and Kerala
and the Union Territories of the
region, which have not enacted
legislations on the lines of the
model bill recommended by the
Talwar Committee, would do so
expeditiously.

(v) The State Governments of Tamil
Nadu and Pondicherry which have
not enacted legislation to exempt
the banks from the purview of
their Shops and Establishment
Act, would do so urgently.

MARCH 7, 1986
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(vi)  The State Governments would
more actively assist banks in the
recovery of their advnaces in all
possible ways.

The State Governments would
ensure that their respective Regio-
nal Transport Authorities do not
renew the road permits of the
vehicles purchased with financial
assistance from the banks/financial
institutions wunless ‘“No  Dues
Certificate’’ are produced by them
from the financing banks/financial
institutions,

(vii)

Report of G.S. Patel Committee on Stock
Exchanges Reform

1856. SHRI B.V. DESAI :
SHRI KRUPASINDHU BHOI :

Will the Minister of FINANCE be
pleased to state ;

(a) whether G. S. Patel Committee on
reforms of stock exchanges has already
submitted its interim report to Govern-
ment ;

(b) if so, the main recommendations
made in the interim report ;

(c) the number of suggestions made in
the interim report that have been accepted
and implemented by Government ; and

(d) when the final report is likely to be
submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
High Powered Committee on Stock Exchan-
ges under the Chairmanship of Shri G. S.
Patel has submitted to the Government a
series of interim reports.

The main recom mendations made in the
interim reports relate to :

(i) rationalisation of rates of under-
writing commission, brokerage and
managing brokers remuneration ;

(ii) inviting applications for securities
from the public for a minimum
amount of Rs. 1000 (100 shares of
Rs. 10/- each or 10 shares/deben-
tures of Rs. 100/- each) with a
minimum allotment of 100 shares
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of Rs. 10/- each or 10 shares/deben-
tures of Rs. 100/- each.

(iii) fixation of overall ceiling on the.

cost of public issues ;

(iv) reduction in the minimum number
days for keeping open the subscrip-
tion to public offer of securities
from three days to two days :

(v) raising the minimum requirement
of paid-up equity capital for
eligibility for listing of a company
ona stock exchange to Rs. 50
lakhs from the earlier level of Rs.
20 lakhs ;

(vi) laying down the Code of Conduct
for members of Stock Bxchanges
and their clients ;

(vii) creation of Customers’ Protection
Fund in Stock Exchanges ;

(viii) providing of insurance cover for
members of Stock Exchanages ;

(1x) adoption of uniform model for
Organisation of Stock Exchanges;

(x) broadbasing the Governing Bodies
of Stock Exchanges ;

(xi) cstablishment of an apex body
called the Council for Securities
Industry ;

(xii) incrcase in the Membership of
Stock Exchanges.

(c) Many of these recommendations
have been accecpted and suitable instruc-
tions have been issued to Stock Exchanges
for implementation of the decisions with
which they arc concerned.

(d) The Committee has submitted its
final report to the Government on the 10th
December, 1985.

Computerisation of Central Excise
Revenue
1857. SHRI B,V. DESAI :
SHRIMATI
PATNAIK :

Will the Minister of FINANCE be plea-
sed to state :

JAYANTI

(a) whether computerisation of central

excise revenue has cut down delays on the
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part of banks in remitting Government's
revenue and resulted in saving of overtime
allowances by collectors and improvement
in the management of accounts ;

(b) if so, whether the reports regarding
computerisation has proved very usefal in
resolving many serious problems in account-
ing like reconciliation of assessees deposits
with the accounts figures ;

(c) if so, whether in view of this success-
ful operation, Goveinment have decided
to go in for computerisation in various
other sectors also ; and

(d) if so, when the computers are likely
to be used a bigger way ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
Yes, Sir. Computers have been installed in
31 Central Excise Collectorates, The reports
generated by the computer have proved
very uscful for accounting as well as mana-
gement purposes ; the rcport on delayed
remittances has proved cffective in  cutting
down dclays on the parts of Banks in remit-
ting Government revenue and the report
on assessees deposits facilitate the recon-
ciliation with the departmental figures as
reported by the assessees. Though exact
information regarding curtailment in Over-
time Allowances is not available, these
reports have certainly resulted in reduction
of the incidence of Overtime Allowances.

(c) and (d) Yes, Sir. The Government
has decided on the computerisation of
Customs Assessment of Bill of Entry at
Bombay Customs House and Air Cargo
Complex. Orders for the import of the
computer system have already been placed.
The system is expected by the middle
of March, 1986, In the mean time
site preparation has been completed. The
application of softwarc development is also
at an advanced stage, After successful imples
mentation of the project at Bombay, the
scheme will be extended to other Customs
Houses. The Customs Houses also are to
be linked to a Central Host System through
gatellite. Extension of computerisation to
assessment function in the Central Excise
is also contemplated for which feasibility
study has been undertaken,
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Grant of Licences to Nationalised Banks
for opening of Branches in hill areas
of Himachal Pradesh

1858. SHRI K.D. SULTANPURI :
Will the Minister of FINANCE be pleased
to state :

(a) the number of licences, granted to
various nationalised banks to open more
branches in the hill arcas of Himachal
Pradesh during the last three years and the
pumber of branches actually opened during
this period ; and

(b) the number of licences proposed to
be granted to open such branches during
1986-87.

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India (RBI) has reported that
during the period April 1982 to March
1985, 87 centres in Himachal Pradesh were
allotted to the 28 Public Sector Banks for
opening branches. Public Sector Banks
actually opened 77 branches during the
period April 1982 to March 1985.

(b) Licences for opening of additional
bank offices would be granted by RBI in
the light of the objectives sct out in the
current branch licensing policy for the
period 1985-90 and on the basis of centres to
be identified in terms of the policy. As
such, no quantitative target has been fixed
for issuing licences for opening bank offices
in any State.

Persons Arrested for Smuggling Activities

1859, SHRI K.D. SULTANPURI : Wi}l
the Minister of FINANCE be pleased to
state :

(a) the number of persons arrested for
indulging in smuggling activities in the
country during the last one year ;

(b) the amount of gold and foreign
currency recovered from their possession ;
and

(¢) the number of persons challaned in
various courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) During
the year 1985, 2969 persons were arrested
under the Customs Act, in connection with
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smuggling activitics throughout the coun-
try.

(b) The value of gold, foreign currency
and other forcign goods seized under the
Customs Act, throughout the couatry, dur-
ing the year 1985, is given below :

(Value : Rs. in crores)

Gold  Foreign Other goods  Total
currency
51.56 4.82 186.47

130.09

(Figures arc provisional)

In addition, 365 Kgs of heroin was also
scized by the Border Security Force authori-
ties.

(¢) During the year 1985, 2111 persons
were prosccuted under the Customs Act.

Nominition of SC and ST Members on
Bankin: Scrvice [2ecuitment Boards

185Q0. SHRI K.D. SULTANPURI : Will
the Minister of FINANCE be pleased to
state :

(a) the
Recruitment
country ;

numbcer  of
Boards

Banking Service
functioning in the

(b) the number of SC/ST members in
these Recruitment Boards separately ;

(¢) the criteria fixed for nomination of
members on the Recruitment Boards ;

(d) whether  Government propose to
nominate SC/ST members on these Boards ;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
The scheme of recruitmient  in public sector
banks cnvisages setting up of 15 Banking
Service Recruitment Boards throughout the
country. Presently, the Cecntral Recruit-
ment Board of the State Bank of India
would also continue to function, Three of
these Boards arc yet to be set up. In. five
other Boards currently Chairmen have been
appointed and the question of appointment
of part time Members has to be considered
by the coordinating banks in consultation
with Chairinen, Banking Service Recruitment
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Boards and other participating banks. One
of the Chairmen of these Banking Secvicd

Recruitment Boards, besides the Chairman -

of the Central Recruitment Board of the
State Bank of India, belong to scheduled
castes. Of the remaining seven Banking
- Service Recruitment Boards in operation,
five have part time Members belonging to
scheduled castes.

Government have advised the banks
that the persons to be nominated as part
time Members on the Banking Service
Recruitment Boards should be persoas of un-
impecachable integrity and have good acade-
mic qualifications and adequate professional
experience. They arc to be appointed for
a term of three years or till they attain the
age of 65 ycars whichever is earlier. The
banks have also been advised to ensure that
at lcast onc person belonging to a scheduled
caste/tribe is  appointed on the Banking
Service Recruitment Boards.

(e) Docs not arise.

Export of Garments

1861. SIIRI V. TULSIRAM : Will
the Minister of TEXTILES be pleased to

state

(a) whether annual garment quota to
European Economic Community (EEC) is
lapsing continuously ,

(b) if so the details thereof and” the
reasons therefor ;

(c) the extent to which such a lapse has
adverscly affected the garment industry in
the country, State-wise ;

(d) the extent to which it has adversely
affected the handicraft and garment indus-
tries of Andhra Pradesh ; and

(¢) the steps being taken to regain the
lapses and to boost up the exports of
garment ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a)and (b)
The utilisation of annual garment quota to
European FEconomic Community (EEC)
has been progressively increasing. The
utilisation was 69% in 1985 compared to
54% in 1983,
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(c) and (dj State-wise export figures of
readymade garments are not maintai-
ned.

(¢) The following steps have been taken
to boost exports of garments :

(i) CCS rates have been substan-
tially increased with efiect from 1st
January 1984. These rates were
continued during 1985. These
rates have been extended upto
31st  Dccember, 1986 subject
to review to be completed by
March, 1986.

(ii) Import entitlements under REP
licences have been liberalised vide
App. 17 of the Import-Expor
Policy for 1985-88, Some itemt
of raw materials/fabrics are per-s
mitted to be imported under the
Advance Licensing Scheme and
Duty Free REP Scheme vide App.
19 2nd 21 of Import-Export Policy
for 1985-88.

(iif) Under the 1009, Export Oriented
Units  and Free Trade Zone
Schemes,  facilities for liberal
import of capital goods and raw
materials along with many other
concessions are given with  neceg-
sary export obligation,

(iv) Forcign collaboration is allowed
to modcrnise indigenous textile
machinery to enable exporters to
have accss to modern machinery,
Sophisticated machines not many.
facturcd indigenously are allowed
to be imported on OGL. As many
as 114 machines necessary for
garments and hosiery manufac.
turers havo been placed under the
OGL, 97 of them enjoying con-
cessional import duty vide Appen.
dix 1 Part Bof Import-Export
Policy for 1985-88.

(v) Government has announced intto.
duction of new Import-Expor
Pass Book Scheme for manufac
turer-cxportcrs under the nev
Import-Export Policy.

(vi) Government has decided to set uy
a Fashion Technology Institute i
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Delhi for education, reserach,
service and training in the areas of
fashion design especially for the
garment trade.

(vii) Duty drawback rates for garments
have been liberalised.

(viii) Government  has been giving
liberal assistance for sponsoring
and funding promotional activi-
ties such as market studies, Buyer-
Seller  Meets, participation in
international fairs and exhibitions
etc.

Social lending by Punjab National Bank and
Andhra Bank in Andhra Pradesh

1862. SHRI V. TULSIRAM : Will the

Minister of FINANCE be pleased to state :

(a) the details of social lendings by the
Punjab National Bank and other nationa-
lised banks in the country ;

(b) the details of social lendings by
the Punjab National Bank and the Andhra
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Bank in Andhra Pradesh during the last
three years ;

(¢) whether it is a fact that Andhra
Pradesh was given the minimum loan/lend-
ings during the period ;

(d) if so, the reasons therefor ; and

(¢) the steps taken to
position ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) As at
the end of December 1985 advance of
Public Sector Banks (S.B.I. Group-+20
nationalised banks) to priority sector and
weaker section stood at Rs. 20595 crores
and Rs. 4844 crorcs respectively. Corres-
ponding figures for Punjab National Bank
were Rs. 1311 crores and Rs. 302 crores.

improve the

(b) Advances to priority sector and
weaker section in the State of Andhra
Pradesh by Punjab National Bank and
Andhra Bank for the last three years are
given below ;—

(Amount in Rs. crores)

Priority Sector

Weaker Section

Year (As at the Punjab National

end of) Bank
1983 18.64
1984 18.94
1985 21.25

Andhra Punjab National Andhra
Bank Bank Bank
232,98 1.98 93.55
274.52 2.57 101,65
317.40 3.38 117.93

(c) to (¢) Banks were advised to raise
the proportion of their advances to pri-
ority sector to the extent of 40 per cent,
and their advances to weaker sections to
10 per cent of total bank credit by March
1983. As at the end of December 1985,
Public Sector Banks achieved the level of
deploying 43.4 per cent of their total credit
to the ““Priority Sectors’ and 10.2 per cent
of their total credit in respect of ‘‘Weaker
Section®’, These targets were set for indi-
vidual banks for the country as a whole
and not for States separately.

Allocation of Funds for development of
handloom in Andhra Pradesh

1863. SHRI V. TULSIRAM : Will the
Minister of TEXTILES be pleased to
state

(a) whether it is a fact that a sum of
Rs. 512 crores has been earmarked for the
development of handloom in the country
during the Seventh Five Year Plan

(b) if so, State-wise and yearwise
break-up of the funds allocation thereof ;

(c) the
Pradesh ;

share allocated to Andhra

(d) whethar keeping in view the grow-
ing demand for development of* the state,
the funds allocated is far less than the fund
needed ; and

(e) if so, the steps being taken to
provide more funds to the State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
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KHURSHID ALAM KHAN) : (a) and (b)
Yes , Sir. An outlay of Rs. 168 crores
under Central Sector and Rs. 344.26 crores
under State Sector making a total of Rs.
512.26 crores has been approved by the Plan-
ning Commission for the 7th Plan. How-
ever, the individual States may revise the
outlay keeping in view the total funds
allocated to them for the 7th Plan as a
whole.

The State-wise break-up for 7th Plan
allocation as recommended by the Plann-
ing Commision may be seer at Appendix.
The Annual Plans are discussed each year
by the Planning Commission with the
States and then finalised. Hence, year-wise
break-up is not available beyond 1985-86.
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Commission, may also be seen in Appen-
dix.

(¢) An allocation of Rs. 36 crorers for
Andhra Pradesh for the Seventh Plan was
recommended by the Planning Commission
but the State Government ecarmarked Rs.
28.50 crores for the 7th Plan, keeping in
view the overall allocation of funds fr the
Seventh Plan.

(d) The State Government of Andhra
Pradesh had orginally proposed an outlay
of Rs. 39 crores. However, even though
Planning Commission recommeded an
outlay of Rs. 36 crores, the State Govt. in
view of the overall allocation for the
7th Plan, have revised thc allocation to
the handloom sector to Rs. 28.50 crores,

Stste-wise Annual Plan allocations for
1985-86, as recommended by Planning (e) Does not arise.
Statement
State Plan allocation (as recommended by Plarning Commission)
(Rs. in crores)

SI. State/U.T 7th Plan Annual Plan

_ No. allocation 1985-86
S —
1. Andhra Pradesh 36.00* 6.501"
2. Assam 13.09 1.65@
3. Bihar 12.20 1.80
4. Gujarat 8.00 1.75
5. Haryana 2.50 0.38
6. Himachal Pradesh 1.35 0.25
7. Jammu & Kashmir 6.30 1.00
8. Karnataka 30.00 5.00
9. Kerala 11.75 1.70
10. Madhya Pradesh 16.79 3.50
11. Maharashtra 5.04 1.20
12. Manipur 4.43 0.36
13. Meghalaya 1.20 0.16
14, Nagaland 1.30 0.30£
15. Orissa 9.50 1.75
16. Punjab 4.50 0.65
17. Rajasthan 5.05 0.50

*Approved outlay by the Siate Rs. 28.00 crores

+Approved outlay by the State Rs. 11.89 crores

@Includes Powerlooms.
£Includes Handicrafts,
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18. Sikkim 1.20 —
19. Tamil Nadu 60.00 10.40
20. Tripura ' 3.00 0.50
21. Uttar Pradesh 66.79 4.80
22. West Bzengal 32.00 7.00
Total—States 332.89 51.15
UNION TERRITORIES
23, A & N’ Bar Islands — —
24. Arunachal Pradesh 2,50 0.35£
25. Chandizarh 0.02 0.005
26. D & N Haveli —_ —_
27. Delhi 2.50 0.45
28. Goa, Daman & D:u 0.18 0.025
29, Lakshades = —
30. Mizoram 0.50 0.08
31. Pondicherry 5.67 0.55
- - Total--UTs 11,37 1.46 -
Grand Total 344.26 52.61
iznnol of Tea far domestic cosumption by fizcessary to increase the production in

2500 A.D.

1864. SHRI ANANDAPATHAK : W_li
the Minister of COMMERCE bz plzasad
to state :

(a) whether attention of Government
has been drawn to the deliberations in a
symposium on plantation crops hald in
Deihi where it was stated that by thz year
2000 A.D. iadia will bz for::d to im»ort
tea for doinzstic coasuamptioa ;

© (b) if so, the reaction of Government
ther- »; and

(©) thz mzasaees propds:d to be taken
by Govzramsaat in this rega-d ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c)
The consumption of tza in 1985 was esti-
mated at z2rouzd 45 M. Kgs. with the
estimated {fazrzas: bzinz 15 M Kgs.  per
annum. Thus at the current rate of anaual
incremzntal coasumoiida the requiremant
for domestic consumption by 2000 A.D.
would bz of the ord:r of 643 M. Kags.
which is comparable to the current pro-
duction of 657 M. Kgs. However, it is

order to both maintain and iacrease our
level of exports and to take care of incre-
asss in increm:ntal coasumption which
may go up on accouat of various factors.

casures envisaged for increasing tea
production includ: short term measures ~
like optimization of inputs, medium term
measures like irrigation and drainage
infilling and rejuvenation of tea bushes
and long term mzasures like extension
planting and replanting.

Depets of S T.C for Imporied INatural
Rabber

1865. SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased to
state

(a) the aumber of imported natural

rubber  depots of  the State Trading
Corporation in the country indicating the
State-wise break-up and exact location

thereof ;

(b) whether the  location of such
depots at these places is due to consumer
industries around or the market of
finished products, if not, what are the
other criteria ; and
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(c) whether STC is going to open any
other depot in the near future ?

- THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) to (c)
Rubber consumption in India in 1984-85
was of the order of 217,000 tonnes, The rub-
ber industry is spread all over the country.
although the Northern Zone accounts for
around 409, of consumption. The private
sector plays the major role in rubber
distribution. STC handles less than 159,
of the rubber consumed. This quantity
is imported to meet the gap between
supply and demand. It maintains a depot
in Madras for handling the imports. In
addition there are two depots at Delhi and
Faridabad. STC does not-consider the
opening of additional depots a viable
proposition.

Impact of Ra‘ds on Indian Business Abroad

1866. SHRI1 CHIRANIJI LAL
SHARMA, Vill the Minister of FINANCE
be plcased to state :

(a) whether attention of Government
has been drawn to the apprehension about
the impact of indiscriminate raids on the
premises of business houses by various
enforcement  authorities  which  have
adversely affected Indian business abroad ;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Searches are conducted by various
enforcement authorities only after careful
scrutiny and verification of information
received or collected otherwise. Such
1aids are conducted as per the provisions
of the various Acts.

(b) Does not arise.

Individuals and Firms engaged in Money
Lending and Accepting Deposits

1867, SHRI CHIRANIJI LAL
SHARMA :" Will the Minister of
FINANCE be pleased to state :

(a) whether attention of Government
‘has been drawn to the recent direction of
Supreme Court that all individuals and

PHALGUNA 16, 1907 (SAKA)

~cent of

Wriﬂen Answer.! 182

well known corporate firms carrying on
money lending business and also accepting
deposits from the public, should first give

- information to the Reserve Bank of India

concerning ‘their activities before coming
to claim relief against being regulated
under the amended Reserve Bank of India
Act ; and

(b) if so, the steps being taken to
implement the above direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) It is
learnt that during the course of hearings
on the Writ Petitions filed in the Court
challenging the Constitutional Validity of
the provisions of Chapter III-C of the
Reserve Bank of India Act, the Supreme
Court had given such directions to the
petitioners.

(b) Matter continues to be sub-judice.
Besides, in terms of these directions of the
Supreme Court no action had been called
for on the part of the Government.

India’s Debt Service Ratio

1868 SHRI BASUDEB ACHARIA :
Will the Minister of FINANCE be pleased
to state :

(a) the optimum limit of the country’s
debt service ratio ;

(b) the ratio at the end of the Sixth
Five Year Plan and the likely ratio at the
end of the Scventh Plan ; and

(c) the remedial mecasurcs taken to
meet the challenge ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA TPOOJARY): (a) The
optimum limit on the country’s debt
service ratio cannot be preciscly determined.
It depends on many changing factors,
including the oveiall strength of the
economy. the external environment for
trade and capital flows and the manage-
ment of the balance of payments India’s
debt service ratio is well within prudent
limits.

(b) India’s debt service payments on
external debts are estimatcd at 13.6 per
current receipts in  1984-85,
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According to the Seventh Five Year Plan,
India’s debt service on external debts as a
ratio of current receipts is expscted to
average, at 1934-85 prices, 17.6 per cent
over 1985-90.

(c) Does not arise.

Directions to Government Departments
to purchase Cloth from NTC

1869. SHRI MOOL CHAND DAGA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that all
Ministrics{Depirtmants  and public scctor
undertakings have been issued directions
to purchase their requiremeants of cloth
from the National Textile Corporation on

a single tender ;

(b) if so, the rcason for issuing such
directions favouring the Nutional Textile
Corpoiation ;

(¢) wheiher any steps Lave been taken
to safeguard the interests of handloom and
powerloom  production in  vicw  of
Government  favouring the  National
Textile Corporation ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY oF TEXTILES (SHR1
KHURSHID ALAM KHAN) : (a) and (b)
The Committec on Public Underiakings in
its Forticth Reports on NTC had jurer alia
recommended hat m view of the social
obligation of producing cheap cloth
undeitaken and in view of overall (huge)
losses 1ncuried by NIC, which were
eventually recouped by Government, the
question of purchasing irom NTC all cloth
;0 meet the entiie requirements of Govern-
ments, should be considered seriously. In
this backdrop, it was decided that all
types of coiton woollen fabrics purchased
by Dcfence or by DGS&D (for other
Depariments) to the extent available from
NTC/BIC, should be purchased from
NTC/BIC on a single tender basis. How-
ever, lthis order did not cover the require-
ments of public seclor undertakings.

(c) and (d) The purchases of cloth by
Government Dceparunents  constitute only
a very smali fraction of tlc total demand
for fabrics, and lhence, the purchase of
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these fabrics from NTC/BIC does not harm
the interest of handlooms and powerlooms.
Besides for various reasons NTC/BIC are
not able to meet with the entire demand of
the Government.

High Interest Rates responsible for
Sickness of Industrial Units

1870. DR. T. KALPANA DEVI : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that high
interes- rates are largely responsible for
cash losses for several industrial unist
leading to such units becoming ‘sick’ ; and

(b) if so, the corrective steps proposed
to be taken in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
lnicrest rates to be charged on advances
arc fixed by Reserve Bank of India taking
into account all relevant factors. The
interest charged by bauks fivm the borro-
wing units forms part of the cost of
production in an industrial unit, It is,
theretore, imperative that the industrial
units plan their operations in such a way
that their working results in profit after
absorbing these costs. However, the sick
industrial units, which are placed under
nursing programme in terms of Reserve
Bank of India’s guidelines, arc given
various concessions which may include
reduction in rate of interest, reduction in
margin and funding of interest, ele,

Export of Indian Books

187i. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of COMMERCE
be pleased to state ;

(a) whether export of Indian books
continues to be a very small portion of
the world market in Looks ;

\b) ir so, the causes of this situation ;
and

(¢) whether any export incentives are
available for book publishers ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRL P, SH1V SHANKLR) : (a) and (b)
India’s share in the world market of books

_‘___4
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and publications, is less than 5%. The
major reason is that the interpational
market is highly competitive. Our export
of books has nevertheless increased form
Rs. 8 crores in 1980-81 to Rs. 22 crores in
1984-8S.

(¢) Export incentives include Cash
Compensatory Support, import replenish-
ment licences and duty drawback.

Modification of Textile Policy in the
interest of Powerlooms

1872. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of TEXTILES
be pleased to state :

(8) number of powerlooms that have
closed down or suspended production
after the Textile Policy was an nounced ;

(b) whether this closure or suspension
has anything to do with the Textile
Policy ; and

(c) if so, whether the policy would be
modified to take care of the powerlooms
interest also ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
production figures for April to September,
1985 indicate that there was an increase
in production of cloth in the decentralised
powerloom sector, as compared to the
corresponding period in 1984. Hence,
there has been no decrease in the level of
weaving activity in this sector.

(b) and (c) Do not arise.

Recommendations of Chakravarty
Committee on Monetary System

1873, SHKI K. RAMAMUKTHY :
Will the Miunister of FINANCE be pleased
to state :

(a) The principal recommendatiops made
by the Chakravarty Committee appointed
b&{ the Reserve Bank of India to review
critically the structure and operation of the
monetary system in the perspective of basic
objectives of planned development ; and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The Reserve
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Bank. of India appointed a Committee to
review the Working of the Monetary
System under the Chairmanship of Prof. 8.
Chakravarty in December, 1982, with wide
terms of reference, mainly to critically
review the sturcture and operation of the
monetary system in the context of the basic
objectives of planned devclopment. The
Committee submitted its report in April,

1985. The Committee has made a large
number of observations and recommenda-
tions in its Report. The principal recom-
mendations of the Committee relate to the
setting-out objectives of monetary policy,
definition of budgetary deficit, coordination
between monetary policy and fiscal policy,
regulation of money supply, and effective

utilisation of credit.

(b) The recommendatious are presently
under consideration by the Reserve Bank
of India and the Government. The Govern-
ment has already proposcd in budget to
accept, in principle, the recommendation
regarding change in definition of budgetary
deficit, and setting overall mounetary targets
for better coordination between fiscal and
monetary policies.

IFCI Schemes for Subsidising Medium and
Smali Units

1874. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) the dctails of the three new schemes
that have been introduced by the Industrial
Finance Corporation of India for subsidis-
ing medium and small units in the moder-
nisation and pollution control programmes
and to help women entrepreneurs to come
up in the industrial field:

(b) the details of Technical Consultancy
Organisations that have been set up all
over the country by the financial institu-
tions; and

(¢) the names of medium and small
units that have been helped by these
schemes after their introduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY, : (2) and (b)
THE Industrial Finance Coiporation of
India (IFCI) has introduced the following
three new Schemes with effect from Ist
Jennary 1086;
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(i) Scheme of Interest Subsidy for
Women Fntrepreneurs,

(ii) Scheme « f Subsidy for encouraging
the modernisation of Tiny, Small
Scale and Ancillary Units.

(iit) Scheme of Subsidy for control of
pollution in the Small and
Medium Scale Industrial Units.

Details of these Schemes are set out in
the statement-1 given below.

The 1IFCI has reported that no eligible
application for assistance under the
Schemes has yet been received by it,

(b) The All India Financial Institutions
namely the Industrial Development Bank
of India, Industrial Finance Corporation
of India and Industrial Credit and Invest-
ment Corporation of India jointly with
State level organisations and commercial
banks have set up 16 Technical Consul-
tancy Organisations in various States/Union
Territories of the country. The details of
these TCOs are given below in the state-
mentsl[

Statement-1

Scheme of Interest Subsidy for
Women Entrepreneurs

The objective of introducing the
Scheme of Interest Subsidy for Women
Entreprencurs is to provide incentives to
women having business acumen and entre-
preneurial traits so that avenues of self-
employment are created for them. The
scheme applies to all industrial projects set
up by women entrepreneur(s) in rural,
cottage, tiny, small (including ancillary) and
medium scale sectors (with capital cost up

to Rs. 3 crores). The Scheme is being
operated through the State Financial
Corporations/State-lcvel financial institu-
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tions and the assistance under the Scheme
is in the form of one-time interest subsidy -
determinable on a case to case basis.

Scheme of Subsidv for encouraging
Modernisation of Tiny, Small Scale
Sector and Ancillary Units

The objective of introducing the
scheme is to help the entrepreneurs,
through the agency of Technical Consult-
ancy Organisations (TCOs) to plan and
prepare suitable modernisation proposals,
and if called upon to implement them
according to an agreed modernisation
programme.

The scheme is anplicable to small and
ancillary units (including units in the rural,
cottage and tiny sectors) which have been
in operation at least for a period of five
years and where modernisation is considered
to be necessary in order to keep pace with
the changing technology, consumer needs
or, productivity improvement. The subsidy
under the scheme will be made available to
the TCOs in respect of assignment foi
preparation and implementation of moder-
nisation plans.

Scheme of Subsidy for Control of
Pollution in the Small and Medium
Scale Industrigl Units

The scheme has been devised to meet
the growing need for formulation of suit-
able proposals for prevention and control
of poliution in industrial units which will
meet the approval of the competent State
Authority andf/or the State Pollution
Control Board. The scheme is applicable to
all tiny. small, ancillary and medium scale
units (capital cost upto Rs. 3 crores) which,
fall under the category of highly pollutive
industries as are indentificd/may be identi-
fied by Government of India from time to
time. The scheme envisages subsidising the
fees payable to a TCO for preparing and
implementing schemes of pollution control.
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Statement showing the names of the TCOs, the State|Territory covered and the all-Indiu
Financial Institution under whose lead the relative TCO was set up,

*

Name'.of the Technical Consultancy

Organisation

State/Territory
covered

1.

10

11,

12.

13.

Andhra Pradesh Industrial &
Technical Consultancy Organi-
gation Limited (APITCO)

Bihar Industrial & Technical
Consultancy Organisation
Limited (BITCO)

Gujarat Industrial & Technical
Consultancy Organisation
Limted (HARICON)

Haryana Industrial Consultants
Limited (HARICON)

Himachal Consultancy Organi-
sation Limited (HIMCON)

Industrial & Technical
Consultancy Organisation of
Tamilnadu Limited (JTCOT)

. J & K Industrial & Technical

Consultancy Organisation
Limited (J&KITCO)

Kerala Industrial & Technical
Consultancy Organisation
Limited (KITCO)

Madhya Pradesh Consultancy
Organisation Limited (MPCON)

Maharashtra Industrial’&
Technical Consultancy Organi-
sation Limited (MITCON)

North Eastern Industrial &
Technical Consultancy
Organisation Limited (NEITCO)

North India Technical Consultancy
Organisation Limited (NITCON)

Orissa Industrial & Technical
Consultancy Organisation
Ld (ORITCOY .. ..

Andhra Pradesh

Bihar

Gujarat and the.
Union Territery of Dadra
and Nagar Haveli

Haryana and the
Union Territory of
Delhi

Himachal Pradesh

Tamil Nadu and
the Union Terri-
tory of Pondicherry

Jammu & Kashmir

Kerala and the
Union Territory
of Lakshadweep

Madhya Pradesh

Maharashtra and the
Union Territory of Goa,
Daman & Diu

Lead
Institution

S ——

IDBI

i1DBI

ICICI

IFCL

1FCI

ICICI

1DBI

IC BI

1FCI

1CICL

Assam, Manipur, Meghalaya,

Nagaland and Tripura
and the Union Territories
of Arunachal Pradesh
and Mizoram

Punjab and Union
Territory of
Chandigarh

Orissa

LW TR v S

IDBI

1FCI

IDBI
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* 14. Rajasthan Consultancy Organi- Rajasthan IFC1
satson Limited (RAJCON)
15. U.P. Industrial Consultants Uttar Pradesh IDBI
Limited (UPICO) .
16. West Bengal Consultancy Organi- West Bengal and Sikkim
sation Limited (WEBCON) and the Union Territory
of Andaman & Nicobar IDBI
Islands. )
[Translation) [English)

Raids on Transporters and Finance
Companies

1875. SHRI RAJ KUMAR RAI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that unaccoun-
ted assets worth rupees sixteen lakhs have
been recovered from transporters and
finance companies in Ghaziabad during the
raids conducted by officers of Income Tax

Department as has been reported in
‘Navbharat Times’ of 10th February,
1986;

(b) if so, the details thereof; and

(c) the number of persons arrested so
far in this connection and the action taken
against them?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) (a) to (c)
There 18 a  misreporting of news in

‘Navbharat Times’ of 10th February, 1986.
In fact, the searches referred to in the
news item were conducted at Meerut and
not Ghaziabad on 6.2. 1986. The persons
searched are engaged in the business
of coal, bhatta, lime and soda ash apart
from running transport business, finance
companies and development business.
These searches have resulted, so far, in
seizure of cash of Rs. 1.11 lakhs, jewellery

worth Rs. 1.13 lakhs approximately and -

other assets worth Rs. 26'45 lakhs apart
from large number of incriminating
documents,

No person has been arrested as the
Income-tax Act does not provide for arrest
* as a consequence of search action. How-
ever, necessary action under various
provisions of Direct Taxes Acts has been
initiated acainst all the persons searched.

Reward for best Budget Suggestion

1877. SHRI D.N. REDDY : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have offered
Rs. 2000/- reward for best budget sugges-
tion from general public;

(b) whether Rs. 2000/- will be rewarded
to one Indian out of 700 millions in order
to save at least Rs. 1000/- crores a year;

(c) the reasons for fixing the limit of
Rs. 2000/-; and

(d) whether tnc limit of Rs. 2000/- has
since been raised to Rs. 5000/- and if so, the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
The Government have offered a reward of
Rs. 2000/-, which has since been raised to
Rs. 5000/-, for the best set of suggestions
received from the members of the public
in connection with 1936-87 Budget. The
reward was announced with a view to
involving all classes of the people in the
Budget exercise and was enhanced to Rs.
5000/- with a view to making it more
attractive. All suggestions received for
improving the Budget would be considered
for the reward

G;\p between Prices and Income

1878. SHRI D.N. REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that four D.A.
increased in 1985 do not in any way bridge
the gap between prices and income ; and

(b) whether this gap has been widened

- irreparably through recent hike in prices of
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petroleum products, which have since been
reduced partly?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDANA POOJARY) : (a) Under the
present Scheme of D.A., full neutralisation
is ensured to Central Government
employees receiving pay upto Rs. 400/
and 759% neutralisation for those getting
pay above Rs. 400/- and upto Rs. 1000/, the
level of neutralisation tapers off at senior
levels. By giving ADA/Adhoc D.A. to
Senior Officers the Government have sought
to correct this imbalance by providing
around 45% neutralisation to Officers
getting, pay upto Rs. 2750/- p.m.

(b) The impact of recent increase in
prices of wheat, rice, petroleum products,
coal, fertilizers etc. is not yet known.

Redaction of Drawback Duty on Export
of Garments made of Man-made Fabrics

1879. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
FINANCE be pleased to state:

(é) whether Government have reduced
the rate of drawback duty on the exaport
of garments made of man-made fabrics;

(b) if so, the details thereof; and
(c) its effect on export trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA PQOOJARY) (a) and (b)
As a part of rationalisation of the rate
structure and administrative simplification
to obviate the need for frequent tests and
to expedite settlement of drawback claims,
the varying rates of duty drawback for
different categories of readymade garments
made of cotton fabrics, etc. were clubbed
into one common rate of 7.5%, with effect
from 1.2.1986. As a result of this change,
the rates of drawback went up for. the
major categories of readymade garments.
However, the rate of drawback got reduced
from 109 of f.0.b. value to 7.5% of f.o.b.
value for readymade garments manufactu-
red from fabrics made mainly fr m man-
made cellulosic spun yarn. Even this
reduction has been made good as the
common rate of 7.5% has since been
stepped up to 10% of f.0.b, valuc with
effect from 1.3.1986. .
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(c) The upward revision in the draw-
back rates as indicated above would encou-
rage exports of ready-made garments.

Proposal to Decentralise Directorate of
Supplies and Disposals

1880. SHRI YASHWANTRAO GADKH
PATIL : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government propose to
decentralise the Directorate of Supplies and
Disposals :

(b) if so, the details thereof ; and

(c) the reasons therefor ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER): (a) A . pro-
posal to progressively reduce the responsis
bility of the Department of Supply/DGS&D
has been mooted.

(b) Dectails are yet to be worked out.

(c) To examine ways in which unne-
cessary work can be eliminated in DGS&D
and to cut down delays.

Foreign Exchange Earnings form Export
of Gold Jewellery

1881. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

(a) the foreign exchange earnings by the
export of gold jewellery during the first nine
months of 1985-86 and the target fixed for
the whole year ; X

(b) whether Government propose to
introduce compulsory hallmarking of export

jewellery ; and
(a) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER) : (a) Export of
gold jewellery during April-December *85 is
estimated at Rs. 61 crores against an export
target of Rs. 125 crores for the whole year
(1985-86)

(b) and (c) No final view in regard to
the introduction of compulsory hall mark-
ing of jewellery for export has yet been
taken, ‘ -
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Pre-Budget Meetings with Pepresenta-

tives of various Sections of Society

1882. SHRI AKHTAR HASAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether he has met a large number
of representatives of various sactions of the
society in a series of pre-budget meetings ;

(b) if so, the names of the prominent
participants ; and

(c) the net outcome of these meetings/
discussions ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) ; (a)
Yes, Sir.

(b) Among the prominent participants
are those listed in the Statement given
below.

(c) the pre-budget meetings were called
to discuss the State of Economy. The
views expressed were useful to the Govren-
ment.

Statement
1. Prof. A, Vaidhyanathan
2. Prof. P.R. Brahmananda
3. Prof. T.S. Papola
4. Prof. Nirmal K. Chandra
5. Prof. V.M. Dandckar
6. Prof. P C. Goswami
7. Dr. Freddie Mchta
8. Prof. T.N. Krishnan
9. Prof. AM. Khusro
10. Prof. V.K. Chetty
11. Prof. M. Datta Chaudhuri
12. Prof. K. Krishnamurthy
13. Dr. Ashok Lahiri
14. Dr. Pulin Nayak
15. Dr. Amaresh Bagchi
16. Shri R.K. Samantrai (Hind Maz-

door Sabha)
17. Shri Pratul Chowdhury (UTUC)

18. Shri Pritish Chanda (UTUC,
LENIN)

19. Shri Naren Sen (NFITU)

20. Shri N.M. Barot (N.L.O.)

21. Shri G. Ramanujam (INTUC)
22. Shri Manhar P. Metha (BMS)
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23.
24,
25.
26,
27

28.

29,
30.

31.

32.

33.
34
35.
36.

37.

38.

39.

41.
42,

43.

45.

46.

47.
48.
49.
50.

51
52

53.

54.

55.

56.
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Shri P.K. Ganguly (CITU)

Shri N. Chakrabarty (CITU)

Shri Umraomal Purohit (HMS)
Shri Raj Bahadur Gour (AITUC)
Shri S. Ranganath (Vanivils Saha-
krara Karkhane)

Shri K.D. Dewan (Vaishali Area
Small Farmers Association)

Shri R.K. Kaul (NABARD)

Shri S. B. Pandeva
Kisan Sangathan)

Dr. B.A. Bholey (Bharat Krishak
Samaj)

Shri Kamal-ud-din
(National  Agricultural
Marketing Foderation)
Shri R.K. Roy (Economic Times)
Shri S. Sethuraman (PTT)

Shri N. Ramachanandran (UNI)
Shri N. S. Jaganathan (Financial
Express)

Shri Balraj Mchta
Political Weekly)
Shri Dilip Cherian (Business India)
Shri B. S.
Hindu)

Shri Tapan Das Gupta (Times of
India)

Shri Rangarajar (Andhra Patrika)
Shri B.G. Verghese (Indian Ex-
press)

Shri L.P.S. Srivastava (Nav Bharat
Times)

Shri Satish Jha (Jansatta)

Shri E.P.W. de Costa (Indian Ins-
titute of Public Opinion)

(Rashtriya

Ahmed
Coop.

(Economic &

Padmanabhan (The

Shri Pratap Kapur (Free Press
Journal)

Shri Vasani (Vyapar)

Shri Prabhu Chawla (India Today)
Shri Inderjit (INFA)

Shri R.C. Pandit (Aaj)

Shri Narendra Mohan (Jagran)
Shri Joga Rao (Blitz)

Shri Anil Agarwal (Amar Ujala)
Shri Shanker Ghosh (Amrit Bazar
Patrika)

Shri Rajender Prabhu (Hindustan
Times)

Shri Aditya Vikram Birla

44
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57. Shri S.S. Nadkarni (IDBD)

58. Shri Duleep Singh (SCOPE)

59. Shri N. Datta (FAST)

60. Shri P. Maruthai Pillai (AIMO)

61. Shri P.A. Nair (Institute of Char-
tered Accountants)

62. Shir K.N. Shen~y (AIET)

63. Shri Chakradhari Agarwal (NAYE)

64. Shri S.P. Acharva (ASSOCHAM)

65. Shri D.N. Patodia (FICCI)

66. Shri V.P. Punj (FIEO)

67 Shri S. L. Shah (Apparel
Promotion Council)

68. Shri Sri Nath (Exim International
Ltd.)

69. Shri R.P. Jhalani (Engineering
Export Promotion Council)

70. Shri M. Mohamed Hashim (Coun-
cil for Leather Exports)

71. Shri B.R. Shah (Hindustan Lever
Ltd.)

72. Shri M.R. Bhansali (Gen & Jewel-
lery EPC)

73. Shri Mamtaz Ahmed

74. Shri B Sivaraman (UPASSI)

75. Shri Mathuradas Mebta (Agricul-
ture Export Committee)

76. Shri G. V. Sarur (The Solvent
Extractor Assciation of India)

77. Shri Pratap Bhogilal (Indian Mer-
chants Chamber)

78. Shri B.S. Bhatnagar

79. Shri CM. Chawla (Chemical &
Allied Products EPC)

80. Shri Ali Godrej

81. Shri Kalyan Banerji (Exim Bank)

Export

Absorption of Employees on Akbar Hotels
Closure

1883. SHRI AKHTAR HASAN :
SHRI RAMASHRAY PRASAD

SINGH :
SHRI KALI PRASAD PANDEY:
SHRI 'BHATTAM SRI
RAMAMURTHY :
SHRI MANIK REDDY :
Will the Minister of PARLIA-

MENTARY AFFAIRS AND TOURISM
be pleased to state :

PHALGUNA 16, 1907 (SAK4)
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(a) whether a decision has been taken
to close down Akbar Hote! and instead
house some Government’s office in the
premises ;

(b) if so, the reasons therefor ;

(c) the number of employees likely to
be retrenched by the closure of the hotel ;
and

(d) whether alternate employment is
proposed to be given to the employees of
the Hotel ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
HKL. BHAGAT): (a) and (b) The
Government have decided to use the
buiiding of Akbar Hotel to house the
offices of the Ministry of External Affairs
with effect from 1.4.1986.

(c) and (d) ITDC has requested the
Ministry of External Affairs to absorb the
maximum number of employees working
in the hotel. The remaining employees
are proposed to be given alternate
employment in the various ITDC Units.
The employees will also be given cash
benefits in lieu of their past service in
Akbar Hotel in accordance with the
provisions of the Industrial Dispute Act.

Aucmentation of Revenue from Tourism

1884. SHRI K. KUNJAMBU : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether it is a fact that the
revenue from tourism has come down
during the past two years ;

(b) if so, the main

reasons thereof ;
and -

(c) the steps being taken to
revenue from tourism ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) and (b) There
are no indications of any decline in the
actual earnings from tourism during the
last two years.

augment

(¢c) The revenue from tourism is
proposed to be augmented by increasing
the flow of foreign tourist traffic to the
country. The measurcs initiated in this
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regard include re-orientation of publicity
campaign giving emphasis on consumers
advertising, stepping up of public relations
with tour operators and travel agents
abroad, participation in international travel
fairs and exhibitions, development of
infrastructural facilities and improvement
of transport systems.

Proposal to develop places attracting
Buddhist Tourists

1885. SHRI SUBHASH YADAV :

SHRI DHARAM PAL SlNGH
MALIK :

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND TOURISM be
pleased to state :

(a) whether there is any proposal
under consideration of Government to
develop places attracting Buddhist tourists
in the country ;

(b) if so, the details of the proposals ;

(¢) the Buddhist places
likely to be developed ; and

which are

(d) financial
purpose ?

allocation  for this

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHR1 H.K.L. BHAGAT) : (a) to (d) Yes
Sir. Master Plans have becn prepared for
Kushinagar, Sravasti, Piprahwa
(Kapilavastu), Bodhgaya, Rajgir and
Nalanda through the Town and Country
Planning Organisation and micro plans of
Kushinagar-Sravasti through the National
Institute of Design, Ahmedabad.

An iategrated master plan covering all
the Buddhist Centres connected with the
life of the Buddha in U.P. and Bibar has
been taken up in conjunction with the
concerned State Governments and the
Archaeological Survey of India.

The Deptt. has requested all the
concerned States to submit the proposals
for development of Buddhist centres in
their States to be taken up in the Seventh
Five Year Plan. The financial allocation
will be made on receipt of the proposals
depending upon the potential <f the place,
availability of funds and inter se priority.

MARCH 7, 1986
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Development of Tevrist Centres in
Mahorazhira

1886. SHRI R.M. BHOYE : Will the
Minister of PARTLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) the names of the important tourist
places in Maharashtra :

(b) names of the new tourist centres
in Maharashtra being developed by the
Union Government during the Seventh
Five Year Plan ;

(¢) whether Government of Maharash-
tra have also approached the Union
Government with » plan to develop some
more tourist centies iv that State ; and

(d) if so tke duteils thereof ?

THE MINISTER OF PARLJIAMENT-
ARY AFFAIRS AND TQURISM (SHRI
H.XK.L. BHAGAT) : (a) an (b) Normally
the Department of Towism d oes not take
up any tourist centre for development.
However, the Central Government in
consultation _with the Govern ment of
Mezharashtra have identified Pune,
Abhmednagar, Aurangabad, Ajanta, Ellora
Nasik, Murud, Janjir:, Ganpatiphule,*
Venguria, Nagpur, Remtck, Wardha,
Sevagram, Chandrapur, Tadoba National
Park as important tourist centres to be
developed in a phased manner with the
combined resources of the Centre, the
State and the private sector.

(¢) and (d) The Central Government
has already sauctionod Rs. 5,12 lakhs to
the State Government foc the floodlighting
of Bibi ka-Maqgbara in  Aurangabad. The
State Government has been requested to
forward suitable schemes for Central
assistance under the approved schemes of
the Department of Tourism.

[Translation)
Scheme to open Yatri NMiwas in States

1887. SHRI R.M. BHOYE : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether it is a fact that Union
Government have chalked out a scheme to
open Yatri Niwas (Hotcls) i each State ;

(b) if so, the facilities to be provided
under this scheme to  attract foreign and
domestic tourists ; and
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.- {c) the contribution being made by
State Governments in this scheme ?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) Yes, Sir.

(b) Yatri Niwases will provide
accommodation for budget tourists—both
foreign and domestic. The accommoda-
tion will consist of 60 beds in the form of
double bed rooms and 4-6 bedded
dormitories. The tariff will range between
Rs. 15/- per bed per day in a Dormitory
to Rs. 60/- for a double room. There
will be a provision of multi-purpose hall,
Cafeteria, Kitchen, Reception areas, Staff
quarters ctc

(¢) The Statc Governments are
requited to provide a developed piece of
land with clectric, water and sewerage
connec:ions. They are also required to
operate and maintain the property after
it is handcd over to them on completion.

[English]

Effect of Government Control on Capacity
Utilisation of Flour Mills

1888. SHRI GURUDAS KAMAT:
Will the Minister of FOOD AND ClVIL
SUPPLIES be plcased to state :

(a) whether it isa fact that various
controls imposed by Government have
adversely affected the capacity utilisation
of flour mills in the country ;

(b) if so, the reasons for
such controls ; and

imposing

(¢) whether Government propose to
withdraw these controls to enable the
flour mills to make maximum capaciiy
utilisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : (a) No, Sir.

(b) Does not arise.

(c) The policy adopted for roller flour
mills is reviewed by Central Government
from time to time, keeping in view the
prevalent food situation. Changes are
made as and when found necessary,
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Turnover of Ashok Group of Hotels o |

1889, SHRI 'VAKKOM PURUSH-
OTHAMAN : Will the Minister of
PARLIAMENTARY AFFAIRS AND
TOURISM be pleased to state :

<

+  (a) the total turnover of the Ashok
Group of Hotels in the first eight months
of the current financial year ;

(b) whether it is an increase or
decrease when compared with  the
corresponding period of the previous year ;
and

(c) the increase or decrease in the
turnover of Kovalam India Tourism
Development Corporation hotel during
this period ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
J1.K.L. BHAGAT) : (a) to (¢) Information
is as under :

Year Ashok Group Kovalam Ashok
(April to of Hotels Beach Resort
November) Estimated Estimated
turnover turnover
(Rupees in lakhs)
1984-85 2366.22 64.46
1985-86 2985.36 82.30

From the above it would be seen that
therc has been an increase in the total
turnover of the Ashok Group of Hotels,
as well as an increase of Rs. 17.84 lakhs in
the turnover of the ITDC’s Kovalam
Beach Resort as compared to the turnover
for the same period last year,

Assistance by Financial Institutions for
Promotion of Industrial Development

1890. SHRIMATI GEETA MUKHE-
RJEE : Will the Minister of FINANCE be
pleased to state the details of the financial
assistance disbursed by the various public
sector financial institutions for the
promotion of industrial development in
various States during the last three years
(i) State-wise ; (ii) yecar-wise ; (iii) financial
institution-wise; (iv) public sector industries;.
and (v) private sector industries 7
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THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY) : The details
of assistance disbursed by financial
institutions during the three years 1982-83,
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1983-84 and 1984-85 for promotion of
industrial development institution-wise,
State-wise, Industry-wise and Sector-wise
are set out in the statement I to IV given
below. ’

Written Answers

Statement-I

(Rs. in crores)
1982-83 1983-84 1984-85
IDBI 1040-03 1298.95 1432.92
IFCI 196.10 224.46 272.88
ICIC) 271.15 294.98 343.98
LIC 86.60 140.90 161.54
UTI 71.69 139.34 236.24
GIC 44.70 84.54 110.54
IRBI 36.07 38.16 52.58
SFCs 403.99 435.48 498.55
SIDCs 208.00 236.45 299.05
2358.33 2893.26 3408.28

Note : 1. Figures have been adjusted for inter-institutional flows.

2. Data in respect of SFCs/SIDCs are provisional.
Statement-11I

Sr. No. State 1982-83 1983-84 1984-85
1. Andhra Pradesh 218.32 241.23 310.13
2. Assam 12.03 12.28 32.00
3. Bihar 58.20 80.75 68.93
4, Gujarat 279.68 289.95 311.55
5. Haryana 62.40 7717 125.04
6. Himachal Pradesh 27.75 30.34 39.64
7. Jammu & Kashmir 23.77 25.18 81.44
8. Karnataka 166.96 237.43 324.58
9. Kerala 64.23 66.05 98.34
10. Madhya Pradesh 93.78 145.54 197.26
11. Maharashtra 409.56 460.41 535.96
12. Manlipur 1.53 0.80 0.28
13. Meghalaya 2.67 3.26 3.65
14. Nagaland 2.21 1.00 2.37
15. Orissa 93.72 95.64 103.81
16. Punjab 91.97 119.44 102.33
17. Rajasthap 138.66 169.68 145.38
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18. Sikkim 0.37 0.87 2.01
19. Tamil Nadu 217.47 345.58 360.20
20. Tripura 3.19 1.14 0.47
21. Uttar Pradesh 158.36 212.97 297.92
22. West Bengal 136.28 169.06 199.66
23, Union Territorles 92.15 99.53 105.63
- Total : 2155.26 2885.39@  3399.54 o

—

@Including assistance of Rs. 9 lakhs disbursed by IDBI to Bhutan in 1983-84.

Note : 1. Figures have been adjusted for inter-institutional flows.

2. IDBI's data exclude subscription to share capital and bonds of financial

institution, seed capital and guarantee.

Statement-II1
1982-83 1983-84 1984-85
Food 131.60 169.29 201.02
Textiles 379.80 417.12 421.89
Puper & Paper Products 142.43 198.19 171.83
Rubber Products 3491 75.40 69.08
Basic Industrial
Chemicals (Other than
Fertilizers) 116.98 98.84 100.85
Fertilizers 65.14 42.27 37.25
Miscellaneous Chemicals 195.80 211.32 284.53
Cement 110.20 159.36 262.15
Basic metal industries
(a) Iron & Steel 108.10 113.05 114.96
(b) Non-ferrous 8.52 12.97 24.76
Metal Products except '
manufacture of machinery
& transport equipment 60.03 87.68 98.55
Machinery other than
Flectrical 188.65 246.36 319.20
Electrical Machinery,
Apparatus, Appliances
and Supplies. 76.29 110.50 86.65
Transport EQuipment 79.86 76.85 139.66
Electricity generation
& distribution 82.03 228.64 199.24
Services 322.78 326.57 485.81
Others 252.14 310.98 385.61
Total 2355.26 2885.39 3399.54

Note : 1. Figures has been adjusted for inter-institutional flows.

2. IDBI’s data -exclude subscription to share capital and bonds of ﬁnancial

institution, seed capital and guarantee,
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Statement-1V
Statement showing sector-wise assistance disbursed by all financial
institutions
(Rs. in crores)

Sr. Sector 1982-83 1983-84 1984-85
No.
1. Public 286.46 562.40 499.01
2 Joint 170.42 134.38 190.33
3. Co-operative : 60.32 100.46 128.35
4, Private 1838.06 2088.15 2581.85

Total : 2355.26 2885.39 3399.54

Note : 1 Figures have been adjusted for inter-institutional flows.

2 IDBI’s data exclude subscription to share capital and bonds of financial
institution, seed capital and guarantee.

Export Target for 1986-87

1891. DR. G.S. RAJHANS : Will the
Minister of COMMERCE be pleased to
state :

(a) the export target for 1986-87 and
the items whose exports are expected to be
higher than the items exported last year ;
and

(b) the new items to be exported dur-
ing 1986-87 ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a)
and (b) The export target for 1986-87 has
not yet been formed.

Illegal Export of Goods

1892. DR, G.S. RAJHANS : Will the
Minister of FINANCE be pleased to state :

(a) whether a large number of expor-
ters have been arrested by the Directorate
of Enforcement in Bombay during the last
three months for allegedly exporting goods
worth crores of rupees without orders and

retaining the sales proceeds abroad ;

(b) if so, full details thereof ; and

(c) the action contemplated by Govern-

ment against the exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
The information is being collected and will
be laid on the Table of the House.

Provision of Funds Storage Facilities in Kerala

1893. PROF. P.J. KURIEN : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether the Civil Supplies Corpo-
ration of Kerala has made a request that
sufficient funds be aliotted to it to build
up adequate stroage facilities for streng-
thening the Public Distribution System ;
and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : (a) No proposal has been recei-
ved from the State Government of Kerala
for financial assistance for building up
storage facilities etc. for strengthening
Public Distribution System in Kerala.

(b) Does not arise.
Decline in Foreign Trad e

- -1894, PROF. P.J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :
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' (a) whether India’s export trade has
suffered a decline during the Sixth Five
Year Plan ; :

(b) iIf so, the details thereof ; and

(c) the various measures taken to step
up export trade and the result achieved sub-
sequently 7

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) No
Sir. .

(b) Does not arise.

{(c) However, all possible efforts are
being made to boost our exports. Increas-
ing our exports, diversifying our porductive
base, modernising our productive apparatus
are some of the steps taken by the Govern-
mant. Modification and periodic revision of
uor industrial and fiscal policies are also
the additional steps taken from time to time

Long Term Procurement Price for
Cardamom and Cloves

1895. PROF. P.J. KURIEN : Wil
the Minister of COMMERCE be pleased
to state .

(a) whether any long term strategy is
being formulated with regard to the procure-
ment prices of major spices like, cardamom,
cloves etc.,

(b) whether Government have received
any suggestions from the growers in this
regard ;

(c) if so, the details thercof ; and

(d) the decisioh taken thereon ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No, Sir.

(b) to (d) Suggsstions were received
for support price for cardamom in view
of fall in prices in 1985. Since the fall in
the price of cardamom was on account of
India’s cardamom production returning
to its normal levels and we have been able
to dispose of bulk of our cxportable
production, resort to pricc support
oberation was not required.
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Export of Textiles to Netherlands

1896, SHRI R.P. DAS: Will the
Minister of TEXTILBS be pleased to
state :

(a) the reasons why Government failed
to maintain their market share in respect
of textile export to the Netherlands during
the last three years ending on 31 December,
1985 ;

(b) whether non-compliance of contra-
ctual obligations was one of the reasons ;
and

(c) if so, the steps taken so far against
such non-compliance ?

THRE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) India's
market share in respect of textile exports
to Netherlands has increased in the last
three years.

(b) and (¢) Do not arise.
Export of indian Handicrafts

1897. SHRI R.P. DAS: Will the
Minister of TEXTILES bc pleased to
state :

(a) whether exports of Indian handi-
crafts including the products of brass and
bell metal picked up during the last three
years ;

(b) if not, the reasons thercof ; and
(c) the remedial steps taken therefor 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES  (SHRI
KHURSHID ALAM KHAN): (3) Yes,
Sir. The provisional value of exports of
Indian handicrafts including the products
of brass and bell metal during the last
three years is given as under :(—

(Rs. crores)

Art metalwares Handicrafts
including
Art
metalwares
1983.84 ¢ 67.23  345.82
1984 85 - 83.11 397.37
1984-85 (Apr.-Sep.) 40.09 187.72
1985-86 (Apr.-Sep.) 43.12

213,15
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(b) and (¢) Do not arise.
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Raising of Commission Charges on Demand
~ Drafts and Cheques

1898. SHRI DIGVIJAY SINH*
SHRI S.G. GHOLAP :

Will the Minister of FINANCE be
pleased 1o state :

(a) the reasons for the Reserve Bank's
decision to raise and standardise the bank
commission  charges on demand drafts
and cheques in all nationalised banks ;

(b) whether representations have been
received against such increases ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
pubcic sector banks have revised their
service charges including that for issue of
demand drafts and collection of outstation
cheques. These revisions  have  been
effected with the objective of  covering at
least partially the costs incurred by the
banks in rendering such services.

(b) Some representations have been
received by the Government in this regard.

(c) Since the revised service charges
are related to cost inputs of the banks in
relation to specific services, banks should
be remibursed at lcast to reasonable extent.

High Procurement Storaée and Disiribution
Overheads of FCl

1899. SHRI M. RAGHUMA REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether procurement, storage and
distribution overheads of Food Corpora-
tion of India are very high and amount
to 65 per cent of the total cost of the
foodgrains ;

(b) whether transit and storage losses
of Food Corporation of India have
increased from Rs. 130 per quintal in
1978-79 t » Rs. 3.00 per quintal in 1982-83 ;

(c) whether carrying cost of foodgrains
is estimated to bc Rs. 300 crores during
1985-86 ; and

(d) whether in view of annual loss of
Rs. 1100 crores on FCI's operations,

MARCH 7, 1986

Written Answers 2i2

-Government propose to look into alternate
methods of ensuring fair prices to farmers
and food security ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA): (a) No, Sir.

(b) The transit and storage losses of
Food Corporation of India for the years
1978-79, 1982-83 and subsequent years for
which audited accounts are available, are
as under :—

Rate Rs./Quintal

Transit and Storage
shortages forming parts of

Distribution Carrying
cost cost

of buffer
stocks
1978-79 3.05 1.39
1982-83 8.16 4.70
1983-84 7.52 3.73
1984-85 6.88 2.43

(c) The carrying cost of buffer stocks
of foodgrains for 1985-86 is estimated at
Rs. 675.30 crores, exclusive of storage and
transit losses.

(d) No, Sir.

Request of Viswabharati University for
Waiver of Customs Duty on Import of
Air Conditioning Equipment

1900. SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the authorities of Viswabhar-
ati University have repeatedly requested
for waiver of customs duty on imported
airconditioning equipment urgently
required for preserving poet Rabindranath
Tagore’s books, paintings, costumes and
other valuable relics housed at Santinike-
tan ;

(b) whether he is aware that in the
absence of  suitable airconditioning
arrangements, the historical exhibits are
being spoilt ; and
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(c) whether Viswabharati’s request will
be granted at an early date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY); (a) to (c)
No request for waiver of customs duty on
imported air-conditioning equipment has
been received by Government. However,
the Viswabharati University approached
the Collector of Central Excise, Bholpur
in June. 1985 for exemption from Excise
duty on two air-conditioners to be used
for proper preservation of research
material, The Collector was informed
that the Institution would have to take up
the matter with the Government. No
such request has been received so far from
Viswabharati University,

Permission to IDBI to Negotiate Loan from
Consortium of é;ur:pean Commercial
anks

1901. SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Industrial Development
Bank of India (IDBI) has been permitted
to negotiate a 26 million dollar loan from
a consortium of EBEuropean Commercial
Banks ;

(b) if so, the rate of interest charge-.

able on the loan and other terms and
conditions ; and

(¢) whether Industrial Development
Bank of India proposes to utilise this
credit for any specific industrial ventures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Industrial Development Bank of India
(IDBI) has with the approval of Govern-
ment of India negotiated a loan of U.S.
$ 25 million from a consortium of
Buropean Commercial Banks/Institutions.

(b) The terms and conditions of the
loan are as under :(—

(i) Maturity

(ii) Interest Rate : 1/16% over London
Inter-Bank offered
Rate (LIBOR)

; 10 years
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(iii) Repayment : In eleven semi-an-
nual instalments
commencing at the
end of 5 years from
date of agreement.

(iv) Commitment : 3/16% accruing 90
Fee days from data of
agreement.

(¢) The loan has .not been earmarked
for any specific industrial venture but will
be utilised by IDBI for financing projccts
‘as and when required.

{Translation]

Centrally Financed Projects for Development
of Tourism in Rajasthan

1902, SHRI HARISH RAWAT : Wiil
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the details of the fully centrally
financed projects for the development of
tourism in Rajasthan during the Seventh
Five Year Plan ; and

(b) the details of the projects to be
implemented with the co-operation of the
State Government ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b)
During the first year of the Seventh Plan
the Central Department of Tourism have
sanctioned financial assistance to the
State Government for the following
projects :

(i) Improvement and modification of
Pushkar ghats for an amount
of Rs. 13.14 lakhs,

buses each for wild life
sanctuaries at  Ranthambhor,
Bharatpur and Sariska (Alwar)
and one Jeep at Ranthambhor
Rs. 5.35 lakhs.

(iii) 200 Tents for
Rs. 7.00 lakhs.

(ii) Mini

Pushkar fair—

Central Government is also extending

- assistance for the following ongoing
schemes :
(i) Extension of Moomal Tourist

Bungalow.
®
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(ii) Purchase of boats at Ramgarh
Lake.
(iii) Construction of Forest Lodge at
Ranthambhor.
(iv) Extension of Tourist Bungalow at
Ranakpur,
SEnglish]

Supply of Essential Commodities

1903. SHRI HUSSAIN DALWAI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) effective steps contemplated by
Government for equitable distribution of
essential commodities among the poor
strata of the society;

(b) whether Government realize that
the present distribution system has failed
to achieve the desired results; and

(c) whether Government propose to
evolve a new system of supplyiag essential
commodities to weaker section  of
society ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
AXK. PANJA): (a) to (c) The Public
Distribution System i8 operating throughout
the country and periodical reports received
from various State/Union Territories
indicate that the system is generally functi-
oning well in meeting the needs of all
sections of population, including poorer
sections of the society; though in a system of
this magnitude certain temporary deficien-
cies of a local nature cannot be complctely
ruled out. It is, thus, not correct to say
that the Public Distribution System has
failed to achieve the desired results,

The Central Government has assumed
the responsibility of supplying to States/
Unione Territories certain key essential
commodities, such as, wheat, rice, sugar,
imported edible oils and kerosene apart
from soft coke and controlled cloth for
distribution to the consumers under the
Public Distribution System. Once these
commodities are received by the State
Governments/Union Territory Administra-
tions, itis their responsibility to sub-
allocate them to different districts for
distribution through fair price shops to
alt séctions of the population. The Central
Government Ras alrcady advised all the
States/Union Territories to ensure that the
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commodities meant for issue under the
Public Distribution System are distributed
equitably among the bonafide consumers,
including weaker sections ‘'of the sogciety
at pre-determined prices.

Difference in the Rate of Iaterest on
Borrowing and Lending

1904, SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that there
is a difference of 9 to 10 per cent in the
rate of interest given on bank deposits
and the rate of interest charged on loans
advanced by banks ;

(b) whether it is not very high as com-
pared to the difference in rates of interest
on deposits and credit in other countrles
which is said to be as low as 3 per cent;

(c) whether, in order to give impetus
to investment and savings, Government are
contemplating to take steps to reduce this
difference in rates of interest; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQOJARY) : (a) aud (b)
A comprison of the maximum deposit rate
of 11,0 percent and maximum lending rate
of 17.5 percent does not provide the
correct spread. While assessing the spread
in the deposit and lending rates, avecrage
cost of funds and average return on these
funds are to be considered. According to
Reserve Bank of India, the spread so
calculated is only slightly more than 3 per
cent and is comparatively higher in India
mainly due toa Jarge number of small

~accounts and high cost of bank operations

in rural and semi-urban areas.

(c) and (d) The interest rate structure
is kept under continual review by Govern-
ment and appropriate changes made from
time to time in the light of current and
emerging trends, There has been a pro-
gressive reduction in the maximum lending
rate of banks from 19.5 percent in March
1981 to 17.5 percent in April 1985, The
maximum permissible rate on deposits has
been increased from 10 per cent to 11 per
cent in October 1982.
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Tntroduction of Consumer Credit

1905. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether Federation of Indian Cham-
ber of Commerce and Industry (FICCI) has
represented for introduction of consumer
credit; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) The
Reserve Bank of India has reported that
they are not aware of any specific represen-
tation by the Federation of ‘Indian
Chamber of Commerce and Industry
(FICCI) on consumer credit.

(b) However, in the context of the
Indian economy, characterised as it is by
limited resources relative to demand for
credit, the Government’s commitments
towards socio-economic development and
build up of the infrasiructure and impor-
tance given to production oriented credit
and credit for priority sector and public
sector procurement/distribution, consumer
credit necessarily is accorded a low priority
in credit allocated by commercial
banks.

New Scheme to supply Foodgrains at
Subsidised Prices to Tribals

1906. SHRI AMARSINH RATHAWA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantum of foodgrains allocated
to Gujarat till date under new scheme for
supply of subsidised foodgrains to the
tribals ; and

(b) whether Government propose to
extend this benefit to other weaker sections
of the society ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : (a) The requirements of food-
grains under the scheme for supply of
wheat and rice at specially subsidised prices
in tribal areas are to be met by the various
State Governments, including Gujarat,
from the monthly allocations made for the
public distribution system. Presently, for
Gujarat, these allocations are 40,000 tonnes

PHALGUNA 16, 1907 (SAKA)

Written Answers 218

of wheat and 20,000 tonnes of rice per
month,

(b) Foodgrains at specially subsidised
prices are being provided to the Supple-
mentary Nutrition Programme for young
children, pregnant women and nursing
mothers, and to the workers under Rural
Employment Programmes.

Steps to form a Union of Countries of South
to avoid Competition

1907. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state whether any steps have been
taken by Government to form a Union of
countries of the South which are producing
sugar, tea, cotton, zinc and iron ore, so
that mutual competition in export of these
items to the countries of the North is
avoided and remunerative prices for these
items are secured ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHKI P. SHIV SHANKER): No, Sir.
India has, however, always supported the
initiatives of developing countries to form
associations or to conclude arrangements
for securing remunerative prices for their
exports of primary commodities.

Boom in Leasing Companies enterinz Capital

Market
1909. SHRI SANAT KUMAR
MANDAL : Will  the Minister of

FINANCE be pleased to state :

(a) whether there has lately been a
boom in the leasing companies in the
country entering the capital market with
the public issue of equities :

(b) whether any guidelines have Dbeen
issued be the Reserve Bank of India or
his Ministry to regulate such an entry
into the capital market ;

(¢) if so, the details thercof ;

(d) whether it is a fact that major
portion of the black money is now being
converted into such equities ; and

(¢) if so, the action Government pro-
pose to take to check such mass-scale
conversion of black money into white ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) During

the financial year 1985-86 (28-2-1986) 53
companies having leasing as of the objec-
tives were given approvals under the
Capital Issues (Control) Act, 1947 for issue
of share capital and debentures as against
45 companies during the whole financial
year 1984-85.

(b) and (c) Government have issued a
guideline that leasing companies with a
paid-up capital of not less than Rs. 1
crore only will be permitted to be listed
on the stock exchanges. In addition to
the wusual guidelines applicable to the
proposal for capital issues, the Controller
of C:pital Issues also puts a condition on
the approvals for capital issues of new
leasing companiecs that atleast 409 of the
share capital shall be contributed by the
promoters’ group and that such sharehold-
ings shall not be transferable for a period
of 3 years from the date of allotment of
shares.

(d) and (e) Government is not aware
of any conversion of black money into
equitics of leasing companies.

Clearance of investment propozals of Non-
resident Indians

1910. SHRI BHATTAM SRI RAMA
MURTHY : Wwill the Minister of
FINANCE be pleased to state :

(a) whether any final decisions have
been taken regarding speedy clearance of
investment  proposals of  non-resident
Indians ; and

(b) if so, the detalls of the projects
submitted by prospective non-resident
Indians and the decisions taken by Govern-
ment thercon ?

THE MINISTER OF STATE IN THE
MINISTRY CF FINANCE (SHRI
JANARDHANA POOJARY): (@) A Spe-
cial Approvals Committec (SAC) has bzen
constituted in the Department of Industrial
Development for the expeditious clearance
of industrial investment propusals of NRIs.
Proposals involving industrial licence are
cleared within 45 days, proposals involving
import of capital goods within 60 days
and composite piopossis within 90 days
from the date of receipt of the application

MARCH 7, 1986

Written Answers 220

in the Ministry of Industry. This time
limit is generally adhered to if the appli-
cation submitted is in order and applicant
has furnished all the required information.

(b) The details of the projects submit-
ted by the prospective NRIs cannot be
disclosed till the final decision is taken.

Assistance in Agricultural and Industrial
sectors to Orissa

1911. SHRI JAGANNATH
PATTNAIK : Will the Minister of
FINANCE be pleased to state :

(a) whether the Union Government
propose to send an expert team through
the Reserve Bank of India to make an
indepth study of problems confronting
Orissa and suggest remedial measures ;

(b) whether the Reserve Bank of India
have expressed concern over the poor
credit-deposits ratio in the State and as-
cribed it to lack of adequate demands of
agricultural inputs in the rural sector ; and

(c) whether the Union Government
have issued instructions to the Rescrve Bank
of India to ccoperate actively with Govern-
ment of Orissa in meeting the credit needs
of the agricultural and industrial sectors in
the State which had reached the take-off
stage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.
There is no such proposal at present.

(b) The credit deposit ratio as at the
end of December 1984 of all Scheduled
Commercial Banks in the State of Orissa
was 85.7 per cent, which was well above
the all-India figure of 68.8 per cent.

(¢) The Reserve Bank of India,
through its Regional Office, have examined
the credit needs of agriculture and other
sectors arid brought to the notice of the
State Government the supporting services
that they should extend.

[Translation)
Imp!ementation of Reservation Policy in
Syndicate Bonk
1912. SHRI BANWARI LAL
BAIRWA : Will  the Minister  of
FINANCE be pleased to state :
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(a) whether it is a fact that despite
repeated assurances, reservation policy
has not been implemented in branches of
Syndicate Bank and earlier vacancies reser-
ved for Schaduled Castes and Scheduled
Tribes have not been filled ;

(b) if so, the reasons therefor ; and

(¢) the action being taken to fill the
quota reserved for Scheduled Castes and
Scheduled Tribes in futuce ?

THE MINISTER OF STATE IN THE
MINISTRY Or FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Syndicate Pank has reported that it is
implementing the guidelines on reservations
for Scheduled Castes and Scheduled Tribes
scrupulously. It has also been making
concerted efforts to fill the reserved vacan-
"cies and has succeedad in progressively
reducing the backlog over the years.

(c) The bank has reported that it is
placing its indents with the Banking Service
Recruitment Boards and the Employment
Exchanges ctc. after carefully taking into
account the backlogs and the current
reservations but the actual reduction in
the backlog will depend upon the candi-
dates made available to it by the Banking
Service  Recruitment Boards and the
Employment Exchanges.

4 [English]

Branches under North and South Malabar
Gramin Bank in Kerala

1913. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) The number of branches of Gramin
Banks functioning in Kerala under the
North Malabar Gramin Bank and South
Mulabar Gramin Bank respectively ;

(b) whether the functioning of these
banks has been satisfactory and profitable
during the past three years ; and

(¢) whether the employees of these
banks are being paid salary at the same
rate as is being paid to the employecs of
nationalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
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number of branches of North Malabar
Gramin Bank and South Malabar Gramin
Bank functioning in Kerala arc 118 and 144
respectively,

(b) While the South Malabar Gramin
Bank has been earning profits during the
last three vears, the North Malabar Gramin
Bank suffered losses in 1984 and 1985
after making profits in 1983.

(c) The gpay and allowances of the
empleyees of regional rural banks including
those of the above named Gramin Banks
have been determined by the Central
Government in terms of secticn 17 (1) of
the Regionel Rural Banks Act, 1975 after
taking into account the salary structure
of comparable posts in the respzctive State
Governments ; and as such their salary
stiucture is different from that of the
employees of nationalised banks.

Sale of Coconut Otl at subsidised rate

1914. PROF K.V. THOMAS : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state whether coconut oil
will be sold in the internal market at a
subsidised rate ?

THE MINISTER OF STATE IN THE -
MINISTRY OF PLANNING (SHRI A K.
PANJA) : The Government of Kerala have
decided to distribute coconut oil through
Public Distribution System in Kerala oaly
to ration card holders at Rs. 15 per kg.
with a subsidy of more than Rs. 7 per
kg. The distribution started in December,
1985.

Stoppage of Daily Depo.it Collection Scheme

1915. PROF. K.V, THOMAS : Will the
Minister of FINANCE be pleased to state :

(a) whether the banks have decided to
stop the Daily Deposit Collection Scheme ;

(b) if so, the reasons therefor ; and

(c) the action taken to help the deposit
collectors who will be rendered un-emp-
loyed if daily d:posit collection schems is
abandoned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
A number of public sector banks are
operating small deposit schemes under
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various nomenclature involving day to day
collection of small deposits by collection
agents at the door steps of the depositors.
The deposit collectors are not employees
of banks but canvassing and collection
agents of banks and are paid only
commisssion on business procured by them
and at rates prescribed by each individual
banks.

The continuation of the Scheme of
the Daily Deposit Collection was
considered/examined in consultation with
Reserve Bank of India and Indian
Banks’ Association. IBA have advised
- the member banks that they may
take their own view regarding the Daily
Deposit Collection Scheme - in the matter
of introduction or to give it up or to
modify in the light of their experience and
other factors such as the Scheme in general
has been found uneconomical ; there is
dispute raised by daily/tiny deposit
collectors claiming that they are regular
bank employees ; the Scheme is considered
fraud prone etc.

Loan Advanced by Baunks under Self-
Employment Scheme

1916. SHRI ANIL BASU : Will the
Minister of FINANCE be pleased to
state :

(a) the quantum of loan advanced by
the nationalised banks against Self
Employment Scheme sincc the announce-
ment of the programme .in August, 1983 ;

(b) whether any assessment has been
made as to the generation of employment
and repayment of loan during the last two
" and a half years ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Under
the self-employment scheme introduced in
the year 1983-84, banks have sanctioned
loans amounting to Rs. 401.54 crores for
the year 1983-84 and Rs. 429.53 crores for
the year 1984-85,

(b) No, Sir.
(c) Does not arise.

_Loon from International Monetary Fund

.1917. SHRI ANIL BASU : Will the
Minister of FINANCE be pleased to
state .
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(a) whether the Union Government
have taken any decision in favour of loan
from International Monetary Fund for
1988 ; and

(b) if so, the reasons for
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

such a

Training to Bank Guards

1918. SHRI BANWARI LAL
PUROHIT : Will the Minister of
FINANCE be pleased to state :

(a) whether keeping in view the steep
rise in bank dacoities in the country
particularly in the capital, Government
propose to providc adequate training to
the bank guards ;

(b) if so, in what way such training is
proposed to be given to the bank guards ;

(c) the numbzr of bank dacoities
taken place during the last two years due
to negligence of the bank guards in the
capital ; and

(d) to what extent the recurrence of
bank dacoities will be stopped after
providing adequate training to the bank
guards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a), (b) and
(d) As a measure to improving security
in banks, steps are being taken to provide
training to the armed guards of public
sector banks at Delhi,

(c) The present data collecting system
does not yield the information asked for.
However, as reported by Reserve Bank
of India. all dacoities/robberies had taken
place in public sector banks in the capital
during the years 1984 and 1985.

World Bank Aid for Projects of Oil India

L imited
1919, SHRI BANWARI LAL
PUROHIT : Will the Minister oi:

FINANCE be pleased to state : i
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() whether it is a fact that the World

Bank is considering to finance India for

several projects of Oil India Limited which

.are proposed to be taken up in the next
e years ; '

.(b) if 8o, the amount of loan expected
for the said purpose ; and

(c) how the said loan amount will be
spent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (&) to (o)
The project is under discussion with the
World Bank.

Raids on F.C.1. Godown at Gheora

1920. SHRI BANWARI LAL
PUROHIT :

SHRI NARAYAN CHOUBEY :
DR. B.L. SHAILESH :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the officials of the Direc-
torate of Industries and Weights and
Measures Department raided recently at the
Food Corporation of India godown at
Gheora and found most of the wheat bags
which were ready for delivery to Fair Price
Shops short in weight ;

(b) if so, the details thereof ;

(c) whether any responsibility has been
fixed and action taken against the guilty
employees of Food Corporation of India :

(d) if so, the details thereof ; and

(e) *%pmventive measures taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : (a) and (b) On 31-1-1986, Weights
and Measures Department of Delhi Admini-
stration weighed at random 10 bags out of
30 bags of wheat issued by Food Corpora-
tion of India at its Ghavera depot to Delhi
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State Civil Supplies Corporation for distri-
bution through fair price shops and foum!
shortages of 24.5 kgs.

(c) and (d) Food Corporation of Indh
is investigating the matter with a view to
fixing responsibility on its employees for
their lapse.

(¢) The Food Corporation of India
has been directed to ensure standardisation
of bags as also 1009, weighment of stock:
issued,

Boosting Trade with West Germany

1921. SHRI BANWARI LAL PUR.
OHIT : Will the Minister of COMMERCE
be pleased to state :

(a) whether West Germany has shown
its keen interest to boost trade activities
with India during the recent visit of Indian
delegation there ;

(b) if so, the details of the talks held :

(c) the present position of trade with
West Germany in each item ; and

(d) the way trade activities between the
two countries will be explored ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b)
No official delegation from India has visited
FRG for trade talks with the FRG authori~
ties during the recent past. Bilateral trade
was, however, one of the items taken up for
discussion at the 6th Meeting of the Indo-
FRG Joint Committee held in Aug. 1985.
The Indian side underscored the need for
improving access of Indian products to the
German market in view of the trade deficit.
The German side showed understanding for
the Indian concern and both sides wanted
to make efforts towards improvement within
the scope of their respective possibilities.

(c) India’s trade position with FRG
during the last courle of years is as
follows ‘

‘(Value in Rs. crores)

- Exports Imports Balance of Trade
© 1983-84 375.28 1120.42 —744.54 o

1984-85 470.95

1297.75

—826.80
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Indian exports to FRG are dominated
by carpets, textiles and garments, leather
and leather goods, and cut and polished dia-
monds and colour gem stones, Out imports
from FRG are dominated by plant and
cquipment and chemical products.

(d) A number of steps like the holding
of workshops, seminars, exchange of delega-
tions, etc., have been contemplated to

_explore trade activities between the two

countries.

ISI Marks for Washing Powders and
Detergents

‘ 1922, SHRI V. S. KRISHNA IYER:
"Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the washing powders like
¢Nirma” and other detergents which have
very good market are given ISI Marks ;

‘and

(b) if not, action taken to see that ISI

“marks washing powders and detergents are

sold in the market so that public are
assured of the quality ?

THE MINISTER STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
(a) and (b) At present, there is
no Indian Standard for washing powders.

. For detergents, which in technical termi-
- mology are called synthetic detergents,

two
Indian Standards have already been
published. There is no proposal under
the consideration of the Government
of India for issuing Quality Conrol Order
in respect of washing powders and
synthetic detergents. However, some manu-
facturers of synthetic detergents are already
using ISI mark after obtaining the requi-
site licence from ISI on voluntary basis.

Sick Textile Mills in Karnataka

1923, SHRI V.S. KRISHNA IYER:
Will the Minister of TEXTILES be pleased
to state :

(a) the number of sick textile mills in
Karnataka ;

(b) the. names of those sick textile
mills ;

(¢} the number of employees
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(d) whether R.K. Mill, Mysore, oldest
textile mill in Karnataka has also become
sick ; and

(¢) whether Government propose to
take steps to take over all the sick textile
mills in Karnataka particularly K.R. Milis,
Mysore where 3000-4000 persons have
become unemployed for the past one
year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b)
According to the Reserve Bank of India
list of sick textile units enjoying bank
credit of Rs. one crore and above there
are five sick textile mills in Karnataka as
per the statement given below :

(c) As on 31.2.1985 only one of these
mills was closed affecting the employment
of around 3000 workers.

(d) Yes, Sir.

(e) Government do not propose to take
over any of these sick textile mills.

Statement
Names of the Mills

1. Binny Ltd,, Bangalore.
2. Minerva Mills (N.T.C,).

3. Mysore Spg. & Wy. Mfg, Mills Ltd..
(N.T.C.)

4. Sree Krishna Rajendra Mills Ltd.
5. Yellamma Cotton Mills (N.T.C.).

Dual Pricing system for Es.q3tial
Commodities

1924. SHRI NARAYAN CHOUBEY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have a
proposal under consideration to introduce
dual pricing system for easennal commodi-
ties ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A, K.
PANJA) : (a) and (b) The Government has
assumed responsbility for supplying the seven
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sugar, controlled cloth, kerosene oil, import-
ed edible oils and soft coke through the
Public Distribution System. The issue price
of sugar distributed through the Public
Distribution System is uniform throughout
the country at Rs. 4.80 per kg. whereas,
the State Governments after adding incidental
charges fix the end retail price of the other six
commodities for distribution through Public
Distribution System. There is no proposal
under the Government’s consideration to
introduce dual pricing system for eseential
commodities under the Public Distribution
System.

Price Fixation Authority and Prices Tribunal
for fixing price

1925. DR. G, VIJAYA RAMA RAO:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that only prices
stamping is compulsory for packaged
goods and not fixation of prices which is
left to the sweet will of the seller/manu-
facturer ;

(b) whether Government propose to
set up a Price Fixation Authority and also
a Prices Tribunal for fixing fair producer
and consumer prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir. Thc provisions of
the Standards of Weights and Measures (Pac-
kaged Commodities) Rules, 1977 enjoing upon
the manufacturer/packer to indicate the
sale price on packaged goods which are
the subject matter of inter-State trade or
commerce.

(b) No, Sir. However, Commission for
Agricultural Costs and Prices deals with
fixation of support/procurement prices of
selected agricultural commodities and the
Bureau of Industrial Costs and Prices deals
with fixation of prices of manufactured
commodities referred to it by the Govern-
ment.

Stocks of Foodgrains

1926. SHRI GADADHAR SAHA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total current stocks of food-
grains with the Union Government at pie-
sent ; and
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(b) the stock of foodgrains utilised for
strengthening of the Public Distribution
System and also for expansion of National
Rural Employment Programme, and Rural
Landless Employment Guarantee Programme
for rural agricultural workers for their
employment in the lean season ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) The total stock of foodgrains
with the public agencies as on 1-2-1986 was
estimated at 23.75 million tonnes.

(b) During the year 1985, the total
offtake of foodgrains for public distribu-
tion system as well as for other schemes was
about 15.45 million tonnes.

Seminar on ‘Promotion of Wildlife Tourism
in India’

1927. SHRI ANAND SINGH : Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether a two-day seminar on
‘Promotion of Wildlife Tourism in India’
was held in New Delhi in the first week of
February this year under the aegis of the
Indian Institute of Tourism and Travel
Manangement and the Department of
Environment ;

(b) if so, the main suggestions and
observations made at the seminar to pro-
mote tourism while preserving wildlife
and environment ; and

(c) Government’s reaction thereto ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) ; (a) Yes, Sir.

(b) Some of the main recommenda-
tions/observations are, the need for pre-
servation of nature and at the same time
to make suitable arrangements to meet
the growing demand for wildlife tourism.
This apart from generating economic deve-
lopment, employment can help in streng-
thening conservation movements through
visitors® awareness. It recommended
better coordination between the Forest
Department, . Tourism Department and
Tour Operators etc. and also desired
diversification of wildlife tourism traffic
to new areas to reduce pressure on some
popular sanctuaries,
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" It was recommended that no further
‘expansion of tourists -complexes in core
‘areas should be taken up and simple
‘tomplexes should be constructed preferably
with local building materials in the buffer
gones only,

The seminar recommended formation
of a Committee of wildlife experts and the
concerned officials to look into the develop-
ment of wildlife tourism.

(c) The recommendations made in the
seminar are under consideration of the
QGovernment of India.

Increase in Frauds in Banks

1928. DR. CHINTA MOHAN : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that frauds in
banks are on the increase signifying fail-
ure of internal audit and control by the
inanagement as reported in the Timesof
India of 2 February, 1986 ;

(b) whether it is proposed to give
training to management of the Banks by
the CBI to handle the jobs ;

(c) whether it is also a fact that
Reserve Bank of India failed to perform
its duties ; and

(d) whether this failure has arisen
from ingress and induction »f non-banking
officers at the helm in Rcserve Bank of
India with limited work experience of
World Bank which has no relationship to
working of Indian banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Accor-
ding to Reserve Bank of India, the avail-
able information regarding total number
of cases of frauds perpetrated in India
and outside India, irrespective of the dates
of occurrence, as reported by 28 public
sector banks for the last five years Is as

given below :
Year No. of frauds
1981 1892
1982 2078
1983 2371
1984 2469
. 1985 2189
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Banks are taking steps to strengthea
the control mechanism including the inter-
nal audit/Inspection Machinery and to
make them effective so as to eliminate .the
scope for frauds and malpractices. Report-
ing and detection of frauds is slso being
improved. Banks have been taking 3 seri-
ous view of irregularities committed by
their employees and initiate action to
inflict punishment befitting the serious-
ness of irregularities of the delinquent
employees. Inter branch reconciliation
has been expedited.

(b) No such proposal is under consi-
deration of the Government at present.

(c) No.

(d) Does not arise.

Code for Advertising Consumer Group

1929. DR. CHINTA MOHAN : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

(a) whether it is a fact that the Consu-
mer Groups have been asking for a code
for advertising to guide the advertisers/ the
advertising companies and the media ; and

(b) if so, the steps taken/proposed in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.*
PANJA) : (a) No, Sir, However, some
of the voluntary consumer crganisations,
at the recent all India Scminar on Consu-
mer Protection held in New Delhi in
January, 1986 suggested that maximum
sale price should be indicatqd in all con-
sumer goods advertisements ih every media
i.e. AIR, Doordarshan, Press and that
there should be a ban on advertisements
of hazardous goods.

(b) The Government have not laid
down any code of advertising for the guid-
ance of advertising agencies,

Development of Ancient Forts/Castles

1930. SHRI UTTAMRAO PATIL :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the steps taken by Government to
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tourists for attracting them to visit ancient
forts/castles situated in various parts of
the country, especially such well-known
forts like Raigad, Sinhagad, Purandar,
Vishaigad, Torna, etc.;

(b) whether Government have received
any proposal from private parties for the
development of these forts/castles for attra-
cting tourist traffic ; and

(c) if so, the details of the action taken
in this regard ? "

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) The Department
of Tourism produces Brochures, Directories
and Folders on various places of tourist
interest in order to both inform and attract
the overscas and domestic tourists. Wher-
ever well-known forts and castles exist these
are covered under the column ‘‘Places of
Interest”. A brief description indicating
accessibility, accommodation etc. is also
given. During the current year the Depart-
ment have also purchased 40 copies of a
short film entitled ‘“The Forts of Rajas-
than’’ produced by Deerg Film Productions
for distribution in India and among the
overseas offices.

(b) and (c) No, Sir. The Archaeolo-
gical Survey of India undertakes the pre-
servation of ancient forts/castles under a
Central Act. The maintenance and repairs
of the protected monuments are carried
out in accordance with the principles of
Archaeological conservation. The Arch-
acological Survey as a policy, do not allow
any private parties to undertake repairs or
develop the centrally protected monuments
which fall within the purview of this act.

Proposal to*rganise Festivals for Promotion
of Tourism

1931. SHRI UTTAMRAO PATIL:
Will the Minister of PARLIAMENTARY

AFFAIRS AND TOURISM be pleased to °

‘state :

(a) whether there are any proposals under
the consideration of Government to orga-
nise festivals in the country annually like
the Festival of India recently held in
Europe and America and also the annual
festival of International Music and Dance
.held at Edinburgh (Scotland) for popular«
1sing tourism in the country ;

PHALGUNA 16, 1907 (S4KA)

Written Answers

234

(b) if so, the details thergof i andl

(c) whether Government propose to
give such facilities to tourists as are giyen
in a small country like Switzerland" which
will go a long way in boosting tourist tras
ffic, especially to hill places in the country ¥

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
HK.L. BHAGAT): (a) No, Sir. The
Festival of India Committee specifically in
charge of organising Festivals of India,
under the Deptt of Culture, has no pro-
posal for organising festivals in the coun-
try on the lines of Festivals of India held
abroad.

(b) Does not arise.
(c) No, Sir.

Agricultural Credit given by Banks to Farmers
during 1985-86

1932. SHRI UTTAMRAO PATIL:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of agricultural credit
given by the banks to the farmers in the
country during the financial year 1985-86 ;
and .

(b) the rates of interest charged ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) As per
the latest available provisional informa-
tion, agricultural advances of the public
sector banks outstanding as on the last
Friday of Septcmber, 1985 stood at Rs.
8174.30 crores.

(b) Short-term loans for agriculture
are provided at the following rates of
interest :

(A) Upto Rs. 5,000/ 11.5%

(B) Rs. 5,000/-to Rs. 10,000/-
(C) Rs. 10,000/-to Rs. 25,000/«
Not exceeding 149
Above Rs. 25,000/-
Not exceeding 16.5% -
Rates of interest on term loans for
agriculture are as under :—

(A) Minor Irrigation and

12.5%

(D)

land Development 10.0%
(B) Other purposes |
(i) Small farmers 10.0%

(iiy Other farmers 12.5%
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Awuent with FAO for obtaining technology
for processing edible oils

" 1933, SHRIMATI KISHORI SINHA :

Will the Minister of FOOD AND CIVIL

SUPPLIBS be pleased to state :

. (a) whether Government have entered
into an agreement with Food and Agricul-
ture Organisation for obtaining technology
for processing edible oils;

* (b) whether this would involve Indian
technolognsts obtaining rice bran oil
processing from Japan and China; and

(©) the other techrologies to be obtai-
ned from abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
AK.PANJA) : (a) Yes, Sir.

(b) Under the project agreement
signed between Government of India and
F.A.O., two Indian specialists will visit
China, Burma and Thailand to study the
technologies applied in thesc countries.

(c) The technology for production of
soya foods from soya meals as available
abroad is proposed to be studied.

Fall in the Exports of Flue cured Virginia
Tobacco

1934, SHRIMATI KISHORI SINHA :

"Will the Minister of COMMERCE be
pleased to state :

(a) whether flue cured  virginia
tobacco exports have fallen in the last
three years from Rs. 200 crores to Rs.

" 160 crores and are declining further;

(b) whether the exports have become

’ dependent on the purchase by one single
' country—the USSR;

. . () whether this is due to deterioration
in the quality of Indian tobacco; and

(d) if so, whether any steps have been
taken to improve the quality and reduce
production costs thereof?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
.,P. SHIV SHANKER) : (a) Exports of flue

. cm:cd virginia (FCV) Tobacco during the
" 'last three yerrs are given below :
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Qty. Val\wf* :
(000 Tonnes) (Rs. Crores).
1982-83 83.7 195.11
1983-84 72.3 161.85
1984-85 58.2 139.57.
(Provisional)

Source: Tobacco Board, Guntur.

(b) No, Sir. Indian FCV Tobacco is
exported 1o more than 30 countries. USSR
is one of our principal buyers.

(c) and (d) There has been no deterio-
ration in the quality of Indian tobacco.
However, the Tobacco Board is implement-
ing various technical programmes like
Varietal Trials, Integrated Pest Manage-
ment, Topping and Desuckering, and is
taking other steps like supply of various
inputs, improved practices etc. in collabo-
ration with State Governments and other
agencies like the Directorate of Tobacco
Development and Central Tobocco Research
Institute to further improve quality and
reduce production costs.

Fali in Savings and Investment

1935. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether despite the boom in the
capital market and rising levels of bank
deposits, the country seems to be saving
and investing progressively smaller propor-
tions of the net national product (NNP) as
per Reserve Bank of India figures released
last month which showed a drop of per-
centage of net national product from 17.6
per cent in 1980-81 to 16.40 per cent last
year, while aggregate investme¢nt (including
foreign resources) fell from 19.5 per cent;
and

*

(b) if so, the reasons for fall in both
savings and investment in three of the last
four years marking a sharp change from
the carlier trend of steady improvement on
both fronts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The rate of domestic savings and domes-
tic investments have been fluctuating from
year to year, depending mainly upon the
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growth in agricultural and industrial pro-
duction in the country. In 1981-82 the
domestic savings rate was 16.3 per cent of
Net National Product and rose to 17.2 per
cent in 1982-83., In 1983-84 the rate was
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16.5 per cent and has remained at about
this level since. The slight decline in invest-
ment is on account of a drop in the inflow
of foreign resources. Details are given in
the statement given below.

Statement

‘ Net Domestic Savings and Aggregate Investment (As proportion of Net National Product
(NNP) at Current Market Process)

| (Per cent)
1980-81 198182 198283  1983-84  1984-85

1. Total Domestic o

Saving 17.6 16.3 17.2 16.5 16.4
2 Inflow of Foreign

Resources 1.9 2.2 1.6 1.7 1.3
3. Total

Investment 19.5 18.5 18.8 18.2 17.7

Survey of Customer Service in Banks by RBI

1936. PROF. NARAIN CHAND
PARASHAR :

SHRIMATI KISHORI SINHA :
SHRI RADHAKANTA DIGAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether a recent survey con-
ducted by the Reserve Bank of India has
found that the quality of service offered
by the various nationalised banks at their
counters specially in respect of the time
taken for encashment, clearance and trans-
fer of cheques is not satisfactory;

(b) if so, the names of the nationalised
banks in respect of which these observa-
tions have been made and a brief outline
of the report;

(c) hvw do the services at the nationa-
lised banks in the country compare with
such services in the foreign banks in this
country and abroad; and

(d) the steps proposed to be taken to
improve the services ?

THE MINISTER OF STATE IN THE

MINISTRY. OF  FINANCE
JANARDHANA POOJARY) :

(@) and (b) In
stress laid by Government and the
Reserve Bank of India onm the need
for concerted action on the part of the
banks to improve customer service, the

(SHRI

the context of the

latter had undertaken an impressionistic
survey in July/August 1985 aimed at
assessing deficiencies in the quality of
customer service in banks® branches. The
survey covered different branches of 27
public sector banks. The survey revealed
short comings such as delayed opening of
counters in some cases, delay in encash-
ment of cheques or issue of cheque books
and issue of drafts, and staff being unaware
of instructions regarding collection of out-
station cheques and introduction of nomi-
nation facilities.

(c) As the survey was confined only to
a few branches of public sector banks and
no private sector banks or foreign banks
were included, it is not possible to compate
the service of nationalised banks. However,
it is recognised that as compared to bank-
ing services available in some of the
advanced countries, our banks have to
cover considerable ground.

(d) Government and Reserve Bank of
India have asked the banks to implement
various measures for improving customer
service. These include ensuring observance
of discipline and punctuality, evolving and
displaying time norms for rendering of
routine services, introducing measures for
faster collection of outstation cheques,
immediate crediting of outstation cheques
upto Rs. 2500, allowing interest at Saving
Banks rates for collection delays beyond
28 days, making Customer Service an
integral part of training programmes, orga-
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nim)g internal machinery for redressal of
lmunccs and increasing contact between
bank executives at various levels with
customers, Customers * Service Centres
bave also been organised at Delhi and all
State Capitals so as to enable customers to
bring their grievances to the notice of
Senior Officers in the Banks and secure
speedier redressal. Banks have also been
asked to organise surprise visits to branches
by the senior executives to have an on the
spot study of the quality of service rendered
by the branches to customers.

Devaluation of Indian Rupee

1937. SHRI C. MADHAV REDDI :
SHRI SURESH KURUP :

Will the Minister of FINANCE be
pleased to state :

(a) whether any proposal  to
devalue the Indian Rupce is under consi-
deration of Government ;

(b) if so, whether the World Bank,
International Monetary Fund and the

Multinationals have made any suggestions
in this regard;

~ (c) the reaction of Government in
regard thereto;

(d) whether Government are consider-
ing devaluation as one of the options for
increasing the balance of payment position;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(b) to (¢) Does not arise.

Adverse Balance of Trade with US

, 1939, SHRI MOHD. MAHFOOZ ALI
KHAN : Will the Minister of COMMERCE
‘b'e pleased to state :

(a) whether with the United States
declaration of economic growth and fall
‘in the exchange rate of dollar, India’s
trade with USA is likely to be reduced
-considerably ; '

_ (b) if so, what are the details thereof
stating the major itemes of India’s exports

..
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(c) the measures contemplated by
Government to narrow down the gap in-
India’s exports ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) It is
presumed that in part (a) of the question,
the hon’ble member is referring to the
deceleration of U.S. economic growth.
With a fall in exchange rate of U.S. dollar
and the deceleration of the U.S. economic
growth, the growth of imports into USA
is likely to be checked. As a result of
this, export growth of countries exporting
to USA will also be affected.

(b) While there is likely to be an
overall impact of the above phenomena on
India’s cxports to USA, it is difficult to

identify the items which will suffer as a
result thereof.

(c) Export promotion measur es
constitute a permanent element of India’s
export strategy and corrective steps are
being taken to meet the situation as and
when necessary. During 1986-87, these
measures are being intensified in USA.

Misuse of Import Licences

1941. SHRI V.S. KRISHNA IYER :
SHRI KAMAL NATH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it has come to the notice
of Government that there were large scale
misuse of import licences and large scale
misutilisation of import licences $ssued to
the exporters on the condition that cént

per cent of the product would have to be
exported ;

(b) how many cases of exporting
finished products made out of indigenous
materials were detected during the last
three years ; and.

(c) whether it bas come to the notice
of Government that the importers sell out
the imported fabrics at a higher cost and
complete the export application by
exporting finished products made of the
indigenous material 7

v
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THE MINISTER OF COMMERCE
AND 'FOOD ' AND CIVIL SUPPLIES
(SHRI P: SHIV SHANKER) : (a) Yes, Sir.
Misutilisation of imported material has
come to the notice of Government.

" (b) and (c) Information is being
collected and will be laid on the Table of
the House.

(Translation)

Financial Assistance glven to Food
Cacporation of India by Government

1942, DR. AK. PATEL: Will the
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be pleased to state the year-wise details
of the financial assistance provided by
Government to the Foed Corporation of
India during the last three years and the
current year so far under the following
heads : (i) cost of foodgrains procurement,
transportation, storage and distribution
of foodgrains and the difference between
the cost and issue oprice; and (ii)
reimbursement of transportation charges.
in connection with buffer stock ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.

Muinstcr of FOOD AND CIVIL SUPPLIES PANJA) : A Statement is given below.
oo
| Statement
Year Consumer subsidy Carrying cost of Total Amount actually paid
claimed by F.C.L buffer stocks to F.C.IL
(excluding non- claimed by FCI
regularised losses) (excluding non-
regularised losses)
(Rs. in crores)
1982-83 645.90 163.97 809.87 710.00 (Current 626.73
Arrear 83.27)
1983.84 715.33 244.37 959.70 83500 (Current 721.07
S Arrear  113.93)
1984-85 769.20 469.70 1238.90  1100.00 (Current 981.69
Arrear  118.31)
1985-86 951.35 675.30 1626.65  1472.7893 (Current 985.87)
(Bstimate Arrear 486.9193)
for the entire (upto Jan, '86)
year)
[English) (b) whether Government propose to
' spare the area and open up other areas
Resort-Cam-Free Port in Andaman for Non-resident Indians for their use ;
1943, SHRI SAIFUDDIN CHOW- (c) whether instead of allowing NRIs

DHARY :

SHRI DIGVIJAY SINH :
SHRI HANNA MOLLAH :

Will the Minister of COMMERCE be
.p!eaaed to state :

(a) whether the move to have a resort-
gum-free port in the Andaman on the
askmg of some Non-resident Indians, will
fiot endangcr the natural ecological and
ethnic balances of the ares ;

to exploit this beautiful natural area,
Government propose to select any other
place either in the mainland or clsewhere ;

(d) whether the conversion of the area
into a resort-cum-free port for NRIs is
going to help the islanders in any way ;
and

(¢) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
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~

(SHRI P. SHIV SHANKER) : (a) and (b)
The environmental impact of the proposal
for creation of Resort-cum Free Port in
Andaman Islands can be assessed only
after a specific site has been proposed and
the details of the proposal formulated,
which has not yet been done,

(c) No, Sir.

(d) and (e) The benefits accruing as a
result of the establishment of resort-cum
free port can be determined only after
the project is formulated and different
aspects examined.

Sale of Wheat Seed unfit for Human
Consumption

1944. SHRI1 VIJAY N. PATIL : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether attention of Government
has becen drawn to the news item appearing
in “‘The Times of India’ of the 10 January,
1986 regarding supply of large quantities
of wheat unfit for buman consumption
after being grounded into flour and sold
to unsuspecting customers in the capital ;

(b) if so, whether wheat bags are sold
inspite of carrying explicit warning
‘“Treated with poison’ ; and

(c) the steps taken
defaulting flour mill owners ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A K.
PANJA) : (a) Yes, Sir.

(b) and (c) Investigations, however,
have revealed that some farmers have used
empty seed bags for filling fresh edible
wheat, in order to save the cost of new
bags. No involvement of any flour mills
have been reported.

against  the

Area of PatbinisTea Estate, Assam

1945. SHR1 SUDARSHAN DAS : Will
the Minister of COMMERCE be pleased

to state :

(a) the total arca of Pathini Tea
Estate in Karimganj District of Assam
owned by the Union Government and
managed by the Tea Trading Corporation
of India ;

(b) the total area under plantation ;
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(c) the area under plantation in 1968,
the year when the Tea Bstate was purcha-
sed by Government ;

(d) whether it is a fact that the
factory of the Tea Estate is unable to

work to its capacity due to shortage of
tea leaves ; and

(e) if so, the steps being taken to
increase the plantation area in order to
make the Tea Estate economically viable ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c)
Total area of Pathini Tea Bstate is 2374.44
hectares. The area under plantation in
1965 as reported in the conveyance deed
was approximately 805 hectare and the
current area under plantation is reported
to be around 810 hectares,

(d) No shortage of tea leaves has been
reported.

(e) Does not arise.

Enhancement of Freight Charges on Levy
Sugar in Kerala

1946. SHRI T. BASHEER : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Government are aware
that the Kerala Civil Supplies Corporatioa
is incurring a loss of about one crore
rupees in an year because of the inade.
quate freight charges allowed by the Union
Government on levy sugar moved from
mills ;

(b) whether it is a fact that when the
actual expenditure comes to about Rs. 15
to Rs. 19 per quintal, the Union Govern-
ment allow only Rs. 9.70 per quintal ;

(c) whether there is any proposal to
enhance freight charges on levy sugar ;

(d) whether Government bave recelved
any request from Kerala Government in
this regard ; and

(e) if so, the steps Government have
taken in this matter ?

THE MINISTER OF STATE IN THB
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) to (¢) In October, 1984 the
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Government of Kerala had requested for
an increase in the wholesalers margin of
Rs. 9.70 per quintal being allowed since
1.1.1983 to the Kerala State Civil Supplies
Corpaoration for handling levy sugar in the
State to Rs. 19.58 per quintal mainly on
the ground that the said Corporation was
incurring heavy [osses on levy sugar
transactions due to inadequate margin.
Since the existing margin of Rs. 9.70 per
quintal was fixed only in January, 1983,
after detailed discussions with State
Government representatives, Government
did not consider such an early revision of
this margin to be justified. The State
Government was accordingly advised that
the existing margin should continue to be
operative for at least 3 years,

(d) and (¢) A fresh proposal has
recently been received from the Govern-
ment of Kerala reiterating their earlier
request for increase in the existing margin
for the Kerala State Civil Supplies
Corporation. Government have yet t
take a view on this request.

Release of Levy Sugar by FCI to States

1947. SHRIMATI JAYANTI
PATNAIK : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the total quantity of levy sugar
released by Food Corporation of India
from the Central Pool in 1984 and 1985 ?

(b) the allocation of levy sugar made
to Orissa during those years ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) (a) The total quantity of levy
sugar issued by the Food Corporation of

.India during the calendar years 1984 and
1985 was 12.82 and 13.24 lakh tonnes
respectively to the FCI operated States.

(b) and (c) The quantity of levy sugar
, allotted to Orissa during the calendar years
1984 and 1985 was as under :—

(Lakh tonnes)
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..Year Monthly quota  Festival Total
. .. including CRPF quota

E quota

. 1984 1,39 0.02 1.41

.. 1985 1.39 0.09 1.48
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[Translation)]

Wastages in the Processed Food Articles
due to old Methods of Processing, Storage
and Transportation

1948. DR. A.K. PATEL : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that about 30
per cent processed food articles go waste
because of old methods of processing,
storage and transportation as reported in
the ‘The Times of India’ of 6th October,
1985 ; and ‘

(b) if so, the details thereof and the
effective steps taken to check such a large
wastage ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANJA) (a) and (b) Information is being
collected.

[English)

New Sagar Factories and Expansion
Projects

1949. SHR1 BALASAHEB VIKHF
PATIL : Will the Minister of FOOD ANL
CIVIL SUPPLIES be pleased to state :

(a) the number of applications pendinj
with Government for grant of licences fo:
new sugar factories and expansion pro
jects ; the details thereof Statewise ; and

(b) the decision on these application
likely to be taken by Government ?

THE MINISTER OF STATE IN TH
MINISTRY OF PLANNING (SHRI A. K
PANJA) : (a) 5 applications for grant ¢
licences for setting up new sugar factc
ries—4 in Tamil Nadu and 1 in Karn:
taka are pending with the Government, th
details of which are given in the Stateme:
given below.

(b) The Licensing Policy indicating ti
guidelines to be followed for licensing add
tional capacity during the Seventh Fi
Year Plan is being evolved. These applic
tions can be decided only after the guid
lines are concretised.
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Statement
S. No. Name of the proposed Date of receipt of

factory application in the
Department of Food
1 2 3
TAMIL NADU
1. Adhi Parasakthi Sugars,
Tq. Polur, Distt, North Arcot. 4.2 86
2. Vanpiyaru Sugar Mills Ltd.,
Tq. Harur, Distt. Dharmapuri. 12.2.86
3. Thiru Arooran Sugars Ltd.,
Tq. Kumbakonam, Distt. Thanjavur. 11.2.86
4. K.V. Kandaswamy,
Taluka-Pollachi, Distt. Coimbatore 4.2.86
KARNATAKA
5. Sri Bhima Sankar S.S.K. Ltd.,
Teh. Indi, Distt. Bijapur. 7.2.86

Signing of Computer(Railway Technology
with Japan

1950. SHRI M. RAGHUMA REDDY ;
SHRJ MANIK REDDY :

Will the Minister of FINANCE be plea-
ied to state :

(a) whether it is a fact that during the
ourse of the tour to Japan by the Prime
dinister in November, 1985 an agreement
'a computer technology and railway tech-
10logy was signed ;

(b) whether before signing the agree-

nent, the opinions of the concerned Indian
Xperts was obtained :

(c) the salient features of this Umbrella
greement ; and

(d) the extent it will effect the economy
f India ?

THE MINISTER OF STATE IN THE
AINISTRY OF FINANCE (SHRI
ANARDHANA POOJARY) (a) No,
yir.

(b) to (d) Question does not arise,

Arrears of Payment by Sugar Miils to
Sugarcane Growers

1951. SHRI MANIK REDDY :

SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAYV :
SHRI JAGANNATH PRASAD :

Will the Minister of FOO AND CIVIL
SUPPLIES be pleased to state :

(a) the amount outstanding for payment
of sugarcane growers by the Sugar Mills,
mill-wise, in each State ;

(b) for how long the payment has been
outstanding ;

(c) the reasons therefor ; and

(d) the payment for sugarcanc supplies

made to mills by cultivators by Govern-
ment ?

THE MINISTER OF STATE IN THRE
MINISTRY OF PLANNING (SHRI A K.
PANJA) (a) to (c) Statement giving the
sugarcane price dues, State-wise, in respect
of individual sugar mills for 1985-86, 1984-85
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1983-84 and earlier seasons as on 15th
January 1986 is placed on the Table of the
House. [Placed in Library. See No LT 2269/
861 'As would be seen therefrom, the
bulk of the dues relate to the current
season. The dues are high at the peak of
the crushing season but get cleared expedi-
tiously as the sesson tapers off. For the
last season, out of the total cane price of
Rs. 1270 crores only about Rs. 2.94 crores
remain to be cleared as on 15.1.86. Percen-
tage-wise, the arrears for the last season
ate only 0.23 percent, These arrears are
spread over a very large number of factories.
The small amounts remained unpaid
generally due to the growers not coming
forward to collect the amounts or due to
certain legal difficulties etc. Similar is the
position in respect of claims earlier than
1984-85 seasons.

(d) The Central Government fixes the

statutory minimum price of sugarcane
payable by sugar factories. The
payment for the sugarcane purchased

is made by the factories. However, the
State Governments keep a watch on the
payment of cane price to the growers and
take necessary steps for ensuring expedi-
tious payments.

Withdrawal of scheme of Voluntary
Controls of vanaspati

1952. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether the prices of vanaspati has
risen after the withdrawal of voluntary con-
trol ;

(b) if so, by what percentage ; and

(c) the effective steps contemplated to
contain the price rise in vanaspati ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA): (a) and (b) The prices of bulk packs
of vanaspati are hovering at par or near
par the prices prevailing during the price
agreement. However, the prices of small
packs have shown an increase of 3.8 to
7.59%, on different packs.

(c) The following, inter alia, steps have
been taken to protect the interest of the
consumers :
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1. A watchis kept on the prices of
vanaspati bv the Directorate of
Vansapati, Veaetable Oils and Fats
and with the help of State Govern-
ments/Union  Territory Adminis-
trations.

2. State Governments/Union Territory
Administrations have been a2dvised
to procure 309/, vanaspati produced
within their jurisdiction for supply
through State Government nomi-
nees or through Public Distribution
System.,

3, Remedial measures- including effec-
tive supply management of impor~
ted oils will be taken to ensure
adequate availability and reasona-
ble prices for consumers.

4. Adequate production and easy
availability of vanaspati is maintai-
ned by supplying certain _quanti-
ties of imported oils to the
industry.

Set up Qf 5 Committoe o lsok into the
Affairs of losing N :tien~1 Texti'e
Corporation Nills

1953. SHRT MURLIDHAR MANE :
SHRI MOITANBHAT PATEL :

Will the Minister of TEXTILES be plea-
sed to state :

(a) the total number of mills under

National Textile Corporation ;

(b) the number ¢f mills running into
losses ;

(¢) whether any Committec was set up
by Government to look into the affairs of
losing National Tuxtile Corporation Mills ;
and

(d) whether the Committee has submi-
tted its report and if so, what are the major
recommendations ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) At
peesent, there are 125 miils under National
Textile Corporation viz 103 ratioralised
mills and 22 managed mills.

(b) During the period April-November,
1985, 64 nationaliscd mills (101 mills aer
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in operation) and 15 managed mills incurred
gross losses.

(c) A review of performance of the mills
under NTC revealed that at that time 22
mills (19 nationalised and three managed)
were accounting for a large part of the total
1osses during the years 1981-82 and 1982-83.
A Study Team was constituted by the
Government to undertake an indepth study
of the working of 8 weakest mills.

(d) The Study Team has submitted its
report to the Government stating that mere
additional investment will not make these
mills viable.

Review of the Incentive Scheme

1954. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD
AND CIVIL, SUPPLIES be pleased to
state ©

(a) whether it is a fact that sugar
industry organisation has made representa-
tions for review of the incentive scheme ;

(b) if so, whether Government propose
to review the incentive scheme ; and

(¢) if so, when the outcome of the
review is likely to the be made available to
these organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANJA) (a) and (b) Yes, Sir.

(¢) In the light of changed sugar policy
of the Government from 1985-86 the Incen-
tive Scheme requires a complete review and
revision. This will take some time. The
decision will be made known as soon as
it is taken by the Government,
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Zone-wise Levy Prices of Sugar

1955. SHRI BALASAHEB YIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state the
basis and details of calculation of zone-
wise levy prices ¢f sugar for the seasons
1983-84, 1984-85 and 1985-86 indicating : (i)
the zone-wise cane cost including drinage ;
(ii) the zone-wise amount allowed as purchase
tax/cane cess/society’s commission ; (iii)
the zone-wise conversion cost allowed ; (iv)
the zone-wise return allowed ; and (v) the
zone-wise recovery and duration taken for
calculating the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI AK.
PANJA): The zone-wise levy prices of sugar
for the season 1983-84 have been calculated
on the basis of the minimum 'cane prices
notified for 1983-84 and the parameters of
conversion cost and return recommended
by the High Level Committee. The vali-
dity of the recommendations made by the
High Level Committee was extended to
cover the sugar year 1983-84 by the Cen-
tral Government.

The zone-wise levyprices of sugar for the
seasons 1984-85 and 1985-86 have been
calculated on the basis of the minimum
cane prices notified for those years and the
parameters of conversion cost and return
recommended by the Bureau of Industrial
Costs and Prices in its report of August
1984 in respect of the 16 zone pattern.

These zone-wise prices can be seen in
the Statement given below.

Statement
The ex-factory levy prices of suga notified for 1183-84, 1934-85 and 1985 86 years

SI. Zone Ex-factory price (Rs. per quintal of sugar)
No. —
198384 1984-85 1985-86

(D-30 grade) (S-30 grade) (S-30 grade)

1 2 3 4 5

1. Punjab 336.11 337.98 - 379.97

2. Haryana 342.22 367.27 403.46

3. Rajasthan 372.92 420.45 457.27

4, West Uttar Pradesh 300.81 363.47 425.90
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1 2 3 4 5

$. Central Uttar Pradesh, 319.68 368.24 421.68

6. Bast Uttar Pradesh 332.07 424.11 452.07

7. North Bihar 337.44 . 425.64 445-61

8. South Bihar 403,90 443.19 490.53

9. Gujarat 226.24 333.12 363.21

10. Madhya Pradesh 362.90 417.16 455.20

11, Maharashtra 297.66 334.35 373.64

12, Karnataka 300.04 339.80 365.84

13. Andhra Pradesh 322.12 34594 368.29

14. Tamil Nadu & 329.36 343.20 391.51
Pondicherry |

15. Assam & Orissa, West 343.67 366.37 414.74
Bengal & Nagaland

16. Kerala & Goa 347.81 375.90 429.39

Note : In the case of weak units included in Schedule VI of the Price Notification
an additional Rs. 26 per quintal has been allowed in the price.

Violation of Import Licences
1956 SHRIMATI GEETA
MUKHERIJEE :

DR. V. VENKATESH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Premier Automobiles Ltd.
has violated conditions attached to import
licences by selling them to a third party and
misutilising the imported spare by selling
them in the open market ;

(b) if so, the details thereof ; and

(c) the action taken in the matter ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c)
It has been alleged that M/s Premier
Automoblies Ltd., has violated the con-
ditions of import licence.

Their applications for import licences
and allotment of canalised items have
been placed under abeyance vide order
dated 15.11.85.

A show cause notice has also been issued
for debarment under Clause 8 of Imports
(Control) Order, 1955.

Switch-over from Fiscal Controls to Tariffs
as Trade Pclicy

1957. SHRI ANANDA PATHAK :
Will the Minister of COMMERCE be
pleased to state :

(a) Government’s views on switch-over
from fiscal controls to tariffs as trade
policy of Government in the immediate
futture ;

(b) whether the switch-over is going to
be profitable in the long run and the
benefits will be passed on to the people; and

(¢) if so, the details of measures
through which the benefits are going to_ be
passed on to the people?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c)
The Government have accepted in princi-
ple the recommendations of the Committee
on Trade Policies regarding replacement
of quotas by tariffs overtime. A State-
ment containing extracts of the relevant
recommendations of the Report of the
Committee on Trade Policies is given
below. The Government have set up a
high level Inter-Ministerial Committee
with a view to lay down principles for
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moving over, the extent feasible and de-
_sirable, from a regime of quantitative restri-
ction on imports towards a system of cone
trols based on tariffs,

Statement

In the ultimate analysis, tariffs should
replace the quotas over time. The process
of transition would have to be gradual as
tariffs and quotas are not perfect substi-
tutes for one another. Wherever licences
are substituted by tariffs, it needs to be
accepted that tariffs are an instrument of
trade policy and not a means of raising
revenue. During the period of traasition
the structure of tarifis and the import
licensing policies would have to be harmo-
nised with each other, which is not the
case at present. It is imperative to evolve
a mechanism supported by a group of
experts who would formulate the guide-
tines and the methodology Yor the rationa-
lisation of the tariffs structure and the
harmonisation of import licensing with
tariffs, this would enable the Ministry of
Finance to restructure the tariff rates.
1t goes without saying that a close inter-
departmental co-ordination between the
Ministries of Commerce, Industry and
Finance is a pre-requisite for the proposed
change to be introduced. The Committee
hopes that this interim institutional mecha-
nism would ultimately evolve into a suit-
able permanent arrangement.

Relevant Extracts of the Report of the
Committee on Trade Policies

The issue of the choice between tariffs
and quotas, as alternative instruments of
trade policy, was debated at some length.
The Committee believes that, in the ulti-
mate analysis. tariffs should replace quotas
over time. In principle, this would be a
step in the right direction for a number
of reasons. Fiist, as the number of import
transactions has increased «ver the years,
import licensing has become more complex
to administer in a prompt manner. Second,
it may be easier for importcrs to assess
the costs and the availability in the casc
of tariffs as compared to quotas. Third,
fiscal controls may be preferable to physi-
cel controls in administrative terms, as
they would reduce the incidence of delays
and misuse. Fourth, in accordance with
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with the object of de-escalating protection
over time, a reduction in tariffs rather
than quotas would be more transparent
and easier to comprehend on the part of
import-competing firms.

The Committee recognises that the
process of transition would have to be
gradual as tariffs and quotas are not per-
fect substitutes for one amother. In many
cases, the tariff equivalent of quotas, for
example in the case of capital goods. may
be so high that it would further escalate
the domestic costs of production without
any change in the degree of protection ;
in such cases, it may be preferable to
retain the import licensing system. Bear-
ing in mind this general principle,. the
Committee has suggested some areas where
it would be advisable to move from licen-
ing to tariffs. Wherever licences are sub-
stituted by tariffs, it needs to be accepted
that tariffs are an instrument of trade
policy and not a means of raising revenue.
In a situation where domestic resource
mobilisation is exceedingly difficult, there
is a distinct possibility that the revenue
raising objective may retain importance
and precedence. Hence, the Committee
recognises that the proposed change in the
role of tariffs would have revenue impli-
cations that would determine the pace of
the transition from physical to fiscal con-
trols in trade. During the period of
transition, the structure of tariffs and the
import licensing policies would have to be
harmonised with each other, which is not
the case at present. Beginnings are
always difficult. Yet, the Committee believe
that if there is to be a tramsition from
quotas to tariffs, it is imperative to evolve
a mechanism supported by a group of
experts who would formulate the guide-
lines and the methodology for the ratioma-
lisation of the tariff structure and the har-
monisation of import licensing with. tariffg ;
this would enable the Ministry of Finance
to restructure the tariff rates, It goes
without saying that a close inter-depart-
mental co-ordination between the ‘Minis-
tries of Commerce, Industry and Finance
is a pre-requisite for the proposed - change
to be introduced. The Committee hopes
that this interim institutional mechanism
would ultimately evolve into a suitable
permanent arrangement, B
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Jute Mills in Orissa

] 1958. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of TEXTILES
be pleased to state :

(a) the names of jute mills in Orissa
indicating the names of their owners ;

(b) the total value of their business
transactions and their export earnings
‘@uring the last three years ; and

" (c) whether some of the jute mills in
Orissa have reccived money from the
Union Government for the purposes of
modernisation, export subsidy, freight
concession, etc. ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (c)
The requisite information is being collected
and will be laid on the Table of the House.

{Translation]
Refinance Facility at Concessional Rate
to Fair Price Shops
1959. SHRI DILEEP SINGH

BHURIA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have under
consideration a proposal to make refinance
facility available at concessional rate to
fair price shops under the Public Distribu-
tion System for distribating essential
commodities ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The Reserve Bank provides refinance to
scheduled commercial banks for food
credit and export credit.

The Reserve Bank of India does not
bave any scheme for providing refinance
facilities to scheduled commercial banks
against credit made available by them to

fair price shops.

{English]
Destruction of Records of Office of Aceoantut
General, Allahabad
1960 PROF. MADHU DANDA-

VATE : Will the Minister of FINANCB
be pleased to state :
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(&) whether the Office of Accountant
General was split up into ‘*‘Accounts” and
“Audit” on 1st Maich, 1984 ;

(b) whether this  bifurcation

after

. instead of preserving separately the records

of “‘Accounts” and ‘‘Audit” departmeats
General’s  Office,
Allahabad, some of the important records

'have been destroyed

{c) if so, whether the All India Audit
Association wrote to
him on 2ist January, 1986 complaining
about the destruction of these regords;

"and

(d) if so, whether this complaint has
been inquired into, if so, the action taken
thereon ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI.
JANARDHANA POOJARY) : (a) Yes, Sir
Consequent on the restracturing scheme
implemented in the Indian Audit and
Accounts Department with effect from
1.3.1984, all the Accountants General's
Offices throughout the country were
separated into two separate offizes, one
relating to Audit and another relating to
Accounts and Eatitlement functions.

(b) The separation of Audit offices and
Accounts and Eatitlem:ant offices did not
involve separation of the existing records
between  ‘‘Accounts” and “‘Audit”.
Records are destroyed only after their
prescribed period of preservation is over.
There has been no destruction of important
records prematurely.

(c) and (d) A communication dated
21.1.1986 from Shri Kirpa Shankar
Srivastava in his capacity as the Executive
Committee Member of the local Associas
tion in the office of Accountant General,
Uttar Pradesh, which is called the.
‘“Brotherhood’’, complaining about the
destruction of records, has been received,
This letter is not purported to have been
written for and on behalf of the Associa-
tion. This letter however has been looked
into and it is found that there has been no
wanton destruction of current records in
violation of the relevant instructions
relating to the preservation of records,
The allegations made that such records
were destroyed by  official connivance .
are, therefore, baseless.
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Allegation Against Mjs Progressive
Construction Company, Hyderabad
1961. SHRI S. JAIPAL REDDY : .

SHRI C. JANGA REDDY :

"~ Will the Minister of FINANCE be
- pleased to state :

.(a) whether Government have received
" any memorandum signed by Members of
Parliament alleging that the Progressive
Construction Company of Hyderabad
.and its associate companies had swindled
- . pationalised banks in raising huge loans ;

(b) if so, thé details thereof and the
action taken thereon ;

' (c) whether heavy tax evasion by this
" firm has also been found ; and

(d) if so, to what extent ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
QGovernment had received complaints

- gegarding this firm and had got the matter
lnvestigated, The investigations conducted
by the Reserve Bank of India had
fevealed that the accounts of the unit and
its allied concerns with some banks were
not satisfactory. The concerned banks
are taking necessary follow up action in

. this r1egard. In so far as the issues

relating to tax matters arc concerned, 'all

cases belonging to this gioup have been
centralised for an indepth and co-ordinated
investigation by the Ceniral Board of

Direct Taxes.

Proposed Japanese Assistance Agreement

1962. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that an agree-
ment regarding Japanese assistance to
India is going to be signed with Japan
shortly ;

(b) if so, the projects included in the
agreement ; and

(c) the total amount involved in the
agreement 7

. THE MINISTER OF STATE IN THE
(SHRI
JANARDHANA POOJARY): (a) Yes,

Sir.
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(b) The names of the projects are :—

(i) Assam Gas Turbine Power
Station and Transmission Llno
- Construction Project ; and

(ii) Sanjay Gandhi Post Graduate
Institute of Medlcal Sclences,
Lucknow. ‘

(c) Por the Assam Gas Turbine Powes

.Station and Transmission Line Constfuc-

tion Project the Government of Japan ‘hixs
agreed to extend a special Yen Credit of
Yen 30 billion equivalent to Rs. 166.90
crores approximately. As regards the
Sanjay Gandhi Post Graduate Institute
of Medical Sciences, Lucknow the Govern-
ment of Japan has agreed in principle to
extend a special grant assistancc for this
project. The quantum of assistanee to .be
extended is yet to be indicated by ﬂn
Government of Japan. oy

Drought Assistance to Karnataka ¢

1963. V.S. KRISHNA IYER :
SHRI B.V. DESAI :

Will the Minister of FINANCE be
pleased to state :

(a) the amount released by the Centre
to Karnataka for drought relief since 1982,
year-wise ;

(b) the amount ‘asked by the Statc
Government since 1982, year-wise ; and

(c) whether Union Government

. propose to convert the loan given into

grant as per the recommendations of
Bighth  Finance Commission since
Karnataka has been facing drought for the
last three or four years in succession ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) and (b)
A statement is given below. -

(c) The Eighth Finance Commissio D
bave recommended that drought reli’t
expenditure in excess of the margin money
and upto 5% of the approved annual Plan
outlay of the respective States should be
provided in the form of advance Plan
assistance. Expenditure in excess of 59
of the outlay, if any, should be given as
50% loan and 509 grant and it is not
adjusted against the States’ entitlement of
Plan assistance., This recommendation
has been accepted by the Union Govem-
ment and is being implemented,
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Statement

Amount of Central assistance asked for by the Government of Karnataka, for
drought relief, celings of expenditure approved and amount
released to the Satte since 1982-83 year-wise

(Rs. crores)

Year Aomunt asked Ceilings of Central assistance
by the State expenditure released on the basis
Government approved of eligible cxpenditure
and after adjusting
available margin money
1 2 4 4
1982-83 34.20 8.81 15.00*
1983-84 16.81 14.00 4.00**
1984-85 209.50 32.73 29.86@
1985-86
@ 89.05 23.88
} 43.16
(i) 151.00@@ 31.15
(iii) 271.00£€ £

* Includes Rs. 6.66 crores released in advance for 1983-84.

** Excludes Rs. 6 66 crores released in 1982-83 in advance for 1983-84.

@ Includes Rs. 13 lakhs as arrears for 1983-84.

£ A Central Team has recently visited the State. Ceiling is to be approved in the
light of its report.

££ Since revised to Rs. 348.00 crores through a supplementary memorandum’received
in March, 1986.

@@ Some of the demands made by the State Govt. in this memorandum have been
included again in the subsequent memorandum sceking Rs. 348 00 crores,

Distress Sale of Paddy in Andhra Pradesh

1964. SHRI BHATTAM SHRI RAMA
MURTHY : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether the recent rains in coastal
Andhra Pradesh have caused extensive
damage to the paddy and the farmers are
resorting to distress sale ; and

(b) if so, whether Central -Government
will instruct the Food Corporation of India
to purchase the wet paddy at a reasonable
price to provide relief to farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : (a) and (b) Unexpected rains
in December, 1985, caused damage to some
harvested paddy in parts of Guntur and
Krishna Districts. The damaged paddy
was found to be below the prescribed
specifications and, therefore, unsuitable
for procurement by the Food Corporation
of India for conversion into ricc for the
country’s public  distribution system.
However, in the special circumstances, the
grain specifications were relaxed to enable
the State Government to undertake
procurement of the rice produced out of
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the rain-affected paddy for local distribus

tion and, thereby, help the farmers in
finding a market for their paddy.

Landing space of Gharepuri Elephanta Caves

1965 SHRI HUSSAIN DALWAI:
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state ¢

(a) whether it is a fact that the four
feet wide landing space of the Gharepuri
Jeading to Elephanta Caves across the sea
in Bombay harbour is t-o inadequate to
handle huge number of visitors visiting
that monument every day and also
inconvenient to them ; and

(b) if so, what remedial steps are
contemplated in the matter which would
give fillip to the tourist traffic ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L, BHAGAT) : (a) Yes, Sir.

(b) On request of the State Govern-
ment, the Department has sanctioned
Rs. 10.50 lakhs for strengthening and
widening of the Jetty at Elephanta Island
and released an amount of Rs. 8.00 lakhs
as advance in November, 1984. The State
Government is implementing the project.

[English]
PROF. MADHU DANDAVATE
(Rajapur) : Sir, there is one submission to

you about our security. Today I have
appeared before the Ranganath Commis-
‘mon Yesterday onc Mr. Bajrang Singh
‘who went there, had been shot at......

(Interruption)

MR. SPEAKER : I know that,
cannot discuss these stray incidents

(Interruption)

PROF. MADHU DANDAVATE :

- Please allow, Sir, I do not want to say

- danything but let the Home Minister make

. a statement. Today I have appeared before

the Commission. People are
insecure...... (Interruptionm

Sir. 1

------
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- {Translation)

MR. SPEAKER : This is happening

everywhere, It is a law and order
problem.
[English]

PROF. MADHU DANDAVATE*

This is before the Commission. -Please
don’t take it so lightly. Sir, don't get
excited. Let the Minister clarify. Why
not the Home Minister make a statement ?

(Translation) N

MR. SPEAKER : It does not appeal
to me, 1 am myself d:sturbed on account
of so many things. <

(Interruptions)

[English]

SHRI M. RAGHUMA l}EDDY
(Nalgonda) : The High Court has said that
the Maharashtra Chief Minister....

MR. SPEAKER: It is for the
Assembly. You know that there is an
Assembly sitting there. Thers is an
Assembly sitting there, in existence.

PROF. MADHU DANDAVATE ; What
is your direction, Sir ?

MR. SPEAKER : Nothing.

SHRI M. RAGHUMA REDDY : Vice
Chancellor was forced to resign.

MR. SPEAKER : No. You can raise it
in some other way. There are certain
other ways. You come and I will tell
you.

PROF. K. K. TEWARY (Buxar) : Again
I am drawing your attention, Sir, to the
same sad events taking place in Punjab,
(Interruption) Unfortunately, your ohserya-
tion that Punjab has become a butchcry
ground has been vindicated.

MR. SPEAKER : I was talking sbagy
the general situation.

PROF. K.K. TEWARY : Today balso
more than 6 persons have boen guuned
down. Do you think the Housc shoufé
not be concerned with this matter 7 . W]
don’t you allow discussion on thts%
(Interruption)y Why are you trying to brush
aside such an important matter 2: Why
do you listen to Mr. Dandavate cveru “du

&N non ikenece ?

Dl



S¢d | PHALGUNA 16, {907 (SAKA) %6

«? MRK. SPEAKER : I have listened to
you. -
PROF. K.R. TEWARY :  You allow

him to wagte the .time of the House.
Important matters ate not discussed,

PROF. MADHU DANDAVATE :
D n,,,t refer to me. Iam pupporting you.
SIr lét hlm not come in my way.

PROF K.K. TEWARY : Sir,

it is a
serious matter. ¢

(Interruption)

PROF. KK. TEWARY: It is an
éxtremely important issue.

[Translation)

- MR..SPEAKER :
have already told you.
(Interruptions)

MR SPEAKER : Why both of you
are speaking ?

[Englzsh

PROF. K. K “TEWARY : Your
ment stands vindicated.

Professor sahib, I

state-

(Translation]

MR SPEAKER :
that the subject is a State
shall find some other way out.

(Interruptions)

J may make it clear
matter. We

[Englisﬁ]

MR. SPEAKER : They are seized of

the situation. They must tackle it. And
théy are bound by responsibilities thrust
on them by the Constitution to safeguard
the property, life, everything, of the
people. The Constitution will take its
oWwn’ course.
.. SHRI AMAL DATA (Diamond
Harbour) : - 6,000 workers are going to
be retrenched. You said that you will find
out. That was four days ago. You
please allow this Calling Attention.

[f'n;;cslatton]
MR. SPEAKER : We shall see.

[Englishl

...PROF. K.K. TEWARY : Sir. we take
strong exception to the statement by the
Governor to the Assembly in Punjab. It
appears to be a charter of the extremists.

" MR. SPEAKER : It is for the Assemm
to take care of it.

[(Translation]

SHRI RAJ KUMAR RAI (Gho:l) ‘
Mr. Speaker, Sir, for how long can W‘
ignore it ? '

[English]

MR. SPEAKER : The problem is ‘thst:
we have got a system where there are State
Assemblies and here we have got the Parlia=:
ment. They have got their responsibilities.
They are elected.

PROF. MADHU DANDAVATE : And
they are still there.

MR. SPEAKER : They are still there.
So far as the Governor’s Address to the
Assembly is concerned the members from
the opposition there and other members
can criticise it and they can do whatever
they like on the floor of the House. But
on general situation you can discuss law and
order problem as a whole in the country.

PROF. K.K. TEWARY : But the system
is in haywire. It is destroyed there.

MR. SPEAKER : I cannat pinpoint. I
am also worried. I have also said something

I say this that we as Indians, as peace-
loving citizens, like that peace should
prevail, Life and property of every citizen

in our country is valuable. It is very much
to be protected and by law it should be
guaranteed. We don’t want any bloodshed
in this beautiful land of ours.

PROF MADHU DANDAVATE : There
is one way. Tewariji should get eclected to.
the Punjab Assembly, Sir.

SHRI M. RAGHUMA REDDY : An
hon Member of the House is also involved:
in this, Mr. Ram Gopal, Vice-Chancellor of
Mahrishi Dayanand University...

MR. SPEKER : We shall see. When the
time comes, we shall see,

SHRI M. RAGHUMA REDDY : One
of the hon. Members is involved......

(Interruptions)
MR. SPEAKER : What is the mattes ¥

We shall sece in what context you can -raise
that question properly through proper rules



%7 | MARCH 7, 1986 AR+

aod regulations. And then we shall see
what we can do about it.

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, it has just come to my notice. The
Home Minister is here. 1 would like to
draw his attention to the fact that there is
a serious leakage of the Report of the Pay
Commission which has not yet been made
public. The newspaper has published all
the details of the grades, scales etc. which
have been recommended by the Pay
Gommission.

' MR. SPEAKER : You can let me know,
1 will find out the facts.

SHRI INDRAJIT GUPTA : But how
such a thing is possible ?

MR. SPEAKER ; 1 will find out the
facts. I cannot say off-hand.

- SHRI INDRAJIT GUPTA : Of course,
you can find out the facts,

MR. SPEAKER : Aaything can go on
the press. Thsy are our brothers. You can
make mistakes, they can also make mis-
takes, What has happened has to be veri-
fied.

Yes, Mr. Chowdhary, what do you
want to say ?

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Sir, I have given a privilege
notice against one journalist,

(Interruptions)
MR. SPEAKER : No, no. Not allowed.
(Interruptions)**

MR. SPRAKER : My ruling is never
discussed.
(Interruptions) **
MR, SPEAKER : Not allowed, not
admitted.
(Interruptions) **

MR. SPEAKER : Yesterday it was the
same thing, you are again trying to brow-

beat me.

SHRI SAIFUDDIN CHOWDHARY ;
What is your Ruling ? {

MR. SPEAKER : My Ruling is there~
i¢ is not admitted, it is not permissible.
2 (Interruptions) **

MR.SPEAKER :
down.

Not allowed, 8it

(Interruptions) **
MR. SPEAKER : Not allowed.
(Interruptions) **
[Translation]
PROF. SAIFUDDIN SOZ (Baramulls) :

I am thankful to you for changing the
subject,

[English}
(Interruptions)
MR. SPEAKER : I am satisfied, and 1
have given my Ruling.
(Interruptions) **

MR. SPEAKER : Whatever the honm.

Member says without my permission does
not form the record.

(Interruptions) **
[Translation)

SHRI V. TULSIRAM (Nagarkirnoel) :
I have given a notice.

(English]

MR. SPEAKER : Under what rule,
Sir ?

[Translation]

SHRI V. TULSIRAM : Mr. Speaker,
Sir, Pakistan has constructed an airport in
the Pakistan occupied Kashmir,

MR. SPEAKER : Please give a notice.
(Interruptions)

[English]

MR. SPEAKER : Mr. Chowdhary, you
are a very honourable young man. Please
understand your limitations and work accor-
dingly.

(Interruptions) **
MR. SPEAKER : What is the fun ?
I am not going to allow you, Mr. Chowdh-
ary.
(Interruptions) **

[Translation)

SHRI V. TULSIRAM: Will you not
listen to me, Sir.

ooy

** Not recorded,
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<. MR. SPEAKER : Please it down.
Pioase give a notice. It cannot be discussed
without a proper notice, ' ‘

,""SHRI V, TULSIRAM : I have given a
notice. Pakistan has constructed an airport
in the occupied Kashmir and it is equipped
with the latest weapons which are dangerous
teour country. I, therefore, seek reply from
the hon. Minister in this regard.

" MR. SPEAKER : I shall see to it.
[English]

SHRI BRAJAMOHAN MOHANTY :
Mr. Speaker, Sir, I have given notice of a
breach of privilege...

(Interruptions)

~MR. SPEAKER : I have taken note
of it and I have written, I will find out.

. Now, Papers Laid on the Table. Shri
Shiv Shanker,

. — . c—

11.07 brs.
"PAPERS LAID ON THE TABLE

[English]

Annual Reports and Reviews on the working

of the Tea Trading Corporation Limited,

Calcutta, Allied Products Export Promotion
Council, Calcutta etc,

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : I beg to lay
on the Table—

:.() A copy each of the following
papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government on
the working of the Tea Trading
Corporation of India Limited,
Calcutta, for the year 1984-85.

(ii) Annual Report of the Tea
Trading Corporation of India
Limited, Calcutta, for the year
1984-85 along with Audited

Accounts and the comments of the -

@
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Comptroller and Auditor General
thereon. *

A statement (Hindi and English
versions) showing reasons fos
delay in laying the papers men-
tioned at (1) above.

[Placed in Library, See No. LT 2168/86)

&)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Chemicals and Allied Products
Export Promotion  Coungil,
Calcutta, for the year 1984-85
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Chemicals and Allied Products
Export Promotion Council, Cal-
cutta, for the year 1984-85.

[Placed in Library. See No. LT 2169/86)

)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Plastics and Linoleums Export
Promotion Council, Bombay, for
the year 1984-85 along with Audi-
ted Accounts,

(ii) A copy of the Rveiew (Hindi
and English versions) by the
Government on the working of the
Plastics and Linoleums Export
Promotion Council, Bombay, for
the year 1984-85.

[Placed in Library, See No. LT 2170/86)

&)

(6)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Council of Arbitration.
New Delhi, for the year 1984-85
along with Audited Accounts.

(ii)) A copy of the Review (Hindi
and English versions) by the
Government on the working of the
Indian Council of Arbitration,
New Delhi, for the year 1984-85,

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (5) above.

[Placed in Library See No LT 2171(86]

)

(i) A copy of the Annual Adminie
stration Report (Hindi and English
versions) of the Tea Board, Cal-
cutta, for the year 1984-83,
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(i) A copy of the Annual Accounts
(Hindi and English versions) of
the Tea Board, Calcutta, for the
year 1984-85 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi
and BEnglish versions) by the
Government on the working of the
Tea Board, Calcutta, for the year
1984-85.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers mention-
ed at (7) above.

[Placed in Library, See No, LT 2172/86]

(Interruptions)

MR. SPEAKER : I do not want any
discussion, Sir.

éhti Khurshid Alam Khan.

Annual Reports and Reviewes on the work-

ing of the

British India Corporation

Limited, Kanpur; Indian Sitk Export Pro-

motion Council, Bombay ectc.

- THE MINISTER OF STATE OF THE

MINISTRY OF

TEXTILES (SHRI

KHURSHID ALAM KHAN): I beg to
lay on the Table -~

)

¥))

A copy each of the following papers
(Hindi and English versions)
under sub-section (1) of soction
619A of the Companies Act. 1956:

(i) Review by the Government on
the working of the British India
Corporation Limited, Kanpur, for
the year 1984-85.

(ii) Annual Report of the British
India  Corporation Limited,
Kanpur, for the year 1984-85
along with Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

A statment (Hindi and English
versions) showing reasons for
dealy in laying the papers men-
tioned at (1) above.

[Placed in Library. See No LT 2173/86]
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(3) (i) A copy of the Annual Regort

@

(Hindi and English versions) of
the Indian Silk Bxport Promotion
Council, Bombay, for the year
1984-85 along with  Audited
Accounts, .

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Silk Export Promotion
Council. Bombay, for the year
1984-85.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (3) above.

[Placed in Library. See No. LT 2174(86]

&)

A copy of the Corrigendum
(Hindi and English versions) to
the Annual Accounts* of the
Central Silk Board, Bangalore for
the year 1982-83.

[Placed in Library. See No. LT 2175/8¢]

(6

A statement (Hindi and English
versions) explaining the reasons
for not laylng the Annual Report
and Audited Accounts of the
Central Cottage Industries Corpo-
ration of India Limited for the
year 1984-85 within the stipulated
period of nine months after the
close of the Accounting Year,

[Placed in Library, See No. LT 2176(86]

Notifications under Section 159 of the Cus-
toms Act, 1962; Notifications under Central
Excise and Sait Act, 1944; Notifications
under Central Exeise Rules, 1944, Notifica-
tion under Regional Rural Banks Acts 1976

THE MINISTER OF STATE IN THB

MINISTRY OF
JANARDHANA POOJARY) :
lay on the Table—

O)

FINANCE  (SHRI

1 beg to

A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :—

(i) G.S.R. 205 (E) to 237 (E) and
295 (BE) published in Gazette of
India dated the 17th February,

- 1986 together with an explanatory

*The Annual Accounts were laid on the Table on 10th August, 1984,
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memorandum seeking to maintain
the existing rates of customs duties
on items for which higher rates of
duty had to be transposed in the
new tariff due to change in wno-
menclature or merger of existing
sub-headings.

(ii)) G.S.R. 238 (E), 268 (B) to
291. (E) and 298 (E) to 301 (E)
published in Gazette of India
dated the 17th February, 1986
together with an  explanatory
memorandum, seeking to amend
or re-issue the existing customs
notifications so as to bring them
in line with various headings or
sub-headings of the new customs
tariff Schedule

(ili) G.S.R. 262 (E) to 267 (E)
published in Gazette of India
dated the 17th February, 1986
together with an explanatory
memorandum seeking to amend
or re-issue the existing notifications
pertaining to exemptions from
auxiliary duty of customs, so as
to bring them in line with the
new tariff.

' (iv) GS.R. 292 (E) published in
Gazette of India dated the 17th
February, 1986 together with an
explanatory memorandum rescind-
ing 100 existing notifications.

(v) G. S, R. 293 (E) to 294 (E)
published in Gazette of
India dated the 17th  Feb-
1986 together with an
explanatory memorandum seeking
to amcnd certain existing notifica-
tions in order to make it clear
that the exemption is meant for
both the basic and additional
duties of customs.

[Placed in Library. See No. LT 2177186]
(2) A copy each of Notification Nos,

296 (E) to 297 (B) (Hindi and Eng-
lish versions) published in Gazette
of India dated the 17th February,
1986 together with an explanatory
- memorandum seeking to amend or
re-issue the existing customs
Notifications so as to bring them
in line with the various headings
or sub-hcadings of the acw Cus-
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" toms Schedulée, under section 10
- of the Customs Tariff Act, 1975,

[Placed in Library. See No. LT 2178/86)

)

A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 38 of the Central Excise
and Sailt Act, 1944 :—

(i) The Central Excise (Second
Amendment) Rules, 1986 publi-
shed in Notification No. G.S.R.
109 (E) in Gazette of India dated
the 10th February, 1986.

(ii) The Central Excise (Third
Amendment) Rules, 1986 publi-
shed in Notification No. G.S.R.
183 (E) in Gazette of India dated
the 10th February, 1986.

(iii) The Central Excise (Fourth
Amendment) Rules, 1986 publi;
shed in Notification No. G.S.R.
187 (E) in Gazette of India dated
the 10th February, 1986.

[Placed in Library. See No. LT 2179/86)

C))

A copy each of the following
Notifications (Hindi and English
versions) issued under the Cen-
tral Excise Rules, 1944 :—

(i) G.S.R. 110 (E) to 119 (F)
published in Gazette of India
dated the 10th February, 1986
together with an explanatory
memorandum seeking to amend
certain provisions of the Central
Excise Rules, 1944 and certain
notifications issued under these
rules which refer to the Central
Excisc and Salt Act, 1944 and the
First Schedule thereto so as tc
align these notifications with the
new Tariff Act and the Schedule
thereto.

(i) G. S. R, 120 (E) to 176 (B)
published in Gazette of India
dated the 10th February, 1986 toge-
ther with an explanatory memo-
randum issued in replacement of,
or, in amendment to certain exist
ing notifications, so as to bring
them in line with the various
headings or sub-headings of the
new Tariff,
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(ili) G.S.R. 177 (B) published in
Gagette of India dated the 10th
Pebruary, 1986 together with an
explanatory memorandum rescind-

- ing 181 existing Central Excise

Notifications.

'~ (iv) G.S.R. 178 (E) published in

Gazette of India dated the 10th
February, 1986 together with an
explanatory memorandum rescind-
ing 24 existing Central Excise
Notifications.

(v) G.S.R. 179 (E) to 182 (E), 184

(E) to 186 (E) and 188 (E) to 190 .

(B) published in Gazatte of India
dated the 10th February, 1986
together with an explanatory memo-
randum providing (a) continuation
of exemptions contained in certain
existing notifications relating to
basic, special and additional ex-
cise duties (b) continuation of the
existing scheme of profroma credit
under rule S$6-A and Excise
Rules, 1944 (c) continuation
of certain exemptions to samples
of some exciseable goods.

(vi) G.S.R. 191 (E) published in
Gazette of India dated the 10th
Feoruary, 1986 together with am
explanatory memorandum rescind-
ing 23 existing Central Excise Noti-

fication.

- [Placed in Library. See No. LT 2180/86]

(5) A copy each of the following

Notifications (Hindi and English
versions) under sub-section (3) of
gection 29 of the Regional Rural
Banks Act, 1976 :

(i) The Chikmagalur-Kodagu
Gradeena  Bank  (Meetings of
Board) Rules, 1985 published in
Notification No. S.0. 1224 m
Gazette of India dated the 23rd
March, 1985,

(i) The Giridih Kshetriya Gramin
Bank (Meetings of Board) Rules,
1985 published in Notification
No. S.0. 1225 in Gazette of India
dated the 23¢d March, 1985.

(ifi) The Muzaffarnagar Kshetriya
Gramin Bank (Meetings of Board)
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‘Rules. 1985 published in Noti-

fication No. §.0. 1226 in Gazette
of India dated the 23rd March.
1985.

(iv) The Sabarkantha-Ganhinagar
Gramin Bank (Meetings. of Board)
Rules, 1985 published in Noti-
fication No. §.0. 1227 in Gazette
of India dated the 23rd March,
1985,

(v) The Sahyadri Grameena Bank
(Meetings of Board) Rules, 1985
published in Notification No. S.0.
1228 in Gazette of India dated the
23rd March, 1985.

(vi) The Hissar-Sirsa Kshetriya
Gramin Bank (Meetings of Board)
Rules, 1985 published in Noti-
fication No. S.0. 1229 in Gazette
of India dated the 23rd March,
1985,

(vii) The Netravati Grameena Bank
(Meetings of Board) Rules, 1985
published in Notification No. §.0.
1230 in Gazette of India dated the
23rd March, 1985.

(viii) The Varada Grameena Bank
(Meectings of Boara) Rules, 1985
publisned in Notification No. 1231
in Gazette of India dated the 23rd
March, 1985.

(ix) The Junagad Amreli Gramin
Bank (Meetings of Board) Rules,
1985 published in Notification No.
S$.0. 1232 in Gazette of India
dated the 23rd March, 1985.

(x) The Murshidabad Gramin Bank
(Mecetings of Board) Rules, 1985
published in Notification No. S.0.
1233 in Gazette of India dated the
23rd March, 1985.

(xi) The Hazaribagh Kshetriya
Gramin Bank (Meetiogs of Board)
Rules, 1985 published in Noti-
fication No. S.0. 1234 in Gazette
of India dated the 23rd March,
1985.

(xii) The Indore Ujjain Kshetriya
Gramin Bank (Meetings of Board)
Rules, 1985 published in Noti-

_fication No. S.0. 1235 in Gazette

of India dated the 23rd March,
1985, _ , :
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(xiil) The Patliputra Gramin Bank
- (Mectings of Board) Rules, 1985

published in Notification No. S.0.

1236 in QGazette of India dated
. the 23rd March, 1985,

(xiv) The Ambala Kurukshetra
Gramin Bank (Meetings of Board)
Rules, 1985 published in Notifica-
tion No. S.0. 1237 in Gazette of
India dated the 23rd March, 1985.

(xv) The Yavatmal Gramin Bank
(Meetings of Board) Rules, 1983
published in Notification No. S5.0.
1238 in Gazette of India dated
the 23rd March, 1985.

(xvi) The Golconda Grameena
Bank (Meetings of Board) Rules,
1985 published in Notification No.
S. 0. 1239 in Gazette of India
dated the 23rd March, 198S5.

(xvii) The Srirama Grameena
Bank (Meetings of Board) Rules,
1985 published in Notification No.
S.0. 1240 in Gazette of India
dated the 23rd March, 198S.

[Placed in Library. See. No. LT 2181(86]

(6) (i) A copy of the Annual Report
(Hindi and English versions) of
.the Delhi Financial Corporation
together with Audit Report for
the year 1984 85, under sub-section
(3) of section 38 of the State
Financial Corporations Act, 1951.

(ii) A copy of the Audit Report
(Hindi and English versions) of
the Comptroller and Auditor
General of India on the Accounts
of the Delhi Financial Corpora-
tion for the year 1984-85, under
sub-section (7) of section 37 of the
State Financial Corporations Act,
1951.

(iif) A copy of the Review (Hindi
and English versions) by the
Government on the working of
‘the Delhi Financial Corporation
for the year 1984-85. '

(7 A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (6) above.

Placed in Library, See. No LT 2182(86])

(8) (i) A copy of the Annual Report
(Hindi and English versions) of

~ the Industrial Development Bank
of India together with Audit
Accounts of the General Fund
. and the Development Assistance
Fund for the year 1984-85, under.
sub-section (5) of section 18 aod
sub-section (5) of section 23 of the
Industrial Development Bank of
India Act, 1964, L

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Industrial Development Bapk
of India for the year 1984-85.

[Placed in Library. See No. LT 2183/86]

12.08 hbrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1985-86

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : Sir, I beg to
present a statement (Hindi and English ver-
sions) showing the Supplementary Demands
for grants in respect of Budget (Railways)
for 1985-86.

(Interruptions)

MR, SPEAKER : Shall I have to ask
you to withdraw from the House ?

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Why, Sir ? '

MR. SPEAKER : You are persisting,
unnecessarily wasting the time of the
House. I have given my Ruling. That
is all. Finished. You cannot discuss it

(Interruptions)

AMAL DATTA (Diamond
You have not given any

SHRI
Harbour) :
Ruling.

MR. SPEAKER : I have not allowed
itt. That is my Ruling. Now, Mr,
_Madhavrao Scindia.
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DEMANDS FOR EXCESS GRANTS
.+ (RAILWAYS), 1983-84

Wlsh]
‘I'HE MINISTER OF STATE IN THE
L’PARTMENT OF RAILWAYS (SHRI
AADHAVRAO SCINDIA) : Sir, I beg to
present a statement (Hindi and English
versions) showing Demands for Excess
" Grants in respect of the Budget (Railways)
for 1983-84.

(Interruptions)
~ MR, SPEAKER: No question. I
said my Ruling is given, That is all.
(Interruptions)**
MR. SPEAKER : I have not allowed
him.
(Interruptions)**

MR. SPEAKER : Why are you trying
to browbeat me? Will you, Mr. Chow-
dhary, take your seat now ? Otherwise
I will have to ask you to withdraw from
the House. I do not like this behaviour.
Please sit down.

SAIFUDDIN CHOWDH ARY
You should give your Ruling.

SHRI
(Katwa) :

~ MR. SPEAKER : 1 bave
Ruling. It is not admissible.

(Interiuptions)
MR. SPEAKER :

itto you. Please sit down.
question. That is all.

given my
That is all.

I am not to explain
You cannot

Now, Shri H K.L. Bhagat.
(Interruptions)

- MR. SPEAKER: I appreciate every-
thing. You cannot do like this. You
are transgressing all the limits of decency.
Please sit down,

(Interrupt ions)

" MR. SPEAKER : 1 would like the
hon. Members to resume their seats honour-
ably. Now the general discussion will
take place after item No. 7. At 12.30 p.m.,
we are going to take up the situation in
Niéaragua.

(Interruptions)

MR. SPEAKER : It is too much,

** No trecorded.
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[Mwm] 0

SHRI V. TULSIRAM ; I have given a
notice...(Interrupi ions)

MR. SPEAKER : This wil! not be dis-
cussed in this manner here. All right, yqu
sit down, I shall see to it. Kindly give a
notice, .

[English)
That is my job to do. You are not
to plead it on the floor of the House.
(Interruptions)

MR. SPEAKER : Whatever the hon.
gentleman says will not form part of the
record.

(Interraptions)**

[Translation)

PROF. SAIFUDDIN SOZ :
to thank you for the change.

MR. SPEAKER : Thank you, sit down.
I understood it. Your meaning has been
conveyed to me. 1 have caught your point.

PROF. SAIFUDDIN SOZ : 1 welcome
him, but at the same time I thank you for
changing the precedents of the Zero hour.

I wanted

(English)
I hope it has gone on record.
MR. SPEAKER : Yes.

(Interruptions)

MR. SPEAKER : No question to the
Speaker on the ruling and no answer.

(Interruptions)
SHRI AMAL DATTA (Diamond
Harbour) : You are not saying anything

in the ruling at all.

MR. SPEAKER : I do not have to,
You come to me.
(Interruptions)

MR. SPEAKER : Again you are doing
the same thing.

(Imerruptions)
MR. SPEAKER : Shri H.K.L. Bhagat.
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ﬂJSiNESS OF THE HOUSB

[Bnglish] -

s4THR MINISTER OF PARLIAMENT.
A%¥ AFFAIRS AND TOURISM (SHRI
HKL BHAGAT : With your permission,
%i rige to anpounce that Goverament
ulme;s in this House during the week
eommencmg 10th March, 1986, will consist
of :—

i 1) Consideration of any item of
¥ i Government Business carried over
“.. + from today’s order Paper,

(2) Submisgion to the vote of the
House of Demands for Grants on
Account (General) for 1986-87.

“3) Discussion on the Resolution seek-

ing disapproval of the Ravi and

. Beas Waters Tribunal Ordinance

1986 and consideration and pass-

ing or the Ravi and Beas Waters
Tribunal Bill, 1986,

/#4) Discussion and voting on :

(a) Supplementary Demands for
Grants (General) for 1985-86.

(b) Demands for Excess Grants
(General) for 1983-84,

(¢) Demands for Grants (Railways)
for 1986-87.

(d) Supplementary Demands for
Grants (Railways) for 1985-86.

(e) Demands for Excess Grants
(Railways) for 1983-84.

Discussion on the Resolution
regarding recommendations made
‘by the Railway Convention Com-
© mittee.

DR V. VENKATESH (Kolar): Mr.
S aker, Sir, the following matter may be
included in the next week’s business.

There is a growing discontent among
the workers of Bharat Gold Mines
Limited on various counts, The manage-
thent is least bothered about the plight
of these workers. Rather they are out
Yo" harass -the workers by every means,

apy. warkers are being retrenched on
%@x arounds The management has
Bl vnolmd the direction of the Govern»
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‘ment by riot paying the workers even &l

hoc bonus. There is lack of safety
measurés and as a result tnereof accidentiy
deaths are on the increase. Moréso,
gven the victims of accidents are not being
paid proper compensation. All i ey
matters are agitating the minds of
working lot and there is every possibxli’q
of confrontation of workers and ma
ment thereby leading to a law and ::d‘;
Qroblem -
Besides, due to inadequate security
measures, losses and pilferages are golag
op in the mines. The management,
instead of improving the gold mines h;
using scientific techniques, is using outy
dated and unpopular methods. There is,
therefore, immediate necessity of :

workers ad hoe
the Govcrnmcn;

(i) paying the
bonus as per
decision ;

(if) strict safety measures to be
adopted to save large number o(
lives from accidents ;

(iii) early settlement of compensation
claims of workers ;

(iv) posting of B.S.F./CIPF. for
security purposes : .

(v) setting up of an alternative
industry by expanding B.E.M. L.
in the drought-prone Kolar
district.

SHRI BHATTAM SRIRAMAMURTY
(Visakhapatnam) : Sir, the following item
may be included in the next week's
business :—

The Yeleru Reservoir Project i8 &
major irrigation project contemplated on
the river Yeleru in Andhra Pradesh. The
Phase I of the Project envisages formation
of a reservoir with a line storage eapacity
of 18 T.M.C. to meet the water supply
needs of Visakhapatnam Steel Plant to the
extent of 73 Mgd (of water).

The cost of the Phase I of the Proje@
was estimated to be Rs. 107 crores, the
final “stage costing Rs. 147 crores This
Scheme is pending clearance before the
Centre, However, the A.P. Government
accorded part administrative approval for
an amount of Rs. 87 crores 80 far
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{ncurring an expenditure of Rs, 61.32 crores
80 far besides providing about Rs, 20 crores
in 1985-86. A provision of Rs, 103 crores
was proposed in the Seventh Plan.

Formation of the Yeleru Reservoir
fovolves submersion of 1,497 hectares of
foreshore arca of reserved forest ; similacly.
. the alignment of Yeleru Left Main Canal
. aggregating to 1,525 hectares passes through
forest area. The proposals initiated by
A.P. Government for alienation of reserve
forest area are pending clearance by
the Centre.

The Centre may expedite clearance of
the same, besides extending a credit faci-
Hty of Rs. 50 crores to the A.P Govern-
ment for expeditious completion of the
above Yeleru Project in A.P.

SHRI S. JAIPAL REDDY (Mahbub-
magar) : The following items may be inclu-
ded in the next week’s business :—

. As you know, the work on HBJ Gas
Pipeline has already been delayed by 1}
years on account of the Government’s
wrong decision to reverse the decision of the
empowered committee and to get it executed
on a turn-key basis. The delay of one
year in the completion of this Project
means a loss of Rs. 2,000 crores in fore-
ign exchange. The then Minister for
Petroleum, Mr. Nawal Kishore Sharma
told the Lok Sabha that the final decision
would be taken by the end of December,
1985. But unfortunately, decision is being
indefinitely delayed on account of conflict-
ing pressures by giant multi-nationals.
Hence the urgency to discuss it.

Notwithstanding the autonomy claimed
for Door Darshan, the screening of two films,
Rajiv’'s India” and “New Delhi Times”
were cancelled by Door Darshan after the
programmes were finally made known to
the TV audieunce.

It is important to know how the film
“Rajiv’s India” was in the first place
okayed by the Government as it was made
by an American Company, International
Syndications Inc. whose owner aod Presi-
dent is Max Hugel. He had earlier worked
a$ Deputy Director of ClA.

The film *“New Delhi Times” is nothing
more than a fictional satire on the connec-
tion between politicians and criminals, I
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do not see any reason why the screening
of such a film should be disallowed,

The functioning of mass media like
TV and Radio should be urgently discusted
in the House. ¢ v

PROF, K.K. TEWARY : How do you
allow this observation of the Member ? -

MR. SPEAKER : What is there ?

PROF. K.K. TEWARY : How can it
80 on record ? On the basis of newspaper
report, can you say anything in the
House ?

MR, SPEAKER : There is nothing
wrong about it.

PROF. K.K. TEWARY : It is going on
record. Reference to CIA, is only in the
newspaper report. On that basis only,
can they make such observations in the
House ?

MR. SPEAKER : It is all right.

SHRI = THAMPAN THOMAS
(Mavelikara) : Sir, the following item may
be included in the next week’s business :—

On account of the recent Supreme
Court ruling on Christian personal law
regarding the Travancore Christian Succes-
sion Act, the inheritence by women belong-
ing to the Syrian Christian community is
in a vacuum. Dowry Prohibition Act
prohibits payment of money to women at
the time of marriage. Travancore Chris-
tian Successicn Act prohibits payment of
Rs. 5000 or dowry amount whichever
is less as the share of women. Women
have only life-interest in the property of
her father. Now this legal fiction has to
be corrected and the women belonging
to Christian community have to be made
at par with men  (sons). Adequate
legislation has to be initiated under the
circumstances for doing justice to the
Christian women,

{Translation]

SHRI HARISH RAWAT (Almora) ;
Mr. Speaker, Sir, I want the hon. Minister
of Parliamentary Affairs to include the
following items in the next week's Businegs:

1. The Government have decided 'to
close down Akbar Hotel run by LT.D.C.
because of huge losses. The maior r  4n
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_Wwhich turned this profit earning hotel into
_# loss. incurring unit is mismanagement.
" ‘Instead of punishing the guilty, hundreds
' of hotel employees are facing an uncertain
~future, because the Government is evading
“'the issue of absorbing the hotel staff in

other LT.D.C. hotels. Therefore a discus-
. -gion should be held ia the House to go
znto the reasons of closure of this hotel
. aod the future of the staff.,

2. The Government had assured vari-

. "ous. employees’ unions that the Fourth

‘Pay Commission’s report will be submitted

. #nd implemented by the 31st March, Acc-

- prding to the latest indications there is the

- spossibility of a long delay in the presenta-

-‘tlon of the report which is causing concern

‘among the emplayees. This issue should
4lso be discussed in the House.

Thanks
12.20 hrs.

{MR. DEPUTY SPEAKER in the Chair}

SHRI K.N. PRADHAN (Bhopal) : Mr.-

Deputy Speaker, Sir, the following matter
may be included in next weck’s Business :

Difference of opinion or petty disputes
are quite natural in a country like India
which is inhabited by people of diverse
“religions, cultures and languages. But
several ways and means are available to us
" within the framework of our cons-
" titution for the fulfilment of our genuine
demands or to express our dissent ina
peaceful manner. An excellent example of
“this was given in the recent past by our
Muslim brethren in Bhopal who had taken
out a peaceful procession in which over
3'.00,000 people participated to express
their opinon in the Shah Bano issue. A
Bilent protest march was organised and
Namae was offered. In this way they
proved that they were true Muslims.

'/" As against this there is bloodshed,
murders and dacoities in other parts of
the country and it isa matter of shame
for all of us.

Apart from foreign powers that are
certainly behind such incidents of violence;
the enemies within the country along with
frustrated politicians and political parties
bave a hand in such incidents. Anti-social
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elements who are always present take
advantage of such a situation.

Serious notc should be taken of such
an important matter so that we can unmask
such people and award them detersent
'Mhmcnto

‘ [Eélﬂsh]

_ SHRI ANOOPCHAND SHAH (Bombay
North) :. I would like to submit the follow-

. ing matter for discussion in the next week

Business.
Bombay is an industrial capital of
India, in fact, Bombay is mini India.

Unfortunately, people of Bombay are fac-
ing a number of problems like railways,
road transport, tele-communication, house
ing, water supply and slum improvement.
For this Bombay is badly in need of
special financial assistance immediately to
solve the above problems. I request the hon.
Minister to include the following subject
for general discussion in the next week
Business.

““Urgent need of Bombay— A specﬁl
allocation of funds by Government of
India.”

[Translation]

SHRIMATI SUNDERWAT! NAWAL
PRABHAKAR (Karol Bagh); Mzr.
Deputy Speaker, Sir, I would like the
hon. Parliamentary Affairs Minister to
include the following items in the next!
week’s agenda :

1. Medical Faciliiies in Karol Bagh
Area . There is absence ofmedi
facilities in the Karol Bagh Parliam y
Constituency in Delhi. Even though g
area is predominantly a Scheduled Castee
Tribe area still the medical facilitin/
are not available there. There is nots
single general hospital in the arca. The
area is densely populated and there s
always the danger of spread of contagious
diseases.

1, therefore, request the hon. Health
Minister to pay immediate attention' in
Ehi‘ direction and ensure medical facilities
in my area,
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= A [ono Term Policy to curb the incr-
Casing Population in Four Metero-
politor  Cities * The population of
four metropolitan cities in the
country is increasing day by day.
As a result  of this peopie have
started  squatting on footpaths
also. The problem to provide
them food, housing and employ-
ment is becoming more serious
day by day. Though the Govern-
ment is providing some housing
facility by constructing ‘Ren
Bascras’ etc. but it is not a perma-
nent solution to the problem.
I urge the Government to formu-
late a long term policy in this
rcgard and if nced be legislate
some severe laws as well,

I request that the above mentioned
matters be included in the next week’s
business of the House so that they can be
discussed.

[English]

SHR! SOMNATH RATH (Aska) : Sir,
the following matters may be included in
the government business for the week
commencing from 10th March, 1986 :—

The work of Haibhangi Irrigation
Project in Orissa was started in 1980 by the
Orissa Government with an cstimated cost
of Rs. 9.1 crores with the financial assist-

ance of the World Bank. The target was
to complete the project in 1985. The
construction work of the project has not

made much headway duc to the negligence
of the Government machinery and as such,
the estimated cost has gonc up 10 about
Rs. 43 crores between 1980 and 1985 and
it is said that the project might be com-
pleted by 1990 if sincere cfforts are made.
The construction of the main dam has not
progressed at all. The whole work is
moving at a snail’s pace fo the great dis-
content of the cultivators in the chronically
drought-affected areas of Ganjam distri-ct.
Thousands of lab urers of the area going
outside as dadan lab urcrs will get enough
scope for earning wagces if the work is
started in right earnest. The project will
irrigate a bout 1,000 hectares of kharif crop
and about 6.000 hectares of rabi crop.

Similarly, the Bagua Stage 1I Irrigz_ition
Project ncar Buguda has not practically
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started at al). When completed, this pro-
ject will come to the rescue of the culti-
vators in the drought-prone area of Ganjam
District. Immediate steps should be taken
by the Central as well as Orissa Govern-
ment to expedite both the works.

SHRI C. JANGA REDDY (Hanam-
konda) : Sir, I submit that the following
items may be included in the coming week’s
agenda:—

The Andhra Pradesh State Electricity
Board is collecting outright contribution
from petty consumers even in villages for
transformer costs under 7A(2) (ii) of the
Indian Electricity Act, 1910, as the service
lines. Due to this, in rural areas the con-
sumers are not in a position to take
services. Recently, the Allahabad High
Court has given a judgment that the cost
of transformers will not come under the
purview of service lines even though the
A.P.S.E.B. is collecting transformer cost
charges. Under these circumstances, it
is necessary to amend, urgently, the Indian
Electricity Act, so that the 7A(2) (ii) pro-
vision of the Act is deleted from the Act
or a suitable amecndment may be proposed
so that the scrvice lines may be borne by
the Board.

SHRI H.K.L.. BHAGAT : Sir, I have
taken note of the obscrvations made by the
hon. Members and 1 shall bring them to
the notice of the Business Advisory Com-
mittce. But in a general way I would like
to point out for their consideration that
the Demands for Grants of various Mini-
stries are coming up for discussion and
a number of matters are such which can be
raised when these Ministries’ Demands for
Grants are discussed. In any case, I shall
bring them to the notice of the Business
Advisory committec.

PROF. MADHU DANDAVATE (Raja-
pur) : It should be tape-recorded.

MR. DEPUTY-SPFAKER : Only three
minutes are left for 12 30. I hope we can
take up the discussion......

PROF. MADHU DANDAVATE : If
you want, in three minutes, 1 can raise a
point of order.

MR. DEPUTY.SPEAKER : Any point
of order you are free to raise; I have no



m Di.v Ri: Stituation
tion, but not fot the sake of raising
it.

SHRI INDRAJIT GUPTA (Basirhat):
et us take up the discussion.

M
12.28 b, |
DISCUSSION RE: SITUATION IN
NICARAGUA
Wlhh]

MR. DEPUTY SPEAKER : The House
will now take up the discussion on the

pltuation in Nicaragua......

SHRI H.K.L. BHAGAT: Sir, this dis-
cussion should be over by 2 o'clock,
fncluding the Minister’s reply. We have to
start the General Discussion on the Budget

General) at 2.00 p.m.

MR. DEPUTY-SPEAKER : I request
the hon. Members to be very brief and try
to cooperate.

SHRI1 AMAL DATTA (Diamond Har-
bour) : There are not many Members to
speak. There should be no difficulty.

MR. DEPUTY-SPEAKER : Mr. Aiay
Mushran. Please try to be brief. The dis-
cusslon should be over by 2 o’Clock.

SHRI AJAY MUSHRAN (Jabalpur) :
Mt. Deputy-Speaker, Sir, I thank you very
much for allowing me to raise this dis-
cussion on the situation obtaining in Nica-
sagua. It is a small country, smaller than
Pondicherry so far as area is concerned.
But we are convinced, and we as Indians
meintain, that irrespective of the size of
the country, the honour and sovereignty
of & country is as sacred as that of a large
_cpuatry like the USA or any other large
Aountey, In that context and in the con-
temt of what we have been recently hearing
and reading about the American interven-
tion in weakening Nicaragua economically
and trying to threaten the political sove-
reignty of the country, it is imperative
that India, as leader of the third world,
joims in highlighting at the international
level the problems and the tragedy of the

nenane of Nicargua.
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WAREL ] |
It will not be out ofcontext, Mr.
Deputy Speaker, to dwell for mﬂé&
minutes on the history of the countr&. M
fsa very small country, located in tfe
heart of the Central America. It has §ot
its coasts on both the Atlantic and'tHe
Pacific Oceans. The country has lakes &
volcanoes and is a part of the Confad#
group of American countries, i
Ea%
The area is, as I submitted, very smuaff,
It is about 128 sq. kms. The population is
approximately three million, 96% of which
live in the plains of the Pacific side and 4%
on the Atlantic coast who speak ngii)
Otherwise the language spoken by th
mejority is Spanish. It was in the; 16th
eentury that this country came under this
sovereignty of Spaiz. It became a oololty
which remained for a good 200 years, It
was in 1821 that for the first time Nicar-
agua became independent, but unforturs
tely fell under the domination of the TSA
However, the first military intervention by
USA was in 1855 which was followed by ap
adventurer Willian Walker who invaded
and declared himself as the President of
Nicaragua, introduced slavery, impoiqﬁ
English as the national language of the
country, but later on he was destroyed by
the Central American United Forge,

It was in 1912 that. for the first time US
marines made their appearance in the integ
nal matters of this small country. Howey §
although they forced a liberal nationalits
president to resign, the marines left after
about fourteen years. And then came ths.
person who really made Nicaragua indepesie
dent. That was General Sandino who-
resisted American interference and aftér
six years of fighting he cleared the couatry
from the Americans. But unfortunately;
America found a stooge in Somoza whé
created circumstances for the assassination
of Gen. Sandino. S

Why I am going into all these croqm
logical history is that right from the
beginning of the 20th century, Americy has
been trying to impose a dictatorship of it
choice on the people of Nicaragua and
Gen. Sandino to begin with and his falien
wers after his assassination have begem
persistently opposing these agents of the
American Government. It was only . the
struggle between 1934 and 1979 which was
against the dictatorship, It was under the
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inberitors of Gen. Sandino, under the
Jeadership of Carlos Fonseca that the
people of Nicaragua won the real victory
on 19th July 1979. Since then the Govern-
oent of this country is involved in the
mational reconstruction. A Government
has been formed which is confronted with
the difficult task of reconstructing the
country’s administrative and political
systems.

‘The American stooge Somoza left no
amy, police, treasury, judges, legislature,
Jocal government—nothing was existing
in the country. (Interruption)

PROF. MADHU DANDAVATE : Was
#t wvegetable ‘Samosa’ or non-vegetable
“Samosa’ ?
_ SHRI AJAY MUSHRAN : The English
pronounciation is ‘Somoza’; but they pro-
nounce it as ‘Samosa’.

The elections were held for the first
time in November 1984—to be precise on
4th November when the present President
came into power. The ncw Vice President
'was also elected and a National Assembly

with 96 members was elected. These
members belong to seven  political
parties.

However, the USA is not recognising
the Sandinista National I iberation Front
Government. They have bcon recognising a
puppet called Calero.

He is there even today. It is Calero
whom the President Reagan talks and
recognises. Even two-three days earlier the
American President faced the American
Congress with Calero. The President recei-
ved him and gave him all the honour and
had a discussion with him. These are the
various types of interference which the
American Government has been imposing
on this small country of Central America
for the last so many years.

The National Government, of course,
is re-constructing the political and eco-
pomic set-up of the country. They are
drafting the Constitution. They are giving
amnesty to all Nicaraguans who were even
anti- revolutionary but who have laid down
their arms. They are bringing some sort
of system.
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On the international scene all the
Contadora group of countries assembléd
in 1983 to negotiate about a multi-laterad
agreement in the form of an Act under
which all these countries will belp and
assist each other. So far as the politicel
sovereignty of each other is concerned
they will support each other. Even after
thirty-six months of negotiations they have
come to only certain amount of satis-
factory agreement but there are certain
things on which negotiations are sti
proceeding. The negotiations are going
on since January, 1983. Last negotiations
were held on 11th and 12th January, 1986.
Now, a very interesting information has
come to our light from the newspapers.
The American Government is very worried
that the Nicaraguan Government {8
scriously going to affect the security and
sovereignty of the countries surroundinf
it like Brazil, Argentina. Mexico, Columbia
and Panama. Now, this rcminds me: og
an elephant saying that he is scared of a
rat or a fly, This type of arguments on an
international scene make the American
Government a Jaughing stock. It is on
record that the Nicaraguan Piesident has
offered to the American President that let
us both face the lie detector so far as the
stand on Nicaraguan problem is concerned.
The American President is yet to react to
this.

Sir, so far as the economic conditions
of the Nicaraguan people are concerned,
I wish to submit some facts and figures
which will clearly indicate as to'in what
stage the country was left by the agents of
the Americans who were thrown away by
General Sandico who is the real founder
of Independece of this country, The export
target of Nicaragua for this year is § 350
million. They basically export coffee,
cotton, bananas, sugar and tobacco.:Sb
far as their import is concerned they are
going to import items worth § 920 million.
Except for the five items mentioned by me
earlier they import everything, viz,, pem,
pencil, exercise books, etc. Everything
except the five items mentioned by me has
to be imported by this country. ° The
difference in the deficit of the country
which needs externally is to the tune of
570 milllon dollars. Over and above this
amount, the country will have to makeup
from international sources and debts an
amount of 1700 million dollars fur e
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early payment of the foreign debts. The
sbove import is for the purpose of survival
only and not for the development, Now,
against  the mercenary forces of the US
QGovernment, the cost of war is to the
tune of 2000 million dollars. Yesterday,
the Foreign Affairs Minister of Costa Rica
has suggested to the Amesrcian Government
that they should sit down with the Nicara-
gua Government representatives and
bilsteral discussions should take place so
that the problem can b: solved and the
economic throttling of the country which
America is imposing today can be lifted.
Itis in the economic aspsct for which I
am very sure the Government of India will
rise to the occasion as the leader of the
Third World to make the voice of this
smal country heard because the sover-
eignty of a big country and the soverignty
of 2 small country are equal so far as the
integrety of the country is concerned.

In the end, I only want to quote that
there are various countries in the world
which have come out openly and,
of course, we lead in that, I am very glad
to read the newspaper reports today. The
statement which was given by the hon,
Foreign Minister yesterday in the Rajya
Sabha is the correct attitude of this Govern-
ment which indicates the soundness and
conviction of our foreign policy and I am
very sure that the whole House will rise
as one in expecting the Government of
India make its voice heard as the leader of
the Third World in support of Nicaragua, not
only politically but more for the economic
resurrection of this small country.

SHRI N. VENKATA RATNAM (Tenali):
Mr. Deputy-Speaker, Sir, I condemn
the activitiss of the USA in Nicaragua. Sir,
T am afraid that our Government has been
adopting a very soft policy in our external
affairs unbefiting of size and dignity of
our country. Taking advantage of our

tness, many countrics even small coun-
‘t¢iés like Nicaragua, Pakistan and other
colintrics have been indulging in very
unfriendly activities against India and our
attitude must be, as I have already been
submitting, a very strong attitude in our
external affairs, not a soft attitude like
this and when things come to light we must
be able (o declare such countries as our
unfriendly countries. We should not be
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soft like this. Sir, we must be brave and
we must have the guts to declare.., ' %

MR. DEPUTY-SPEAKER : When m
Nicaragua unfriendly to us ?

PROF. Y MADHU DANDAVATﬁ W

Befor independence. }
ti,

SHRI N. VENKATA RATNAM : As far:
as other countries are concerned, out attis
tude must be very strong. and I am afraid
that our attitude has' been very soft with
the USA, the Canadian Government and“
even with Pakistan which is uncalled'
for. £ o

We find that while on the one hand
the United States and United Kingdom offes
their cooperation to us and declare that
they are friendly to India, on the othes:
hand, their continued actions against us.
have become very very dangerous for us.

During the Bluestar operation. one
Sikh terrorist Jagjit Singh Chauhan, who
escaped to U.K. was welcome in that coun-,
try. Itis a strange action on the part of
a friendly country. In UK, he was not
only provided with rent-free Government
quarters, he was also provided with financial
assistance by that country. Is it an act of
a friendly co untry ? The U K. Government
has been declaring from the rooftops that
it is a friendly country, but can we take it
as an act of a friendly country ?

It was also reported in the press that
in UK., an international organization of
the Slkh terrorists had been collecting funds
in UK. and sending the money to Sikh
terrorists in India. U.K. has also been
allowing the Sikh terrorists to indulge in
narcotics drug business there and with that
money, the have been purchasing arms and
ammunition and sending to the Sikh terro-
rists here.

As regard Pakistan, 1 need not say
much ; Pakitan has been openly taking
unfriendly attitude towards India. But we
are so soft in our attitude that we are not
able to declare it openly that Pakistan: is
unfriendly to us.

The United States of America has also’
been declaring that it is friendly to us, but
it is not displayed by its actions. The
United States has been very friendly to the
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8ikh terrorists, encouraging them ; it has
ot only been helping them by itself, but
doing so through Pakistan also. I think,
Qapada has been better in that respect.
After we took objections, it is reported that
Canada has been taking steps to discourage
Silti terrorists in Canada.

. Lstrongly urge upon the Government
to;:take firm steps not to be soft against
sych countries who are taking an unfrien-
djy attitude towards India. I urge upon
the Governmet to be more masculine in
its attitude in external affairs. which is not
found many times. I request the Govern-
ment to be brave enough, to be masculine
awd manly enough to come cut with its
tsme policy. It is not sufficient to have one
policy inside and another policy outside.
Government may say that due to practical
reasons, they have to do like that, But that
i ot so, we know the facts. Out country
niust be able to face the true facts boldly.
I pncc again urge upon the Government to
bp masculine at least hereafter.

SHRI BASUDEB ACHARIA (Bankura):
Sir, the U.S. Administration is taking steps
which are going dangerously close to direct
armed intervention in Nicaragua. i has
been financing the ‘Contras’ based in Han-
dura and Costa Rica to launch armed
attack across the border on the civilian
population of Nicaragua. Be' veen the years
1979 and 1984, thc USA This provided $§
70 million to aid these merccnary groups,
In 1985, the Reagan Adm'nistration got the
US Congress to sanction § 27 million as
humanitarian aid (as it is called by them)
to these mercenary gangs.

Now the Reagan Administration is
trying to see that the US Congress approves
% 100 million to aid the Contras. For what
purpose ? This money will go to kill the
cillians and disrupt the life and economy
of a very very small country like Nica-

negua.

As we all know, Nicaragua is a non
aligned country. Its only crime is tha: it
has overthrown the dictater, Samoza who
was propped up the Americans.

Latin American nations and govern-
mients have expressed their serious concern
against the growing intervention in Nica-
ragua. The Contodora group of countries
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such as Mexico, Venezuela, Columbia M
Panama have since 1983, been trying to
arrive at a peaceful settlement of outstanding
problems. But these constructive proposale
have so far been rejected by Presidemt
Reagan, though the Government of Nica-

ragua have accepted the proposal for tlll
settlement of the dispute.

Nicaragua today is not only being atteg~
ked militarily, This small country is now,
being attacked economically by the U, §..
imperialist forces. The USA imposed
economic blockade in May 1985. A country;
of three million population struggling tq:
eliminate poverty is being attacked econo=
mically and militarily by the USA. Sq
far 4,000 people have been killed and 8,000
have been injured or kidnapped by the Uf»
financed mercenary group ‘Contras’. Thege

criminal activities must be condmned by thig
House.

Sir, in the Indian sub-continent, the
USA conspires to surround India with a ring
of reactionary governments subservient to ti
US imperialists. They are supplying sophis-
ticated arms to Pakistan for the purpose
of an aggression against India. The US
imperialists try to rouse chauvinistic feelings:
in India taking advantage of the ethnic:
conflict in Sri Lanka. They openly support
the internal secessionist forces in order to
divide and dismember our country. The
US imperialists are trying to have a ring
around India with hostile bases in Paklstan,

" Sri Lanka, Bangla Desh and Indian Ocean.

They have their permanent base in Diego
Garcia in the Indian Ocean. We all know
what the US did in Korea. what they did
in Vietnam, what they are doing in Afgha-
nistan and what they are doing in Israel to
throttle the Palestine Liberation Movement
The same game is being played by the US
imperialists in Nicaragua also.

The Government of India, being the
chairman of the Non-aligned Nations Move-
ment must come out in firm support of t}
Government of Nicaragua. It must ﬁrmly'
tell the US Government that hostile acts
against the Republic of Nicaragua must be
ended forthwith and it must really ully
all non-aligned countries and world opinion
in favour of Nicaragua’s heroic battle
peace, justice for safeguarding its terrltoria
integrity.

1 would like to conclude bym
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from a letter from the President of Nica-
“gagua, Mr. Savadera :

“The people of Nicaragua will con-
tinue to pay with their blood for their
right to peace and justice in the
conviction that reason and wisdom
must prevail over policies of force and
peace will become a reality in Central
America.”’

Sir, I appeal to hon. Minister through
you that we should move a Resolution from
this House in support of the struggle that
is being waged in Nicaragua against the im-
-perialists. The people of Nicaragua need our
moral support, economic support and all
types of support. So we must come forward
and cxpress our solidarity in support of
their stiuggle. With these words 1 conclude.

(Translation)

DR. G. S. RAJHANS (Jbhanjharpur) :
Mr. Deputy Speaker, Sir, I would like to
say somcthing in this regard. All the rele-
vant points on the subject have been touch-
ed by my friend. I would like to say only
this much that America always backs the
wrong horse. In Nicaragua, a legitimate
government is being harassed. Economic
aggression is worse than political aggres-
sion, because it affects slowly. America
is helping the guerillas and imposing
economic blockade as well. The sugar
which was being exported from Nicaragua
to various countries has now been stopped
resulting in collapse of the export business.

So much so that America is exerting
pressure on the World Bank not to help
Nicaragua. Nicaragua’s Government is a
democratic  Government. Yesterday,
during the discussion in Rajya Sabha I
was happy to note that the Government
of India had expressed her support to the
people and the Government of Nicaragua.
- Sir, time has now come when we must
support the Government of a democratic
country. In the past also we had Support-
ed China during her struggle against the
imperialist Government of Japan. What I
want to say is that the stand of the
Government of India is admirable. We
should join hands with the Government to
support the people of Nicaragua.
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As we have already said, we
strive to mobilise world opinion.
there had been no public opinf
Reagan’s Government would have bag
the Marcos Government and the &ifly
clected Aquino Government would it
have come to power. President ;
had no other option but to extend supptirt
to the Aquino Government The vofcs
raised here will be heard all over the
world,

We should differentiate between the
people and the Government of America,
There is a large section of the Amerfcen
people even now which does not like the
functioning of the American Government.
If we could mobilise public opinion
the matter, it would be a great morsl
support in the international sphere. T
the end I once again say that we have fuof§
sympathy with the people and the Goverh-
ment of Nicaragua,

13.00 hrs,
[English]

SHRI INDRAJIT GUPTA (Basirhat) :
Sir. I am gratificd that some time, however
brief it may be, has been allotted for this
very important discussion. I would have
been happy if the Government had agreed
to a unanimous Motion beisg adopted by
this House. But unfortunately, I have bee
told that that is not possible. So, we have
simply to cxpress our sentiments now.
There is nothing controversial in this sube
ject. This is a Parliament which is still the
Chairman of the Non-Aligned Movement,
And therefore, Nicaragua Sir, has every
right—as a claim I should say, on our active
support and solidarity in the struggle which
they are conducting against these growing
threats—aggressive  threats agginst theis:
independence and sovereignty. This kind
of subversive moves against many countrsf
are carricd on generally in a clandestii¢e
fashion. We have also been the vicitims no
it here. And even now, you sce, we cannot
do anything about the fact that inspite of
Mr. Bhagat’s saying the other day that we
have got hard evidence that terrorists are -
being trained across the border in Pakistan,
It appears that, we are helpless, we cannot .
do anything about it. It is all clandestine. -
Pakistani authorities do not admit it. There. -
are bases in Dicgo Garcia in the Indisa
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Ocean which obviously are a threat to us.
5 We bave had our Prime Minister assassina-
ted in this country. So, it is not difficult
..for us to understand that a small country
‘Jike Nicaragua which is positioned so
..pear the proximity of the United States of
America and has a population of only
_ three million people is being threatened
for the simple reason that the Dic-
tator who was there is a stooge Ameri-
.can. This gentleman Samoza has been
overthrown by the people there just like we
found Marcos being overthrown in the Phi-
lippines and Ducolian being overthrown in
Haiti. These U.S. imperialist dictators who
are totally isolated {rom their pecople will
be overthrown everywhere and in this case
Sir, now this new Government which is not a
communist Government—the Government of
Daniel Ortega—who is only 38 years old, the
President of the country. He is not a Com-
munist ; and that country is being threa-
tened, because they are members of the
non-aligned movement. They are against
imperialism. They are for defending their
freedom and independence.

Something was said a little while ago,
that Americans are saying that the Nicar-
aguans may ally, in fact, with other coun-
tries roundabout, and therefore it is neces-
sary to act in the interests of American
security, That is the pretext. But every-
body knows that a number of leading,
major countries of Jatin American coun-
tries, the Centrodora Group which consists
of Mexico, Panama, Columbia and Vene-
zuela has been for a long time now actively
trying to see that a peaceful, negotiated
gettlement is found, and these external
threats to the independence and sovereigaty
of countries of that region are countered
and stopped. These countries have been
supported by Brazil, Argentina, Peru and
Uruguay. Here, we have got eight major
countries of that continent. None of them
is a Communist country, or even a socialist
country. They are standing firmly on the
side of repelling external aggression and
external threats to that region, to their
continent.

Yy

™

Therefore, we know that the non-aligned
movement is the target of imperialism, We
have suffered for it, in our own country.
We are also being encircled. We know that
Mujib of Bangladesh, because of his crime
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aligned movement and having friendly
ties with India, was also put out of the
way.

13.06 hrs.

(Shrimati Basavarajeswari in the Chair)

Now, anothcr friend of India, Prime
Minister Olof Palme of Sweden who was
one of the six whom our Indian Govern-
ment took the initiative to get together as
the Group of Six which has been taking so
many initiatives all over the world in the
interests of peace, disarmament all that, has
also been killed. Of course, it is not pro-
ved who killed him. But we have every
reason to suspect some hidden hand. But
in America, there is no question of any
clandestine operation, The U.S. Congress
is being openly asked to vote an amount of
S 100 million to assist these counter-revolu-
tionaries who have run away from Nicar-
agua who were the hirelings of Samoza
before he was overthrown, and who are
now based in the neighbouring countries
of Costa Rica and Honduras and being
heavily armed and heavily financed by the
United States in order to strangulate this
Nicaragua liberation movement,

Therefore, all 1 would say, Madam, is
that we have recently established full dip-
lomatic relations with Nicaragua. Itis a
happy dcvelopment. And the Ambassador
of Nicaragua in our country, the lady whose
father was an Indian, a Bengali coming
from my State, has appealed and publicly
made a passionate appeal for help from India.
What she wants is not only moral and
political support. That, of course, we
will give ; but some material assistance too.
in the shape of, e.g. medicines, blood
plasma and so on. And they are not asking
for arms from us. But they are asking for
paper and pencil, because they want to
combat illiteracy. Imagine the priority a.
conutry like that is giving to the struggle
against illiteracy. Can’t we supply them
with paper and pencils even, offer them
medicines and clothing and other things
which they require in their struggle ?

Of course, there is no question of the
Government not extending its support to
a member of the nopn-aligned movementt
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which, if it is not countered in time, will
extend all over the world. It has already
got global dimensions ; and our own coun-
try is also a victim of that. But I would
like to know from the hon. Minister more
concretely, when he replies, as to what we
propose to do.

It is very good to make speeches here.
I regret that yesterday's debate in the Rajya
Sabha on the same subject has practically
been blacked out in the Press. There
is not a word about it in our great

national Press. 1 do not know what
kind of priorities our Press has got.
I do not blame the journalists

sitting in the gallery. but certainly the
people who manage and own these news-
papcrs. They arc not interested in these
matters at all. I hope that our House
will get better treatment at the hands of
of the Press. Anyway, I would like to know
from him more concretely—this is my last
suggestion—whether  Government would
support the idca of some sort of a Parlia-
mentarians’ Committee for Aid to Nicara-
gua being set up. It need not be an official
committece. It wlll be a non-official com-
mittee of parliamentarians belonging to all
different parties.

We are not concerned here with party
difference, and through that Pcommittee  we
can launch a movement of solidarity with
the people of Nicaragua and collection of
fund and material and other things can be
carried on ; and if necessary, I should say,
government should encourage and assist
some sorts of solidarity mission, a goodwill
solidarity mission, to be sent to Nicaragua
on behalf of the Parliament of India to go
there and express directly our support and
solidarity as we did in the case of China
when they werc fighting against Japanese
aggression in those days as we did in Spain
where Pandit Nchru went himself. There-
fore, there is no reason why even for this
great continent of Latin America with
whom in recent years we have built up
some kind of meaningful relationship, this
country which is being blockaded economi-
cally, militarily threatened and which is
asking us for our help, we should concretely
do something. I hope, the hon. Minister
inhis reply, will indicate that we are not
going to end simply by a pious resolution
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of support, but we will take some concrete
steps also. ‘

SHRI EDUARDO FALEIRO (Mor- .
mugao) : I join my colleagues here in ewe -
pressing appreciation for having this: .
debate on Nicaragua in this House. Nica-
ragua is a country far away from us. Also .
this debate was fixed at 6 o’clock today,
but it is doubly appreciated that the debate -
has taken place and has taken place at this
time shows our concern with the sitvation
in Nicaragua.

There is a broad consensus on foreign
policy issue in this House and however
much we may differ now and then on
domestic affairs, we have this consensus on
foreign policy, a consensus which was not
established yesterday, a consensus which
came even before we attained independence;
and the pillars of this consensus on foreign
policy are anti-imperialism, anti-colonialism’
and non-alignment movement. It is in this
context that a debate in this House is very
relevant. 1 am not one of those who is
consistently and for everything voicing
against anti-American city. 1 have great
admiration for many trades of the American
society and the American civilization. They’
have made a great contribution to the
world’s civilization. 1 have admiration
for the people of the United States.
It is also true that when it comes
to Latin America or Central America or
South America, these countries are know
as Banana Republics, becuse the food com-
panies of the United States used to exploit
them as though they were part of their
State ; they were always treated as some
sort of wvessels of the United States of
America ; and at all times, for the last
more than a century, since they attained
Independence, the United States adminis-
tration saw to it that they protect what is
now known, after Gen. Eisenhower’s term,
their military industrial complex, which
ruled really the United States, though there
may be a President named Reagan or anoe
ther President named Carter. But what
is permanent ? You see the President of
the United States is changing. But what
remained permanent is the General Blectric
Company, the Food Company ; and. all
these Companies constitute the industrial
military complex of the United States.
And the Pentagon which is part also of
the military industrial complex sees that
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American business interest is protected,
YThat is the crucial word in the American
foreign policy. In our foreign policy and
the:American foreign policy, there is only
one word that is business and only busi-
ness ; and that is how they are dictators
of all shades and types who have no
support of the people, who exploited the
poople in collusion with military industrial
complex, in joining military industrial
complex of the United States who ruled
these Central American and South Ameri-
can Republics known as Banana Republics
betause they were estates of the Food Com-
panty of the United States.

. One of the worst was this gentleman,
M. Samoza ; he was not one Samoza ; one
was bad enough; it was a family of Samozas
One would exploit and die and then the
son would succeed. Now that we are talking
about papa doc, and before papa doc we
had carlier papa docs in Haiti who were
made notrorious and famous. Some of these
people were never better for a moment
than the papa doc or the baby doc of Haiti.
New the people of Nicaragua got fed up
and overthrew Samoza ; and Samoza. the
father, the ruler, got his due dressing by
being killed not in Nicaragua but some-
where clse ; and these young people came
to power.

Now, what is Nicaragua ? Nicaragua is a
country of 3.5 million people, out of which
55 per cent of the population is below 16
years, Now, the position is this : the most
powerful country in the world, the United
$tates, isnow fighting the nation of Jews.
And are we to remain quiet ? Are we to
rémain silent ?

~ .Now, for the first time, in the histoty
of Nicaragua elections were held, democra-
tic elections were held, on the 4th Novem-
ber, 1984. And these elections were
supervised by the United Nations Organi-
sation, by a Swedish organization, by an
oeganization of countries which support
the United States generally in their foreign
policy, a non-governmental organization
whith supports the United States generally
in their foreign policy and this was accep-
ted by the United Nations that the elec-
tions were free and fair, and the present
Government came into being., It has been

. ftated ‘here that that Government is nota
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communist government. Actually, I think
that this is one of the countries in the
world which has the largest number of
Christian Priests as Ministers and one
generally does not expect Christian Priests
to be communists. It is a contradiction.
But the Foreign Minister is a Christiah
Priests, the Cultural Minister and the
seniormost - Minister there is a Christian
Priest.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B.R. BHAGAT) : They
are Gandhians. They are doing this for
rousing the conscience of the world.

SHRI EDUARDO FALEIRO : They
follow Mahatma Gandhi’s preachings.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI EDUARDO FALEIRO : I had
been there twice, Madam. once before
the elections were held and again after the
elections. I have seen with my own eyes
the things there. I need some more time,

I have seen the people rejoicing in the
villages, in the bar lobbies, and in their
quarters, on the victory of the Careao
Government when this Government of
yourg jpeople came into being and they
knew that Government had got to be
supported. What the United States and
Mr. Reagan are doing ? They are trying
to destory these people by their F-7's and
all such types of bombers which can go so
fast.

Since you have rung the bell, madam,
let me make some concrete suggestions.

I have seen that the aims of our fore-
ign policy are to advance our nationsl
interests, and to thereby reiterate our
commitment to the principle by which we
are bound, non-alignment, and non-intees
ference, etc. But what have we done
in support of the implementation of these
principles ?

Now, we have a minister who isa
political person, a minister who has been
a leader in the freedom struggle. There-
fore, the whole principle of non-alignment
and the policy, is a policy which has beea:
going on for some years now and our cons
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tribution—I am sorry to say—has been
ptecious little and little more than making
our-usual rhetoric speeches in the United
Natlons. We have not done much. We
have to do much more than what we have
done.

Now, look at the position of that small
country running into tremendous debts.
What have we done to help ? What have
we done to help them in their plight? I
understand that an economic mission is
going to Nicaragua. But what is the reason
for the delay ? The people of Nicaragua
—they talked to me—want a paper re-cycl-
ing machine. _They want a paper re-cyling
machine before our economic mission can
go there. This paper recycling machine
will cost less than the cost involved in the
trip of one member of the economic mission.
A team of seven members is going, I am
told. The people there are not asking
for money. The are asking for goods like
textiles, and so on and so forth.

Now, if we cannot give the various
things in time,—and this is something which
I said it before also—what is it we are
doing ?

I would like to say this much and I
have said it before in this House, Our dip-
lomats are as good as the best in the world,
even of the most developed country, But
our diplomats are not trained. We have
told them, we have followed this beautiful
peculiar British system of bureaucracy.
They are not trained. They are nt
supposed to be political people. But,
we are supposed to represent the
people of India. The people of India
are anti-imperialism and anti-colonialism,
having suffered under the colonial yoke.
And, therefore, through the people of
India we support in concrete terms the
people of Nicaragua. This is not done by
our diplomacy, because our diplomat
under the British pattern is not for the
people, our policy under the British pattern
is not for the pcople. And, we are trained
not to have any feelings. And, therefore,
Madam Chairman, I would say, let us forget
all this mumbo-jumbo of the economic
mission and all this type of appraoch which
go o for ever. Let us do something
immediately. Now, are we afraid of the
American people ? No. As our our late
Prime Minister Indiraji has shown we
should not be afraid of anybody, whether
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it is the United States, or the Soviet Union
we are not afraid of anybody. Pandit
Nehru said it and Shri Rajiv Gandhi ie
also doing the same thing. They are not
bothered whether it is the United States,
Soviet Union, China or anybody else. We
are firm on our principles. You should
be bothered only if we go against our
principles. 1 may say this much that there
are many countries which are allies of the
United States, and still helping the people
of Nicaragua. The EEC as a group is help-
ing the people of Nicaragua. When 1 was
there, I met the senior officer of the EEC
who was there to build houses under the
plan of EEC for the psople of Nicaragua.
Now, EEC, on November 12, at a meeting
in Luxemburg has decided and sanctioned
an economic package of aid to Nicara-
gua. Italy and Spain, two days ago,
have also agreed on a joint package of eco-

nomic assistance, Apart from this, Italy
individually. Spain, Germany, Denmark,
Sweden, Holland, Finland, France are

countries which belong to the western allia-
nce and support the United States generally
in its foreign policy, They are giving con-
crete governmental economic aid to Nicar-
agua, Now, let us also do something
concrete. ¥ implore of our Minister, who
is a political Minister, to help this country
so that our image stand high. :

Now, we are speaking about the embassy.
Let us give them some building or some
facilities so that they can function. Itisa
small country. Let us not go by this
baniya mentality, with due respect to all
baniyas who are present here. Let us come
forward and give a small help. We area
poor country. We can contribute less. But
whatever we have, we share with the people
of Nicaragua as we have shared with the
people of South Africa, the people of
SWAPO and the other oppressed and under-
priveleged people of the world.

PROF. K.K. TEWARY (Buxar) : 1
would like to begin with a quotation, which,
I suppose, will put the things in correct
perspective. This will reveal what Mre
Reagan and the American administration
under his leadership is trying to do not
only in Nicaragua but all over the world
and how his hegemonism, intervention
and interference is a general syndrome of
the aggressive and imperialist onslaught on
the freedom and integrity of the Third
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World countries. I quote this about Mr.
Reagan :

. ““He only works three to four hours a
day. He does not do his homework. He
does not read his briefing papers, It is
sinful that this man is President of the
United States.”

These observations were made by Mr.
Thomas P. O'Neill Jr.? Speaker, House of
Representatives. Through these observations
he has tried to focus the philosophy of
Reagan Administration which finds its
naked expression and manifestation in
Nicaragua. Nicaragua may be a small
counptry, but it needs help and we must
extend our help to it. But more than that,
Nicaragua has to be presented as the
symbol of resistance of imperialism because
American intervention and intervention
through coverted operations under CIA
leadcrship is taking place not only in
Nicaragua but also other parts of the world
as a whole including India. Nicaragua has
suffered the onslaught of American imperi-
alism. For the last eight years, it has been
highlighted how the hated Somoza regime
was overthrown not by the organised
communist group but by the people of
Nicaragua who had had enough of tyrannical,
barbaric regime lasting over 30 years. The
Americans used to treating the whole of
Central America as their private fishing
pond for promoting their interest in the
name of American security, They have been
imposing juntas headed by despicable
regimes lead by military dictators.

Madam, when we talk of Nicaragua and
the removal of Samoza, and what happa-
ned after that,, we are reminded of this
scenario, this phenomenon, in other coun-
tries as well. Mr. Indrajit Gupta was refer-
ring to baby doc and papa doc. More
than that what is happening is the geno-
cidal terror unleashed in South Africa.
Who are the people behind this genocidal
regime, the Pretoria regime, the racist regime,
and the continucd suppression of the people,

the freedom loving people” and their
struggle , their heroic struggle in
Namibia ? Who are behind the fascist

activitics of the Israclies, the massac re, but-
chery of the people of Palestine? So, these
are some of the symbols of American hege-
monism and also the way Nicaragua has been
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treated, We recall and. we shudder when we
recall the barbarities, systematic barbarities,
perpetrated on the people of Nicaragua
and how ports were mined, how economic
blockade was planned, and it is very signi-
ficant, to which reference ought to be made
during rthis debate. Nicaraguan Govern-
ment took this case of mining of the ports
to the International Court of Justice.
When the International Court of Justice
came out with its scathing indictment of
American intervention, then America quie-
tly said, ‘“We are not interested and hence-
fouth we are not going in any bilateral
dispute to the International Court of
Justice. On this matter, Madam, when CIA
started its operation, I would like to quote
the way Mr. Reagan tried to ignore even
American public opinion, even the State
apparatus, Senator Goldwater, who is no
friend of Third World countries. He is
die-hard bide-bound conservative. He
observed in a letter to Mr, William, Coscyn
the Chairman of CIA. says, and I qoute :

“*All this past weekend I've been trying
to figure out how I can most casily
tell you my feelings about the discovery
of the President having approved
mining some of the harbours of Cent-
ral America. It gets down to one little
simple phrase...... Y

It is rather unparliamentary, but since
I am quoting him, I must quote :

e

Further he says :

“Bill, this is no way to run a railroad
and I find myself in a hell of a quan-
dary...... The President has asked us to
back his foreign policy. Bill, how can
we back his foreign policy when we
don’t know what the hell he is doing?
Lebanon, yes, we all knew that he sent
troops over there. But mine the
harbours in Nicaragua? This is an act
violating international law. [t is an act
of war. For the life of me, I don’t see
how we are going to explain it.”

SHRI B.R. BHAGAT : He was a Presi-
dential candidate.

PROF. K. K. TEWARY : Yes, he was
a Presidential candidate, a very eminent
American personality, but the American _

Attt ety ot eyt —— S — ey

*#Not recorded.
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Government does not respect international
law. In violation of all international laws,
international treaties and conventions, they
are indulging in this kind of destabilisation,
this kind of intervention all over the world.
What is happening in Nicaragua is an
undeclared war. So, as the leader of the
Non-Aligned Group, what over we do, we
must do it immediately because an attempt
is being made to throttle this small
nation.

I must also draw the attention of the
House to the growing menace of American
imperialism, the way they are systemati-
cally trying to undermine the sovercignty
of nations, whether they are big or small,
the way they are trying to undermine the
authority of international bodies. They
have withdrawn from the International
Court of Justice. Now they are intro-
ducing a concept in the U.N. They are
saying that since they are funding the UN
and their contribution is the largest, there-
fore, there should be weighted voting for
them. They are saying that the importance
of a member nation wiil depend upon the
amount of its contribution and they have
passed a Resclution in their Congress say-
ing that from 1987 onwards they will not
be funding the U.N. So, this is an attempt
to undermine the authority of international
bodies and to throttle democratic forces
all over the world. Therefore it is impor-
tant that we join hands with other
countries in the world in putting muscles
into the fighting arms of the people of
Nicaragua because what Nicaraguans are
doing is, they are fizhting hard, they are in
the vanguard of resistance against the vile
attempt of American Imperialism to under-
mine the independence, sovereignty and inte-
grity of this nation. Madam, Mr. Gupta
made a reference to the murder of our
leader, Mrs. Gandhi. This is happening. The
leaders of such countries which are large,
which are comparatively more stable, are
being assassinated. Mrs. Gandhi is the
leader of the non-aligned world and one of
the tallest leaders in contemporary history
of the world. She was assassinated.
How significant it looks! This happend to
the only leader Olaf Palme from the indu-
strialised world who was the hope for the
third world countries and developing
countries, When we were in the U.N, she
stood as a towering personality and chal-
lenged the Amszricans on the concept of
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weighted voting, and said. ‘All right, about
your membership, you have to take the
decision. But about funds, all the countries
of the world, whether they are from the
third world countries or from the industri~
alised world, will get together and contri-
bute to sustain the U.N. Therefore,
Madam, in conclusion I would say that the
ugly designs of CIA are now visible all
over the world. In the end I would make
a request, I do not know why the Govern-
ment of India is not making public the
Hardgrave report about the expacted Killing
of Indira Gandhi. Hardgrave made a study
uvuder instruction of the State Department.
That report came out in 1983. The entire
Indian scenario was depicted; and it said
what will happen, how India will disinte-
grate after Indira Gandhi was assassinated
or killed That report is available in
America. That report was prepared by CiA. .
At least T do not have any doubt about the
involvement of CIA., As foreign hands
have been mentioned very often, the hand
of the CIA is there in the assassination of
Indira Gandhi. This report of Hairdgrave
must be made public in India. It should be
made available to the Members of this
House. In the end I would conclude by
saying that all the help that we can extend,
diplomatic and material, we should extend
to strengthea democracy and peaceful forces
in Nicaragua and we must resist, along
with Nicaragua, the onslaught of imp:ria-
list forces in that part of the world. With
these words I conclude.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) Madam Chairman, the time
allotted to me is vcry short and therefore

I will be very brief.

I want to draw the attention of this
House —and through you, the attention of
the Minister—to two vital points. One point
has already been dealt with by Mr. Faleiro.
That is about providing accommodation
for the Nicaraguan Embassy in India.
(Juterruption). They have made a request
but that has not been acceded to. I am not
going to dwell at lenght on this point.

AN HON. MEMBER : From Housiog
Committee accommodation can be provi-
ded !

SHRI SAIFUDDIN CHOWDHARY :
We always support them; and the whole
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eountry will support them. You give them
accommodation and people will take it
very happily; there is nothing wrong in
that.

The second point to which I want to
draw your attention, Mr. Foreiga Minister,
is whether the Government of Nicaragua
has requested our Government to send a
pon-aligned team mainly consisting of
delegates from India who will be moving
with the Contadora Group. They think
that will be very much helpful to them as
they consider India as one of the great
countries that can make an impact in that
situation and that will help to repel the
American conspiracy, the imperialist cons-
piracy that is there. I want to know
whether that request has been made by
them and if so, what is the reaction of our
government to that request.

These two poinis I want to make and
I don’t want to make a speech. Our heart
goes to them and we  want to see
that our Government takes all possible
steps to stand by them and to express our
solidarity with them.

With these words, I conclude.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Madam, the people of
Nicaragua are under series of strains ever
since they gained their democratic setup,
and on 19th of July 1979 they wcre able to
have their own, but the U.S.A. has been
able to pressrurise them to the mining of
the ports through various other measures,
the details of which have been given by
our friends.

I had the occasion of attending an
International Conference on Nicaragua in
Lisban in 1984 as a delegate of the AICC
and 1 remember the volume of opinion
that was in favour of Nicaraguan struggle.
It was an sight to see one delegate after
apother coming forward to support the
heroic struggle as we heard in rapt atten-
"tion one of the speeches made by one of
.the important Ministers from that country
iwhat had been the cause of that struggle,
;The House may know that as many as
12,817 Nicaraguans had been killed in this
(1eroic struggle, 3,020 had been injured,
3,825 had been kidnapped and 73,000
seople had been displaced. These are the
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human losses, and in economic terms § 306
million had been the loss in one year onfy.
So, coming out of the Spanish struggte
and domination Nicaraguans thought thilt
they would be able to have their own ¥a$
in this free world. But located as they &
in the Central portion of this Americh,
North America on the one side and Sotith
America on the other side, these Sor 6
small nations have to strive for their strg-
ggle and it is very difficult for them -to
withstand their pressures because it
ironical to say that America is putting all
sorts of pressures most of the machinery in
Nicaragua is of American design, most of
the things that they are building, machines
etc., are manufactured in America and ti}l
the other day the U.S. Goveroment is °
fleecing the economy of this small conntry
and now they are putting all sorts of hurd-
les in their wg

PROF. MADHU DANDAVATE :
American designs are very large.

PROF. NARAIN CHAND PARASHAR:
Their designs are both wiys, As is corrobo-
rated by Prof. Madhu Danavate, dcsigns in

the sense of mechanics and designs
in  the sense of diplomacy.
That is all the trouble with U.S. Under

the international opinion the Nicaraguans

wer able to have the reference to the Intere
national Court of Justice, they were able to

hold elections and the results were in these

favour. This Sandanista National Libera-

tion Front, the Party that is carrying on

the government at present, was returned

with majority and it was also supervised by

certain outsido agencies—- it was a fool-

proof system, it was a good election, but

it is very ironical that the U.S. should not .
respect the verdict of the electorate, they

should not respect their reference to the

World Court, they should not respect the
opinion of the international intellectuals,

they should not respect anything except

their own wild desire to overthrow this

couniry and make it the base for CIA. .

Madam, India as the Chairman of the
Non Ailgned Movement should come for-
ward with some positive steps. It is not
only that we pass resolutions or make
speeches supporting the heroic struggle in
Nicaragua but something real we should
do. 1 would be happy that the struggle of
this small but brave country is recognised



3i3 Dls.' Re : Situation

us and some sopt of pa:hamontary
group. is sent there to boost their morale.
atever small things they want—which
mnot weapons, which are not ammunij-
tion, which are not fighter planes— but if,
want pencils and papers and things
of that type in fighting illiteracy, well that
gheuld be our concern. Asa developing
gountry, we should be able to come for-
ward and extend a helping hand to them.
§9, Madam, in this hour of struggle of the
peeple of Nicaragua, they have established
tic relations with us. It is a happy.
¢ainpidence that the Madam Ambassador
that country is one of us, in the
gense that her father was an Indian. This
is. also another proof of the solidarity
India and Nicaragua and they have
p.rticularly chosen her to represent that
country in India. We welcome her appoint-
ment and we welcome the sentiment. Let
e whole House of the various Parties and
Groups rise in one voice.

PROF. MADHU DANDAVATE : No
Member can refer to anyone in the
gallery. ‘

PROF. NARAIN CHAND PARASHAR:
I say, the whole section of the House. 1
do not refer to the section which Prof.
Pandavate is always in mind. I only refer
to all those Members in this House to join
and raise our voice together and have a firm
resolve to help this small but brave coun-
try. We join those of our friends who are
helping them toget out of this trouble.
No amount of pressure from the United
States—- the mining of the ports, the send-
tog of mercenaries, the giving of ammuni-
tion to these so called fighters wkom they
are sending from United States to desta-
bilise that country—will help against the
strong public opinion that stands for a
united, strong, stable and democratic
Nicaragua, for which we all support,

SHRI S. JAIPAL REDDY (Mahbubna-
gar) : Madam Chairman, we have secured
our own political independénce after deca-
des of great struggle. We are, therefore,
fully alive to the value of political inde-
pendence of a nation, It is really unfortu-
nate that the United States of America
which secured its own freedom more than 2
centuries back should now threaten the
independence of so many countrics around
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the world, more particularly, all count-
ries In South America. It is all the more
unfortunate that the United States of
America should still be obsessed with its
own obsolete doctrine, known as Monroe
Doctrine which tends to treat all countries
in the South America as a sphere of its
own influence.

. In pursuance of that doctrine, I sups
pose, the Reagan Administration is now
seeking sanction of hundred million dollars
from the U.S. Congress to aid the contrast
in Nicaragua. I do not know what happe-
ned to the democracts in the British and
the United States for 30 years, when dicta-
torial- regime was ruling the roost inm
Nicaragua. We know fully well that in
addition to the 100 million dollars which
he is now seeking, the Administration has
already spent more than 70 million dollars
between 1979 and 1984 to destabilise the
progressive and democratic regime in
Nicaragua. This is not the first instance:
The memory of Bay of Bigs region is still
fresh in our minds. We also know how d
democratically elected leader was killed in
Chile "in cold blood and how the United
States of America is blatantly interfering
in El Salvadaor and other countries. It is
but right that our Government should
support the peace initiatives of the Conto-
dora group. But mere diplomatic support,
as Mr. Faleiro rightly emphasised will not
suffice. We must also extend economic
assistance to this small country which has
been fighting the mightiest nation on earth
ina very brave and heroic fashio>n. T am
sure, like the brave Vietnamese, Nicaragua
will also surely teach a lesson to the United
States.

Tt is unfortunate, Madam Chairman, in
this year 1986 which has been designated
as the Year of International Peace, we are
spending more than 970 billions of dollars
on armaments. A large part of thisis spent
by the United States. The United States
has been trying to threaten the regime in
Nicaragua through economic blockade. 1
do not know why President Reagan who
hesitates so much to take recourse to eco-
nomic blockade in the South Africa, should
resort to economic blockade of Nicaragua
so readily,

It is, in fact, necessary that India.a-
the leader of the Non-Aligned Movements
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ghould take initiative to defend the free-
dom of one of the truly Non-Aligned
countries, Nicaragua. We, the Janata Party
will do everything in our power to support
the Government in any move to defend and
preserve and protect the freedom of Nica-
raguan people, as a nation.

MR. CHAIRMAN : Shri Harigh Rawat-
two minutes. Afterwards, the Minister will
reply, He will be the last speaker.

[Translation]

SHRI HARISH RAWAT (Almora):
Madam Chairperson, I would like to con-
gratulate my friend Shri Ajay Mushran
for providing an opportunity to express
our emotional solidarity with the people
and the democratic Government of Nicar-
agua. Today, what is happening in Nic-
aragua cannot be justified in anyway.
America is trying to souff out democracy
in Nicaragua in the same way as it inter-
fered in the affairs of Grenada, Chile- and
many other countries, We should piay
to God in this Parliament to provide
strength to the people of Nicaragua to
face American threat as was done by the
brave people of Vietnam.

Madam, the hon. Minister of External
Affairs has done some remarkable work
and his statement on Srilanka—which might
have been criticised in Srilanka and attempts
might have been made to vilify him but
the Indian people feel that his statement
reflected their feelings. I am fully confident
that he will express our emotional solidarity
with the people of Nicaragua in the same
. way. 1also request the Government to
extend financial assistance to Nicaragua
which may be expected by her from India.

Madam, the economy of Nicaragua
was mainly based on the export of coffee,
banana and other raw material to America,
but now the embargo imposed by America
is adversly affecting the ec'momy of the
country. I would, therefore, request the
Government of India and the hon. Minister
to extend economic assistance, medical
assistance and assistance in the field of
education or any other field, where it is
needed, to Nicaragua. The people of India
and this ‘House will support the hon,
Minister in this noble cause.
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THE MINISTBER OF EXTERNAL
AFFAIRS (SHRI B.R. BHAGAT) : Madam
Chairman, Nicaragua is engaged in a 1fé
and death struggle for independence and
sovereignty and it is a matter of pride to
witness this morning the total solidarity
of the people of all sections of the House.
This is in our glorious tradition that India
has the most shining record not only for
fighting for its own freedom but for alway¥
coming to the help of any nation, big of
small, in any part of the globe and expres-
sing solidarity and support in their struggle
for independence. This is our attitude to
Nicaragua as well. This is the example
of a small country of 3 million, of a very
lion-hearted will of the people, strong will,
that they will sacrifice everything but not
their freedom and independence.

I am happy that the House has expre-
ssed its solidarity, It will certainly boost
the morale of the people of Nicaragua,
the Great and the heroic people of Nicar-
agua who are engaged in glorious struggle
for freedom.

The hon. Members have suggested
rightly that we must not only express pious
sentiments and even pass resolutions but
do something concrete to help the people.
It is a right approach. India as a
country treats Nicaragua as a very close
friend and a colleague in the non-aligned
movement., It is a very valued colleague
in the non-aligned movement. Through
its struggle for its independence and sover-
eignty, Nicaragua is fighting for the basic
principles of non-alignment movement and
India has been trying to give all assistance
possible. We have already provided medi-
cal assistance which is needed by Nicar-
aguan people, medical supplies of Rs. one
lakh we have sent. We are sending......

PROF. K.K. TEWARY: It
meagre.

SHRI B.R. BHAGAT : We are senduu

a techno-economic team.

SHRI INDRAIJIT GUPTA : Why"' are
you not providing the Embassy wlt’h
accommodation ?

is too

SHRI B.R. BHAGAT :

I am coming
to that, ' '

{
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We are sending a techno-economic team
this month so as to work out the arcas of
emall-scale sector and other diversified
areas in agriculture and other facilities so
as to develop and diversify the economic
cause. Apart from military intervention
and subversion, Nicaragua is facing a very
big challenge of economic pressures and
blockade.

Nicaragua is a resource rich country
with hard working people. Today
it has an economic strength that it

can build up an export of a billion
doNars. It achieved exports of 300
‘million dollars. But, today it has come
down to less than 100.million dollars and
we have to help Nijcaragua in building up
its economy along with other friends in
the non-alignment movement.

So far as the question of providing
assistance in opening a Mission is con-
cerned, we are examining and there are
various delicate matters in this. But
certainly I assure the hon. Member that
this matter is very much in our considera-
tion at the moment and we will try to do
all that is possible to help their Embassy
function in an effective manner here.

As the hon. Members have said, the
situation today is centred not only in
Nicaragua but, in and around Nicaragua,
of total destabilisation, of confrontation,
of military action and of military conflict.
And it is a source of great concern to the
entire international community particularly
during the last five years and the hon
Members will recollect that one of the first
acts of the Prime Minister when he
took over as the Chairman of the
Non-aligned Movement was to issue a
Statement expressing grave concern at the
escalating tensions in Central America and
the threat of an armed conflict in the
region, specially, in and around Nicar-

SHRI INDRAIJIT GUPTA : Who is
responsible for this escalation tension ? It
is not escalating by itself. Somebody is
esclating it, Who is that ?

SHRI B.R. BHAGAT : ...which poses a
danger to the sovereigaty, independence and
the territorial integrity of the countries of
the region, the regional stability as well
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as threatening global peace and security.
This engaged our attention right from the
beginning and the Delhi Summit in 1983
expressed grave concern at the threat to the
sovereignty, integrity and independence of
Nicaragua. o

The last meeting of the Bureau of
the Foreign Ministers of the Non-aligned
Movement held in Luanda- in- September
1985—1 am giving the sequence—passed a
resolution that in this regard—that is in
regard to the serious conflict in Nicaragua
—they urged the Government of United
States to renew bilateral talks with the
Government of Nicaragua with a view to
achiving a concrete agreement on the above-
mentioned basis, The basis is to give up
the policy of confrontation, economic
pressures, intervention, inteference and

start the process of conciliation and satis-

factory and peaceful solution as a result
of negotiations because the position today
is that both Nicaragua and the United
States have diplomatic relations. They have
not broken off diplomatic relations. They
have ongoing normal relations and, there-
fore, there is no reason why this question
cannot be solved.

It is a happy sign that despite the fact
that the administration last year asked for
assistance having both components, the
military as well as economic. the Congress
there not only cut down the amount of
assistance to only 27 million dollars but
also climinated altogethr the element of
military assistance, Military assistance was
rejected by the Congress and only humani-
tarian aid, that is, mainly economic assis-
tance was sanctioned., This year the
administration has asked for 100 million
dollars assistance—both military and econo-

PROF. K.K. TEWARY : But this aid
is being given to those who are called

freedom fighters although they are the
thugs.

SHRI B.R. BHAGAT: I know that. There
are clements in the American opinion also
who are for a peaceful process, who reco-
gnises the legitimacy of the government,
who recognises the Nicaraguan government
as a legally constituted government and that
interference in any measures amounts to an
interference in the internal affairs of a Gove-
ronment and destabilising that government.
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We only hope that this year also as they
did last year, the Congress will not
only reduce the amount considerably but
also take away the military component.
Therefore, we have to keep on the pres-

SHRI AJAY MUSHRAN : Mr. Faleiro
has made a very valid point. You have
rightly proposed to send a team to Nicar-
pgua to assess what help they want. But
would it be possible to send a token amount
of economic assistance immediately ?

14.00 hrs,

They demand immediate economic
assistance’ Would you like to comment on

this ?

SHRI B. R. BHAGAT: Thisisas a
gesult of the discussions with the foreign
Ministers we had here. This Mission is
going to identify areas of development and
&iscuss project mutually agreed to. They
do not ask for a token help. We are not
going to give only token help. T assure the
hon. Members of this House that we will
do all that is possible. There is no constraint
on our part or on our will. We will do
everything possible. The only constraint
is our capacity and, subject to that, we
will do and I agree and you also know that
their demands are not very big. But we
can work out a satisfactory package with the
team. This was agreed to mutally, If they
wanted an ad hoc aid like one lakh—we con-
sider it very small—but they wanted imme-
diately something to be sent...

(Interruptions)

PROF. G.G. SWELL : Tt should be one
milion at least,

SHRI B.R. BHAGAT : They may not
need one million of medical assistance.

PROF. G.G. SWELL : Not only medi-
cal, but oth.r things also.
(Interruptions)

SHRI B. R. BHAGAT : This is the
function of the team. I appreciate the
feelings of the House and take into
account the sentiments of the hon. Mem-
bers ; and we tiy to provide as mush as

possible.
(Interruptions)
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MR. CHAIRMAN 1 do not want aany
interruptions. Let the hon. Minister com-
plete.

SHRI B.R. BHAGAT : Another posi-
tive development has been that there iga
section of the American people and the
Congress, you know, rejecting the process
of military intervention into any other coun-
try. Everything is because of the on-going
activities in the Non-aligned Movement.
The activities in the region of these are
contributory, A positive reason mentioned
by Shri Indrajit Gupta is the ‘*Contadora
Group” j.e. Mexico, Panama, Columbia and
Venezuela which engaged themselves in the
process that this matter should be settled
not only this matter but also the situation
in the Central American region as a whole
involving all of the region, all matters
of conflict, should be settled peacefully.
To this the Government of United States
of America is also a party. They have
agreed, in principle, and they support the
Contadora Group’s process of peaceful
settlement of the problems.

(Interruptions)

MR, CHAIRMAN : No
please.

interruptions

SHRI B. R. BHAGAT : Please do not
put words into my mouth. Let me give my
expression, I am trying to put things in
as clear and positive manner as possible.

Secondly, in order to help this, there
was a separate group of the four
important democratic countries of Latin
America in the region—Argentina, Brazil,
Peru and Uruguay—and they all said that
they must process it so that the whole
region as a whole is stabilised, because it
accepted the principle that the situation in
and around Nicaragua is fraught with dan-
gers to world peace and stability and not
only of the regional stability but the global
peace and stability This process must be
first initiated by the Contadora grouplthat
all conflicts in the region should be settled
peacefully through negotiations and not
through any intervention cither by military
or economic process. To subvert any coun-
try's freedom in the region is a dangerous
process and must be rejected.

Similarly, Sir, in a declaration
on the occasion of the Central

issued
American
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Foreign Ministers, Conference of these
cight countries, they met at Cara Balled,
and there the Foreign Ministers issued a
statement and gave a charter, what was
called ““Contadora Message’’, and under-
lined specifically that these were the pro-
cesses in which mattersof conflicts in the
region should be settled and they
are all peaceful matters and they totally
rejected any military intervention or any
confrontation or intervention. But, all
the same, the people of Nicaragua face
enormous difficulties. The intervention,
the economic pressures, military confronta-
tions, internal subversion and conflicts, go
on. We attach the highest importance to
the righi of all people freely to choose their
own path of social, political and economic
development. This is an important non-
aligned principle. What will be the govern-
ment of a country, it is for the people of
that country, in exercise of their free will,
to decide. We are not concerned with the
ideology. It is the people who will deter-
mine the ideology and the complexion and
colour of the country. It is not for any
other government or any outside govern-
ment, big or small, to say that this govern-
ment should be of that variety or should
follow this ideologv, One of the reasons
for the trouble in this region is the negat-
ing of this principle, When we try to
determine the composition of a government
the ideology of a government through out-
side pressure, then this principle or process
is negated, and this is one of the reasons for
the trouble in Central America. We have to
ensure that there is nn such interference
from outside in this matter.

The hopes reposed by the international
community in the efforts of the Contadora
countries are far from being realised. We
have still to go a long way. On the one
hand we hope that the solidarity expressed
by the people and the Parliament of India
will give an impetus to this process of

14.09 brs.
[MR. DEPUTY SPEAKER in the Chair]

peaceful settlement and negotiations and
the Contadora process. Thec scarch for a
negotiated political solution to this region’s
problem, it should be realised, has been
obstructed by fresh difficulties and renewed

pressuics. We are hopeful, however, that
the ~allentive will of the neonle of Central
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Amerlca will ultimately triumph and over-
come the present obstacles to the peace
efforts. 1t is difficult to visualise an alter-
native to the intensifying of the Contadora
process. It is equally necessary that it con-
tinues to address itself to the basic issues
at stake. Therefore, finally we hope that
the current deadloc_k in the » peace process
can be solved to mutual satisfaction through
the joint efforts of the concerned countries,
Failure to do so will not only have tragic
consequences for the people of Central
America but also carry dangerous portents
for global peace and security. In these
difficult days—the Members™ have already
expressed their solidarity—we extend to the
Government and the people of Nicaragua
the support and solidarity of the Govern-
ment and the peoplc of India.

SHRI SAIFUDDIN CHOWDHARY
May I seek one clarification ?

MR. DEPUTY SPEAKER : No. No
clarification. I cannot allow. We are now
taking up General Discussion on th= Gene-
ral Budget......

(Interruption)

SHRI SAIFUDDIN CHOWDHARY :
only one minute.

MR. DEPUTY-SPEAKER : No. I am
calling Shri Madhav Reddi,

SHRI AMAL DATTA (Diamond Har-
bour) : Sir, we have been told that Presi-
dent’s rule has been imposed in Kashmir.
PTI and UNI have already circulated this
news. We have not been told anything in
this House. The Home Minister should
come and inform this Housc.

(Interruyitions)

MR. DEPUTY SPEAKER : We have
not received anything yet. How do we know
that this news is authentic ?

(Interruptions)
AN HON. MEMBER : Why don’t you
ask the Home Minister to make a state-
ment ?

DR. DATTA SAMANT (Bombay
South Central) : The news agency has alre-
ady announced it, Sir.

MR. DEPUTY SPEAKER : If there is
anything, they will come and announce,

(Interrurtion\)
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MR. DEPUTY SPEAKER i Without
knowing how can you say it? So many
things are circulated outside. If at all
there is anything, he will come and annou-
nce.

(Interruptions)

AN HON. MEMBER : Tomorrow and
the day after are holidays. So it should be
done today.

MR. DEPUTY SPEAKER : If at all
there is anything, he will definitely come.
(Interruptions)— Whom have 1 to direct
now ?

SHRI BASUDEB ACHARIA (Bankura):
When the Parliament is in session, the
Home Minister should make a statement.

MR. DEPUTY SPEAKER : If there
is anything, he will definitely come.

SHRI C. MADHAYV REDDI (Adilabad):
You con direct the Paliamentary Affairs
Minister to convey this to the Home Mini-
ter and let him make a statement.

MR. DEPUTY SPEAKER : Mr. Mini-
ster, they are telling that already the news
is in circulation. Please convey it.

SHRI BHATTAM SRIRAMA MURTY
(Viskhapatnam) : The actual facts must be
made known to the House.

SHRI H.A. DORA (Srikakulam) :
a fact that President’s rule
Kashmir ?

Is it
is imposed in

(Interruptions)

GENERAL BUDGET, 1986-87—
GENERAL DISCUSSION

14.13 hrs.
[English]

MR. DEPUTY SPEAKER : Now we
take up general discussion on thc Budget.

Shri C. Madhav Reddi to initiate the dis-
cussion.

SHRI C. MADHAYV REDDI (Adilabad):
Sir, it is my misfortune to speak on the
general budget at a time when there is so
much commotion in the House and at a
time when the Finance Minister himself is
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absent when I am initiating the debate and

explaining the various approaches to the
budget,
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT): The Finance
Minister spoke to me personally that he is
to attend the funeral of one of his closest
relatives. It was rather unavoidable.

MR. DEPUTY SPEAKER : The Fina.
nce Minister is having some engagement.
Shri Janardhana Poojary is here. The Fina-
nce Minister will also come.

SHRI MADHAYV REDDI : The debate
on the general budget is losing its impor-
tance hecause the debate is being taken up
at a time when hardly one hour is left and
the House is going to take the Private
Members® Business. The hon. Finance
Minister is also not present here
when the various aspects of the budget are
being initiated and debated. That only
shows that we are not giving too much
importance to this debate.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Sir, I am
sorry to state that the Finance Minister
has gone to attend the funeral of one of his
closest relatives.

SHRI C. MADHAV REDDI : You
could have taken up the discussion on
Monday. There is no hurry about.

Sir, I rise to comment on the general
budget which was presented by the Finance
Minister on the 28th February. It was a
very long speech I think the longest speech
ever delivered on the floor of this House
by any Finance Minister right from Shri
John Mathai and Shri Chintamani Deshmukh.
It went on for two hours fifteen minutes.
It was a long speech, long in promises
and very short in performance ?

Sir, since the presentation of this
Budget several comments have appeared
in the Press. The Finance Minister
addressed a post-Budget press conference
and tried to explain the salient features
of the Budget. It has been variously
described by various leaders and the
institutions saying that itisa structura-
list budget, it is a poor man's budgte
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and somebody said it is a Tinker’s budget.
I do not know whether the Finance
Minister is a structuralist or a tinkecrer.
One thing is very clear. This is pre-
eminently a populist budget.

Sir, the Finance Minister said that
this year there was a quantum jump in
the allocation to the weaker sections,
viz., a rise of about 64 per cent. Iam
very happy that the Government has
rencwed its interest in the weaker sections
after freezing the allocation last year,
Last year while speaking after the budget
to the Press the Finance Minister observed:
‘“That  anti-poverty programmes are
only a sabu to the conscience. They

prevent social tension from reaching a
boiling point.” That is the only objective.
If you are taking up  anti-poverty

programmes it is because you feel if you
do not do it the social tension will go
to the boiling point.  “Ultimately the
problems of poverty and unemployment
have to be overcome through high growth
rate * This was the philosophy of the
budget last year. That is the reason
why the allocation on the weaker sections

was freezed.

Now, Sir, the conscience of the
Government must have been pricking
quite a lot for the last one year that they
thought it fit to include such a big
allocation for the wecaker sections. We
are very happy about it and the criticism
of the Prime Minister in the other
House that the Opposition did pot
applaud when this was announced by the
Finance Minister in this House is in a
very bad taste. If the Government
wants that Opposition should applaud
and praise certainly the programmes must
be praiseworthy. It is our duty to
criticise the Government. It is our
duty to pick the holes to find out where
you are wrong. Why should you be so
touchy when we do not applaud some of
your schemes ?

SHRI H.K.L. BHAGAT : 1 think your
job is only criticise the Government.

SHRI C. MADHAV REDDI: Our
job is to criticise you when you fail to do
right work for the people. We are here
certainly to criticise but it does not mean
that we are here only to criticise. We have
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been also supporting the policies of the
Government. On the Floor of the House
on several occasions we have come out
with full support to the Government.
We have never opposed everything that
the Government brought forward. So, it
is wrong to say that we are irresponsible or
we have no sense of duty and that we are
criticising on each and every matter.

I am very happy that 65 per cent
increase is there in the allocaction for the
weaker sections this year. I am going to tell
you in the course of myspeech, that some
of the schemes taken up by the Gvern-
ment are very good and wc are here to
support the Government, but there are
various aspects which need very very careful
scrutiny. That I will also tell you while
making my observations.

If you just scratch the thin layer of
this populist and pro-rich budget, we will
know that itisa very good exercise for
public deception. I would praise the
Finance Minister for framing the budget
in such a way that the cntire budget is
wrapped in a very thin layer of populism.

What do we find? What are the
realities 7 When we unwrap the layer,
what do we notice? I would try to
explain one by one, item by item, where
we have gone wrong and what are the
policics that we are pursuing today,

whether they are pro-poor or whether
they are pro-rich. I will come to that
later.

Let us take the first point, the growth
rate. The Finance Minister said that this
year he expected a growth rate of 45to §
per cent of the GNP. [ remember, last
year also, he referred and said that our
growth rate was going to be 4 per cent.
But ultimately, when the figures
come, it was only 3.5 per cent.
We cannot deny this. These are the
facts.

Several such assumptions had bzen
made in the past by the other Finance
Ministers and every time the growth rate
was sliding to 3.5 per cent. This year he
says that the growth rate is going to be
45 to 5 per cent. I am afraid, I am
going to prove with the figures that I have
been supplied by very reliable sources that
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sources that again we are going to slide
back into 3.5 per cent or a little more
than that this year also. When I say
this, I am reminded of a very apt remark by
late Prof Rai Krishan, a very eminent
economist. Every time he used to say that
our growth rate is a ‘Hindu growth rate.”
Like Hindu society, which is a stagnant
society, our growth rate is also stagnant
for the last several years at 3.5 per cent.

Last year, when the Finance Minister
mentioned about increase in the growth
rate, I was very happy and I thought that
we would now be able to achieve 4 per
cent growth rate ; we were going to break
the 3.5 per cent barrier. 1thought, here
was the Alexandra the Great, who was
going to cut the Gordian knot. But what
happened 7 The curse remained, the
Gotdian knot remained and our growth
rate, whatever you might plan, remained
at 3.5 per ccnt. Qur economy is stagnant,
This is the sum total of the whole
economic policy.

Now the Finance Minister was vexing

eloquence about his concern for the
common man. Let us see what are the
things which are there in the DBudget

meant for the common man. If you take
the price risc, we have discussed this
subject on the floor of this House, It was
pointed out that becausc of the increase
in the administered priccs, there was an
abnormal increase in the cost of living.
But the Finance Minister claimed that the
cost of living index showed that the
index of wholesale  prices have come down
this year by 2 per cent., Last year
it was 5.5 per cent and he claimed that
this has come down to 3.5 per cent this
year. How .has it happened 7 Well,
this itself is a disputed figure because we
are not going by the consumer price
index. We are going by the wholesale
price index. It has come down to 3.5
per cent as claimed and that is the reason
why the Government was able to check
the price line, To say that there was no
increase in prices was actually not a fact.
Everybody knows how prices have gone
up. Even assuming that this claim is
correct and that the price index is 2 per
cent Jower than the last year, let us see
how it was achicved and at what cost.

The Finance Minister was very anxious
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to see that whatever assurance that he
makes on the floor of the House ultimately
come true. He will do anything for that.
I must appreciate that sentiment. But
what did he do? He allowed massive
imports of several essential commodities such
as sugar, edible oils and steel and many
other of commodities. Because of the
massive imports, which were much more
than the imports of the earlier years, it was
possible for the Government to hold the
price line to s)me extent. But at what
cost 7 At the cost of losing our valuable
foreign exchange to  the extent of
Rs. 7,000 crores. This is our deficit today.
Our balance of payment position is so
bad and our trade deficit today stands at
about Rs. 7,000 crores. Next year you
cannot do it. You cannot hold the price
line. You cannot also contain the
consumption internally. Then  what
happens ? There will be less and less goods
and more and more demand. And there
will also be the cumulative effect of the
last three years’ decficit finance. As we
all know, the deficit financing of a particu-
lar year is not reflected immediately in the
following year. It takes time bccause of
the money muliiplicr effect and the
cffect of these three years of deficit financ-
ing is certainly going to show next year.
I am sure the prices are going to rise and
and the price index will be up by about 6 or
even 7 per cenl.

Now coming to the ideals of equity
and social justice, the Finance Minister was
quoting the Prime Minister that our growth
and development should be accompanied
with equity and social justice, I am not
referring to several aspects which have a
direct bearing on the social justice. I would

like to illustrate only one or two
points,

Firstly, what was the effect of this
liberalisation which was started last year?
The Finance Minister believes that the
growth can be achieved only if there is a
free wind of competition. That is the reason
why this liberalisation is taking place. Now
the point is that if the free wind for compe-
tition is allowed, as has been allowed last
year, what effect will then be on the indus-
trial front. We have delicensed several
industries. We have allowed the monopoly
house to set up industries on various sec-
tors. Because of the removal of restrictions,
what happen ? What is the result of this
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policy? Ultimately, what was the result of
the liberalisation will be known if we just
see. the effect of it in the economy. How
many industries have come because of the
liberalisation started by bigbusiness houses ?
Big business houses have obtained licenses
in respect of hundreds of industries which
have not been earlier open for them,
Similarly, they have got the concession
regarding the capacity re-endorsement.

Then, restrictions regarding the manu-
facturing of industrial items which were
hitherto  reserved for the Small Scale
Sector, they have also gone to the big
business houses. 250 items which were res-
erved for the small scale sector have been
dereserved. As a result of this, the major
industries have taken full advantage of it.
They have started the industries. The
industrics like matches for which high
technology is not required, for which
there was 2 ban in all these years, as this
industry was reserved only fora small
scale sector, today the big business houses
are coming forward and scttirg up indust-
ries like these.

In th: field of high technology *Yes’,
you have given some concessions. It may
be justified. But how can you justify the
dereserving of the units like matches. As
against this, what have you done? What
are the concessions that you have extended
to the small scale sector?

It was pointed out that MODVAT
Scheme is going to help us. But certain
excise concessions have been extended to
the small scale industries. Though it is
doubtful to what class of small scale indus-
tries it will benefit. I am sure this is going
to benefit the bigger ones in the small scale
sector. The smaller ones will be deprived of
the existing benefit. We were told that a
fund has bcen created under the IDBI to
help the small scale industries. I do not

know what type of fund is this, How this
is going to help the small scale industry?
Because the small scale industry is already
assisted in various schemes. Finances are
available from the IDBI under the refin-
ance scheme and so on and so forth. Unless
this fund is to be utilised for reviving the
sick ‘units in the small scale - industries
‘which are 1 lakh in number, I do not know
~ whether this fund is going to be of any use
tous.

oo

Certain small concessions have been
given to the small people and certain
schemes have been taken up to benefit cer-
tain small sections and particularly the
urban poor people, the Cobblers, the Rick-
shawpullers the Washermen, the Barbers
and so on and so forth. These are the
schemes for the small people which you
wanted to take up. These schemes are on
the periphery only to see that you should
be able to balance the big concessions
which you are giving to the monopolists.
The object of helping the small people to
the extent they are going to be bencfit we
are happy. But I want to tell you that all
this is being done at the periphery only to
see that it would not appear as if this is a
big man’s Budget. After all, how many
people are going to benefit? How many
people are going to get any advantage out
of these schemes mentioned in the
Budget?

I come to the question of diversion of
funds. We were told that the State were
getting a very large chunk of funds from
the Centre. It was told that a total sum
of about Rs, 20,000 crores would be trans-
ferred to the States, and that this was a
very big thing, becaues it was a rise of
about 229, over last year. While we know
that this is as a result of the recommen-
dations of the 8th Finance Commission,
it is a fact that this was also bccause of

good collections this year of the taxes,
taxes which go to the States’ Pool.
While I welcome this, and it is very

good that our tax collections have been
very good, what is the reason for this
increased tax collections? It was said that
the prophets of doom, viz. we people last
year had prophesised that with all these
concessions which were given to the tax
payers particularly on direct tax, viz. in-
come tax, there was going to be less of
collections. And the Finance Minister had
said that inspite of these prophets of doom
prophesying this, the collection had increa-
sed in the case of income tax by 36%; and
in the case of other taxes by 229 and so
on.

I think the Finance Minister had a bit
of luck this year. I can only say this.
(Imterruptions) I know what is the cause.
I will tell you what the real cause is. The
real cause is that all thesc collections were
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not the collections of this year. They
include arrears of last year and the year
before last; and you have shown them as
collections for this year. The fact is that
they are collections of this year, but they
are also the arrears. But I must congratu-
late the Finance Minister that these colle-
ctions have gone up because of his raids,
and of tightening up of the tax machinery
which has been able to raise collections
more efficiently. I appreciate it, but let us us
not go by the impression that it is because
of the theory which last year the Finance
Minister had propounded, viz. that if you
reducs the tax, the compliance will be
bette- 1 do nct agree with it. Even
today T am going to challenge it.

Let him give the complete figures. Let
us bifurcate the figures and see how much
was towards collections of arrears, and how
much Dbecause of tightening up to tax
collccting machine 1 can say that these tax
collections are not there because of reduc-
tion in the tax rate. This has been proved
beyond any doubt over the last 35 years,
viz. that whenever we reduced taxes, we
have not increased any revenue. How is it
that this year alone we have increased it?
(Interruptions) 1t is not because of the theo-
ry that he had propouuded here and which
he was defending vehemently on the floor
of this House, but because he had done
everything prssible to see that the raids
took place, and he had created a fear
psychosis. It is very good, because I have
no sympathy for people who evade taxes.
1 welcome raids on them and also raids on
politicians. This was not done so far.
The raids on all those politicians who had
been Ministers who are businessmen——on
all those politicians there must be raids,
Why not 7 Why on business men alone?

While I welcome these raids, they have
created a fear psychosis which helped us
in collecting more taxes. In any case, I
am happy we have got more tax collections
coming to the Stales because, as you
know, many of the States already have
presented deficit budgets and because of
these deficits, the States are having very
severe resources, crunch. This year, I am
happy that these deficits will be wiped out
because of the better collection of the
Centre. While you are able to transfer
farger resources to the States, there is a
clear trend that you are taking away the
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States’ resources for the Centre, because
the income tax comes to the divisible pool
and you want to reduce it and you have
lost interest in the income tax. Today
your interest is no more in the income
tax ; your interest is only in the corporate
tax and import duty which do not come
to us. The point is, because of the
administered prices, because of certain
taxes which do not go to the divisible pool,
you are giving concessions to the people
at the cost of the States, and by increasing
the import duty. You are taking the
benefits to yourself. This year, what have
you done ? You have reduced the excise
duty and increased the import duty. With
that you are getting about Rs. 400 and
odd crores and that money is going to
the central pool, to the Conslidated Fund
of India and not to the States, to the
divisible pool. From the income tax,
States get 85 per cent and you get about
15 per cent. How are you interested in
it? You are pot interested in it because
you get only 15 per cent. Youcan go on
giving income tax concessions ; you can go
on increasing import duty so that you may
not have to give it to the States. I do
not mean to say that you are not giving it to
the States ; you are giving it to the States.
But how ? When we come to you with
a begging bowl ? You do not give it as
a matter of right; as a matter of right,
those taxes the collection of which has to
come to the States you are taking away
without consulting the States. When the
States are having 85 per cent share in the
income iax, is it not your duty to consult
the States ? What are you doing ? You
are tinkering with the several tax laws
affecting States interest. Was there any
consultation at any stage ?

We have collection charges when we
collect taxes, The income tax and the
corporate tax, both are collected by the
same Department. There is no other
department for it. Today, both are on
the same par, that is about 50 ; 50 or in
course of time, the income tax will be reduc-
ed and the corporate tax will only take over
as and when our companies grow and the
new companies come up. The collection
charges come to crores of rupees because
of the salary of the department, T.A. and
D.A. What is the rate at which you
apportion the ecxpenditure to the States ?
All these collection charges are deducted
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from the gross proceeds, from the gross
income of the Department, Now, what
is the ratio? It is 7 :1, that is, you are
charging the States; you are charging
income tax 7 and corporate tax I. Why
is this ?

~ When you are getting more revenue
from the corporate tax, would it not be
proportionate ?  Because of this we are
losing ciores of rupees every year ; and
t his was commented upon by the Finance
Commission and it directed the government
to revise this method, but you have not
done this so far.

Reverting back to the administered
price, we are not going to get a single
penny out of that ; on the contrary, the
cost of all the projects which the States
are executing, has become too much; they
have become costlier because of the high
cost of cement and other materials and
inputs.

That apart, regarding thcse adminise
tered prices therc is a clear recommenda-
tion of the Eighth Finance Commission.
The Government have never cared to
accept this even thougb the Government
said that they had accepted the Eight
Finance Commission’s recommendations.
The Eighth Finance Commission has said,
and I quote :

‘““We have given this matter our careful
consideration. We think that an
increase in administered prices is justi-
fied if there is an increase in the cost
of production, provided that the public
sector undertaking concerned is func-
tioning with reasonable efficiency. Also,
in fixing the administered prices
provision can be made for reasonable
profits. But if obtaining revenue is
the sole consideration, then, it seems
to us, that the appropriate course is
to increase that Excise Duty.”

This is a clear recommendation of tho

Eighth Finance Commission which has

been flouted.

MR. DEPUTY SPEAKER :

The hon,
. Member’s time is up. i

SHRI C. MADHAV REDDI: 1 will
take one minute more.
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Sir, I was mentioning about the States’
revenues and the States nceds have been
met now and then by the Centre. Of
course, we have to come to the
Centre with a begging bowl, When we
come, you give us some thing, but yos
also try to control the States through
this politically though not financially.
There is no doubt about it that you have
unlimited financial resources but they
have also got their own taxes, their own
resources but they are limited you want
to make the States weaker and weaker
financially, thercby you may be in a posi-
tion to dispense patronage to them. Now,
this is the attitude. When I think about
this, I am reminded of the Nawabs of
Avadh,

[Translation)

The Nawabs of Oudh were known for
many things. They used to realise the
revenue from the farmers through coercive
methods just as our Finance Minister is
doing. Out of the revenue so realised.
the Nawabs used to spend lavishly on the
occasion of Id or marriages in the families
of farmers, In this way they controlled
the farmers. Wherever there was any
marriage or Id festival etc., they used to
help the farmers and that is why they
became very jamous in the whole of U.P.

This is the condition of our Finance
Minister who has become Nawab of Oudh
but unlike the Nawab, he does not give
any money., We come from Andhra
Pradesh. In case we make a demand of
Rs. one crore for the drought there, he
would grant only Rs, § lakhs. You should
not do like this. If you want to imitate
the Nawabs of -Oudh, do it completely.
That is what I want to say.

[English]

SHRI C.K. JAFFAR SHARIEF
(Bangalore North) : Mr. Deputy Speaker,
today 1 am standing here, just contrary
to the position of my friend, who has
just concluded his speech.

AN HON. MEMBER : That is your
job.
SHRI C.K. JAFFAR SHARIEF: It

is true that he is the representative of the
ruling party in his State and a Member
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of the Opposition here ; 1 am a representa-
tive of the ruling party here, but a
Member of the Opposition in the State.

¢« - Sir, the question is not what we are,
whether in the State or at the Centre. It
is not that we should always find fauit
'with each other.

1 am sorry that even after the appoint-
ment of the Sarkaria Commission, even
after...... (Interruption)

SHRI AMAL DATTA ; Three years
ago !

' SHRI C.K. JAFFAR
Please allow me to speak, I am just
making a beginning. Whether we look
after the States or the Centre, the need
of the hour is that we should keep in
mind the country as a whole. But it is
very unfortunate that we still talk in two
voices. We, the Indian people, have got
a very great heritage. Our struggle and
suffering is part of our national life, This
struggle bhas not weakened us, but it has
given us strength. It has given us courage,
conviction and determination to achieve
our goal. What was our goal ? Our goal
was to fight for the political freedom and
economic freedom. We have achieved
only one. We ar¢c now on the other.
Now, our fight is for economic freedom.
1t is a continuous struggle. It is not a
question of one State or other or the
Centre, We arc 2 federal structure. All
of us have our responsibilitics,

SHR1I AMAL DUTTA: But
party does not believe in this.

SHARIEF :

your

SHRI C.K. JAFFAR SHARIEF : If
my party did not believe in this, then
many of you wou would not have existed.
I must say in all fairness to our new
Prime Minister that it goes to his credit
that he has gone out of the way to see
that the federal character remains and
gains more strength. But I am sorry to
say that the Opposition speaks in contra-
dictory tones,

We have to see what is our basic
approach and what should be our attitude
considering the country as a whole. We
must set before the people a definite goal.
As we have a great heritage, nobody will
be averse to put forth his mite to achieve
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that goal. All of us, whether poor, rich,
villager, urbanite, had contributed thelr
mite for the freedom struggle. And
all are willing to participate in the
economic freedom. It is unfortunate
that we are here sitting and trying to
misguide and divert the attention of the
people for our own means, 1 would have
appreciated it they could point out where
we had deviated from our path or goal.
My friend just now appreciated the
efficiency of the Goverment in collection
of more revenue. That should be enough.
Then why should you find fault with
something or the other ? You search for
mistakes and try to give distortion to the
facts. This is not fair., Why should
you do it ? Today we are here, tomorrow
you may be here, But the country is the
same. So, why should we do it? We
should not look through the coloured
glasses. We do not realise what we are
teaching the people. [ would like to make
it clear to my friends that if we do not
rcalise our responsibility, whether this
side or that side, I must tell you that the
system is under strain and we cannot any
more befool the people by putting the
biame on them. We must realise our
responsibility, The people are not con-
cerned with our speeches. They want
results. If we cannot deliver the results,
we will be uprooted. So, we should
address ourselves to the task.

SHRI AMAL DATTA : Now, you come
to the Budget. :

SHRI C.K. JAFFAR SHARIEF: 1
would rather say that whatever may be, the
Finance Minister should come forward
when we are discussing the General Budget
like this. I personally feel that we should

address ourselves to the greater tasks that
are ahead.

Our Prime Minister, in one of his
speeches, addressing our party, said that
by the end of the Seventh Plan we will
have victory over poverty. I did not agree
with him and from the same platform I had
to say that we would win victory over
poverty only when we would win victory
over population growth. 1Is anyone of our
people prepared to look at it or to say
anything about it? We go ‘on finding
fault, we go on criticising one another, but
are we creating a right type of climate for
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what is necessary to be done ? The Govern-
meat can only formulate certain schemes,
can make certain allocations, but it is we
who have to address ourselves whether one
belongs to this party or that party. It is
the responsgibility of the State Government
to implement those schemes There was a
charge just now. An hon. Member was
saying that there was a systematic approach
in the collection of something which comes
to the Centre from Customs and Excise,
and where some share would have gone to
the States, and the Centre expects the
States to come with a begging bowl. We
in Karnataka are facing a very severe
drought situation. We have been pleading
that the Prime Minister and the Govern-
ment of India should go in a magnanimous
way to rescuc the people at this juncture.
It is not only in Karnataka bat in some
other States also, I belicve, the same situa-
tion exists. Wherever the pcople are
suffering, it is the duty of both the Centre
and the States to see that substantial help
is given to them so that the pcople can
survive, I do not wunderstand why we
should look at these issues with narrow-
mindedness.

Secondly, I would like to say that the
Indian people always derive certain pride
in making their contribution. You go to
a small village and you will see that even
the poorest man who has been a freedom
fighter, has a pride that he has contributed
something towards the freedom of the
country. Similarly, I know that certain
decisions taken by the Government with
regard to rise in the prices of certain
essential commodities like foodgrains and
petroleum products, have created some
hardship to the commonman, but I am
quite sure that unless we try to create a
feeling in them, unless we try to inject bad
blood in them, the Indian people are such
that they have got the spirit to understand,
they have a pride in making their contri-
bution to the battle for economic freecdom.
1t is this feeling that we should cultivate
in the minds of the people. It is this
message that we have to carry to the
masses. I must say that our people have
enough faith in us now than at any time
in the past, Now the distribution is so
fair that every sector of the country is
being bencfited, particularly the poor. I

must draw the attention of the Finance

Minister that in my opinion he has 1ooked
after the organised sector very well. But
what about the unorganised sector ? The
unorganised sector is the only sector that
has given stability to this country. There~.
fore, we should not forget the unorganised.
sector. As the rich can take care of them-
aelves, the organised sector can also take
care of itself. It can bring pressure from.
anywhere, from any corner. 1t is the un-
organised sector where we will have to look
into. So, I would urge upon the Finance
Minister that he should go all out to see
that the unorganised sector is not wanted
to be led by anybody. The Government
should go to them and sec what best they
can do to remove their hardships.

Sir, secondly I must say- this. We have
heard about population control. There
are many other things like, education,
health, irrigation and power. These are
basic requirements for the development of
the country, whether it is agricultural
development or industrial development.
Unless we address ourselves to these things
the country cannot improve. Sir, I am
glad that there has been a very sincere
effort to maintain good and friendly rela-
tions with our ncighbouring countries so
that our defence expenditure will come

down. It is a very good achievement.
This approach of sincerity should be
appreciated by one and all. But here I

would like to caution one thing to our
Finance Minister. This is regarding the
question of raids and all that. I would
agree with the Finance Minister not to
compromise with anybody who would like
to cheat the State, who would like to
betray the people, whether he is a politie
cian or otherwise. Sir, the hon, Member
before me talked about liberal policies.
All right ; let us not have liberal policy.
But, how much resources have you got?
What'is the capacity of your pursc ? How
much can you invest 7 Will you be able
to take care of all the problems we have ?
So, what is the harm if private sector
comes in 7 What is the harm if anybody
comes in and contributes to the pational
growth 7 1t is not that they will have all
the time for themselves. It is not so. If
you feel that they have gone beyond their
limits, you can take over. There is no

"hdrm in that.
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‘AN HON. MEMBER : The cat is out
of the bag!

SHRI C.K. JAFFAR SHERIEF: You
are mistaken. Sir, the hon. Member said
that an effort has been made in presenting
a rosy budget by adding all arrear colle-
ctions. Iam prepared to sit with you ;
let us be true to our people and analyse
in how many sectors our people are not
traioed to realise their responsibilities, we
are deviating from the path, and unnecessa-
rily spending money. So, there are some
sectors which can be taken care of by the
private sector, Why not do it? There
are sectors where we should address our-
sclves much more, The entire responsibi-
lity should be taken by the Government.
Why should we care for the rich? Why
should we care for the organised ? Why
not we care for the unorganised people ?
Why not we care for the poor people?
This is the basic question. Let us analyse
these things. If you find any fault us, with
in all fairness, my party and my Govern-
ment will not hesitate to correct itself.
When you criticised us last year, we our-
selves had some doubts, Much has been
dcbated in the Prees and outside, may be,
because of your creation saying that
Government is taking a very different view.
I must say that this prescnt Budget has
cleared all the doubts. We are on the
path of socialism ; we are here to provide
social justice to the people. I personally
feel that we should not look at it from
any partisan angle. I do not want to
take more time of the House. I would
only appeal to you. Look at this Budget
dispassionately. Look at the Budget
objectively. Let us know one thing, and
that is, the basic responsibility of ours.
We cannot fool the people any more. We
bave the greatest responsibility to keep the
system survive. It is in this sense that
this august House must try to come up to
the expectations of the people and esta-
blish our credibility, so that the system can
survive and we can leave it to posterity so
that the nation can march ahead.

With these words I conclude.
{Transiation)]

*SHRI A. C. SHANMUGAM
(Vellore) : Mr. Deputy Speaker, Sir, while
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I extend my support in general to the Bud-
get for 1986-87, I would like to highlight
certain issues which deserve serlous consi-
deration by the Government.

The hon. Member belonging to the
ruling party, who preceded me, stressed
the need for not adopting partisan approach
either by the State Governments or by the
Central Government as service to the
common people is the prime concern of all
of us. I wholeheartedly agree with his
contention. At the same time, 1 would
like to say that the Centre can be strong
and effective only if the States arc not
weak. It would not serve any natio-
nal cause if the State are not strong. The
day to day problems of the people are to
be met by the State Governments. Oanly
on this foundation the superstructure of
the Central Government can be buijlt. If
the foundation itself is not strong—if the
State Governments are not able to meect
the day to day needs of the people—then
naturally the superstructure will crumble.
It is necessary that the Central Govern-
ment bears this cardinal fact in its various
spheres of activities.

My hon. colleague, Shri Madhava
Reddy referred to the levy of customs duty
to the tune of Rs. 495 crores. 1 neced not
say that the entire money goes to the
central coffers. If the Central Govern-
ment had increased the excise duty or the
income-tax, then the States would have got
their share. Just before the Budget the
Centre earned a revenue of Rs. 2000 crores
by increasing the administered prices. All
this money also goes to the central exche-
quer. Does this not smack of partisan
approach by the Ccntral Government ?
I am compelled to say that these steps
have been taken to denude the revenue
resources of the Statc Governments.
Consequently the State Governments will
become economically weak and they will
be puppets in the hands of the Central
Government. This kind of development
should be avoided in national interest.

This year’s Budget speaks about the
deficit of Rs. 3650 crores. In his reply to
the General Debate, the hon. Finance

*The speech was originally delivered in Tamil,
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Minister should explain how he is going to
cover up this deficit. In this year’s Budget,
the Finance Minister has stated that last
year's deficit of about Rs. 4000 crores has
been absorbed by the economy. I do mot
know how this had been achieved. The
House wonld also be interested to know
about this absorption. 1 want that the
hon. Finance Minister should not repeat
this in 1987-88 Budget also. He must clear
this position in his reply to the debate.

The hon. Member belonging to the rul-
ing party was waxing eloquent and it was
pleasant to hear. This is about the declin-
ing share of Central Assistance for financ-
ing State Plans. In so far as the major
States are concerned, Plan assistance came
down to 31.6% in the Sixth Five-Year Plan
from 41.59% in the Fifth Five-Year Plan
period. During the Seventh Plan period
this has come down further to 23% of the
total approved outlay. One of the reasons
adduced is the increasing indirect assistance
being made available to the State Plans
through various Centrally sponsored scheme
as a supplement to State Plan efforts. The
gestation period of Central Plans is unduly
long. The people are unable to wait that
much long for getting their problems
redressed. Hence more Central Assistance
should be assured for the State Plans. But
the trend seems to be the other way of
weakening the plan efforts of the States.
The long term fiscal policy of the Central
Government has created apprehensions in
the minds of the State Governments. These
genuine fears must be allayed by the Cen-
tral Government. It must be insured that
the States are not wiped out from the
economic map of India.

Recently the prices of petrol and diesel
have been increased. The Central Govern-
ment seems to have become impervious to
the fact that this affects the common people
also and not only the affluent sections of
the society. There may be contractual
- obligations for the Centre to buy crude
oil from certain countries. I do not know
why these contracts should not be abrogat-
ted and why the Centre should not go in
for spot purchases of crude oil. If we go
in for spot purchase of crude oil, then we
will be able to save 409% of our foreign
exchange spent on oil purchase, OPEC coun-
tries have reduced the price of oil by $.15

fully
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per barrel. Mexico has reduced the price
of oil by $.10 per barrel. On the other
hand we have incresed the price of petrol.
The people have become the victim of this
increase in the price of oil. Besides valae
able foreign cxchange is also being drained
out,

We have gone in for indiscriminate
import of automobile technology. We
have Maruthi cars, DCM-Toyota, Allwine
Nissan, Hero-Honda, Swaraj-Honda etc.
Our exports have not kept pace with this
import, resulting in adverse balance of
payments. The consumption of petrol
has gone up which has compelled the
Government to hike the price of petrol.
This has led to the increase in bus fares,
auto-rickshaw fares, etc. The scooter-
owners are to pay more. We seem to be
guided by short term gains. The
increase in the price of diesel will affect
our self-sufficiency in foodgrains produc-
tion. The farmers will have to pay more
for diesel for their pumpsets, and for
their tractors. The increse in the price
of kerosene will compel the people to go
in for large-scale fzlling of trees in the
forests. This is contrary to the laudable
objective of the Government that defores-
tation should be ended for maintaining
ecological balance. Instead of entering
21st Century, the women of our country

_will go back to 19th century with this

kind of increase in kerosene and cooking
gas. Ido not understand the need for
increasing the price of cooking gas. The
cooking gas is a by-product and the oil
companiss are taking a deposit of Rs. 500
per cylinder on which no interest is being
paid to the consumer. What happens to
this huge amount of deposit lying with
the oil companies? Why should the
middle class people be punished for in-
efficient management of finances by the
oil companies and the Government ?

I commend the unprecedented fillip
that has been given to rural development
schemes in this Budget. There is reference
to Balwadis and nutritious meals schemes
for children and expectant mothers. I
would point out that Tamil Nadu is the
beacon light for the entire country in
respect of such schemes. We are sucecess-
implementing  nutritious  meals
schemes for 80 lakhs of children. The
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State Government gives free school
uniforms, and free text books for the
school children. Old-age pension scheme
is in force. The Harijans are being given
pucca houses. The Tamil Nadu Govern-
ment has undertaken the massive 10-lakh
houses for Harijans in the State. The
Government cven gives money for funeral
expenses in Harijan bastis. The farmers
are being given electricity free of cost for

their pumpsets. 18000 cooperative
socicties have been constituted in the
State. The self-sufficiency schemes in

rural areas are a resounding success in
Tamil Nadu. The basic and primary
needs of food, clothing and shelter for the
common people are being met by the
Government of Tamil Nadu. Naturally
a substantial portion of the resources of
the State Government is earmarked for
this purpose. I demand that adequate
allocation of funds must be madc by the
Central Government for industrial develop-
ment of the State.

Sir, it is common knowledge that our
country is faced with recurring drought
and floods, which are unavoidable natural
calamities. If we reserve 3% to 5% in
each year’s Budget, there will be a subs-
tantial sum of Rs. 800 to Rs. 1000
crores ecvery year for meeting the
recurring drought and floods. The much
needed financial assistance for tackling
this can be released without delay from
this fund to the State afflicted either by
flood or by drought. I have to refer
to the invidious distinction that is being
made between drought and floods. For
floods, ad hoc grants are given by the
Cenire and the assistance given by the
Centre to drought-hit States is treated as
advance plan assistance. This is unfair.
For both drought and floods, grants must
be given. The Centre must give as grant
the sum of Rs. 200 crores to be Govern-
ment of Tamil Nadu for meeting the
expenditure on nutritious meals scheme.

It is mentioned in the speech of the
Finance Minister that necessary steps must
be taken for strengthening the public
‘sector undertakings, Presently crores of
rupees are the loss being incurred by
these undertakings. 1t is regrettable that
43 public sector undertakings do not have
their Chairmen. How can they function
without the Chairmen ? 1 demand that
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immediately techmically qualified senior
persons should be appointed as Chairmen
of these undertakings. The = recurring
losses in public sector undertakings should
be stopped forthwith, The gigantic
undertakings tike BHEL, SAIL etc. should
be revamped so that they work profitably.

'The Central Ministers and the hon.
Prime Minister have appreciated the laud-
able efforts of the Government of Tamil
Nadu in implementing effectively the
family welfare schemes. Tamil Nadu is in
forefront in this matter, We have lost
a parliamentary seat because of this.
Otherwise we would have been 40, and
not 39. In some other ways also, Tamil
Nadu seems to be the loser. Backward-
ness due to non-implementation of family
welfare schemes is being given a premium,
209, Central assistance is being reserved
for the States whose per capita income
is much below than all States average.
These States perpetuate backwardness by
not raising thc per capita incomne without
implementing family weifure schemes.  But
the States like Tamil Nadu whose per
capita income has gone up because of
implementation of family welfare schemes
is losing instead of getting encouragement.
I suggest that 209, spscial assistance should
be given to those States like Tamil Nadu
for doing a national scrvice by effectively
implementing the family welfare schemes.

There is a provision of Ks. 1950 crores
in this year’s budget for the welfare of
agriculturists. I welcome this provision,
The Government of Tamil Nadu had
repealed the agricultural loans of Rs. 100
crores in the interest of agriculturists,
But the Reserve Baank and the Central
Government have come with a heavy hand
on the State Government for doing this.
I want that this sum of Rs. 100 crores
should be given as grant to the Govern-
ment of Tamil Nadu from this Rs. 1950
crores. Since the agriculturists are pri-
marily responsible for the success of Green
Revolution, the State Government is
giving free electricity to the farmers for
their pumpsets. The loss incurred by
the State Government in this matter
should be met by the Central Government.

.There is also reference in this Budget to

the development of tanks and ponds.
Instead of this, I suggest that attention
must be paid for the development of



"84S General Budger, 1986-87 PHALGUNA 16,1907 (SAKA)  General Discussion 348

migor irrigation programmes, ecach with
“4n outlay of Rs. 5 crores. It will serve
‘the ‘twin purpose of irrigation and flood
control. FPor example, if minor irrigation
projects at . Sombakothoppu, Pillur,
" Mordana and Melarasanpatti are in North
" Arcot District are implemented, then we
will get rid of the menace of recurring
" floods and we will improve our agricultural
“performance. This must be looked info
by the Central Government.

The Finance Minister has giver a
"boost to anti-poverty programmes by
increasing the outlay on them by 659%.
"1 wonder why the Central Government
should burden itself with welfare schemes
for rickshaw-pullers, cobblers, washermen,
carpenters etc. These schemes can be
implemented by the State Government.
Por example, the Tamil Nadu Government
" is giving compensation to the dependents
of fishermen who die on the high-seas
and to the dependems of palm-tree climbers
who die falling from the tree. These
schemes should be handed over to the
State Governments.

About bank loans to weaker scctions
of the society, I am sorry to say that the
ruling party M.Ps get 5000 and 10,000
forms which are disbursed to the Congress-
party supporters. We are also having
alliance with the Congress-Party. We do
not get even one form. We also represent
poor people. In my district there are
4 M.Ps who have got several thousands
of forms. 1 have not got one form.
Since Shri Janardhana Poojari is here, I
want to tell him that we have got workers
and voters. It is not that the poor people

who have voted for the Congress M.P.

should be helped and not others who are
with us. The hon. Minister should look

this and do justice to us.

SHRI S. SINGARAVADIVEL
(Thanjavur) : Sir, this is not correct.

SHRI A.C. SHANMUGAM : The
.National Textile Policy, I am afraid, is
going to wipe out the handloom sector.
It will strengthen only the hands of mill-
owners. Tamil Nadu has bsen neglected
in the Railway Budget and it has also
been neglected in the General Budget.
The X-ray film project in Ooty has been
approved _but not the Colour film project.

1 request that this also must be approved.
Similarly, the expansion of Salem Steel
project with an outlay of Rs. 40 crores
must also be approved soon and the
money allocated. '~ 709, of power produded
in Kalpakkam Atomic Plant must be given
to the State of Tamil Nadu. There is &
rumour that freight equalisation fund is
going to be abolished. If this is dome,
theén the price of coal and steel in southern
States will soar sky-high. The prices will
go up by 4009,. It must be ensured that
the coal and steel prices are same in
North and in South,

The influx of Sri Lankan refugees is
becoming back-breaking for Tamil Nadu.
The economy of the State is in shambies.
1 want that the Centre should give at
least 209, of the maintenance expenditure
as grant to the State Government. There
are no prospects of their going back early
to Sri Lanka. The substantial oil deposits
in Cauvery basin must be exploited for

the good of the country. Similarly,
there is substantial oil reserve in Palk
Straits. We need not be afraid of

Sri Lanka. We should exploit this also
for the good of the nation. Sir, the
Hoganekal Hydro Project will enable both
Karnataka and Tamil WNadu to have
substantial electric power, as it will
generate 1200 MW. The Central Govern-
ment should intervene to ensure that this
Hoganekal project is cleared and approved
soon so that the paucity of power in
Southern States of Tamil Nadu and
Karnataka can become a thing of the
past. The hurdles and stumbling blocks
in the implementation of Telugu-Ganga
project should also be cleared for its
expeditious implementation. With these
words I conclude my speech.

SHRI SHYAM LAL YADAYV (Varanasi):
Mr. Deputy Speaker’ Sir, I am surprised
to hear the views of the leader of the lar-
gest  opposition party in the House because
his party is also in power in one of the
statcs where they have also presented the
Budget. Nine opposition pattics have theis
own Governments in the States and it caa
be presumed that they know very well the
limitations of a Government and also what
is expected of it. I think one sided criti-
cism cannot achieve any useful result. He
has taken up only one point that out of

the total revenue receipts realised by the
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Central Government, the States are not
getting their due share. He has not expres-
sed his views about the basic spirit of the
Budget and its aims and objectives. I
think he has not tried to understand the
Budget. This Budget has not been pre-
sented with the sole objective of increasing
revenue yield of the Central Government
and to deny the State Governments their
due share. Most of the programmes envi-
saged in the Budget, excepting the Public
Sector, are the responsibility of the State
Governments whether it relates to the
uprooting of poverty, increase of agricul-
tural or power production, These are the
responsibilities of the State Government.
They utilise the funds allocated to them and
sometimes misuse of these funds is also
heard. Therefore, it is not proper to accuse
the Centre of raising its resources and
denying the State Governments their due
share.

I would like to stress one mote point
here that most of the State Governments
whose representatives are sitting here in
the opposition, present populist budgets and
do not impose new taxes. But they do
not know how they are dissipating their
limited sources of income. I do not want
to go into detail here. In one of the
states, which has been receiving subsidy
from the Centre in the matter of rice
procurement and distribution, the Govern-
ment had slashed the price of wheat to
gain cheap popularity and to get more votes
for their party. In another State, the Govern-
ment has written off the loans despite the
objections of the Reserve Bank. The
objection of the Rererve Bank was that if
loans are distributed on a mass scale and
are written off, how will they repay the
funds due to Reserve Bank and how will
they make up the loss suffered by writing
off the loans ? There are only two ways to
make up such a losss i.e. either that
state will take overdraft or the money alloca-
ted by the Centre for certain development
programme will be utilised for other pur-
poses. In this way the funds will be
misused, They will have no other option

feft to them,

Sir, Shri Madhav.Reddi had said here
that the Budget is like Hindu Society which
is stagnant, I think he has not understood
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the spirit of the Budget properly. Had he
understood it, he would not have said like
this. Asthe tims: allotted to ms is short,
I shall conclude by raising a point,

The main objective of the Budget which
we see in the Budget document and the aim
and objective of this Budget as have been
spelt out by the hon., Finance Minister have
been divided into seven main parts. If we
see those seven objectives we shall find that
that the direction of the Budget, the aims
and objectives of the Budget, the mobilisa-
tion of resources are all in consonance with
the demand of time, I would not deal
with the objectives in detail but would like
to say that this Budget is a growth oriented
Budget and efforts have been made in it to
accelerate the pace of development. We
get the latest example of it from the fact
that in the current year the Ygrowth rate in
the total G.N.P. will be 4.5 per cent which
shows that we are moving towards our goal.
With these words I would like to take your
leave.

(Iterruptions)

Is there more time at my disposal ?

[English]

SHRI SHYAM LAL YADAV ;
continue.

MR. DEPUTY SPEAKER : You may
continue on Monday. Now we take up
Private Members Business.

I will

15.26 hrs

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Twelfth Report
{English]

SHRI R,P. SUMAN (Akbarpur) : I beg
to move :

“that this House do agree with the
Twlefth Repot of the Committee on
Private Members' Bills and Resolu-
tions presented to the House on the
5th March, 1986.”

MR. DEPUTY SPEAKER : The queg-
tion js :
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“that this House do agree with the
Twelfth Report of the Committee on
Private Members’' Bills and Resolu-
tions presented to the House on the
5th March, 1986."

The motion was adopted
15.30 hrs

PAYMENT OF BONUS (AMEND-
MENT) BILL®
(Amendment of section 1, etc.)

{English)]

DR. DATTA SAMANT (Bombay
South Central) : Sir, I beg to move for
leave to introduce a Bill further to amend
the Payment of Bonus Act, 1965.

MR. DEPUTY SPEAKER :
tion is :

The ques-

“That leave be granted to introduce a
Bill further to amend ¢he Payment of
Bonus Act, 1965.”

The motion was adopted.

DR. DATTA SAMANT : Sir, I intro-
duce the Bill.

15.31 hrs

REGIONAL RURAL BANKS
(AMENDMENT) BILL*

(Amendment of section 2, etc)
[ English]
DR. SUDHIR ROY (Burdwan) : Sir, I
beg to move for leave to introduce a Bill

further to amend the Regional Rural Banks
Act, 1976.

MR. DEPUTY SPEAKER :
tion is :

The ques-

““That leave be granted to introduce a
Bill further to amend the Regional
Rural Banks Act, 1976."

The motion was adopted.,

DR, SUDHIR ROY ; Sir, I intorduce
the Bill.
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15.32 brs

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 368)

[English]

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, I beg to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY SPEAKER : The ques-
tion is :

““That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted

PROF. MADHU DANDAVATE : Sir,
I introduce the Bill.

15.33 hrs
CONSTITUTION (AMENDMENT) BILL®
(Amendment of articles 75 and 164)
[English]

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, I beg to move for leave to intro-

duce a Bill further to amend the Constitu-
tion of India,
MR. DEPUTY SPEAKER : The ques-

tion is :

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

PROPR. MADHU DANDAVATE ; Sir, I
introduce the Bill.

15°34 brs

HOARDING AND PROFITEERING
PREVENTION BILL*

[English]

PROF. MADHU DANDAVTE (Raja-
pur) ; Sir, I beg to move for leave to intro-
duce a Bill to provide for the prevention of
hoarding of and profiteering in essential
commodities of daily use.

*Published in the Gazette of India Exraordinary Part—II Section 2 dated 7-3-86.
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MR
moved :

DEPUTY SPEAKER : Motion

*“That leave be granted to introduce a
Bill to provide for the prevention of
hoarding of and profiteering in esszn-
tial commodities of daily use.”

Prof. Ranga.

PROF. N. G. RANGA (Guntur): I
would like to offer a few observations on
this. 1Ido think my hon. friend, Prof
Madha Dandavate, has a very good intention
in thinking of introducing such a Bill to
control profiteering.

In preparing this Bill, he seemed to have
peglected the interest of hundreds of millions
of agricultural producers in this country. I
do not wish to go into details. But if you
look into Clause 1, you will find that he
ncludes producers also in his deifinition of
the term ‘dealer’. I do not know whether
he gave sufficient attention to the signi-
ficance of this inclusion. For 20 years it
was my unpleasant duty to go on fighting
against the system of controls, especially
over agricultural producers, which came
into existence during the War and was later
on continued by Pandit Jawaharlal Nehru
for years and years. Millions of the
peasants came to me harassed by the cor-
rupt control adminystration that had gone
on gaining strength from year to year and
then exploiting the people in the name of
preventing profiteering, hoarding, and so
on. We had to organize, in fact, over the
whole of India an ‘Al India Decontrol
Day’ in order to protest against the kind
of exploitation that was carried on against
our farmets in our ¢ untry. Every farmer
produces focdgrains not only for his own
corsumption in the year but also something
more to be sold, so that he would he able
to maintain himself and then purchase
various other things that he needs. I do
not want such producers to be brought with-
in the mischief of this Bill or any such law.
We had bitter experience of the kind of
control regime we have had and I do not
want its repetition once again. Various
efforts werc made in order to relax its
rigours, but with very poor results. Tn the
end, Government was obliged to drop that
contro! regime, and fortunately for us the
country has been growing more and more

self-sufficient ; now we have reached a stage
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when the country is faced with surpluses in
the production of both paddy, rice, and
wheat. I'don’t know why my hon. friend
wanted to introduce the producers also in his
definition. 1 have no objection if controls

are introduced in regard to spices, edible oil-
in regard to sugar I am doubtful—baby food,
paper, drugs, medicines, skimmed milk
powder and kerosene. Even here also the
right thing to do for the Government is to
establish an efficient and satisfactory system
of procuring these commodities and then
distributing them through fair price shops
and cooperatives. We have had some ex-
perience of the work of the fair price shops
and cooperatives. It has not been quite
satisfactory. But nevertheless through such
means it should be possible and it would
be possible provided there is sufficient co-
peration from the public themselves to make
these commodities available at reasonable
oprices. At prices anyhow that are fixed by
the Government.

In regard to foodgrains we have been
fighting over remunerative prices. My hon.
friend also s very much in favour of that
demand. We have not succeeded in this so
far. We are still going on negotiating and
pressing and fighting with State Governments
as well as with th: Central Government in
order to see that our producers especially
of paddy, rice and wheat get remunerative
prices. We are on the way of achieving
success in that direction,

15°38 hrs,

[SHRI ZAINUL BASHER in the Chair]

My hon. friend thinks of fixation of
maximum prices. Who is to do it—the
Central Government or the State Govern-
ments ? According to the Essential Com-

modities Act it is the Government of
India ; but on the advice of the State
Government. Have we reached a stage

when maximum prices have got to be fixed
in so far as wheat and rice are concerned ?
Where is the need ? Are they to be fixed in
the notional manner ? Then where is the
guarantee that they would remain as no-
tional ? That kind of a restriction or
definition would be taken advantage of by
offiicers. You know that such officers are
there in our country.

Only yesterday the Minister in charge
of Railways was realistic enough to say
that he would only try to minimise the
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corruption in the Railways and that applies
to every other aspect of theo Gvernment, whe-
ther it is the Congress Government, Janata
Government or the Central Government
either at the State level or at the Central
level. It has become more or less a part
of our life. Those who give bribe and those
who take all of them, are there. At some
stage or the other each one of them is
likely to come under the mischef of this
kind of restriction and this kind of defini-
tion.

Therefore, I would like my hon. friend
to give us an assurance that he would be
willing to drop this term ‘producers’ in
Clause 2 (a) and then satisfy himself with
importers, wholesalers and retailers. Other-
wise I would have to totally oppose his
Bill nov because I don't want to tackle
these wholesalers and profiteers ; but be-
cause 1 want to protect the farmers all over
India who produce wheat and rice.

Sir, he says that there is a provision
that there can be reasonable excuse. But
this reasonable excuse is again conditioned
by the explanation he has himself given to
Clause 5. (Interruption). Therefore, T
don’t want to castigate it that way. I know,
my hon. friend Shri Dandavate is as good
a friend of farmers as Mr. Daga or
myself. It is by mistake, T think, he has
included these clauses, Now, this explana-
tion says:

“The possibility or expectation of
obtaining a higher price for a scheduled
article...... Ly

That is with regard to foodgrains which
would be there with the farmers, Surely it
is not his intention that the farmer should
not keep his produce with himself in the
expectation of a price rise later on in the
year. He must have been thinking of the
other commodities and not foodgrains.
If he thinks of foodgrains and their
producers and it is going to apply to
crores and crores of our farmers in our
gountry then I am totally oppnsed to this
kind of drafting.

I would like to give a warning to the
ao'verument that they have to be extremely
careful not to take advantage of this kind
of approach from the Opposition that they
themselvcs come forward afterwards and
introduce this kind of a mischievous cone
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trol raj once again. Mahatma Gandhi had
to fight against control raj day after day in
his evening prayers. He had to carry on
an All India tirade against that control
regime. Farmers in their hundreds and thoe
usands of meetings over a number of
years had to go on demonstrating against
this control regime. Therefore, I would
like my friend to give satisfactory response
to my criticisms and then offer to go ahead
with this Bill otherwise I have got to
oppose this Bill,

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, by way of explanation I may say
only this much that even if the entire
House supports the Bill but it dose not
enjoy the support of Prof. Ranga I would
not like that Bill at all. I would like to
see that the viewpoint that he has expressed
is accommodated. In fact, he has slightly
misunderstood on account of drafting. I
want to make it explicitly clear that the
entire structure of the draft is directed
against hoarding and profiteering. The
entire emphasis is not against ‘Kisans® at
all. Therefore, I have talked in the earliey
clauses about the fixation of maximum
prices or rates for scheduled articles. But
even after this draft some doubts are left
that some burden is likely to fall on the
producers and the ‘kisans’ will not be able
to retain the surpluses the necessary word-
ing can be altered. There is no difficulty.
The thrust is not at all anti-kisan but pro-
kisan, That is why I have talked of fixa-
tion of maximum price and I can give him
that assurance. Even after giving the
assurance, I know, the request will come
from the hon. Minister that I accept the
spirit of the draft. He may withdraw it and
we will think about it. I know that is going
to happen. But even then because my point
of view and Prof. Ranga’s point of view is
identical as far as kisans are concerned, I
am prepared to say that the necessary stru-
ctural changes can be made to ensure that
this Bill will not hit the legitimate activi-
ties of kisans and their interests and the
remunerative prices. The necessary structa-
ral changes can be made but Prof. Ranga
should allow this Bill to be introduced at
this stage and at the stage of discussion
and consideration we can consider these
details.

MR. CHAIRMAN : The question i§ 3
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“That leave be granted to introduce a
Bill to provide for the prevention of
hoarding of and profiteering in essential
commodities of daily use.”

The motion was adopted.

PROF. MADHU DANDAVATE : Sir,
I introduce the Bill,

15.43 hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Insertion of New Part X A)

(English]

MR. CHAIRMAN : Now, the House
will take up further consideration of the
following motion moved by Shri Ananda
‘Pathak on the 6th December, 1985,

namely :—

«That the Bill further to amend the
Constitution of India, be taken into
consideration.”

Shri S. B. Chavan was on his leus.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : Mr. Chairman,
Sir, last time I had tried to explain as
to why the Government cannot accept what
the hon. Member. Shri Pathak, has stated
in the Constitution (Amendment) Bill. This
Constitutior (Amendment) Bill contemplates
introduction of new Part XA in the Cons-
titution, amending Articles 244 and 275
with a view to grant autonomous status to
Darjeeling area. I have gone through the
Statement of Objects and Reasons which
- the hon. Member has attached to his non-
official Bill. It very clearly states that some-
how or the other, they have a feeling of
frustration; they are not able to identify
themselves with the mainstream; they have
‘been languishing behind in matters of so-
cial, cultural and political also ; they bhave
not been getting ‘proper representation etc.
Somehow or the other, the West Bengal
Assembly scems to have passed some kind
of a resolution in 1981,

SHRI AMAL DATTA
Harbour) : Unanimously.

(Diamond-
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SHRI S.B. CHAVAN : Therefore, it
becomes all the more serious. ‘The West
Bengal Assembly passed a resolution unan-
imously recommending to the Government
of India that they should set up some kind
of a committee which should go deep into
the matter and find out as to how the
autonomous status could be given to the
Darjeeling and other areas which are pre~
dominantly Nepali speaking.

First of all, if I have understood correc-
tly, they are not saying that they are
tribals, or they are scheduled castes, only
on the basis of language they are saying
that since they are a Nepali speaking peo-
ple, they would like to have an autonomous
character,

First of all, the Bengal Government
will have to explain to us because it is the
West Bengal Government which will have
the special responsibility for the develop-
ment of the backward areas in their own
State. Not only in West Bengal, for that
matter, in every State, there are backward
arcas and backward areas are the special
responsibility of the State Government ; by
the mechanism of planning, they have to
plan in such a manncr that the inteinal
and regional imbalances are removed and
they are given fair treatment. They have
not succeeded in doing themselves. I do
not know, whether they have, but they have
not because of the very fact that this kind
of a suggestion has come from the Assem-
bly itself. Tam at a Jloss to understand
as to how it is that being fully incharge of
the development of this region, they them-
selves thought it advisable to pass a resolu-
tion and pass on the buck to the Central
Government.

SHRI AMAL DATTA : You have only
to set up a Committee only. You can
then consider their recommendations.

SHRI S.B. CHAVAN : I understand
the implications of this. But we are
opposed to the principle of it. 1 have to
put befere this august House the implica-
cation of such a kind of step. Are we
prepared to accept the responsibility of
having such backward areas in different
States to be developed by some kind of a
mechanism ? So far as Darjeeling is con-
cerned, they are not only to get the normal
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funds, they should also be entitled to get
- the hill areas development fund.

SHRI AMAL DATTA : They are not
getting.

SHRI S.B. CHAVAN . That is a diffe-
- rent matter. But the development of this
region and such other regions is the pri-
mary responsibility of the State Govern-
ment concerned. ~

If we have to accept this principle, then
we will have to accept this responsibility
that in all the States wherever there are
backward areas, we grant them special
status and autonomous character.

SHRI AMAL DATTA : Here we are
talking about ethnic groups with separate
cultural and linguistic aspects.

SHRI S.B. CHAVAN ; I think that the
hon. members will appreciate the fact that
this cultural development is not being
restricted by the status which they have
row been enjoying. What is the additio-
nal factor that you are going to contribute
by having autonomous character ? The
Statement of Objects and Reasons makes it
absolutely clear that they will have the
right to pass certain laws and by-laws and
they will be a special entity within the
State of West Bengal. If I have under-
stood the hon. member’s Bill correctly, 1
think that this is their objective. For
development of backward regions and in
matters cultural, special emphasis need to
be given and there is no objection to it.
The efforts that have been made by the
Government of West Bengal and the West
Bengal Assembly will be a very relevant
factor in that. Having asked by the State
Government concerned, have the Central
QGovernment ever opposed any cultural
development in that area ? This is also a
point which becomes very relevant. At
least, so far as my information goes, there
was nothing of that type. In fact it has
been our policy and we try to encourage
and show special consideration for the
development of cultural heritage of that
particular arca. Certainly, we are not
opposed to the special cultural heritage of
not only the tribal areas, but any other

oreas,
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SHRI SAIFUDDIN CHOWDHARY
They have been demanding
that their language ‘Nepali’ should be
included in the Bighth Schedule of our
Consiitution. It has not been accepted.

SHRI S.B. CHAVAN : That is what
you mean by cultural development !

SHRI SAIFUDDIN CHOWDHARY :
Anything. This is also part of culture.

SHRI S.BI‘CHAVAN: As regards the
aspect of including their language in the
Eighth Schedule, I am coming to it.

First, there is a feeling of frustration
because of neglect. It is rather too much
for your representatives, who are supposed.
to be responsible for development, to come
and complain that they are neglected. For
80 many years, Darjeeling has been there
and Darjecling has beca” saying that they
are backward. The economic development
oé that area is the special responsibility of
the Government of West Bengal. Certainly,
we would like to understand from you as
to what you have done. The Government
of West Bengal <we an explanation to us
as to why they have not succeeded in the
economic development of that area.

SHRI G.M. BANATWALLA (Ponna-

ni) : They are fed up with the West
Bengal Government,
SHRI S.B. CHAVAN : In fact, the

argument will go against those who have
passed the Resolution in 1981,

SHRI AMAL DATTA : We came to
power only four years back. You were
there for a longer time,

SHRI G.M. BANATWALLA : Within
four years, they cannot be fed up !

SHRI AMAL DATTA : They were fed
up before we came to power. Now, they
had an opportunity to pass that Resolu-
tion.

SHRI S.B, CHAVAN : I have another
poiat. Last time also, I said that the
implications would be far more dangerous
than what on the surface of it, seems to be
the objective of this Bill. This is a very
clever way of creating conflict, instead of
concentrating on the economic development
of thearea. By diverting their attention
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from the economic development, you are
very cleverly trying to create a conflict
between the Central Government and
Darjecling thereby inciting other people
aleo in other States and similar kinds of
movements may start in different areas, so
that you may succeed in creating a feeling
of unrest,

SHRI SAIFUDDIN CHOWDHARY
You know that there is one secessionist
movement going on in Darjeeling by name
‘Gorkha Land Movement’ and these
people who have passed the Resolution are
opposing that movement. They are not
geeessionists. Do not attribute motives.
Since the hon. Member has mentioned
about Uttar Khand demand...(Interruptions)

SOME HON. MEMBERS : Gorkha
Land.

SHRI S.B. CHAVAN : One and the
same thing which will include Sikkim, parts
of this Darjecling area and also Cooch
Behar and other areas and form into a
Nepali speaking State. The hon, Member
may be having his own ideas, but ultima-
tely thisis a step in that direction,
If say this. That is a wvery clever
way of saying the same thing in a different
manner that ultimately we will have to go
to a Uttar Khand State. If in the auto-
nomous district also somz of the aspira-
tions, if they are not, then the second
demand would be to ask for a Statehood.
Thereafter since, it becomes a very small
State going in for a Uttar Khand State or
a Gorkha Land, I do not think that
Government does not understand the impli-
cation of different kinds of poposals which
are being putforth into the House. And
that is why, I said last time that there are
very dangerous implications, if we accept
the proposal of this nature,

Another aspect which I have do deal .

with is about the inclusion of Nepali
language in the Righth Schedule. This
aspect has been dealt with so many times.
There have been demands for inclusion in
the Eighth Schedule from so many langua-
ges. Hundreds of applications are pending
with the Government and there seems to be
some kind of misunderstanding that once
the language is jncluded in the Eighth
Schedule, automatically development of the
language is going to take place or it is
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going to acquire some kind of a special |
status, "

So far asthe development of the -
Nepali language is concerned, certainly we
are not opposed to it, They can deve-
lop Nepali language. We are prepared to
give them all the help and assistance which
are required for the development of Nepati
language. But for development of Nepali
language or constituting an academy for
this purpose, I do not think that its inclu-
sion in the Bighth Schcdule is necessary.

SHRI BHADRESWER TANTI (Kalia-
bor) : We do not have any alternate
eénactment for minor languages. It is only’
a national academy for the major Indian
languages. There is no such organisation
for minor languages. That is why minos
language group should be included in the
Eighth Schedule. I demand inclusion of
the Nepali language into the RBighth Sche-
dule of the Constitution of India immedia-
tely.

SHRI S.B. CHAVAN : If the hon.
Members are interested in the development
of the Nepali language, I will request him
to approach the Ministry for Human
Resources Development and they will tell
you as to what are the lines on which you
can develop Nepali language. There is no
difference of opinion about the develop-
ment of a lauguage. All languages need
to be developed and Nepali happens to be
one of the languages whijch certainly we
are also equally interested to develop
...(Interruptlons) Please don’t interrupt me,
I have to go now.

I have to finish it by 4 o'clock. So,
I don’t think that even on this core also,,
there is any point in saying that we should
go in for some kind of autonomus being
granted to the Darjeeling area and that
is why I fully appreciate the sentiments
of the hon. Member that the backward
area needs to be given special attention.

It should be dome by the Government
concerned.
If you approach the Human.

Resources Devel opment Ministry, whatever
heip and assistance is necessary for the
development of that language, it will,
certainly try to help. So on both these
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counts, I don’t think that there is any
scope for giving support to this kind of
a Rill and that is why I will request the
House and particularly—first the Member—
that he should withdraw the BIlIl And
if he does not do it, then I will request
the House that the Bill should be opposed.

1600 hrs.

SHRI ANANDA PATHAK (Darjeeling) :
Sir, for the last few weeks, discussion
has been going on this particular Bill. I
thank 'all the hon. Members who have
participated in the discussion on my Bill,
viz. the Constitution (Amendment) Bill,
1985 (Bill No. 122 of 1985).

I also thank some of my colleagues
who have offered valuable suggestions for
the advancement and development of the
backward arcas. I particularly thank
hon. Members Shri Narayan Chaubey
and Shri Piyus Tiraky for lending their
wholehearted support to the Bill.

But on the whole, I am surprised to
note that the principle and concept of
autonomy have not properly been under-
stood. 1 will answer the remarks of the
Home Minister during the last part of my
reply. I have already pointed out in my
speech, while moving the Bill on 6th
December 1985 that the demand for
autonomy is not a separatist or secessionist
demand. Rather, it is a demand for
strengthening the unity and integrity of
the country and for cementing the bond
of brotherhood and friendship between
the people of an isolated hill area situated
on the extreme border and the people of
the rest of India.

This is not a demand outside the
purview of the Constitution of India. As
a matter of fact, the concept and principle
of autonomy has already been accepted
in the Constitution of India under Articles
244, 244(1), 275, and Fifth and Sixth
Schedules of the Constitution of India.

There are a number of autonomous
districts and regions with elected Councils
in Assam, Tripura, Meghalaya, Mizoram
etc. And thesc ‘have been prescribed in
the Constitution,. All these provisions
are made for the people belonging to
Scheduled Tribes and tribe] areas.
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In my last speech I have pointed out
that the problem of the people of
three hill sub-divisions’ of the district of
Darjeeling is also not different from the
people of the above areas, i.e. economi-
cally, culturally, educationally and in all
aspects they are so backward like people
in Assam and other areas in the north-
eastern region.

It has been argued that this Bill tries
to create another State within a State,
It is not. But the definitions of State,
and of Autonomous Area are quite diffe-
rent ; and I have not pleaded for a State
within the State of West Bengal. I have
pleaded for autonomy for the people of
compact arcas of three hill sub-divisions
of the district of Darjeeling and contiguous
areas of the neighbouring district where
the  Nepali-speaking people arc in a
majority; within the State of West Bengal.

You must know that even the Pataskar
Commission which had gone into the
problem of different ethnic groups of
people in the north eastern region had
recommended the constitution of a State
within the State, and Pandit Jawahailal
Nehru had suggested the Scottish pattern
of autonomy for the people of these
regions. i.c. some sort of a Statehood.
Why all these exercises ? Because it was
realized that the people of these arcas had
not been able to come up on par with
others, and that these people wanted to
participate in the task of national recon-
struction in their own way, with their
own identities and distinctions as they
were linguistically, culturally, socially,
economically, educationally and mentally
different from the majority nationalities of
these States.

In the course of the discussion, some
of the hon. friends also attacked the
principle of reorganization of States on
linguistic basis, which was one of the most
vital demands of our Independence move-
ment. But now it seems that they are
discarding this principle, they are discar-
ding all the values of national movement.

They spoke about the need of rapid
development of the people of hill areas
everywhere and some of my colleagues also
conceded that even after the independence
no desired development and progress has
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been achieved in these areas and hence
they are also not satisfied. It is not my
contention ; it is the contention of our
friends on the other side also.

Here is the point. Unless you involve
them in the development activities, unless
you allow them to participate in the
administration and unless you give them
the responsibility, they always feel isolated
and neglected and their real urge and
aspirations to participate in the nation
building activities as a real partner would
never be fulfilled. That is our thinking.

Only financial allocations would not
solve the problem, would not fulfil their
urges and aspirations. You have to draw
them in the process of national integra-
tion and development of the country and
also allow them to play their role in this
process of duvelopment and integration
according to their own apptitude and
characteristics.

You should realise that they have got
their distinct language, distinct culture,
distinct manner and apptitude distinguished
from others. But the hon. Minister has
stated that this is an absured demand of
the people of hill areas. The thing is this
that. The demand for autonomy was
being raised for the last several years,
from the very time of Morley-Minto
Reforms. They represented their case
before the Simon Commission and other
commissions that were set up. Before
these Commissions and Committees, the
people of Darjeeling bad repeatedly
presented their case and demanded some
sort of special arrangement for them
because they have contributed a lot ; they
have defended the country ; their contribu-
tion is not less than the contribution of
other people. At the time of Britishers,
they felt that they were neglected ; they
were not given an opportunity to advance ;
they were kept educationally, politically
and socially backward ; they were in all
respects isolated and their area was
declared as partially excluded area, that
means they were cut off from the main
stream of national movememt of the
country ; that this ‘‘partially excluded
area’’ was introduced according to the
Government of India Act, 1935, After
independence also, they are feeling that
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they are isolated ; they are neglected and
they are not being allowed to play their
role in the development of the country
and the national re-building. That is
why, this demand for some responsibility,
some autonomy, some sort of special
arrangement was raised so that they can
participate in the administration and they
can have their say in the day-to-day sphere
of development ; for all this, they wanted
to have some sort of statutory arrangement,
This is not the separatist demand, not
the secessionist demand, If their reasona-
ble demand, justified demand, democratic
demand is not conceded to, then a sense
of frustration will come among them and
out of this frustration, different types of
separatist, secessionist demands will come.

What is happening now is that this
demand for the autonomy is being rejected
again and again. They think that if this is
so, then nothing will come up,

Therefore, we must have some other
way to find out some way and means to
accede to their demand. Some persons are
demanding a separate State or Gurkhaland.
All these are coming up out of frustration.

I am surprised to note that our hon.
Minister—he is not here—from the very
beginning, was attacking the West Bengal
Government for its audacity passing a
resolution in the West Bengal Legislative
Assembly. Now, Sir, you must know that
this legislation to which I am referring to
was unanimously passed in the State
Assembly. The Ceatral Government has
opposed the move. It is not a question that
a few member here only we talking about
this demand but the entire people of West
Bengal is supporting this demand. There-
fore, the demands of the people of Darjee-
ling should be given thought to, and they
should be given regional autonomy and
that is a reasonable demand.

Second point is regarding development.
Our Minister said that it is the responsi-
bility of the State Government. I may just
inform the House, that as far as the West
Bengal Government is concerned, they have
tried to help all the people, the down-
trodden or the backward people inclading
the people of Darjeeling. They havc also
helped the Nepali speaking people, they
have set mp a Nepali Academy. Similarly,
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they are awarding price and helping the
Nepali poets, artists, writers and encourag-
ing them. Apart from that, economic deve-
lopment is given due importance by the
West Bengal Government, they are trying
their level best to uplift the people of the
backward regions. Our Home Minister,
started, from the very beginning, to
take the West Bengal Government, as
we see everyday, to task., Not a
single day passes without their mak-
ing any accusations and derogatory remarks
on the Left Front Government. They are
picking up this habit. I do not know
whether this should be allowed. I would
like to reiterate that the West Bengal Gov-
ernment has secured an overwhleming
majority. They have come to power for
two terms, in succession and they will come
to power again for the next term. There-
fore even now, the Government should not
deny this legitimate demand of the people
of the hilly regions. Otherwise, it will lead
to a very dangerous direction. Under the
Constitution, the power to concede to the
demand lics with the Central Government.
I cannot but request the Government and
hon. Members to ponder over this matter
and to accede to their legitimate demand.
What we are asking here is something
within the Constitution. The concept is
there in the Constitution and it is not any-
thing against the Constitution. Therefore,
I think our hon. Members should ponder
over this matter and I request the hon.
Members and the House to agree to the
demand of these people and level their
support to pass this Bill.

MR. CHAIRMAN : Before I put the
‘Motion to the vote of the Houses, this be-
ing a Constitution (Amendment) Bill, the
voting has to be by Division, Let the
lobbies be cleared.
~* MR. CHAIRMAN : Now the lobbies
have been cleared. The Quesiion is :

“That the Bill further to amend the

Constitution of India, be taken into

consideration.”

The Lok Sabha divided,

AYES

Abdul Hamid, Shri
Acharia, Shri Basudsb
Banatwalla. Shri. G.M.

Choudhury, Shri Samar Brahma
Chowdhary, Shri Saifuddin
Das, Shri Sudarsan

Datta, Shri Amal

Ghosh Goswami, Shrimati Bibha
Hansda, Shri Matilal

Iyer, Shri V. S. Krishna
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed

¢ Peruman, Dr. P. Vallal

Rao, Shri Shrihari

Reddi, Shri C. Madhav-

Roy, Dr. Sudhir

Zainal Abedin, Shri

NOES

Ansari, Shri Abdul Hannan
Antony, Shri P.A,

Basheer, Shri T.

Bhagat, Shri HK L.

Bharat Singh, Shri

Birbal, Shri

Chaudhbary, Shri Manphool Singh
Dalbir Singh, Shri

Dennis, Shri N.

Dighe, Shri Sharad

Dogra, Shri G. L.

Gavit, Shri Manikrao Hodlya
Gomango, Shri Giridhar
Jadeja, Shri D.P.

Jitendra Prasada, Shri
Kamble, Shri Arvind Tulshiram
Kaul, Shrimati Sheila

Khan, Shri Mohd. Ayub
Kidwai, Shrimati Mohsina
Mahajan, Shri, Y. S.
Mahendra Singh, Shri

Neekhra, Shei Rameshwar
Panika, Shri Ram Pyare
Panja, Shri A. K,

Pathak, Shri Chandra Kishore
Patil, Shri Balasaheb Vikhe

_Patil, Shri Shivraj V.

*Wrongly voted for Ayes '
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Patil, Shri Uttamrao 16.20 brs.
Pushpa Devi, Kumari CONSTITUTION (AMENDMENT)
Rajhans, Dr. G. S. BILL
Rath, Shri Somnath (Insertion of new article 164, etc.)
Sahi, Shrimati Krishna CEnglish]

Saikia, Shri Muhiram
Sankata Prasad, Dr.
Sathe, Shri Vasant
Shah, Shri Anoopchand

Sankaranand, Shri B.
Shastri, Shri Hari Krishna

Singh, Shri Lal Vijay Pratap
Sukhbuns Kaur, Shrimati
Sultanpuri, Shri K. D.
Suman, Shri R. P,
Suryawanshi, Narsing
Tewary, Prof. K K.

Variale, Shri Madhusudan
Vyas, Shri Girdhari Lal

Yadav, Shri R.N.

MR. CHAIRMAN : Subject to correc-
tion, the result® of the division is : Ayes :
17, Noes : 47.

The motion was negatived

*The following Members also recorded
their votes :

AYES : Shir Anand Pathak, Shri Satya-
g-pal Mishra, Shri Balwant Singh
Ramoowalia Shri  Bhadreswar
Tanti.

NOES : Shri Abdul Ghafoor, Shri Bhola
Raut, Shri Janak Raj Gupta, Shri
Keyur Bhushan, Shri Digvijay
Singh, Shri L. Balaraman, Shri
I. Rama Rai, Shri Lachhi
Ram, Shri Satyendra
Chandra Guna, Shri Jagannath
Patnaik, Shri Radhakanta Digal,
Smt. Sunderwati Naval Prab-
hakar, Dr. P. Vallal Peruman.
Ch. Sunder Singh, Shri K. H.
Ranganath, Shri Sirpati Mishra,
Shri Ram Singh Yadav, Shri J.
Chaudhary. Shri M.A. Sodi, Shri

~P. Shanmugam, Smt. Sumati
Oraon, Smt. Sheila Dixit, Shri
Mohan Lal, Shri A,P. S:thi,

MR. CHAIRMAN : Now we shall go
to the next item. Shri G.M. Banatwalla.

SHRI G. M. BANATWALLA (Ponnani)
Mr. Chairman, Sir, I beg to move :

‘“That the Bill fother to amend the
Constitution of India, be taken into
consideration.”

Sir, Article 41 of the Constitution
says :

‘““The State 1, within the 1limits of
its economic capacity and develop-
ment, make effective provision for
securing the right to work, to educa-
tion and to public assistance in case
of unemployment, old age, sickness
and disablement, and in other cases
of undeserved want.”’

This Article appears among the Directive
Principles. ..t Interruptions)

SHRI SAIFUDDIN CHOWDHARY 3
He has now moved a very good Bill.

SHRI G.M. BANATWALLA : I always
move very good Bills. Only your thinking
is to be adjusted accordingly.

Sir, this Article 41 is among the Direc-
tive Principles enshrined in our Constitu-
tion. As such, the article is not mandatory
in the sense that there cannot be its enfor-
cement at law. No individual can have a
recourse to the court for the enforcement
of his right to work as also the right to
public assistance in case of old age sickness,
disability and undeserved want. The
present Amendment Bill which I have
moved before this House seeks to move
this right from among the Directive Princi-
ples, to the Chapter under the Fundamental
Rights. In other words, the Bill thatl
have moved today secks to make the right
to worke a Fundamental Right of cach and
every citizen of our conutry, a right which
can be enforceable at law. 1 need hardly
add at this juncture that many countries of
the world have alrecady accepted the right
to work as a fundamental right. Not only
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the socialist countries but also others, like
Japan and France and several others, have
already accepted the right to work as a
fundamental right. Moreover, India is
committed to the Universal Declaration on
Human Rights, and I would like to draw
the aitention of the House to Article 23 (1)
of the Uuiversal Declaration of Rights, 1948
which says, “Everyone has the right to
work, to free choice of ‘employment, to
just and favourable conditions of work, and
to protection against unemployment”’. India
being committed to this Declaration, the
United Nations’ Declaration of Human
Rights, we should not fight shy, therefore,
of making an effective provision in our
Constitution so that our citizens have this
right to work in reality and not only on
paper. I may say that today we have reached
a stage where it is necessary that the right
to work should be enforceable at large. 1
need hardly add that if a complacent attitude
continues in this respect, we will have a
situation very disturbing to the entire
nation. The right to work arises because of
the widespread unemployment in the con-
try having assumed alarming proportions,
this problem needs to be given a serious
thought. The problem of unemployment
is massive, menacing and explosive. To
say the least, unemployment is the basis of
poverty. If this problem of uuemployment
is not solved, then, one shudders to think
of the consequences that may follow. There
may be chaos ; there may be disturbance,
because, as I said. unemployment is the
basis of poverty and poverty means denial
of life itself. Poverty in this sense is the
very negation of the right to live. I do con-
cede that the Government is fully aware
of the alarming proportions of the problem
of unemployment. A lot is being done for
whic h due credit should go to the Govern-
ment. There is a tremendous activity on
the part of the Government in order to face
this question of unemployment and it will
be unjust not to give credit for the fight
that has aiready been launched with respect
to the problem of unemployment. We
know that there are in operation important
employment beneficiary oriented program-
mes for specific target groups such as Na-
tional Rural Employment Programme,
Integrated Rural Development Programme,
.Rural Landless Employment Guarantee Pro-
gramme, Training Scheme for Rural Youth
_for Self-employment, ‘Scheme for providing
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self-employment to Educated Unemployed
Youth and various others. The efforts
of the Government in this respest are com-
mendable.

I must also in all fairness to the
Government and to the positive efforts
that are being made by the Government,
say that a lot is being done in order to
tackle this question of usemployment. But
the dimensions are still alarming in spite
of all that is being done. I must concede
that even if we look at the National Rural
Employment Programme alone, we find that
there is a generation of employment to a
considerable extent. In the year 1981-82 the
target was to generate employment to the
extent of 33573 million man days. My
congratulations to the Government.
Government has execeded even the target
and the achievement was 354.57 million
man days of employment being generated.
Similarly we find that in the year 1982-83
the target was 353.22 million man days. The
achievement was 350.10 million man days.
In 1983-84 the target was 322.23 million
man days, The achievement was 302.02
million man days. In 1984-85 the target
was 309.13 million man days. The achieve-
ment was 349.90 million man days. There-
fore, Sir, in all fairness we must concede
that a lot is being done by the Government
in order to fight this question of unem-
ployment. Not only that. We must also
be fair and appreciate that in the Budget
that we have just had there is a massive
increase of 65 per cent in the plan outlays
for mojor programmes, anti-poverty pro-
grammes, the allocations for the IRD and
related programmes are up by 51 per cent,
similarly the allocations for National Rural
Employment Programmes are up by 93 per
cent, as also the allocations for the Rural
Landless Employment Guarantee Progra-
mmes are up by 58 per cent. Therefore
there is no denial of this fact. I have no
reason here in this House to deny and to
charge the Government as being indifferent
to the entire problem of unemployment,
Their efforts are commendable. The point
that 1 am making is that decspite all that
is being dore and a lot is done, the dimen-
sions of unemployment have to be fully
understood. We find that as many as 8.22
million persons will still be unemployed at
the end of 1989-90. In the case of educa-
ted unemployed. if there is no deterioration
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in the unemployment rate, then there is
apprehension that the number is empected
to go up from 3.7 million at the beginning
of 1985 to 4.9 million by 1990. Therefore,
I say that we have an alarming situation
with respect to growing unemployment. I
may only here, as a matter of instance,
refer to this sad thing that even this new
year 1986 opened with the news that about
1,32,000 people had applied for enlist-
ment of unskilled labourers of Calcutta
Corporation, And then only 300 were to
be empanelled and that too on daily
wages, And for these 300 to be empa-
nelled and that too on daily wages, we
bhad 1, 32,000 applicants only taking the
Calcutta Corporation as an instance. And
there also we find thai a large number of
candidates were graduates They even held
Law degrees. So, persons holding Law
degrees were found applying for work as
daily labourers, as uoskilled workers of
Calcutta Corporation. That is the situa-
tion. And when the time came to distri-
bute the application forms, we even have
the sadder news that there had to be a
lathi charge and then so many people were
injured. This is the situation that is deve-
loping and it is nececssary that developing
situation is taken up with all the serious-
ness that is there at our command.

Sir, I must say that the right to work,
no doubt, has to be ensured by national
economy. Left to myself I would not like
these unemployment doles. There was a
time when people used to be ashamed to
say that ‘I am without work, I am unemp-
loyed’. They would like to hide this. To-
day, looking at the western countries, in
the western countries people declare from
the housetops that ‘I am unemployed, give
me my dole’. So, that is the value change
that has also come. Left to myself, there-
fore, I would not like this unemployment
allowance or unemployment dole. The best
way is to see that the national economy
itself ensures, and it operates in such a
manner that it ensures the right to work.
Then, that is the wish. If the wishes were hor-
ses beggers would ride. The stark reality of
the situation is that despite various efforts of
the Government, the economy is unable to
provide work to all willing hands. The
present ec -nomy of ours is not in a posi-
tion to provide work to all, There is a
failure on the part of our economy to sce
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that work is provided to every willing hand
that comes forward. It is not only that.
But it is a sad commentary to say that
even the growth rate of employment genee
ration has fallen. So, while on the one
hand we declare our will to combat, to
have a war against unemployment, and if
we look at the documents of the 7th Five
Year Plan, the relevant chapter begins by
saying that the principal objective of the
Plan is progressive reduction of unemploy-
ment—while on the one hand we want pro-
gressive reduction of unemployment, on
the other hand, the stark reality of the
situation is that the rate of growth with
respect to employment generation is on the
decline. The growth rate of employment
generation during the Sixth Plan period
works out to 4.32% per anum. It is unfor-
tunate that in the case of 7th Plan, we
expect a growth rate of only 3.999, per
annum. Therefore, even while we are plan-
ning, we are planning for a lower growth
rate of employment generation. This isa
factor which must be taken note of ina
very serious manner and it is & 5ad commen-
tary on our efforts towwards the planned
economy. I therefore say that when the
situation is that even the 7th Plan aims at
a lower growth rate of employment genera-
tion and when the problem of unemploy-
ment has already assumed such an alarming
dimension, it is a matter of absolute pra-
ctical necessity that we have short-term
measures also in order to see that there is
no failure of our economy. Here, I may
refer to a quotation from the Sixth Plan
document. About uncmployment, the Sixth
Plan document says at page 202, para
13.28:

“The employment opportunities have
not been adequate in the recent past
either for the educated manpower or
for overall production. Even in terms
of long-term employment as indicated
by the usual status estimate, the posi-
tion has not been satisfactory There-
fore, the employment policy during the
Sixth Plan has t» meet the two major
goals of reducing under-employment for
the majority of labour force and cutt-
ing down on the long-term unemploy-
ment Though a lasting solution to
these problems could be found only
within the framework of a rapid and
cmployment oriented economic growth,
suitable measures are also to be evolved
in short-term in a coordinated wav.

rompnw
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*particularly for the benefit of the
weaker lactiops."

We, therefore, find that, when the natio-
mal cconomy is not in a position to abolish
anemployment and when our own efforts
are marked with.a decline in the growth-
rate of employment generation, it becomes
necessary to have short-term measures to
tackle this explosive situation of unemploy-
ment and we must also have an efficient
system of public assistance in case of
unemployment.

I do understand that here are limita-
tions of resources. This is the usual reply
we always get on the floor of the House.
I have, therefore, anticipated this reply
even at the time of moving my Bill for
consideration.

It can be said that if right to work is
made enforceable in law and when the
economy is not in a position to provide
work to every willing hand, then public
asgistance in case of unemployment would
mean a great drain on our resources and
would also mean a great drag on our efforts
in various other directions. Thig is a very
usual excuse that is put forward.

But I must tell the Government to
apply itself seriously now to this particular
question. Unemployment cannot be allowed
to grow in the manner in which it is grow-
ing now. If this trend continues, the nation
will have to pay a very heavy price for the

same. Therefore, I shudder to think
of the consequenes. If there is a will,
there is a way, a way from among
the resources and it should be

possible to mobilise the resources that are
necessary for the sustenance of this right to
work as a fundamental right.

I may say that there are vast areas
which can be tapped. What is the position
with respect to the arrears of income-tax
and of excise duty? Look at the evasion of
taxes in excise revenue, The Wanchoo
Committee, as you know, has estimated
black-money to the tune of Rs. 20,000
crores. What effort is being made to tap
black-money?

Here I may point out that in the year,
1983, in reply to a question in this House,

the then Labour Minister had said that, if

the unemployment allowance is agreed to,
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it would require Rs. 629 crores per annum,
It may be more. I do not know the basis
on which that was calculated. But then we
were told in this House that Rs. 629 crores
per annum would be needed if unemploy-
ment allowances are to be paid.

I want to draw your attention to the
sad state of affairs that even the excise duty
arrears on 31st of December, 1985 amouns-
ted to Rs. 637 crores. Even the tapping of
one source would give you more than what
is wanted in order to meet the situa-
tion. ‘

The income-tax arrears is another

area which, as on 31st December, 1985
amounted to Rs. 1,558 crores. These
are not my figures. I have found

it out from the various questions that have
been answered on the floor of this House.
I must, therefore, submit that what is
wanted is the necessary courage, the cou-

. rage to declare a war, to declare a war on

poverty, to declare a war on unemployment.
There are various areas which can be
tapped and tapped for the resources. I
may even go to the extent of suggesting
that there may be a Central Employment
Fund with subscriptions from industrial
employers, Central Government, the State
Governments, the nationalised banks,
public sector undertakings and there may
be even contributions from the private .
sector and they can be given incentives to
contribute to this Central Employment
Fund through concessions in the income
tax.

Therefore, I have suggested that once
we accept this basic principle that the
society owes a duty to every individual and
that the individual cannot be left in a
state of want, for no fault of his, then, in
that case, schemes can be worked out. Let
there be a beginning, even a small begin-
ning, And if there is a beginning, I am
sure even a small beginning towards, even
a phased beginning towards public assis-
tance in the case of unemployment can
also help us in tackling effectively a very
big problem that is looming large over us.

One can go on speaking about un-
employment. One can go on speaking
about the consequences of unemployment—
poverty, so on and so forth. But I would
like to restrict myself and not like to be

~ carried away by my own eloquence on the
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mbject. Suffice it to say that this problem
of unemployment demands a serious consi-
deration. Declaring a war on unemploy-
ment brooks no farther delay. We see in
our own country the various untoward
things that are happening—that are
happening because of the aggravation of
the problem of poverty that we have.

This Bill not only seeks to give this
right to work a fundamenial basis and to
secure for every citizen this right to work
as a fundamental right so that it can be
enforceable at law but the Bill also sceks
to secure as a fundamental right public
assistance in case of old age, sickness
disablement and undeserved want. The
Bill says that this should be a fundamental
right. No person can be left to languish
in aging condition or in conditions of
sickness or disablement. I may bardly
emphasize that the problems of the aged
are also growing and need adequatec atten-
tion. As you know very well, with the
break up of the joint families because of
the impact of western civilisation as also
the economie pressures, this problem of
the care of the aged is becoming acute.
Of course, joint family is the best system
to take care of the aged.

But then, the point is that in a profit-
motivated society the lot of the old people
once they are out of the rat race, is bound
to be miserable and lonely. The most
important issue, therefore, is how best to
provide economic and socinl support to
the aged. Sir, in India, the number of
people aged 60 and above has risen from
5 per cent in 1961 to 6 per cent in 1971 and
is expected to be 7 per cent by 2000 A.D.
We, therefore, find that this problem of
ensuring decent life to the old people—I
must say to the senior citizens of our
country—is assuming great importance.

You kanow, very well Mr. Chairman,
that the Boothzlingam Committee on
Wages, Income and Prices had also drawn
the attention of the Government to the
problems of the aged. The various Five
Years Plans have also emphasised the need
for a comprehensive scheme for the aged,
for the senior citizzns of our country. I
think almost all thc States except the State
of Arunachal, subject to correction, have
schemes for payment of pension to the
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indigent old in the unorganised sector sub-
ject to several restrictions. But you now
all these are small dents that are Being
made with respect to a ‘very big problem
that looms large and hovers over us. To-
day we are having a very healthy attitude
towards human resources. The Ministry
is now re-named as the Ministry of Human
Resources Development with wider funec-
tions. We appreciate that this is not mere
re.naming of the Ministry but it is a revo-
lutionary change in the very outlook and
‘the outlook today is of the develnpment of
human resources and the Minisrry has
wider functions. I must, therefore, urge
upon the Ministry, the Ministry of Human
Resources Development......

AN HON., MEMBER : Sir, we are
having a war on unemployment
(Interruptions)

MR. CHAIRMAN : Other people also
want to take this war on unemployment.

(Interruptions)

SHRI G.M. BANATWALLA . Sir, I
was saying that we welcyme the creation
of the Human Resources D:velopment
Ministry with a revolutionary outlook with
wider functions. But then, I must urge
upon the Ministry that keeping with its
revolutionary objectives, let this Ministry
of Human Resourecs Development try to
draw up a national policy for the aged,
for the seaior citizens of our country. Let
there be greater and substantial allocations
for the welfare of these senior citizens.

Sir, the Bill also seeks to make it a
fundamental right to public assistance in
case of disabled, sick people and in other
cases of undeserved want. I need not
emphasise the nesd for this. Today the
gituation is that disability, in our present
state of society is thrust upon an indivi-
dual. Terrorism is taking place. A per-
son walking down the, street is suddenly
rendered disabled for the rest of the life.
Is the society going to throw up its hands
and say that it will have no duty towards
such an individual ?

Therefore, adequate provisions should
be there for public assistance. These are
the minimum social security programmco
that must be there, not merely on paper
as a matter of Directive Principles, but
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mnst be translated into action. The people
must have confidence that their standard
of living would be maintained despite spe-
cial hazards. Hence, the need for public
assistance in cases of disablement and
undeserved want, as I have just explained.

MR. CHAIRMAN : Please conclude.

. SHRI G.M. BANATWALLA : . Ia
deference to your bell, I would refrain
from further comments. I have not
brought this Bill in any spirit of confron-
tation with the Government. We say :
‘Let the Daevil have its due’. But here it
is not a question of the Devil but a
Government that has undertaken secveral
programmes, as I have mentioned earlier,
for the alieviation of poverty, They are
doing their own work, Government deser-
vos all credit for the same. The point
that is being emphasized is that the time
has come when we should tackle this un-
employment problem in accordance with the
proportion that it has assumed these days.
Let a war be waged on unemployment and
let every citizen know and be assured of a
decent livelihood and a standard of living
even in cases of disablement and undeser-
ved want.

With these words, I commend my Bill
for the approballon of the House,

MR. CHAIRMAN : Motion moved :

‘“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Shri Mool Chand Daga has given notice
of an amendment. Is he moving ?

SHRI MOOL CHAND DAGA (Pali) :
Yes, Sir, I beg to move :

“That the Bill be circulated for the

purpose of eliciting opinion thereon

by 8 August, 1986."”

MR. CHA[RMAN Shri Raj Mangal
Pande.

SHRI RAJ MANGAL PANDE (Deo-
ria) ;: Mr. Chairman, Sir, 1 owe my grati-

tude to you for the favour you have done
to me by calling me to speak on this vital

subject which really affects the millions of

people who arc unemployed in this coun-

try. I may be allowed to say that the

Bill is not so simple as it apparently looks,
t

Lamay fycipor be sliowed 1o ey that Shri
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Banatwalla is genius enough or shrewd
enough to put us further into difficulties af
be has done in the case of Shah Bano.
Who does "not know that with all ous
development schemes we are so short of
resources that in spite of our wishes not to
raise taxes, either direct or indirect, we
have had to go in for strict measures much
to the annoyance of our paople as a. whole,
to the Members of Parliament here and
even to our friends and people outside 7
We have had to it becauee we have to
mobilise resources. And if a further bur-
den of Rs. 1000 crores or more in this
developing economy is thrown, it may well
be that many of our developmental schemes
will not be completed or they will be stay-
ed or their period of completion will be
prolonged further so much so their cos

will escalate and what we shall gain from
this, we shall lose afterwards. Even if we
try to do so, there are many hindrances on.
the way, Mr. Banatwalla has given us
extensive figures about the income-tax
arrears and excise arrears. It looks as if
all the courts will be closed to realise
those arrears because when we say or Mr.

Banatwalla says that the courts should be
given independent powers to deal with
matters as and when they so required.

17-00 hrs.

Shri Banatwalla says that the Govern-
ment should have power over the courts
to take all the things where arrears are
there in courts. Courts are going to
decide whether the levies so pending in
the courts are justiciable or not. Could
we realise all these thousands of crores 1
May 1 humbly ask Shri Banatwalla that
even if the power is transferred to him in
some way or the other, can he wipe out
the powers of the High Courts to realise
all those arrears 7 I think nobody could -
do it. So long as we have an independent
system of judiciary, so long as the people
have a right to go to the court, we cannot
do it. So, this thing is out of question.

Naturally in a developing economy
we have to see many things as to how we
could mobilise the resources. What are
the resources, what are’ the avenues left
open to us ? We found that in the Staté
Assemblies it is a serious problem. Peop!e
are so much taxed that they don’t find
avenues to add to their resources. But
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the Planning Commission, day after, day,
year after year has been asking, demanding
them to do so. Our limit has reached
such an extent where the people are not
going to tolerate any further burden. A
serious disrespect is going to be there.

In this case, Shri Banatwalla is trying
to land us into further difficulties or
trouble by putting us a further load of
thousands of crores, if not today, tomor-
row or the day after. Today he starts
with an humble beginning of Rs. 5 lakhs
or so. Tomorrow he says that it will
cost about a thousand crore or like that.
Especially in our economy, in our social
structure where the educated youth don't
like to have manual job, what will
bappen ?

Bven in your district you will find
that thousands and thousands of M.A.
B.Ed. who somechow or other pass, have
been teaching classes for a basic salary
of Rs. 50/- for th elast eight years. Because
they think that the social structure demands
them not to take manual jobs. What will
"happen to this country? When the edu-
cated youth are not taking up
manual job, when the educated youth are
not going to take up that kind of job,
even the right to work is to be guaranteed
hereafter. What kind of work they will
be allotted to? Will they be allotted
gsome kind of a seat or a chair to do the
job? Many Economists’ contentions are
that with the staff that we have either
here or in the Secretariat or Parliament
or in the State Legislature, if even 50% staff
is reduced, the work can be more effective
and more smooth running than what
it is.

17 04 hrs.
[SHRI SOMNATH RATH {n the Chair]

My friend says that even those people
who don’t have the work should be given
work. What will happen? Even in
Scandivanian countries where the unemp-
loyment dole is there, they feel that those
people have got a tendency not to work
and have the State Insurance benefit or
other benefits. In this country where
doing the work is taken to be a sign or
symbol of degradation, we cannot afford
to give them that type of work which makes
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them sit on a chair, in an office. Could
this economy of this country go to that
extent of affording this kind of luxury ?
I take it as lunury because we have w rk
for every person who wants do it manually.
We are short of labour. We are short of
millions of labourers. You will find that
Biharis, UP pcople and Assamese Iabourers
are going to Punjab and doing the job
over there. They are getting hardly
Rs. 20 per day. There is no dearth of
work for manual labourers. The obly
difficulty is with the educated unemployed
youth. Of course, considering all these
aspects the Government went in for certain
schemes like IRDP, NREP, etc. Even
the unemployed youth were given
Rs. 20,000/ to start their own business.
We do admit there are certain dificulties
in getting the finance but all the same
schemes are there. The Government is
serious to seeing that the unemployed
youth who do not get a job can at least
get some financial assistance to start their
business and be respectable citizens of
this country.

Now, I would like to draw the atten-
tion of the House to Article 41 of the
Constitution :

“The State shall, wighin the limits of
its economic capacity and development,
make effective provision for securing
the right to work...”

The Constitution makers had the apprehen-
sion that the economy of the country
unjess developed to such an extent the
right to work cannot be included in the
Fundemental Rights, So, they put it as
a ‘directive’. They directed the State to
ensure to conduce such type of conditions
as right to work becomes possibility.
That possibility could be there when
country has developed to a stage where
we could afford a thousand crores of
rupees as a surplus amount so that we
may invest it in other activities for
‘unemployment dole’. /

Sir, the idea is noble but all the same
there are many noble ideas. Who does
pot want that his neighbour should be
helped 7 But a person who does not
bave enough clothes for his own children
and family how could you expect him to
help his neighbour, So, is the case with
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the Government, The government which
‘does not have funds or resources to meet
iis own contingencies how could be
expect it to afford such a luxury to invest
a thousand crores of rupees to give as
a dole to those persons who do not like
to work. [ think no government worth

the name can do so under the present

. circumstances.

" Sir, this is true that there are many
people who get invalid either in accidents
or otherwise., Of course, the Government
is liberalising the insurance policy for such
a section of population. We are even
going in for development of rural economy
by going in for insurance. Someone was
telling that we are looking to the other
aspects where this insurance business could
be done to sce that all those persons who
suffer from some kind of infirmity get
benefit under insurance. We have many
schemes under consideration. But all
those schemes need careful scrutiny, cons-
tant vigil and huge amount because it is
well known that the amount we are invest-
ing on many of these schemes a fair
portion of 1t does not go for the purpose
it is meant. A fairly large percentage
cither goes as a waste or down the drain
because of the corruption that is prevalent
in the society and government structure
in the machinery itself.

S , we have to take care of all these
things before we can do such a thing. 1
would like the hon, Member Shri Banatwallza
to remember that we are in the process of
development, When we come to the
category of those countries which are
absolutely developed, then we could go
in for such a scheme. The people of this
country who are unemployed. disabled and
are facing a lot of miseries, every respec-
table Indian would like them to be given
the bencfit. Nobody, will have any
objection. But at this stage, when the
country is finding shortage of resources to
maintain its line of communication, to give
electricity to its industries, to give electri-
city and power for many other useful
purposes, in my opinion, priority need be
given to these things. We could do things
as the hon. Member has suggested later
when country has become fully developed.
In view of what I have stated, I would
like the hon. Mecmber to withdraw his
Bill. .
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SHRI DIGVIJAY SINH (Surrendra-
nagar) : Mr. Chairman, Sir, I thank you
very much for giving me this opportunity
to speak on this Bill.

I feel that my hon. friend, Shri
Banatwalla, is fortunate to get priority in
the ballot and to have an opportunity
to put across his Private Member’'s Bill

today.

I would like to focuss attention on one
aspect which perhaps others may or may
not do so and which is the aspect of
population explosion and how population
explosion is commensurate with unemploy-
ment,

I1have been a little unfortunate for
not getting priority for my Private
Member’s Bill, which is the Constitution
(Amendment) Bill, demanding introduction
of family planning as a Directive Principle
of the Constitution, There is anothes
amendment, not a Constitution (Amendment)
Bill, I call it a Family Welfare Bill, which
may or may not come at all, because there
are three other Bills on the anvil and it is
listed after that on the agenda of the
Private Members’ B'ils.

What 1 am trying to sayis that how
can you talk of the right to be employed
when you reproduce at random, the way
you like and create such tremendous
pressures on the employment potentiality
of this country. It is something which is
paradoxical. Which person in his senses
would not like to see every Indian employ-
ed gainfully ? But there are certain things
which can be classified either as wutopian
or altruistic, It must be looked from
the angle of our resources as against the
existing population and the growth of popu-
lation which is still high despite the fact that
our birth rate is going down. I can say
that this is a utopian idea in a country
like India with all the financial constraints
and existing high population and which
is growing. Unfortunately, even today, the
growth rate is 2 per ceat. You cannot
talk and think of such a scheme ; it will
be a totally utopian idea. '

I would uot take more than half a
minute in making a suggestion to the hon.
Member that if he wishes that such a Bill
does got credence, simultane usly, we
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should also undertake a legislation, where- |

by we amend our Constitution and
introduce family planning as a Directive
Principle to go hand-in-glove.

(Translation]

SHRI RAM PYARE PANIKA
(Robertsgani) : Mr. Chairman, Sir,
although I oppose "the Bill which has been
introduced here by Shri Banatwalla, yet
1 support the sentiments and views express-
ed by him while moving the Motion for
congideration. At least the Bill has given
to Members "an opportunity to express
their views on the serious problem of
unemployment. T also express m7 thanks
to Shri Digvijay Singh who has drawn
attention to a basic issue, while speaking
on the Budget, that the growth of
population is taking place at an alarming
pace. Itis true that on the one hand we
are taking measures to remove unemploy-
ment and on the other hand the popula-
tion is incrcasing at a very fast pace. In
such a situation the problem can never be
solved.

Shri Banntwalla has given an example
here that in response to an advertisement
for the vacancies of 300 uuskilled labourers
more than 1 lakh candidates had applied
and lathi charge was ordered to control the
rush. We also see such things when we
visit our constituency. 75 per ceat of
our visitors comprise unemployed youth
who want letters to recommend them for
a job somewhere. Sir, it is true that if
gerious thought is not given to the problem
the matter will definitely go worse in the
coming days.

Sir, with these objective our Govern-
ment undr the leadership of hon. Prime
Minister Rajiv Gandhi have formulated
the Seventh Five Year Plan and we can
say that it is an employment oriented
document. There has been an increase of
65 per cent in the funds earmarked for the
anti-poverty programme. Also, significant
increase has been effected in the amount
earmarked for the scheme initiated by the
late Prime Minister, Shrimati Indira Gandhi
for the educated unemployed. This shows
that the policy and the motive of the
Government is very clear and Shri Banat-
walla will praise the Government -for it,
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Our hon. Prime Minister, Shri Rajiv
Gandhi has said about taking the country
into the 2ist century. The motive of the
Government behind this is that this popula-
tion of 75 crores may not become a curse
for us. So we shall have to gear ourselves

" to enter the 21st century from now itself.

That is why a Ministry of Human Resourcs
Development was established. Under this
Ministry we are going to bring about chane
ges in a lot of things. For example, changes
are being brought in vocational training.
New education system is being introduced
from the ensuing session. There is a pro-
posal to open model schools in every region
from the next session in which children
belonging to Adivasis and backward classes
and those living in remote areas will be
able to receive education. In this way
those people will also get an opportunity
to give education to their children in good
schools.

Mr. Chairman, Sir, our Constitution
provides equal opportunity in the field of
education to all the citizens of the country
bat even after 38 years of independence
we have not been able to achieve that goal.
But now we are workiag to thatend. In
Adivasi and backwaid areas, there are
schools where the teachers attend the school
just for two days in.a week. They do not
teach the students but instead take work
from them. So there should be Public
Schools in those areas. The new Govern-
ment under the leadership of Shri Rajiv
Gandhi is now giving its attention towards
it and such programmes are being formula-
ted. We have kept in mind the interests of
farmers and we are trying to enhance pro-
duction. We are encouraging cottage indu-
stcy and the Public Sector. We are trying
to solve the problem of unemployment. We
propose to give employment to crores of
youth in the Seventh Five Year Plan. [t
is true that we should make serious effort
to combat this evil.

What is our duty today ? How can we
wean educated youth from the clutches of
disruptive forces whether they are naxali-
ties or anti-social elements. The only way
to save these youth from them is to engage
them in constructive work. There is some-
thing wrong with the present system of
education which prepares the youth for the
future. So there is need to effect basig
changes in the educati n system.
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Gandbiji and Vinoba Bhaveji had stres-
sed a pew education system. Just now
Pandeji was saying that our social system
has been continuing on the old pattern

in which caste system is based on
omne's vocation. According to the old cast
system the brahim will live on

charity, study Vedas and perform religious
rites. The Vaishya has been allocated trade.
‘!‘he Kshtriya will work for the defence of
tlp couptry and all the work pertaining to
sprvic has been appottioned to the Harijans
This is the basic thing in the Indian philo-
iophy We shall have to strike at its very
root. Unless we bring revolutionary chan-
ges in it, the condition of the society will
nat imporve. We cannot claim to be
Indians, if we do not act according to our
old culture, philosoply, Veds, Puranas and
Upnishads. But there are certain things in
it which do not fit in the requirements of
the present times. The Housc as well as
the people will have to decide how to
semove those shortcomings Henceforth it
will not be possible to observe the caste
system. Even now in villages the brahim
performs religious rites. The son of a
Thakur cannot plough the land, If he does
he will be ostracised. The barber does not
cut the hair of harijans.

AN HON. MEMBER : This system has
now changed.

SHRI RAM PYARE PANIKA : The
system has changed only in the constitution.
In practice it is going on. We wish that
it is implemented at the earliest. The Con-
gr.ss Party is committed to implement it.
1 would like to inform Shri Banatwalla
that we shall have to legislate so that this
type of bigotry is ended. If we want to
take the country forward and solve the pro-
blem of unemployment, we shall have to
bring legislation to curb the growth of
populatlon compulsorily. It i3 not the job of

y single communitv t> come forward. We
alf know that when people try to obstruct
the implementation of programmes of na-
ﬂqpal importance on the plea of their being
anti-religxon then we will have very cautiously
and with an open mind in this repsect.
We are moving in 8 new direction and now
new we shall have to formulate our pro-
grammes accordingly. If we do not “change
our system, even the completion of the
Reventh and the Riohth Five Year Plan will
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We shall have to inculcate respect for
manuval work in the workers. Similarly, we
shall have to reform the system of educa.
tion. I went to Japan, There I saw that
guardians do not decide whether their
ward will become an [AS officer, doctor or
engineer. It is the psychologist, scientist
or the expert who decides as to which field
the child will enter. But in our country,
an IAS officer wants that his son should
become only an IAS offictr.

Nowadays we find that the guardians
are even ready to bribe the teachers to get
their children passed. At the time of ex»
aminations, the teacher goes to every house
and asks for ‘Guru-dakshina’. What does
this ‘Guru-dakshina’ mean ?

SHRI G.M. BANATWALLA ; All these
things have happened in Maharashtra. ‘

SHRI RAM PYARE PANIKA : Itis
unfortunate. Sir, I have full respect for
the judiciary. 1 understand that the
Maharashtra Chief Minister has resigned.
Such decisions should be taken promptly.
I thank the Chief Minister also that he
bas resigned to show respect to the judi.

ciary,

Sir, similarly, the Allahadad High
Court had held Shrimati Indira Gandhi’s
election vold and she was given 20 days
time to appeal. Thereupon certain leadprs
of Bihar had demanded her immediate
resignation and created chaotic conditions
in the country. They should not have done
this. It was as if a lower court had awar-
ded capital punishment and granted him
premission to appeal to the higher court,
and then a demand may be made that the
person should be immediately hanged. Peo-
ple with such thinking sometime create
disruption in the country. We should think
this over seriously.

Alongwith it, confidence will have to be
instilled in the public that*the recruitment
in the services will be made on the basis
of merit and if someone comes with a
letter of recommendation from some Minis-
ter or M.P., he will not be taken in service
on that basis. We have seen in the States
that recruitment is made on caste and com-
munal considerations and nepotism is the
order of the day. This too will have to be
stopped and stringent punishment shoyld
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Thermal Power station in our area whose
pame I do not want to take. The G.M of
this station is from Bihar and he has recrui-
ted all the drivers from Bihar. When I
asked about this from him, he stated that
g committee has been constituted which has
appointed these persons. We shall have
to make this clear to the Public Sector
that nepotism in that sector will not be
tolerated. 1 expelt from the Government
to issue a circular stating that if injustice
is shown to the people in the matter of
recruitment, then at least our party, Con-
gress (I) and specially the youth wing, will
not tolerate it. We have to create such an
atmosphere in {..c country. We expected
that legal provisions to this effect would
be made that if it is found thata candi-
date with first division has not been taken
and a candidate who has passed the
supplementary examination, has been
recruited, the concerned members will be
expelled. I am submitting this basic ques-
tion before you.

We have to remove unemployment in
the country and have to take our youth
forward carefully. I agree with the hon.
Member’s feeling, You have also appre-
ciated the work done by the Government
but in the Directive Principle also it has
been provided that such steps will be taken
only when the economic conditions permit.
Therefore, even if you amend the Consti-
tution the position will remuin the same i.e.
subject to the economic conditions of the
country. 1, therefore, want to tell Shri
Banatwalla that there is no need to bring
such a Constitution Amendment Bill. You
should appreciate that how much pressure
is there all over the world; in Western
countries there is so much inflation that
they are unable to control it but the strong
hands of our Prime Minister have restricted
the inflation to 4.7 per cent. Recently,
statistics of ten countries were published
which revealed that they have been able to
control it a little with great difficulty. Just

two years back when inflation in the deve-

loped countries was 219 it was only 9% in
our country. Isit a small achievement ?
The Budget which has been presented also
. inspires us to this goal : it is a job-oriented
Budget. We have, therefore, to take the
youths into confidence and have to impart
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ol ‘
taking the country forward. It is not neces-
sary to open more degree colleges. We
should open LT Is, Polytechnics,. Engnieer
ring and Medical colleges. The degres
colleges should be opened keeping in view
the number of clerks you require. Thus
education should be imparted in a planned
way.

Not taking much time of the House,
I shall urge Shri Banatwalla to withdraw
it because our Government is treading the
very path envisaged by him in his Amend~
ment—Our leaders too have the fecling, 8
fecling to advance into the 21st century,
With these words I thank you.

SHRI HARISH RAWAT (Almora) ¢
Mr. Chairman, Sir, I dare not oppose the
Bill presented by Shri Banatwallz, as has
been done by my scholar friend Shri
Panika. I would like to support his fecling
that it should be the right of every citizen
of India to get employment and every one
should be provided employment. Our
founding fathers, through the medium of
Directive Principles, have tried to direct
the Government in this regard. But in the
absence of legal sanction behind it, desired
attention has not been paid towards it. It
is clear from the fact that at present names
of 2.5 crore unemployed persons are regls-
tered in the Employment Fxchanges. 1If
this is the number of the educated unem-
ployed, the number of the uneducated
unemployed will difinitely be more. We
shall have to concede that even today more
than 40 per cent of our population is living
below the poverty line, If after 39 years
of freedom and upto thec first year of the
Seventh Five Year Plan, we have not been
able to check poverty and unemployment,
then we are not successful in anyway. The
responsiblity of this mistake lies definitely
on the shoulders of the planners. If we
do not try to rectify this mistake, our
democracy, towards which we ara committed,
will be in danger. Therefore, through you. I
would like to request the Government that
if we do not wage a war againat unemploy- -
ment and poverty, it will definitely affect

. our present set up.

Shri Banatwalla said that  the
Government has constituted Ministry of
Human Resource Development. I want to
say that the Government has not. only
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of ‘Human Resource Development, but it
has also provided funds for the Ministry of
Agriculture and
also. It may be NREP Programme, R.L.E.
G.P. or Employment Guarantee scheme,
inspite of the best efforts of the Govern-
ment, we are not in a position to claim
that the percentage of unemployment has
been controlled. So long as we are not
in a pogition to control unemployment, we
should give unemployment allowance at
least to the educated unemployed,

So far as the handicapped and
old age pensions are concerned Government
have made sufficient allocation for it. Ours
is a welfare state and if we do not c.me
forward to help the needy, destitute and
helpless people, our main purpose of a
Welfare State will not be fufilled. I would
like to request the Government that the
allocation madc in this fund may be raised.
Efforts should be made to help the handi-
capped and the destitute who are aged,
in some form during the current Five year
plan. A time bound programme should be
chalked out for the unemployed. What
kind of employment that would be, is to
be decidecd by the Government within its
financial limitations. I do not say that you
should give clerical job to everyone. Most
of our hon. members are of the opinion
that our education system produces clerks
only and I too agree with them and con-
demn such a system. I believe that what
India is today, is due to our Educational
Institutions and the students turned out
by these insiitutions, Now the main thing
is to change our Education policy as per
the changing requirements. Education
should definitely be job-oriented. But if
we condemn the present education policy
vis-a-vis the job-oriented policy, it will
definitely effect our achievements. When I
support the job-oriented budget, I do stress
the need to honour labour and work. In
spite of various programmes, we could not
motivate the people to derive benefit from
these programmes. For this, there is need
to create conducive atmosphere and we the
politicians and the Government can do
useful work in this regard, because so jlong
as people themselves do not come forward
to seek employment, nothing positive can
be achieved. Government efforts alone
cannot deliver the goods. I have already
said that I do not have the courage to op-

antipoverty programmes

pose the Bill of Shri G. M. Banatwalla.
This Bill not only expresses the feelings of
Shri Banatwalla but also the feelings and
sentiments of thousands of people and
reflects the auguish of thousands of persons.
And this Bill has also afforded us an op-
portunity to share their auguish. I do not
say that the Bill introduced by Shri Banat~
walla should be in the form it has been
introduced, because Government may face
certain difficulties, But the representatives
of Government, i. e. the Planning Ministes
or the Minister of Human Resource Deve-
lopment, must assure that some effective
steps will be taken in the Seventh Five
Year Plan to bring down the percentage of
unemployment to a certain extent.

SHRI MOOL CHAND DAGA (Pali):
Mr. Speaker, Sir, 1 think this subject has
came up three to four times for discussion
in this House. So many times. such Bills
have been introduced and withdrawn and
should be withdrawn because what is the
objective of this Legislation. Is it to pay
unemployment Allowance ? A demand is
being made to pay allowance to the 'unem-
ployed. In this way, all the sadhus, asce-
tics and monks can also claim that they are
also without any job. In our country there
is a hymn :

Das Maluka kah gaye sub ke data Ram

...(Interruptions).. They are also unem-
ployed. Who asked them to renounce the
world we have not. People do not want
to work but you have to take work from
them.

I have read your Bill in which from the
financial implication has been put at Rs.
100 crores per year. It surprises me because
our Government have made a provision of
Rs. 443 crores for N.R.E.P., Rs. 633 crores
for R.L E.G.P. and Rs. 428 crores for
LR.D.P. in the current Budget and you
have suggested only Rs. 100 crores in your
financial Memorandum. I could not
understand to whom you want to give work
and you call unemployed. Will you allow
all to do work of their choice ? A doctor
should be given the work of practising
medicine. Today people should work hard.
Many people in Parllament own agricul-
tural land but do not tillit. They are
simply landowners. I want to say that the
tiller of the land should be its owner, But
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there are people who own land, bhave their
own business and are also Members of
Parliament. They want to amass wealth.
Every person should have some work,
Socialism means that anyone who
wants to work should be given work.

Mr, Speaker, Sir, you take the case of
Orissa where the feudal system is still
prevalent. There are people in Orissa who
still own hundreds of acres of land. Shri
Sunderlal also owns vast areas of land.
One who does not cultivate the land should
not be its owner.

What I want to say is that the Bill is a
half hearted measure. He himself has
quoted the figure of unemployed as seven
crores and has demanded a provision of
Rs. 100 crores only. Rs. 100 crores are
completely inadequate to solve the problem.
To rmay mind he does not seem to be
serious.

In several States there is unemployment
and in many others, legislation to grant
right to work has been enacted. In the
states where right to work has been pro-
vided, I would like to ask whether it has
been made justiciable; I think it is not.
But here you are making it justiciable. The
people would go to the courts and demand
the unemployment allowance, to which
they are entitled, even if they do not want
to work. The people of India will become
dependent on the unemployment allowance
which is not proper.

Once there was a Muslim Emperor.
One day a mendicant (Fakir) called upon
him. The Emperor invited him for dinner,
but the mendicant refused the invitation
saying that he earns his bread. This is the
real culture of India. Itis an insult to the
people of India to accept allowance and
beg for it. Do not inculcate such habits.
One who is able to work will never beg
for such allowances.

You tell me the name of any European
country or take the case of America. 1
have read so many articles on these coun-
tries and found that nowhere right to work
has been granted. Mr. Chawdhury, you are
the supporter of these countries. Articles
about China, Czcchoslvakia, Iraq, Egypt

"and Japan are published in it. You tell me
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where this right to work is granted? Can
they approach the courts for its enforce-
ment. If it becomes a fundamental right
here, the people will directly go to the
courts.

You are only talking about it, we have
already made provision in I.R.D.P. to up-
lift one lakh and fifteen thousand families
above the poverty line. In the current
Plan, ten crore people will be uplifted
above the poverty line. We have pro-
grammes like {.R.D.P,, LLR.D. and N.R.
E.P. These are the programmes for allevia-
tion of poverty. You do not want to take
advantage of these programmes. Start &
campaign to popularise Khadi and thou-
sands of people will get employment.

Kabirdas was a weaver and throughout
his life he worked hard to carn his
livelihood.

SHRI SAIFUDDIN CHOWDMARY :
Make law for it.

SHRI MOOL CHAND DAGA : We do
not want to enact such a law. For you,
religion is just an opium.

SHRI SAIFUDDIN CHOWDHARY :
Not for me.

SHRI MOOL CHAND DAGA : For
you fulfilment of desires is uppermost. But
we think beyond this materialistic world.
It is the only thing by which India became
great. You must gaze at the Moon and
the stars at night and ponder over it. We
must learn to appreciate nature, There has
been an increase in the desires of man.
You say that law should be enacted.
During Congress regime, land was distri-
buted.

SHRI SAIFUDDIN CHOWDHARY :
It was not done.

SHRI MOOfL. CHAND DAGA : If It
was not done it is because of you. In West
Bengal you used to beat them.

SHRI SAIFUDDIN CHOWDHARY :
Much has been done there as compared to
other States.

SHRI MOOL CHAND DAGA : {t
these land reforms had been implemented
properly, the poor and the landless would
have got land. We want family planning
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but you do not observe it because your.
religion does ot pérafit it.

SHRI §Aii=‘tj'r3bn~i GHOWDHARY :
Nobody forbids it....
(Interruptions)

SHRT MOGYL: CGHAND DAGA: e Hitist
interrupt, thit is the only thing.

{English}
MR. CHAIRMAN : No cross talk.

[ Transtation]

SHRI MOOL CHAND DAGA : They
have been given the right but it is not
justiciable.

SHRI SAIFUDDIN CHOWDHARY :
In those countries, when they get work,
why will they apporach the courts,

SHRI MOOL CHAND DAGA : Now I
would like to ask you, whether you want it
to be a fundamental right? Old age pen-
sion of Rs. 40/- per month and some where
it is Rs. 100/ is already being paid to the
destitute. Similar assistance is being given
in other places also.

SHRI SAIFUDDIN CHOWDHARY :
Where such help is being given?

SHRI MOOL CHAND DAGA : It may
not be given in your West Bengal but I
know about Rajasthan where it is being
given.

SHRI SAIFUDDIN CHOWDHARY :
To how many people is it being paid?

SHRI MOOL CHAND DAGA : All
those who are destitute aad have no source
of income. We believe in joint family
system. You want both the help from the
Government as also from your soms. I
would say that in India, only those persons
should be given pension who have no sou-
rce of income. Those who live ia joint
families with earning sons, should not be
given any pension and thereby Government
can save crores of rupees. Pension should
be given only to those who do not have
any source of income. Today, even an
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affluent person is getting pensiom’ &ftds
retirement. Why is he being qwen @ efision
whd He - hub - Wrdligh weaith abid Hib 4ok
are also earning. If Gomnment ‘save|
crores of rupces being paid as pension to
such persons and invest it for provndin’
employment to the poor, it wull prove to be‘
moreuleiul AP

6116 fore . thmg I want to say that(ity
would bé much bétter if no uncmploymtfl
allowance is paid. They say that comnm-f
nity assets should be oteated. - '

Under N.RE.P., dams, _roads, and
schools are built and social - fommy is
undertaken. These will become your assets:
and will be useful to eradicate poverty.
Give work to the agricultural labourers
during lean season and do not make them
indolent by giving allowances. ‘Idle mind
is devil’'s workshop’. You are giving un-
employment allowance. Any old man can
demand allowance on the plea that he is
unemployed. On making an inquiry you
will find that one of his son is an 1.A.S.
officer and the other is also on a good
post. If you want India to be self-reliant
economically or to hold its head high, this
Bill would certainly hurt the feeling of self
respect. It is provided in the Constitution
that State must control all the means with-
in the State and these should be in the
hands of the people. All the educated per-
sons want to become clerks and would not
like to work in the fields. Others would
like to become doctors,. (Interruptions) ...
By going through this Bill, it appears that
all the unemployed do not want to work
intentionally. Some people have a lot of
money. We have to think about that money
also, in order to establish socialistic pattern
of society. Those who are on the top
should be brought down and those are on
the bottom should be uptifted. The ques-
tion was of controlling the means which
you not done. You simply demand - that
Legislation should be enacted to make it a
right. Everyone has the right to live with
dignity and it is the policy of the Govern-
ment to protect individual dignity. I want
to talk about those countries where this law
has already been enacted.

[English]

MR. CHAIRMAN : Mr.
can continue next time.

Daga, you
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IONSTITUTION (AMENDMENT) BILL®*
(Amendment of Article 16)

(English]

SHRI UTTAM RATHOD (Hiagoli) :
iir, I beg to move for leave to introdac &
till further to amend the Conmstitution of
adia.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”
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The motion was adopted,

SHRI UTTAM RATHOD : Sir, 1
introduce the Bill.

MR. CHAIRMAN : The House now
stands adjourned to re-assemble at 11 A.M.
on Monday, the 10th March, 1986.

18.00 hrs.

The Lok Sabha then adjourned till Ele-
ven of the Clock on Monday, March
10, 1986 Phalguna 19. 1907 (Saka)

*pyblished in the Gazetre of India Extraordinery Part-Il Section 2 dated 7-3-86.





